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LOK SABHA DEBATES

LOK SABHA

Monday, February 24, 1969 Phalguna 5,
1890 (Suka)

The Lok  Subha met at Eleven of the
Clock

SPEAKER  in the Chair]
ANSWERS TO QUESTIONS

[MR.
ORAL

Fertilisers and Chemicals Travancore Litd.
A

*121 DR. SUSHILA NAYAR :
SHRI D. AMAT :
SHRI G. C. NAIK :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the amount of loss which the
Fertilizers and Chemicals Travancore Lid.
suffered since its inception year-wise, on
account of irregularities, thefts and stock
shortages ;

(b) whether the matters were looked
into and, if so, the result thereof ; and

(c) the steps taken by Government to
find out the drawbacks and to bring about
improvements in its working ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI D. R. CHAVAN):
(a) The Government of India acquired
morc than half of the issued share capital
of the company in July, 1963, The ycar-
wise profits /losses made by the company
since then are as under :

1963-64 Rs. 12.51 lakhs Net Profit.
1964-65 Rs. 48.63 lakhs Net Loss.
1965-66 Rs. 69.85 lakhs Net Loss.
1966-67 Rs. 43.46 lakhs Net Profit.
1967-68 Rs. 19.60 lakhs Net Profit.
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The information, if any and if so how
much of the above loss was due to irregu-
larities, theft and stock shortages is not
readily available. It is being ascertained
and will be placed on the Table of the
Sabha when received.

(b) and (c). The Government
appointed a Study Group in January,
1968 to look into the working of the plants
with a view 1o locate the reasons for
shortfall in production and suggest reme-
dial measures for improving the output
and efficiency. The Study Group submitted
its report in April, 1968 in which a
number of recommendations of & technical
nature were made. These are under
implementation. As a result of the corre-
ctive action taken, the production in the
second half of 1968 improved to 21,672
tonnes in terms of Nitrogen as compared
to 11,290 tonnes in the first half of the
year.

DR. SUSHILA NAYAR : May I know
how far short, the production is still, of
the maximum capacity of these plants ?

SHRI D. R, CHAVAN : The produ-
ction which was reached last year was
nearly 60-per cent of the total capacity.

DR. SUSHILA NAYAR : This means
that 40 per cent of the capacity of these
plants is still not being utilised. May I
know how long it will take for the
Government to see that the plants work
to their maximum capacity, because that
is far more economical than having new
plants and we need fertilisers very badly
in our country ?

SHRI D. R. CHAVAN : As 1 have
stated in the main reply, the Government
had appointed a Study Group under the
Chairmanship of one Shri Sharma who went
round and saw the difficulties with which
the plant was confronted. As a result of
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their studies they have made certain
recommendations with regard to mainte-
nance and operation. These difficulties are
being remedied now and as a result of
these as I have stated in the last para of
my reply, the production has improved.
The main difficulty is that there are
shortfalls in the supply of electric power...

SHRI

now.

VASUDEVAN NAIR : Not

SHRI A. SREEDHARAN : It was not
there.

SHRI D. R. CHAVAN : Thc main

difficulty is about supply of electric
power which has caused serious
difficulties.

SHRI A. SREEDHARAN : Now that
Dr, Triguna Sen has taken over, 1 hope
that the Augean stables of the Fertilizers
and Chemicals Travancore Lid. will be
cleaned because Dr. Sen has a reputation
for honesty and also freedom from alluring
temptation. I shall give a classic example
of wasteful expenditure in the Fertilizers
and Chemicals Travancore Ltd.. In reply
to Unstarred Question No. 1404 dated
the 29th July, 1968, which asked for
travelling expenses incurred by the officers
of this concern for trips to Delhi alone, it
was said that, in 1967-68, it was Rs.
1,33,000. From January to June, 1968 it
is Rs. 89,000. Strangely enough, the
figures are given approximately, This is a
strange procedure. Questions are asked in
the supreme sovereign House of this country
but here is a petty managing director
trying to  ignore the Parliament
of the nation. He took three months to
give answers, and the answer is Rs. 1.33
lakhs approximately. Even this approxi-
mate figure works out to Rs, 12,000 a
month. All these factors were brought
out in a memorandum submitted by
Members of Parliament to the Ministry
and a request was made to conduct an
inquiry. The inquiry report is yet to be
placed on the Table of the House, I know
that somebody is suppressing it. I am not
going into those things now because
those are things which are an insult to
the Parliament of the nation. 1 would ask
two specific questions. This forum is
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consistently ignored, Questions put by the
Parliament of the country are consistently
ignored, and even this matter was not

brought to the notice of the
Ministry, and every time this spineless
Ministry is putting its seal of
approval on such answers. I would

like to know whether Government have
looked into it because we have pointed
out in our memorandum that questions
relating to this concern which are put in

Parliament are  consistently and
persistently ignored. What steps have
Government taken to stop wasteful

expenditure 7 1 had made an allegation
on the floor of the House thata party
was held in honour of the UNCTAD

delegates, spending lakhs and lakhs
of rupees, which not one UNCTAD
delegate attended. 1 would like

to know what steps Government have
taken to check and eradicate this wasteful
expenditure, What directive was given to
this firm not to ignore gquestions put in
Parliament ?

SHRI D. R. CHAVAN : Some hon.
Members of this House had submitted a
memorandum to my colleague who was
holding charge of this portfolio previously;

that  memorandum contained  the
allegations which the hon. Member is
just mow making. That memorandum,

after it was received in the Ministry was
looked into. The Secretary to the Petroleum
and Chemicals Ministry went there and
investigaled on the spot the allegations
made. He has come to certain conclusions,
which are as many as 21 in number, In
regard to the excessive expenditure to
which reference has been made by my
hon. friend, the Secretary to the Ministry
has come to the conclusion that it is
necessary that reasonable control should
be placed over the excessive expenditure.
So far as the other matters contained in
the memorandum, and the allegations
made therein are concerned, the Secretary
to the Ministry has come to the conclusion
that there was not much of substance...

SHRI A. SREEDHARAN : Have an
independent inquiry. We do not care
for your inquiry. What about the
UNCTAD party ? Let him answer that
question, The report is in the Ministry.
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I would like the hon. Minister to answer
that specifically.

MR. SPEAKER : I have made a slip
in calling the names. 1 should have
called two more Members before I had
called Shri A. Sreedharan. Now, Shri
D. Amat, .

SHRI A. SREEDHARAN : At least let
this question of mine be answered.

SHRI NAMBIAR : That question was
part-answerd. Let it be answered fully.

MR. SPEAKER : 1 have allowed one
slip to happen. Let not another happen
now.

SHRI D. AMAT : 1 would like to
know whether the Government of India
have fixed responsibility for such expendi-
ture on the officers, and if so, what action,
if any, has been taken against them, and
if not, what is preventing the Govern-
ment of India from proceeding against
those officers.

SHRI D. R. CHAVAN : No responsi-
bility has been fixed. The Secretary to
the Ministry has come to the conclusion
that the allegations contained in the
memorandum concerning certain officers
like the managing director are not true
and there is no basis in the allegations
that have been made, I have just now
replied to the specific allegation that has
been made. Therefore, the question of
taking any action against any officer does
not arise.

SHRI E. K. NAYANAR : The hon.
Minister was pleased to place a rcport on
the Table about the profit that has been
made. We find that the profit has been
reduced to Rs. 23.86 lakhs as a result of
the misuse of funds by the FACT. The
sulphuric acid production has come
down in quantity ; the production of
1,28,045 tonnes in 1966-67 has now come
down to 1,20,117 tonnes. In spite of
the fact that the demand is so much, the
production has come down. The managing
director had appointed a canvassing
agent and given the whole agency to his
favourites. The commission given to the
canvassing agent, as far as 1 koow, is
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Rs. 18,000 in 1968. At the same time,
a commission agent has also been appoin-
ted and he was given Rs. 35,000 in 1968.
The total given to the canvassing and
commission agents was Rs. 53,000 per
year. In spite of the fact that the demand
is so much, the production has come
down. At the same time, 87 new posts
have been created in which persons getting
a salary of more than Rs. 1000 have been
appointed. For 331 posts, the wages and
salaries come to Rs. 26,59,149 as against
Rs. 10,78,000 before. 87 new posts have
been created. May I know whether a
parliamentary committee will be constitu-
ted to go into the matter ? This concern
is in the public sector and public funds
are involved. This is how the public
sector runs into a loss. Today, Dr. Triguna
Sen may be there in charge of this
Ministry, but tomorrow he may not be
there in charge of this. So, we would
like to know whether a mrliamentary
committee would be constituted to go
into the whole affairs of the FACT.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): On
this issue, I read two papers. One was
a memorandum submitted by five or six
Members of Parliament drawing the
attention of Government to certain waste-
ful expenditure. Another was a report
from a technical committee which was
appointed to go into the details. Itis
admitted that there was wasteful expendi-
ture....

SHRI A, SREEDHARAN : Has he

fixed responsibility ?

DR. TRIGUNA SEN: It has been
suggested to the board of directors to
appoint a committee to go into the whole
matter and see that the wasteful expendi-
ture is cut down....

SHRI A. SREEDHARAN : 1t is being
referred to the same board of directors
who are the thieves....

DR. TRIGUNA SEN : It has been
referred to them to find out the loopholes
and stop wasteful expenditure. It has
also been found desirable to appoint a
full-time financial director.
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Regarding the technical committee's
report, I studied it and I thought that

1 should personally go over there.
There are lots of technical difficulties
on the operation and maintenance

front, which require to be looked into.
1 do not agree that a parliamentary
committee can find out something....

SHRI A. SREEDHARAN : I know
the managing director is donating to the

Congress. [ know how this officer is
influencing. 1 can mention it on the
floor of the House. 1 can illustrate how

he is influencing. He is ignoring Parlia-
ment and ignoring everyone of us here.

SHR1 S. KUNDU : Again, hc is
referring this memorandum to the same
board of directors against whom the
allegations are made. Could he not
dismiss that board of directors ?

(Inierruptions)

MR. SPEAKER Let  the  hon.

Members shout if they want and we shall
give them time. If so many of them
get up and begin shouting, then how can

the hon. Minister answer and how can
I control ? They should speak onc by
one.

DR. TRIGUNA SEN : | can assure
the House that nobody can pressurise
me. 1 shall look into the wasteful
expenditure and also look into technical
defects as far as the operation and main-
tenance side is concerned. I there is
anything else to be done, 1 shall report
it 10 you,

st gew ¥ wATe : qrfea F
g% fear g

SHRI 5. R. DAMANI: According (o
the directors’ repori, the main reason
for the poor performance is irregular
supply to the plant during the previous
year. In view of the fact that the company
is going to bc expanded, has the Minister
ascertained about ensuring regular and
proper supply of electricity and other
things or are they thinking of putting up
a generating set so that the plant can run
properly at full efficiency ?
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DR. TRIGUNA SEN: Several of the
defects have been attended to and we are
looking into the whole affair.

SHRIN. K. SOMANI: About a year
or a year and a half ago, at the instance
of the Government of India, a team of
experts were invited from the TVA to
look into the organisational performance,
the product mix, the inventory policy and
the general performance of the fertiliser
complex in the public sector. These
experts have made a number of valuable
recommendations. In view of the per-
formance and the admission by the hon.
Minister in terms of wastage and
ineffectiveness, where do the recommenda-
tions of the TVA team stand ? One of
their main recommendations was that we
should have full-time functional directors
both in FACT and the FCI complex at
Trombay and other laces. The Minister
has said that there is another committee
going into this, What about the TVA
team’s recommendations and arc they
likely to be implemented ? As for the
admission of corruption and wastage,
would the whole matter be referred to
the Public Undertakings Committee of
Parliament ?

DR. TRIGUNA SEN: 1 have not said
that a separate committec is being formed
1o look into the matter. The board of
directors were asked to form a small
committee 1o find out the wasteful expendi-
ture and remedy for it. Government have
accepted the recommendation concerning
having functional directors. Particularly,
this plant requires a full-time dircctor as
financial director. That has also been
agreed to.

SHRI RANGA: What about reference
to the public Undertakings committee ?
You yourself can do it, Sir ?

DR. TRIGUNA SEN:
Accounts Committee.

st yza fag T ;e
wEIgy, AT AE o1 FWG AgH "HAT
AT awq §, WAT AEEW EEIFR F

a1 7 F< |

It is not Public

DR. TRIGUNA SEN: Government can
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have no objection to the Public Under-
takings Committee taking it up.

MR. SPEAKER: The Public Under-
takings Committee goes into issues concern-
ing public undertakings. Certainly it
can take up this also. Nobody can
prevent it.,

SHRI P, VENKATASUBBAIAH : The
hon. Minister said just now that apart
from wasteful expenditure, 40 per cent of
the installed capacity has not so far been
utilised. May 1 know whether the
reasons, mechanical, operational or mana-
gerial shortcomings, have been identified ?
If so; what are they, and what action has
so far been taken to utilise the unutilised
capacity also ?

DR. TRIGUNA SEN: As has been
said, there were several recommendations
by the technical committee. A few
corrective steps  were taken.  Already
from 11.290 tonnes the production has
been raised to 21,000 tonnes. Other
remedial measures are being taken. Since
the matter is going to the Public Under-
takings Committee. [ hope they will look
into the whole matter,

yea afg

123, »ft F=rCTe W
it T e fauardt :
sit wrea ey Aty
S+t FATW ¢
it ¥ FEU A -
st WeTg TE W
oft srew fagrdt st :
st gTF WA
it Toreity feg
wit Tgee feg et
=t fagaia qrodg :

w1 faw g4y 77 FaAmA AY FAT
&I o

(%) #v ag #= & fr gea afe
& FTC AAEY FqT FLHETY FHACE]
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¥ ATh wEAYg =TT §; A

(=) afegr, @ FwF F Fe=r
gz T g fear o ¥ fao
T FIGATE AT R 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) (a) and (b). There has been no
increase in prices over the year and the
general level of prices today is about
2 per cent lower than the last year's level.
Government, however, keeps the price
situation under continuing review with a
view to maintaining price stability. The
measures  taken towards this end
include efforts to raise agricultural and
industrial production, the adoption of
suitable fiscal and monetary measures, the
maintenance of a system of public distri-
bution of essential commodities of mass
consumption and regulation of distribution
and prices of essential commodities in
appropriate cases.

st TATH whE AT WENET,
st 7oA wErEw 7 wgr & fr w1E S
T TATET A€ AT &1 9gAr amw At
77 ¢ fr fra® aag M 25 s9ad ®
H ZAT, IW AATE F AAT AN
aTER TEER & 5 qude #t agred gl
8, 3% T o AR A B T
% ¢ {7 o Y g€9w 2072 & T®
faa™ a1 & &7 & | W ug Fwar fw
Al A AN w1k @ ag A
i g ag dmaT & fw 1953 " oy
qEH THFT 97 100 IAF gETAT ATA
207.2 &, 3 it afFer $=r7 7 g
gz 8 & gg 218w ot & A
ag 99 8 f& avFrd aivsi & garfas,
frod &5 & siwdl § garfas AN
FTETY TR 1 9 fe ¥ ¢
ag 1953 F dgwraw & sw 1 sk
afz ag 7= ¢ @ & oA wEAT E fE
HORTY FHATET & aT AT HEATT §
IHAN T O ¥ faw Twe W@ oer
g et 7 v I A ¥ AW



11 Oral Answers

TT AE & o7 aE Y F+qT IR A
Gf e — e wET, FrEAE AETe,
aeui &1 foear & fau gfaad—
TH YETC T ogiaer ] 9T qWIC
fr=e w4l 3R vaw fag 1 o
F gfafafy @t & oifs 33% srddia =1
wiraramas ?

o WAt war fawow (s
Hrereet dwng) . wAE AIE A S
g faar @ SR @1 sma 3@,
AT AR |

e Rew: T qer ¢ 5
FAS 95 W E, FHANE § AWAIG
g arT Ay Fg § fF AE aww Aw
T8 ¥ wF i T g g, a1 9K
afrerd 2% ¥ aar Ffoars & 7

ot Wit gak s gfaud
ZY ¥ wqur & ST g0

St qE ANE ¢ FAT Gg AA §
f anft qzw=me 7 gf ifeaq swmifas
FAGLT § TH 919 T LI 7847 fawn
soaa &Y Y & B dW & aew e
AT 98 Gl &, # I\ %4 &
fau ot g faa & o°H uw gee
gg ¥  fx fefae wrgafm g &7
war fear wra | g 38 ) A e
Fi1@r & s = AT g fF Feew
F gwral § @t § F@R # aar
sfafrm & 7

Y Sroo 9T - g, AR
FT St AT S1fee, @iwd 1 W
it femat & o @ g 9w,
tefae wrgafon & aX & 39 7ff =z
T, wGifs aoz 28 AT FY T @
(4l

=t wErow AN g A AEEy
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1 fagrw F@ & wTAw N g
fagra #waT =fge 1 a8 AT N
EFa § I Trqer ¢ fs Efefae
FIEATET F4 arer § ar 7EY, 9 Qv
Fam T araa g !

SHRI MORARJI DESAI : I shall not
say anything about it today because

the Budget is coming on the 28th. Hon.
Members must realise it.

= IR (W : HeW WA, Fgl
TF TTHT F FA g T A
TaAR & F 95 gt freAY F o0 AT
g 9% it g ¥ I faew =W
TR wg Ry smaE ¥ TEm
T & AN F W e § Ay
Fog ¥ AT A7 el F T oagr &
IR EC ARG T ke i 0 S A
T 2 & IR A9 € WIS =@
At &1 THEr OFA F Ao ey
FIATA W@ E !

sit st duTd g 41 e
I qgar & A UFA ¥ fag a7 &0
T g & A aE & fA e E
9Ed T TF AT A1 (<. 1 |

5l gF qAW AT ¢ A AL,
g N FT I F I gE §, 97 A
AT 7€ 2 fr i foreet 1 2 ¥ Fniw
g & T Fr FrEat 97§} oww
T FY 0T 7 gf & TE ¥ w
Ffar sfax o ®aw A A
ar ooff ot ¥ 38 AT Y F gw A
F Fe faeew w1 srafay Hifay aifs
fegem & s UF WAz #7 fagra
o | femree il aeand &7 oY fagr
& IuR FIet F1H H o §ifory 1 7g
st qra=dY = g€ 8, forma awe &
TF g TENT AW &, qgi ¥ Farar
T T @Y AR g wwg s
e ¢ AT gAY Y g ¥ AE
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g W | FE A WE AT A
= A A A AT @ o wERT
q g7 o = A fgwr R f @Y 7
wgm i ag o gu & % aw o5 o
fowew =1 7 @igw 1 & faw sl ot
F sren =g g d e fawew
¥ fafae &1 snfemr @ g amw
arg gt off #1 7g TwE I W
fewem #1 srarforg &< #1 Ffer F40
arfs TSy AT F1 F9 g AR gAY
& arg-a1q fagr gard wefara 1
¥ & IAFr A o 77 8 7

st wrerest ¥k ¢ sATST A
FAT @t w2 § 1 3T A FET @t
Bt T A AT | AfHT AT FY
AT 92 & | TF G a1 HAAT qIew
T IS FI WG Gl § A FEd &
IATH FY A Fersr Ay FFam =Y
SATRT F1Ha &1 A gAY qTF AT qgey
gM T g fF o+ F0  IAT A
fatramma &1

At wA St A AW A” dAA
AT ¥ 7EY Fgd &, waAwne Fr qfed
& garfas wgx & Tafad 0t g9
TET AT FT FATA AEY AT | HTH
St ofdfeafa & 9w ofdfeafa & o=
frremT 3% & &1

st wEw fagt maddy : AAd
TG & Ta T T AL fRar
AT TFAT | It 17 B F1 TEqfa
meEg ¥ Wt afwaree faar 9 SER
7 a1 fF o Frwat a1 sE SAfE
uF a9 gu 211 9139 205 & 1 7 AT
R 17 S F1 #8117 A 24
S T GvF §¥FT 207.2 & 1 aremer
wgreT, yeT a7 & fr 28 arde #t T
ST ATAT & T T ¥ IHE AN EH
JrereT ¥ FE A g7 A IR ¥ AT
A THE a TR
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T AT g fe aoe oy ¥ o
A & T a7 7 9, x| R
ot faer woft wgem # st Faw
FTTRE?

st Aroront ¥ e
1§ it aF gEE AR A
T g% GG § a1 § ITHRTC AT

SHRI S. KUNDU : The hon. Minister
is asking us to organise studies. He can
very well join us...(Interruptions)

SHRI MORARJI DESAI: The hon.
Members ought to understand the meaning
of what I had said. 1 have said that it
is not possible for me to find any fool-
proof method to stop these fluctuations.
In a democracy it is not possible to make
such fool-proof arrangements. If my hon.
friends who consider themselves more
intelligent than myself can give me certain
suggestions I am certainly prepared to
take them., But I do not think that they
will be able to find any,

SHRI NAMBIAR: I can give the sugges-
tion...(Interruptions). He must resign.
That is the suggestion.

MR. SPEAKER : Order, order. Hon,
Members may meet the Finance Minister
in his chamber and discuss these matters,
This is question hour.

=t g WM : TEH AL, §6
#t sefam fa=dr ff 38 O Tvfa-
IEE T R Fxavar A &
w4t wgew & quAT Wwar § f e
o garada & fad s e 8
e ¥ gt frew Y 1€ gF o @
T 9T FT GAAHA F) FqfaTeey
Yo wrefamy fadft A 9 2
ar  ar 7 ?

st oot e ;. ag s o9y
farar v 97 g fowe T AT TEw
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= wre A8 g 1 fee & froweran
FT AT AL FEAT AR |

=Y gk fag wen o faw A
"ERE { aaarar fF gedl &1 gEeE
T8 g &Y sfawa &% gar ¢ 1 9 AF
gfE e 15 a6l # qgslt 2% "=
ag FgA % feafa & § omfes g2 o=
9 sfae geo @79 4 a9 39 AA T
2 gfqwe Fw g & qeg A & W
frr st o s ot 3 FErg fs
JrRT F1 Y8 a7 W g, 9g WO
Fgr ¢ fr s senmaAt 1 gew
M agr A @ ¢ A IR gETEA {
fesaeAid AgTdam @t ™=
g ¥ g 40-50 wigwm as fax &
# faw o Sft & oot weww g fF v
et F1 gARE qow @ F gErad 7
2 sfqea % gorm § AfwFr 3w mrg
& vux Ffy qeai &1 gaiw 40 7 50
fama aw frer &1 7 feafa & &
fao ot Sft & wrgm #=m fF F;
ag ¥ 9 & v e i fF s
v goaTET agraT W 7 g OF
@ Iumm g fv skfrs aerdt &
FEqTET FGTAT T HT qE A FAY K
FEIRT qYT & IR TG WY F qea
WA ST @Y o AR arfw fEee
HYw @ 7% A IE q9A FiY IJeraA
¥ Lygifen srew e @ 7

st Ao g 99 aF g
A weEd gaer Ffe gzret &
IR TG F FIA9E W ITHT FIAS
T & A7 FgT TGO a9 aF FTEAFT
dge AgH g1 &A1 TW At H gh
AEaF T g oo o FwF & a®
aga SaTaT § A1 ag FH T AR
Jar fega w & IO F F@wmEr
o ¢ g 3fe O W s s
qzrat a srafirs axrgt & ey
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FTaFAT & | T AfTE AW H
IATE aI & fAT wme @ W@ @
o @t =7 =7 Afg 1 A5 71 &)
= g

ot Toroite Fag : gz WA gu fw
JraT F1 2T qgT Afaw g At
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Expansion of Cochin Refinery
+
*124. SHRI N. K. SANGHLI:
SHRI R. R. SINGH DEO:
SHRI CHENGALRAYA NAIDU:
SHRI SITARAM KESRI:
SHR1 RAMACHANDRA
VEERAPPA:
SHRI Y. A. PRASAD:
SHRI GEORGE FERNANDES:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that Govern-
ment have approved the expansion scheme
of Cochin Refinery from its capacity of
2.4 million tonnes to 3.6 million tonnes;

(b) if so, the details thereof;

(c) when the expansion is likely to
be completed; and
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(d) the reaction of Phillips Petroleum
in regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI D.R. CHAVAN):
(a) Yes, Sir.

(b) and (c). The capacity of the refinery
will be expanded to 70,000 barrels per
stream day, such expansion to be com-
pleted during the first half of 1972,

(d) The expansion has been agreed to
by Phillips Petroleum,

SHRI N. K. SANGHI: The installation
of Cochin Refinerics has come under a
blaze of fire by the Estimates Committee.
Even the installation cost had increased
from Rs. 19 crores to Rs. 28 crores before
it started processing. It has also been
said that the agreement entered into with
Phillips Petroleum Company has been a
great disadvantage 10 this country. May
1 know whether, for the expansion of
this refinery which 1hey are going to
undertake, they have negotiated with the
Phillips Petroleum Company to see that
they do not get additional royalties,
collaboration and technical fees and other
advantages that they get under the agree-
ment are not payable to them for the
expansion they are undertaking ?

SHRI D. R. CHAVAN: I have ans-
wered this question giving the reaction
of the Phillips Petroleum. The answer
has been given that the expansion has
been agreed to by Phillips Petroleum.
Maturally; the matter must have been
negotiated between Phillips  Petroleum
and the Government of India and asa
result of that, we have agreed to it.
What has come under severe criticism
was a certain process margin clause in
the formation agreement and that condi-
tion was considered to be a rigorous
condition. It was made on the assum-
ption that the prices will not fluctuate,
But the prices fluctuated and therefore,
it was negotiated with the Phillips Petro-
leun that this particular process margin
clause should be deleted from the forma-
tion agreement.

PHALGUNA 5, 1890 (Saka)

Oral Answers 18

SHRI N. K. SANGHI: Sir, my question
has not been answered by the hon.
Minister. When the expansion is being
taken up and the Phillips Petroleum
Company are getting technical collabora-
tion charges from the Government, may
I know whether any discussion has been
held to see that for this expansion the
Phillips Petroleum Company does not
get the process margin  royalties and
purchase royalties for the purchase of
crude from outside India for the extra
capacity they are going to produce from
the Cochin Refinery 7

SHRI D. R. CHAVAN: That has all
been discussed.

SHRI VASUDEVAN NAIR: With
what result ?

SHRI D. R. CHAYAN: As | said on
the earlier occasion, the clause which was
there about what is called the process
margin royalty in the first formation
agreement with Mesars, Phillips Petro-
leum has been deleted or they have agreed
to delete.

SHRI CHENGALRAYA NAIDU: Is
it a fact in the previous agreement with
the Government they agreed to pay 1.30
dollars a barrel ? It was unwarranted and
the famous Shri K. D. Malaviya entered
into this agreement. May 1 know why
he entered into such an agreement when
there was no necessity for such an agree-
ment ? Was he giving it away as a dona-
tion to Phillips Petroleum ? What was
his intention ? Is it a fact that in the
revised agreement they have agreed only
to give them 10 per cent return and this
clause about, 1.30 dollars has been waived.
If this is correct, will the Government
appoint a judicial committee to enquire
about the previous dealings of Shri K.
D. Malaviya ?

SHRI D. R. CHAVAN : What was the
intention I cannot say; [ can only state
the facts. [ cannot say what was the
intention of Shri Malaviva when he
entered into that agreement. It will have
to be found out by analysing the circums-
tances that existed then and all those
things. This margin process clause that
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was there, as my hon. friend has stated,
was for 1,35 dollars per barrel. This was
fora period of ten years. Then it was
subsequently reducod to 1.30 dollars per
barrel. That has been deleted now and
the only return they are likely to get
would be 10 per cent.

SHRI RANGA : Sir, he has not ans-
wered the question as to why it was
entered into in the first instance? Phillips
would have insisted on an extension of it.

Evidently it was too much too be given to
them.

SHRI CHENGALRAYA NAIDU :
Shri Malaviya offered 1,35 dollars on his
own even though they did not demand.
Why was it done ?

SHRI RANGA: If they do not have
the information, let them make enquiries
and tell us later. Both of them are new
to this Ministry (/nferruption).

SHRI D. R. CHAVAN: The hon.
Member asked as to what was the inten-
tion with which Government entered into
this agreement. I cannot say what was
the intention; I can say only about facts.
The fact is that this agreement was entered
into.

SHRI RANGA : Shri Malaviya did not
do it on his own personal responsibility.
He was one of the Ministers here and as
a Minister he had agreed to that condi-
tion. We want to know under what
circumstances that was agreed to. Is the
hon. Minister prepared to enquire and let
us know ?

MR. SPEAKER: No Answer. Shri
Sistaram Kesri.

=Y e ¥ud : fefee ¥ a1
UfiHT F FTXOT Y AT T AT AT
IEF A A9 @A GY T FHE A
gT: 10 9de qifhe 9T A3 AW A
T F1§ e fear &, s fear @ @y
o fpar & 7

SHRI D. R. CHAVAN : 10 per cent
will be given on the investment that has
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been made in the Cochin Refinery by
Philips Petroleum. WNow concerning the
crude that will be imported for the
refinery by Philips Petroleum, as the agent
of the refinery, what commission will be
charged and all that, that figure is not
available with me. If my hon. friend
gives notice of a question, I will supply
that information.

Nt S FAER : qEAAT S5
# a9 Fedreads F1 a7 1 FH g
t 98 w@ra ¥ 9y g, geifs s
aag fasft g7 7 Feafaai v o @
FEEET WA AT & 7 Iy Safedy
T3+ *T qiH fear @y zw famfas
# § wrra #fY ot § q@ SEaT g
fF oa frewr #f 3t & g g
qUET Smar 9r, fomd Fg od@m oA
ifirer &, fe frot &7 arr ¥ dwm
9% 39, fEw, draw, fEofaw sfs &
I § GATHAETD T §, AT ATFAfTE
& 1 foarsaae & Tl &1 92 &
aNIT qGTH FT FH F41 gET g HIT
IEFR THE AFT F 77 797 F0 o0
@

SHRI D. R. CHAVYAN : That will not
arisc out of this question because that
concerns the question of prices. If my
hon. friend gives notice of the question
then we will be in a position to answer
that.

SHRI CHINTAMANI PANIGRAHI :
The point here is that the original agree-
ment entered into with Philips Petroleum
was definitely against the interests of this
country and it was completely disadvan-
tageous also. Now, taking advantage of
this expansion programme, especially in
view of the pointed suggestion of the
Estimates Commmittee, may I know
whether the Ministry has tried to modify
the agreement with Philips Petroleum,
allowing a minimum return which is less
than 10 per cent? When the public
sector refineries do not get more than
four per cent, or at best five per cent,
return may I know why this concern has
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been allowed ten per cent return, especi-
ally in the light of the suggestions of the
Estimates Committee ? Will the Govern-
ment take advantage of the expansion
programme to modify the existing agree-
ment ?

SHRI D. R. CHAVAN : As [ stated
earlier, the Public Accounts Committee
made a criticism regarding the condition
that was put in the Formation agreement
concerning the process margin that was
to be paid to Philips Petroleum. Now,
after protracted negotiations with Philips
Pertroleum that has been deleted because
of the criticism of the Public Accounts
Committee, Regarding the ten per cent
return which has been agreed to, I do not
think that is an unreasonable return,

SHRI CHINTAMANI PANIGRAHI:
What is the royalty we are paying for
the expansion programme ?

R. CHAVAN: As 1 said,
invest-

SHRI D.
ten per cent is the return on the
ment,

SHRI VASUDEVAN NAIR: With the
proposed expansion, what is the increased
availability of naphtha ? Is there any
proposal to have a petro-chemical complex
in Cochin in view of the increased
availability of naphtha.

SHRI D. R. CHAVAN: 1 will not be
able to give information about the
increased availability of naphtha. The
present day capacity of the Refinery is
53,500 barrels per day which will be
increased to 70,000 barrels per day.

SHRI TENNETI VISWANATHAM:
Reverting to that 1.3 dollars per barrel,
the hon. Minister said I do not know
why it was given, when the question was
asked of the hon. Minister. The govern-
ment files must be running files. So,
what is the use of the Minister saying “I
do not know”™ ?7 At least now will he
be able to say why he dropped it and
whether 10 per cent now given represents
1.35 dollars ?

SHRI D. R. CHAVAN: That clause
was objected to by the PAC; therefore,
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after protracted negotiations, it was deleted.
As to the reasons, as to why we entered
into a certain type of agreement, if the
hon. Member gives notice, 1 shall answer
that question.

SHRI HEM BARUA: Mayl know
whether this expanded refining capacity
of the Cochin Refinery with the co-opera-
tion of Philips Pertoleum Limited is
proposed to be met through imported
crude oil or through crude oil available
in this country as in Assam ?

It will be

SHRI D. R. CHAVAN:

imported,

Soviet Credit to the Private Sector
+
*125. SHRI HIMATSINGKA:
SHRI NARENDRA SINGH
MAHIDA:
SHRI S. K. TAPURIAH:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have sounded
the U. 5. S. R, for supplier's credit to
the private sector in this country for the
import of Russian capital goods in the
Fourth Plan period; and

(b) if so, the proposals made by
Government and the reaction of Russian
Government thercon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes, Sir.

(b) The proposal was to allocate a
specified amount of credit for purchase of
capital goods for private scctor projects
in India and it is under negotiation.

SHRI HIMATSINGKA: When are the
negotiations expected to be finalised ?

SHRI MORARJI DESAL 1t is diffi-
cult to say that,

SHRI HIMATSINGKA: Will the
Government impress on the USSR to
allow credits so that some projects may
be established with Russian collaboration 7
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SHRI MORARJI DESAL
the negotiations
that.

These are
which are going on for

SHRI S. K. TAPURIAH: During the
last few years we have had many doubts
being expressed in this House about the
wrong way this rupee fund is utilised or
this trade with rupee currency is being
done. Some cases were brought up by
my hon, friend, Shri Kanwar Lal Gupta.
about certain machineries. Cases have
been brought before this House as to
how the agents of Russia and other
Communist countries have been financing
some parties, The Home Minister has
also said that he would be inquiring into
these matters and will be placing a report
before the House. 1In view of all these
apprehensions, why is encouragement
going to be given for allowing credit to
Indian agents for rupee payments ?

SHRI MORARJI DESAI: This is
already covered under the supplier’s credit
being given by Russia at present both for
the public and the private sector. There-
fore it is not a completely new thing.
This is to be done specially in order that
there is not any delay in these matters
il a particular amount is assigned to the
private sector; but that does not mean
that there will be agents who will be
dealing with it. We will try 1o be care-
ful about it.

Import of Foodgrains Under P, L. 480
+

*126. SHRI MOHAMMAD ISMAIL :
SHRI C. K. CHAKRAPANI :
SHRI GANESH GHOSH :
SHRI E. K. NAYANAR :

SHRI NAMBIAR :

SHRI SATYA NARAIN SINGH:

SHRIMATI SUSEELA
GOPALAN :

SHRI UMANATH :

SHRI SRADHAKAR SUPAKAR:

SHRI B.K. DASCHOWDHURY:

SHRI ONKAR LAL BERWA :

SHRI N. R. LASKAR :

Will the Minister of FINANCE be
pleased to state :
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(a) Whether any new agreement has
been signed in December 1968 for the

purchase of foodgrains from U. S. A.
under P. L, 480;
(b) if so, the main points of the

agreement,

(¢) the total amount to be paid in
free foreign exchange;, and

(d) the reasons for payment of such
a huge amount in foreign exchange ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI

MORARJI DESAl):: (a) to (d). A
statement giving the requisite infor-
mation is laid on the Tabhle of the
House.

STATEMENT

(a) and (b)—A new PL. 480 Agreement
was signed on 23rd December, 1968 for
the purchase of 2.3 million tonnes of
foodgrains and some other commodities
under PL-480. The main features of the
Agreement are as follows :—

(i) The total value of the Agreement
is 8* 1671 million, The commo-
dities agreed to be imported are
2.3 million tonnes of foodgrains,
90,000 tonnes of inedible tallow:
200 tonnes of tobacco and 4,000
tonnes of milk powder.

(ii) India will make payment for
60%, of the imporis in rupees,
Payment for the remaining 409,
will not be made in rupees but
will be covered by a long-term
credit which, however, is repayable
in dollars or in other convertible
currencies.

(iii) With regard to the 60%, imports
to be paid for in rupees, the
subsequent use of these rupees
would be as follows; viz., 66%, of
the rupees will be advanced as
loans to the Govt. of India, 229,
as grant to the Govt. of India,

* including $ 6.9 million as estimated freight.
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50, as loans to Indo-US firms
operating in India and the remain-
ing 79}, will be used by the US
Government for their expenditurcs
in India.

With regard to the 409, imporis
which would bc coveied by a
long-term credit, the amount of
the credit would be repayable
over a period of 40 years, with a
10 years grace period during which
no repayment of the principal
will be required. The credit will
carry interest at 2“/ per annum
during the first 10 years and at
3¢, per annum during the subse-
quent 30 years.

(iv)

(¢)—The amount of payment in frec
foreign exchange would consist of the
following two components :—

(a) payment for 40°; of the total
imports (which would be covered by the
long-term credit) will have to be made
in free foreign exchange over the repay-
ment period of 40 years.

(b) Out of the amount of Rs. 71.62
crores accruing to the U.S. on account of
the remaining 609/, imports paid for in
rupees, an amount of Rs, 2.87 crores is
convertible into dollars or into third
courrencies at the request of the U. S,
Government to enable them to carry out
agricultural market development and
educational exchange programmes in
orher countries.

(d) The payment for a part of the
imports under a long-term dollar credit
[vide (c) (a) above) is in accordance with
the conditions of the U.S. PL 480 Law
which specifically provides that there will
be a gradual transition from sales for
local currencies to sales for dollars over
a five year period ending 1971. The
conversion of Rs, 2.87 crores into other
currencies is also in accordance with the
requirements of the U.S. Law which
stipulates 5% conversion being provided
in rupee sales agreements.

it gyew yeTge ) A i
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it sew fegrd avwdr o =l
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SHRI C. K. CHAKRAPANI : It
is learnt that the U. S. Government has
docided not to give PL 480 Import of
Foodgrains beyond 1972. Moreover, the
U. 8. Government want India to accept
more and more foreign privatc capital.
This can be seen from the pronouncements
of the World Bank and thc International
Monetary Fund. According to me, this
is a politieal pressure, May 1 know what
the Government of India propose to do
1o counteract this political pressure ?

SHRI MORARJI DESAI : 1 do
not understand what is meant by political
pressure in this matter. If we allow some
people to come here in our conditions,
there is no political pressure on it, we arc
not forced to take these things. If we take
it for our own convenience, it will have
to be on mutually agreed conditions. We
cannot impose conditions on them. We
are not pressurised nor are they pressu-
rised.

SHRI E. K. NAYANAR : The hon.
Finance Minister replied to the first
question that we have not reached an
agreement. But here is the passage from
the publication of the Government of
India, the Department of Economic Affairs,
which says :

“India has entered into 9 Agreements
with U, S. Government PL 480 since
1956. The Maximum value of the
commodities to be imported covered
by the Agreements entered into upto
the end of March, 1966 is 3283.62
million dollars, i. e., Rs. 15636.3
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million. The rupees equivalent of
the dollars cost of these commodities
is deposited in the U. S. Government
account in the Reserve Bank of
India, New Delhi. A major portion
of these rupee deposits is earmarked
in the Agreements for being given
as grants to the Government of
India for financing agreed projects
of  cconomic  development. The
balance is rctained by the U.S.
Government for its own use in India
and for giving loans to joint Indo-
U. S. enterprises.™

The hon. Minister has replied  that
it is on our account. Here, the Govern-
ment of India publication says that the
balance is retained by the U.S. Govern-
ment for its own use in India for giving
loans to joint Indo-U. S. cnterprises
and their organisations.

Then, while replying to a qguestion
during the last year, in March, 1968, the
Deputy Prime Minister replied that India
imported 75 crores dollars worth of wheat
in 2 years. In the last 2 years, India
imported 150 crores dollars worth of
wheat which is equivalent to Rs. 1200
crores. While he toured in U. S. A,, the
Government appealed to the U. S. autho-
rilies for the import of 7 million tonnes
of wheat. The U, S. Government rejected
that. Then, the Government of India
said that we have a bumper crop and
a bumper production and that we are not
going to import. May I know whether
it is due to the pressure of the U. S.
authorities that they are importing wheat
from U, S. A.

SHRI MORARJI DESAI : 1 have not
followed the question at all.

MR. SPEAKER : [
followed it.

loo have not

SHRI NAMBIAR : From the statement
it is seen that the Government has entered
into the new PL 480 agrecment which
was signed on 23rd December, 1968. But
the hon. Minister said just now that he
had not entered into an agreement. You

can, therefore, see the falsehood or the
incorrectness of the statement...

MR. SPEAKER : He says that he has
entered into an agreement,
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SHRI NAMBIAR : That is good. Let
him correct himself now.

The total value of the Agreement is
167.1 million dollars, and the goods to be
purchased are 90,000 tonnes of inedible
tallow, 200 tonnes of tobacco and 4,000
tonnes of milk-powder. I want to know
whether tobacco is to be imported and
we cannot manage with our own produc-
tion of tobacco and also whether we could
avoid importing milk-powder in view of
the fact that there is so much of shortage
of foreign exchange. We cannot afford
to spend so much of dollars on these...
(Interruptions), We do not want Mr. Piloo
Mody to get milk-powder from America,
We can give it from our own production.
My point is that Government will have
to explain...(Interruptions)

SHRI PILOO MODY : What is the
kind of spurious powder that he wants to
feed me with ?

SHRI NAMBIAR : Il Mr. Piloo Mody
starts interrupting in this way, then I
will never allow him to put questions.
1 should have my say also.

When we arc baving so much of
shortage of dollars, foreign exchange,
should we enter into an agreement of
this type wherein the condition is that we
have to repay 40 per cent of the amount
in dollars, and not only this, even from
among the 60 per cent, we have to pay
Rs. 2.57 crores in dollar; apart from this,
the freight in shipping has to be
borne in dollars. May 1, therefore,
know whether the Government could not
have avoided entering into such an
agreement in view of the serious shortage
of foreign exchange ?

SHRI MORARJI DESAI : 1 have
already indicated in the statement that
the 40 per cent, which has to be paid in
dollars, will be paid in 40 years; it is not
to be paid immediately, for the first ten
years we do not pay. This is all described
in the statement. Therefore, this is a
favourable way of laying these things
which we require. We require milk-
powder because we do not produce
sufficient milk-powder here...
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SHRI ATAL BIHARI VAJPAYEE :
What about tobacco ?

SHRI MORARJI DESAI : I will come
from one item to another. I cannot reply
about all the items at the same time;
I cannot have the capacity of my hon.
friend.

Therefore, it should be understood that
this milk-powder is required as we are
short of it. We are trying to increase
the production of milk-powder in this
country, and as soon as that is done, we
will not import anything. That is what
we are trying to do. Our milk consump-
tion per capita is the lowest in the world.
Therefore, we have got to supply to our
people  milk through  milk-powder;
otherwise, they will be deficient in their
vitality. That is why this is required.

As regards tobacco, we do require
some tobacco to mix with our tobacco
for our own production here. But we
export far more tobacco than we import
from the U. S. A,

=t wea Aaremwr fag o faad of
qET FATA Y AT & I W FEATH
& SaTa A 917 qg FZ9 & F T g
gak qre AgF &1 foenr wwew
IAFT g A oy fremr AE &0 &
ST g g fF O o 480 # qEA
ST ST AT HAT @ §, IEET HA
A FY FE FEATEAT o TRy W
fraré aacht & a1 At TE & 7

*ff srercet Xemé ;g A freare
¢ fr ormaar gt & st st @ ek
FTL AT HEE F) faearw A9 & @
IEHT T K ;1w |

SHRI N. R. LASKAR : Because of the
modern agricultural methods adopted by
our farmers, the wheat production in the
country has gone up considerably. There-
fore, I would like to know why it is
necessary to bring wheat under P. L. 480
Agreement.
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SHRI MORARIJI DESAI: As | have said
often before, for some time we have to
build up our buffer stocks, and itis in
order to build up the buffer stocks that
this amount is being imported.

ot WP Wy g AW H faed
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SHRI LOBO PRABHU: It will be
conceded that there is a deterioration in
the conditions of trade. We were getting
80 per cent before but now it is 60 per
cent, T would like to know how far this is
due to our policy with the communist
countries. Has America pressed this
argument or at least implied it that
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because we are giving credit to the comm-
unist countries it has no reason to give
credit to us ?

SHRI MORARJI DESAI : This has
no relation to that factor at all.

SHRI PILOO MODY: Are all these
things donc in a vacuum ?

WRITTEN ANSWERS TO QUESTIONS

Import of Ammonia From Iran

*122. SHRI D. R. PARMAR :
SHRI P. C. ADICHAN :
SHRI R. K. AMIN :

Will the Minister of PETROLEUM
ANMD CHEMICALS be pleased to state :

(a) Whether it is a fact
Mational Petro-Chemical Company of
Iran has agreed to supply ammonia to
Tatas for their Mithapur Project on the
same terms as was offered by Allied
Chemicals ; and

that the

(b) il so,
thereto ?

Governmenl’s  reaction

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a)
The National Petro-Chemical Company
of Iran have offered to take over Allied
Chemical's responsibilities for the supply
of liquid ammonia, phosphoric acid and
sulphur on the same terms.

(b) The proposal is under cosideration,
Fertilizer Factory in Maharashtra

*127. SHRI K. P. SINGH DEO :
SHRI MANIBHALI J. PATEL :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether there is a proposal to start
a fertilizer factory in Maharashira with
the Japanese collaboration ;

(b) if so, the details of the scheme
giving cost involved, the share of India
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and Japan, separately and the estimated
rate of production ; and

(c) the time likely to be taken to set
up factory and the location of the factory
in Maharashtra ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a) The
Maharashtra Cooperative Fertilizers and
Chemicals Ltd. propose to cstablish a
soda ash/ammonium chloride plant in
Maharashtra with Japanese collaboration,
The detailed proposals are awaited.

(b) and (c). Do not arisc.
Deaths due to Cold Wave in the Country

*128. SHRIMATI ILA PAL-
CHOUDHURI :
SHRI HUKAM CHAND
KACHWAL
SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA :

SHRI HARDAYAL DEVGUN:

Will the Minister of

FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state *

(a) whether it is a fact that many people
generally belonging to poorer classes of
societv, who have neither huts nor houses
nor any other place to live in, and are
better known as ‘“‘pavement dwellers™
have died as result of the cold wave
which swept over the whole country
recently

(b) if so, the total number of deaths
regarding which official reports have been
received by Government from the different
States ;

(c) the arrangements and facilities, if
any, made and provided for homeless
persons as a measure of protection from
cold before the advent of and during the
current winter ; and

(d) the total amount spent directly by
the Central Government and | or through
the States thereon ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) and
(b). The required information is being
collected and will be laid on the Table
of the Sabha.

(c) The Slum Clearance Scheme provi-
des for the construction of Night Shelters
in cities and towns where the problem of
pavement dwellers is acute. These Night
Shelters are meant for providing sleeping
accommodation on nominal charges.
Night Shelters have been provided in
Delhi, Agra and Ahmedabad.

(d) The grant of financial assistance
from the Government of India to the
State Governments for construction of
Night Shelters is based on the patterns
of assistance prescribed under
the Slum Clearance Scheme, Since the
inception of the Slum Clearance Scheme
in May, 1956 and upto 31st March, 1968
Central assistance totalling Rs. 32.00
crores has been released to the State
Governments and Union Territories for
implementing the Slum Clearance Scheme
which includes construction of Night
Shelters.

“Smuggling of Sugar from Nepal into
India™

*129. SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to
State :

(a) the quantities and value in rupees
of Polish, Russian and Czechoslovakian
sugar seized in the process of being
smuggled from Nepal into India and the
total period during which the seizures
were made; and

(b) the steps taken by Government to
prevent smuggling and with what results?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P. C.
SETHI) : (a) A quantity of about 1.034
quintals of sugar of foreign origin includ-
ing Polish, Russian and Czechoslovakian
sugar valued at about Rs. 3.14 lakhs was
seized during the period from January,
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1968 to January, 1969 as having been
smuggled from Nepal.

(b) Intensifying
collection of intelligence, posting of more
preventive staff and provision of more
vehicles to improve their mobility are the
more important steps taken to prevent
smuggling. The results are encouraging
as will béseen from the fact that the
total value of all goods seized during the
last quarter of 1968 was about Rs. 9.7
lakhs as against the average scizures of
Rs. 5.3 lakhs per quarter during the first
three quarters of 1968,

Damage due to Flood and Cyclone in

Orissa
*130. SHRI CHINTAMANI
PANIGRAHI : Will the Minister of

FINANCL bc pleased to state :

{a) whether a Central tcam visited
Orissa to assess the damage due to floed
and cyclone in the months of October and
November, 1968;

(b) the assessment of damage and the
financial requirements for reliel operations;

(c) the amount madc available to the
State Government by the Central Govern-
ment for this purpose so lar;

(d) whether the State Government have
utilised any amount from their plan and
non-plan Tunds for organisation of reliel
works, cxclusive of Central help;

(e) il so, the details thereol; and

(M) the wital amount which the State
Government has spent for reliel work so
far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) and (b). A
Central team of officers visited Orissa in
November, 1968 lo assess the requirement
of funds for various reliel and rehabilita-
tion measures in the wake of the cyclones
which hit Orissa in October-November,
1968. In the light of the team’'s report
based on its assessment of the damage, the
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Government of India have adopted a
ceiling of expenditure of Rs. 5.33 crores
on various relief and rehabilitation
measures including repairs to public
property, for purposes of Central assis-
lance.

(c) Anamount of Rs. 2.50 crores has
so far been advanced fo the State Govern-

ment for undertaking necessary relief
measures.
(d) No Sir.

(c) Does not arise,

() The State Government have repor-
ted that an expenditurc approximately of
Rs. 2.49 crores was incurred on cyclone
relicl measures until the 15th February,
1969 .

Import Racket in Pondicherry

*131. SHRI K. LAKKAPPA: Will the
Minister of FINANCE be pleased to statc:

(a) whether it is a fact that Government
have scen reports in the Blirz of the 2ist
December, 1968 that the Police have
uncarthed a racket in imports in Pondi-
cherry of scarce or banned consumer items
amounting to over rupees one crore;

(b) if so the number of business houses
which were found to  be involved in this
case; and

(¢} the nature of action taken or pro-
posed to be taken in this regard and the
number of persons arrested in  this
connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir.

(b) and (c). The investigations conducted
so far by the Central Bureau of Investiga-
tion have revealed that 32 firms are
involved in the cases relating to suspecled
irregularitics/illegalities in the matter of
obtaining Customs Clearance Permits
based on the ‘authorisations’ issued by
the erstwhile French Government of
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Pondicherry prior to its De facto merger
on 1-11-1954,

Charge-sheets under sections 120-B,
420, 34, and 109 read with scctions 471
and 467 of the Indian Penal Code have
been filed against one firm and its mana-
ging partner in the Court of the Magis-
trate, First Class, Delhi and against 48
persons connected with the remaining 31
firms, in the Court of the District
Magistrate, Pondicherry.

No person has been arrested by the
Central Bureau of Investigation in connec-
tion with these cases.

Further investigations by the C. B. 1.
are in progress in regard to 2 other firms.

These malters were also investigated by
the Enforcement Directorale from the
foreign exchange angle. Of the 34 cases
enguired into, 3 cases have been closed
after investigation, as no contravention
was established. Show-cause  memos
werc issued in 23 cases for prima facie
contravention of Foreign  Exchange
Regulation Act. Of these, 2 cases have
been adjudicated by the Director of
Enforcement and a total penalty of Rs.
3,20,000/- has been imposed. Adjudica-
tion proceedings have not been completed
in 21 cases. [Enquiries are in progress in
the remaining 8 cases.

From the Income-tax angle, investiga-
tions are in progress lo assess the tax
evasion.

Bogus Claims of Drawbacks by Exporters
in League with Customs Officials

*132. SHRI A. SREEDHARAN:
SHRI P. GOPALAN:
SHRI P. P. ESTHOSE:
SHRI K. RAMANI:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the Central
Bureau of Investigation has unearthed a
racket in which exporters of goods in

PHALGUNA 5, 1890 (Saka)

Written Answers 38

league with certain Customs Officials are
applying for getting drawbacks on the
basis of bogus claims made by them;

(b) if so, the amount involved in such
drawbacks;

(c) the number and names of customs
officials and firms involved and names of
persons arrested in this connection;

{d) the action taken againsit them; and

(e) the measures adopted to prevent
such spurious exports in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI): (a) The racket was unearthed by
Bombay Custom House. They suspected
that some customs officials were involved
and also some enquiries were to be done
abroad. Bombay Custom House, there-
fore, requested the Central Bureau of
Investigation for taking further action,

(b) The total amount of drawbéck
involved in these cases is Rs 79, 220/-.

(c) and (d). The number of firms so
far alleged to be involved is six and the
number of officials alleged to be involved
is twelve, The matter is still under
investigation. No arrest has so far been
made.

() To prevent recurrence of such frauds
the Assistant Collectors of Customs have
been directed fo intensify their checks in
the docks. Further action will be taken
after the results of the investigation are
known.

Connaught Place, New Delhi

*133 SHRI M. L. SONDHI : Will the
Minister  of HEALTH, FAMILY
PLANNING AND URBAN DEVYELOP-
MENT be pleased to state :

(a) whether it is a fact that the inner
circle of Connaught Place, New Delhi,
which has been reconstructed  for
controlling the traffic, will not serve the
purposc as per expert advice ; and
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(b) if so, whether the New Delhi Muni-
cipal Committee proposes to recast the
same after spending several lakhs again ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) No,
Sir.

(b) Does not arise.

Housc Rent Allowance to Officials of
Laccadives

*134. SHRI P. M. SAYEED : Will the
Minister of FINANCE be pleased to
slate :

(a) whether it is a fact that the Housc
Rent Allowance is not given to the native
officials in Laccadive Administration
whereas the Allowance or the facility of
free accommodation is provided to others
who are on deputation or recruited
directly from other States;

(b) if so, the reasons therefor ;

(c) whether any representations have
been received by Government in this
regard ; and

(d) if so, the steps Government propose
to take to remove this discrimination ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (d). The concession of rent
freec accommodation or house rent allow-
ance is admissible only to persons belong-
ing to the mainland recruited for service in
the Islands under the Laccadives Admini-
stration and to those deputed from State
or Central Government for such service.
This facility, like other concessions such
as Island Special Pay and free sea passage,
was sanctioned for providing an incentive
to attract qualified and experienced
persons from the mainland for service in
the Islands, where conditions of living
are not comparable to those obtaining on
the mainland. Some representations were
received in this regard from local recruits
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and they were informed of the factual
position.

Merger of Dearness Allowance with Pay
of Government Employees

*135. SHRI D. N. PATODIA: Will the
Minister of FINANCE be pleased to
state :

(a) whether as a result of the merger
of Dearness Allowance with pay of
Central Government employees, it is
necessary to revise the pay scales of
Government employees ; and

(b) if so, whether Government propose
lo set up a Pay Commission lo go into
the matter or they would take a decision
on this issuc suo motu ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The decision to treat a part of
Dearness Allowance admissible to Central
Government employees as Dearness pay
does not necessilate revision of the pay
scales of Government employecs.

(b) Does not arisc.
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Fertilizer Complex in Jorhat

*138. SHRI BHAGABAN DAS ;
SHRI B. K. MODAK :

Will the Minister of PETROLEUM
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AND CHEMICALS be pleased to
state :

(a) whether it is a fact that the Regional
Research Laboratory, Jorhat, has postponed
to establish a coal-based Fertilizer Com-
plex in Jorhat;

(b) il so, whether Government have
considered the proposal;

(c) il so, the decision taken thereon;
and

(d) if not, the reasons therefor 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN):
(a) Yes, Sir,

(b) Yes, Sir.

(c) As the production of nitrogenous
fer ilizers from the Namrup plant of the
Fertilizer Corporation of India would be
more than sufficient to meet the require-
ments of Assam, there is no sound case
at present for the location of a coal-based
Fertilizer Complex in Jorhat,

(d) Does not arise.
Subsidising of Fuel for Agricultural Use

*139. SHRI KAMESHWAR SINGH :
Will the Minister of FINANCE be
pleased to state @

(a) whether Government propose to
subsidise fuel for agricultural use;

(b) if so, when it will be enforced;
and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP, C,
SETHI): (a) No, Sir,

(b) Does not arise,
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(c) The administration of such a
subsidy poses serious difficulties. Moreover
substantial incentives, in various forms,
are already being provided to raise
agricultural production,

A. R. C. Report on Direct Taxes

*140. DR. RANEN SEN :
SHRI JAGESHWAR YADAV :
SHRI INDRAJIT GUPTA :
SHRI C. JANARDHANAN :
SHRI R. BARUA :
SHRI J. B. SINGH :
SHRI ONKAR SINGH :
SHRI SHARDANAND :
SHRI KANWAR LAL GUPTA:
SHRI R. K. SINHA :
SHRI S. S. KOTHARI :

Will the Minister of FINANCE be
pleased to statc :

(a) whether the Administrative Reforms
Commission has submitted its report on
direct taxes; k

(b) if so, the main recommendations
thereof; and

(c) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI): (a) Yes, Sir.

(b) A copy of the Summary of the
recommendations contained in Chapter
VIII of the report of the Administrative
Reforms Commission is laid on the Table
of the House. [Placed in Library. See
No. LT—90/69].

(¢) The Report is at present under
examination by Government. After
completion of the examination, Govern-
ment intend to introduce necessary legisla-
tion to amend the law and undertake
administrative action to give effect to such
of the recommendations as are acceptable
to the Government and as are feasible of
implementation at present.

Tata Fertilizer Project

*141. SHRI S. M. BANERJEE:
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SHRI NANJA GOWDER :
SHRI C. MUTHUSAML:

SHRI N. K. SOMANI:

SHRI J. MOHAMMED IMAM:
SHRI C. C. DESALIL

SHRI K. SURYANARAYANA:
SHRI RABI RAY:

SHRI S. M. SOLANKI:

SHRI BHOLA NATH MASTER:
SHRI S. R. DAMANI:

SHRI SHIVA CHANDRA JHA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether any final decision has been
taken on the Tata’s proposal for a
Fertilizer project;

(b) il so, the details thereof;

(¢) if not, the reasons for this delay
and when a final decision is likely to be
taken; and

(d) the rcasons for not taking over
this project under public sector ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN):

(a) Mo. Sir.

(b) Does not arise.

(c) The proposal has to be examined
in detail from all angles as it is a big
project with special features, A final
decision will be taken shortly.

(d) This proposal has been sponsored
as a private sector project by M/s. Tata
Chemicals and has to be examined as
such.

Strike by Employees of Willingdon
Hospital, New Delhi.

*142. SHRI P. N. SOLANKIL:
SHRI KIKAR SINGH:
SHRI DEVEN SEN:

'SHRI RAM CHANDRA J.
AMIN:

Will the Minister of HEALTH, FAMILY
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PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that there was
a strike by the employces of the Will-
ingdon Hospital, New Delhi in July-
August 1968 in connection with the
demands of the cmployees which was
submitted by the Willingdon Hospital
workers Union to the authorities con-
cerned;

(b) if so, the details of the demands;
and

(c) the action taken by Government on
their demands ?

THE MINISTER OF HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT (SHRI K. K. SHAH):
(a) Some of the Class IV employees of
the Willingdon Hospital, New Delhi,
absented themselves from duly from the
30 July, 1968 to 15th August 1968,

(b) and (¢). A statement is placed on
the table of the Sabha, [ Placed in Library.
See No. L T—91/69]

OR-Shore Drilling Agrecment With
TENNECO

*143. SHRI BEDABRATA BARUA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have finalised
agreement with the TENNECO (U. 5. A.)
for off-shore drilling for oil;

(b) whether such necgotiations for off-
shore drilling were also held with the

U. S. S. R, authorities;

(c) whether agreement have been made
with any party and il so, the details there-

of; and

(d) when the work is likely to start ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
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METALS (DR. TRIGUNA SEN): (a) No,
Sir,

(b) Discussions have been held with
the USSR authorities for assistance in
carrying out drilling operations directly
by the O. N. G. Commission in some of
the offshore areas.

(c) The U.S. S. R. authorities have
promised help in the design of drilling
outfits for shallow areas and in training
Indian personnel.

(d) As the details of the Soviet-assisted
operation are still to be worked out, it is
not possible to indicate at present the
precise date when the work will start in
the concerned areas. In deeper waters,
Government are still considering the precise
approach to be adopted from amongst the
different courses open to us,
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Assistant Collector of Customs, Cochin

145* SHRI VISWANATHA MENON :
SHRI A. K. GOPALAN :

Will the Minister of FINANCE be
pleased to refer to the reply given to
Unstarred Question No. 4672 dated the
16th December, 1968 and state:

(a) whether Government have since
received the advice of the Central Vigilance
Commission on the report of the Special
Police Establishment regarding the Assis-
tant Collector of Customs, Cochin, whao
was allowed to export curio handicrafts
of the value of Rs. 20,000 as baggage;

(b) if so, the details thereof;
(c) the action taken thereon; and
(d) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE. (SHRI P. C.
SETHI): (a) The advice of the Commission
was received on the 16th January, 1969,

(b) The Commission have held that
there was no case for instituting discipli-
nary proceedings against the Assistant
Collector of Customs concerned, but have
recommended that he should be warned
to be more careful in future.

(c) and {d). The report of the Special
Police Establishment and the advice of
the Central Vigilance Commission are
under examination,
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Scond Ol Refinery in Assam
*147. SHRI HEM BARUA: Will the

Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) whether the memorandum submitted
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by the Government of Assam regarding
the establishment of a Second Oil
Refinery in the public sector in Assam
has been examined; and

(b) if so, the decision if any, taken in
this matter in the light of the above
memorandum ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN):
{a) Yes, Sir.

(b) Government have no proposal
under consideration at present for the
reasons, amongst others, that there is not
sufficient crude available surplus to
commitments already made.
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Shri Mundhra's Letter to his Agent
in U. K.

*149, SHRI YAJNA DATT SHARMA:
Will the Minister of FINANCE be pleased
to state:

(a) whether Government's atiention
has been drawn to the photostat copy
of the letter purported to be written by
Shri Hari Das Mundhra to the Financial
Controller of all his concerns in London
asking him to give five pounds of tea to
Shri Verma, appearing in the “Blitz' of
the 28th December, 1968;

(b) il so, whether Government have
tried to decipher the significance of five
pounds of tea, which is a code-word;
and

() il so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) to (c). Yes, Sir. Govern-
ment have seen in the *Blitz" dated the
28th December, 1968, a pholostat copy
of a letter purported to have been written
by Shri Haridas Mundhra to one Mr.
Taylor, asking him to give “five Pounds
of Tea'' to Shri Verma. Enquiries in
this regard are being made by the Enfor-
cement Directorate,

Retrenched Employees of Bhakra
Project

*150. SHRI SHRI CHAND GOYAL:
Will the Minister of IRRIGATION AND

POWER be pleased to state:
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(a) whether the retrenched employees
of the Bhakra Project have been absorbed
in the Beas Project;

(b) the number of retrenched employecs
who are still awaiting their absorption;
and

1c) the steps Government
take to absorb them ?

propose lo

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO):
(a) Yes Sir, as far as possible,

(b) 227 (workcharged staff),

(c) Every effort is made to find
alternative jobs for such workmen who
are willing to go to other projects/Depart-
ments, including the Beas Project.  Lists
of surplus workmen are regularly sent to
the Employment Exchanges and various
Departments,/States for their absorption.

Sarvapriya Cooperative House Building

Society
760. SHRI RAMACHANDRA
VEERAPPA : Will the Minister of

HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased to
state :

(a) the name of the auditors of sarva-
priya Coopertive House Building Society;

(b) the dates on which the accounts of
this Society were audited by various
auditors since its inception;

(c) whether the accounts of the society
together with auditor's reports are sent to
the members of the Society and whether
there is any provision in Law for doing
s0; and

(d) il not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF  HEALTH AND
FAMILY PLANNING WORKS, HOUS-
ING AND URBAN DEVELOPMENT
(SHRI1 B, S. MURTHY): (a) The follow-
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ing persons were appointed as auditors
from time to time :—

SHRI MANGA RAM VARMA
SHRI RAM BHAJ
SHRI HARI RAM KAUSHIK.

(b) 3Ist January, 1961, 27th March,
1962, 27th March, 1963, 21st September,
1963, 29th January, 1965, 18th December,
1965, 8th March, 1967, 15th February,
1968 and 11th January, 1969.

(c) Under the bye-laws, there is no
provision to circulate the accounts of the
society and the auditor’s report among
the members of the Society.

(d) In accordance with the Delhi
Cooperative Societies Act, every member
has the right to examine the annual
account of the Society. The bye-laws of
the Sarvapriya  Co-opcrative  House
Building Society also provides for consi-
deration of the Annual accounts and the
auditors report in the general meeling of
the Society.

Co-operative House-Building
Society

Sarvapriya

761.  SHRI RAMACHANDRA
VEERAPPA: Will the Minister of
HEALTH AND FAMILY PLANNING
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) the names of the architects who
have drawn the lay-out plans of the
colony of Sarva Priya Cooperative House
Building Society;

(b) the different sizes of plots proposed
to be allotted to the members of the

Society; and

(c) whether the basis of allotment of
different sizes of plots to members of the
Executive Committee are according, to
the choice of the individual members ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT (SHR1 B. S. MURTHY):
(a) The lay-out plan of the colony is
being drawn through the agency of the
Delhi Cooperative House Building Socie-
ties Federation Ltd., who have engaged
Shri V. K. Saluja, Architect for the

purpose.

(b) Question does not arise as the
lay-out plan of the Society has not yet
been finalised.

(¢) After the development of the land
has been completed and the perpetual
lease in respect of the residential plots is
exccuted in favour of the society, the exact
allocation of plots of different sizes will
be made by ‘draw of lots",
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Foreign Exchange Given to Shri Kantilal
Morarji Desal and His Firms

764. SHR1 BABURAO PATEL : Will
the Minister of FINANCE be pleased
to state:

(a) the foreign exchange given to Shri
Kantilal Morarji Desai or to his nominees
or firms anrivally during the last 12 years:
and

(b) the purpose for which these
amounts were asked and used 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). The
information regarding release of foreign
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exchange to Shri Kantilal Morarji Desai
during the last five years has already been
furnished in reply to Lok Sabha Unstarred
Question No, 3618 on the 12th August,
1968. It would not be practicable to
furnish information for a longer period in
retrospect.

Information regarding releases made to
any “nominees” is difficult to furnish as
the question is in vague terms and no
specific names have been mentioned. If,
however, information is required regarding
any specific individual and his name is

indicated, Government would obtain
and furnish information to the extent
available.

As regards releases made to firms, it
may be stated that details of all import
licences issued are published in’ the
Wedkly Bulletin of Industrial Licences—
Import Licences and Export Licences—
that are issued from time to time. Copies
of this Bulletin would be available in the
Parliament Library.

Research and Development Division,
Sindri

765. SHR1 BABURAO PATEL : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a)‘whether it isa fact that on the
25th July, 1967, a large number of officials
of Research and Development Division,
Sindri jointly submitted a memorandum
of protect complaining that Indian scien-
tists having experience and expertise are
not given the opportunity to design and
decide what is good for their own country
and expensive forcign experts are imposed
on the fertilizer industry;

(b) the salient features of this memo-
randum of protest with names and
designations of the officials who signed
it; and

(c) the action taken on it since the
25th July, 1967 ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN):
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(a) Yes. A representation dated 12th
July, 1967, from the Scientists, Techno-
logists and Engineers of the Planning and
Development Division, was forwarded to
Government by the Fertilizer Corporation
of India Ltd., on 24-7-1967 and was
received on 25-7-1967.

(b) The representation had alleged
that the Government were showing prefe-
rence to foreign collaboration, know-how
and advice even where indigenous compe-
tence and expertise were available. The
following examples were cited:

(i) Granting licence for parallel manu-
facture of catalysts in the country
with foreign collaboration and
foreign know-how.

(ii) Proposal for award of turn-key

contract lo foreign contractors for

Trombay expansion scheme,

(iii) Acceptance by Government of

proposal to bring in foreigners fo

assess the competence of Indian

Scientists and engineers in the

Fertilizer Industry and to advise

on re-organisation of public sector

Fertilizer Industry.

A slatement giving the names and
designation of the signatories to the
memorandum is laid on the Table of
the House. [Placed in library. See
No. LT—93,69]

(c) The allegations were based on a
misconception. The correct facts and
the broader policy aspects were explained
to the Chairman and Managing Director

of the Corporation and the General
Manager, Planning and Development
Division.

Coordinated Development of Ganga-
Brahmaputra Basin

766. SHRI JYOTIRMOY BASU :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether ““Havard University"s Centre
of population studies’. U.S.A. has formu-
lated a scheme for the coordinated deve-
lopment of Ganga-Brahmaputra basin
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comprising Bihar, West Bengal, Assam
and East Pakistan;

(b) whether the above centre got any
assignment from the Central Government
and whether Government are in possession
of the whole scheme; and

(c) if so, the details thercof and
Government's reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ( SHRI SIDDHESHWAR
PARSAD): (a) The Government of India
have come across such a report in the

Srar=sman of the 23rd October, 1968,
(b) WNo, Sir.

(¢) Does not arise.
Interest charged on L. I. C. Investments

768. SHRIJYOTIRMOY BASU : Will
the Minister of FINANCE be pleased to
state the various rates of interests charged
by the Life Insurance Corporation from
cach category of investment, including
investments in industries and housing ?

THE DEPUTY PRIME K MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : The rates of interest
charged by the Life Insurance Corporation
for wvarious categories of loans and
dcbentures in India are given below :

Description

Rate vf
interest

1 2

(I) Loans given directly to State
Governments Housing Loans 6}°,

(1) Loans on the guarantec of
State Governments:

(1) Municipalities for water
supply and drainage
schemes 6719,

(2) Housing Finance Societies6§ 9,
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1 2

(3) Companies or Co-opera-
tives for setting up of
Industrial Estates 63",

(4) Loans to State Elec- .
tricity Boards *71%
(5) Loans to Sugar Co-
operatives *84%,
(HI) Loans to Public Limited
Companies for Industrial
purposes:
(1) by way of Loans, segor
(2) by way of Debentures

underwriting. 7 " L0

(IV) Loans granted under
various mortgage schemes:

(1) Scheme for grant of
loans on Mortgage of
Immovable  Proper-
ties e 4
(2) Own  Your Home
Scheme eegoy
(3) Scheme for Financing
of Co-operative
Housing Socielies
formed by the Emp-
loyees of the
Corporation **510,
(4) Scheme for grant of
loans to individual
Employees of the Cor-
poration for construc-
tion ol Houses **6",,

(5) Scheme for grant of
loans to  Public
Limited Companics
for the purpose of
Housing Schemes of
their employees hae LA

(6) Scheme for grant of
loans 1o Co-operative
Housing Societies of
Employees of Public
Limited Companies
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for construction of
House s*go;,
(V) Loans on  Insurance
Policies 6",
*Note | : Rebateof §",

is allowed for

punctual pay-

ment.

**Note 2 : Rebateol 1V,
is allowed for
punctual pay-
ment.

Expenditure on Construction Of House
and Buildings in Big Cities

769. SHRI JYOTIRMOY BASU : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT
be pleased to state  the expen-
diture incurred till  date  since
1947-48 by the Central Government in

connection with the construction of houses
and other types of buildings in Calcutta
Metropolitan  District, Greater Bombay,
Delhi and New Delhi ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORK,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : The
required information is not readily
available. The time, cflort and expendi-
ture involved in collecting and compiling
it will not be commensurate with the
results that could be achicved.

Income-Tax Assessces

771. SHRI JYOTIRMOY BASU :
Will the Minister of FINANCE be pleased
1o slate.

(a) the number of income-tax assessecs
in India during the years 1930-51, 1955-56,
1960-61, 1965-66 and 1968-69 under the
income groups of (i) Rs. | lakh 10 Rs. §
lakhs and (ii) Rs. 5 lakhs and above ;

(b) the total assessed income of each
of those income groups during the years
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1950-51, 1955-56, 1960-61, 1965-66 and
1968-69 ;

(c) the total income-tax payable by
cach of those groups during the years
1950-51, 1955-56, 1960-61, 1965-66 and
1968-69 ;

(d) the actual realisation of income-lax
from cach of those groups during the years
1950-51, 1955-56, 1960-61, 1965-66 and
1968-69 ; and

(e) the amount of Income-tax duc to
cach of these groups till date ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE. (SHRI
MORARIJI DESAI): (a) to (c). The in-
formation to the extent available is given
in the Annexure acid on the Table of the

House. [Placed in Library. See No LT—
94/69]
(d) and (e). The required information

is not readily available and its collection
will involve considerable time and labour
which may not be commensurate with
the results likely to be achieved.

Delhi Cooperative House-Building Socicty
Federation Ltd.

772, SHR1 RAMCHANDRA VELR-
APPA : Wil the Minister  of
HEALTH, FAMILY PLANNING AND

URBAN DEVELOPMENT be pleased to
state:

(a) the constitution and functions of
the Delhi Cooperative House-building
Society Federation Ltd;

(b) the names of the House-building
Cooperative Socicties which are members
of this Federation;

(¢) the names and addresses of the
office-bearers of the Federation; and

(d) the full address of the Registered
oftice of the Federation

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
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PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) A copy of the Bye-
Laws of the Delhi Cooperative House
building Societies’ Federation Ltd., Delhi
can be obtained from the office of the
Registrar, Cooperative Societies Delhi
Administration, Delhi.

(b) A list of Member-Societies is given
at Annexure I laid on the Table of the

House. [Placed in library. See No. LT-
95/69]
(c) 1. Shri Jegdesh Kudeshia - -President.
61, Irwin Road,
New Delhi.
2. C.L. Chadda, Swavalambi—Vice-
Cooperative House President
Building Society Ltd.,
Delhi Cloth Mills, Bara
Hindu Rao, Delhi.
3. Shri Gurmukh Singh Jeeth—Vice-
21 Edward Sqr., President
New Delhi.
4. Shri K. M. Sharma-- General-
738, Laxamibai MNagar, Secretary
New Delhi.
5. Shri N. N. Chadda- Joint
H-35 Sarojini Magar, Secretary
New Delhi.
6. Shri 8. D. Sood Treasurer

B-12/174 Lodhi Colony,
New Delhi.

(d) Theatre Communication Building,
Connaught Place, New Delhi.

Industrial Finance Corporation Loans to
Industries of Kerala

773. SHRI MANGALATHUMADAM:
Will the Minister of FINANCE be pleased
lo state:

(a) the amount of loans sanclioned
and granted by the Industrial Finance
Corporation to the industries of Kerala
and the Government of Kerala for its
industrial development during the year
1967-68; and
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(b) whether Government propose to
liberalise the conditions for such loans so
that more undeveloped industries in Kerala
might be benefited thereby ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a). The Industrial
Finance Corporation of India which was
set up under the Industrial Finance
Corporation Act, 1948 is empowered under
its statute to assist public limited
companies or co-operative socicties only.
It has not been authorised to extend
financial assistance to the State Govern-
ment direct.

During the year 1967-68 (July-Junc),
the Corporation did not sanction any
loan assistance to industrial concerns in
the Kerala State as the only 2 applica-
tions received by il werc withdrawn by
the applicants. During this period the
Corporation, however, disbursed loans
lo the extent of Rs. 11.48 lakhs which
related to past sanctions.

(b) The Corporation has becn direcled
to assist, as far as may be practicable,
the industrial development of backward
States and areas in order that such regions
may aftain a more balanced economic
development. The Corporation considers
applications for financial assistance for
projects located in less developed States
sympathetically subject to such projects
being found technically and financially
viable. During the last 10 years the
Corporation has rejected only one appli-
cation from Kerala for a sum of Rs. 6
lakhs.

Pay Scales of Sectional Officers in
C.P. W. D.

774. SHRI S. D. SOMASUNDARAM:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleascd 1o statc :

(a) whether it is a fact that the pay
scales of Sectional Officers in C. P. W. D.
are the lowest among his counterparts and
contemporaries in the Ceatral Government
Departments and Ministries viz. Railways,
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M. E. S.,, Central Water and Power

Commission and Industrial Development
and Company Affairs ;

(b) if so. the details of their pay scales
and prospects ; and

(c) when
removed ?

such disparity will be

THE MINISLER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (SHRI K. K. SHAH):
(a) No Sir, if all factors are taken into
consideration.

(b) A statecment showing the designa-
tions, qualifications, ctc. , and pay-scales
prescribed for Sectional Officers in the
C.P. W. D. and comparable posts in
other departments mentioned in the
Question is placed on the Table of the
House. [Placed in Library. See No LT--
96/69)

(c) Does not arise.

Employment of Unemployed Enginecrs

775. SHR1 5. D. SOMASUNDARAM:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether any schemes have been
taken up in his Ministry so as to employ
the unemployed engineers ; and

(b) if so, the details thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (SHRI K. K. SHAH):
(&) Yes Sir, it is under consideration.

(b) There are proposals under
consideration in this Department for
enforcement of contractual provisions

that approved contractors are obliged to
employ a certain numbr of qualified
Engineers. There is already a clause
(No. 36) in the approved Contract Form
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of Central Public Works Department
that during the execution of work a
contractor shall employ one qualified
Engineer /overseer [supervisor. A proposal
is at present under consideraticn to "add
a penalty clause in the Agreement Form
to ensure in the event of the contractor not
fulfilling his obligations he can be suita-
bly penalised.

Recruitment Rules For Engineering
Services in C. P. W. D.

776. SHRI1 5.D. SOMASUNDARAM :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to siate :

(a) whether it is a fact that the
recruitment rules in regard to the
Engineering Services of the Central Public
Works Department very very much as
compared to other Central departments
and Ministries such as Central Water and
Power Commission, Ministry of Transport
(Roads Wing) Posts and Telegraphs
Department and Railways as stated by
the Central C. P. W. D. -Engineers
Association in their Memorandum ; and

(b) if so, the action proposed to be
taken to bring the C. P. W. D. recruit-
ment rules at par with the other depart-
ments and Ministrics of the Central
Government ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS

HOUSING AND URBAN DEVE-
LOPMENT (SHRI K. K. SHAH):
(a) Yes, Sir.  There are certain
differences between the  Recruitment

Rules for the Engineeering Services of
the C. P. W. D. and those in other
Central Government Departments.

(b) The work performed by the
Engincers varies from Department to
Department. It is therefore not considered
necessary to bring about uniformity in
the matter of recruitment rules among
all Engineering departments.
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Vigllance Cases  Pending  Against
Employees of C. P. W, D. and Land
Development Office

777. SHRI 5. D. SOMASUNDARAM:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that vigilance
cases against the employees of C. P. W,
D. and Land and Development Office,
New Delhi are pending finalisation for
more than eight years ;

(b) il s0, the number of such cascs ;

(¢) the reasons for the delay ; and

(d) the steps proposed 1o be taken lo
cxpedite their disposal ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) to (d).
The information is being collected and will
be laid on the Table of the House.
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Industrial Finance Corporation

779. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :
DR. SUSHILA NAYAR :

Will the Minister of FINANCE be
pleased to state:

(a) the amount of loss which the
Industrial Finance Corporation have
suffered since its inception, year-wise, on
account of irregularities, thefts and stock
shortages;

(b) whether the matter was looked in-
to and if so, the result thereof; and

(c) the steps taken by Government to
find out the drawbacks and to bring about
improvements in the working ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). The Indu-
strial Finance Corporation of India is an
all India Financial Institution which gives
financial assistance to the industrial
concerns in the country. It is neither a
commercial nor an industrial undertaking.
As such it maintains only stocks of certain
stationery articles, furnitures, typewriters,
office cycles, motor vehicles etc, Since
the inception of the Corporation in July,
1948 there has been only one case of loss
of an office cycle by theft tn February,
1960. Afier making the necessary
enquiry, the Corporation wrote off a sum
of Rs. 100/- out of the written down value
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of Rs. 150/- of the cycle and recovered
the balance amount from the employee
concerned.

Nurses Enquiry Commission’s
Report

780. SHRI N. K. SANGHI :
SHRI K. P. SINGH DEO :
SHRI R. R. SINGH DEO :
SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRI YAINA DATT SHARMA :
SHRI B. K. DAS-
CHOUDHURY :
SHRI KANWAR LAL GUPTA :
SHRIMATI ILAPAL
CHOUDHURI :
SHRI M. L.. SONDHI :
SHRI GEORGE FERNANDES :
SHRI BHOGENDRA JHA :
SHRI SAMAR GUHA :
SHRI SURENDRANATH
DWIVEDY :
SHRI K. LAKKAPPA ;
SHRI NAMBIAR :
SHRI P. P. ESTHOSE :
SHRIMATI SUSEELA
GOPALAN :
SHRI JYOTIRMOY BASU :
SHRI D. N. PATODIA :
SHRI HARDAYAL DEVGUN :
SHRI BHOLA MNATH
MASTER :
SHRI RABI RAY :
SHRI K. M. KAUSHIK :
SHRI Y. A. PRASAD :
SHRI K. M. MADHUKAR :
SHRI RAGHUVIR SINGH
_ SHASTRI *
SHRI RAMACHANDRA
VEERAPPA :
SHRI D, C. SHARMA :
SHRI BENI SHANKER
SHARMA :
SHRI BAL RAJ MADHOK :
SHRI RANIJIT SINGH :
SHRI BHARAT SINGH
CHAUHAN :
SHRI1 BABURAOQ PATEL :
SHRI MRITYUNJAY PRASAD :
SHRI BHAGABAN DAS :
SHRI 5. M. BANERJEE :
SHRI A. SREEDHARAN :
SHRI R. K. SINHA :
SHRI YASHPAL SINGH :

Will the Minister of HEALTH, AND
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FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Govern-
ment have received Nurses Enquiry
Commission’s report regarding the death
of five nursing students of the two Delhi
hospitals in December, 1967;

(b) il so, the main findings and recom-
mendations thereof;

(c) whether Government have
any action thereof;

laken

(d) il so, the details thereol ; and

(e) the steps taken to improve the
conditions of the nurses and the type
of checks provided for guarantecing
human conditions for training and work ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) The report was
received on 23rd December, 1968,

(b) The Commission has reported on
the circumstances leading to the deaths
of the five student nurses and has also
made observations on :

(i) the conduct of certain hospital
doctors and certain other hospital
stalf towards the late student
nurses and the performance of
their duties;

(ii) the state of affairs prevalent in
the school of Nursing of the Irwin
Hospital and suggestions for its
improvement; and

(iii) improvement in the working of
the Maulana Azad ~ Medical
College complex.

(c) and (d). One Medical officer of
the Willingdon Hospital has been suspended
and disciplinary proceedings have been
initiated against another. The Medical
Council of India has been asked to take
suitable action against two other medical
officers who have since left Government
service,
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In the Irwin Hospital severe warnings
have been administered to the concerned
staffl. The tenure of one doctor was not
renewed, and the case of another doctor
has been brought to the notice of the
Medical Council of India. The admini-
strative arrangements have also been
improved.

(e} (i) A Nursing Superintendent has

been placed in exclusive charge of the
Murses Training School at the Irwin
Hospital.

(ii) The malc Sister Tutor working in
the Nursing School has been transferred
and replaced by a female Sister Tutor.
The practice of sending men for training
as Sister tutors has been discontinued.

(iii) It has been decided to abolish the
practice of employing ward masters, who
arc men, in the wards where the student
nurses of the nursing school go for
practical work. Female nursing sisters
will be provided in each department for
the training of student nurses.

(iv) The number of sister tutors has
been raised from 6 to 12.

(v) Work relating to student nurses has
been placed wunder the charge of one
Officer and the work relating to nursing
stalT has been placed under the charge of
another, Both these officers are placed
directly under the charge of the Medical
Superintendent.

(vi) Insiructions have been issued to
the Director-Principal, Maulana Azad
Medical College to evolve a system where-
by the student nurses can freely see the
Deputy Medical Superintendent, Medical
Superintendent and the Director-Principal
as and when required. The Director-
Principal has also been asked to avail of
“the services of some of the members of
the Hospital Welfare Society to encourage
the student nurses to come forward with
their grievances and difficulties.

Use of Employees of Horticulture
Directorate for Private Work

781. SHRI S. D. SOMASUNDARAM:
Will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether the investigations being
conducted into the misuse of resources by
the staff of the Directorate of Horticulture
C.P. W.D., New Delhi and to fix the
responsibility in this regard in connection
with the marriages of children of an
industrialist solemnised in December, 1967
and January, 1968 have been completed;

(b) if so, the action taken against
the officers responsible for the misuse of
Government resources for such decora-
tions; and

(c) whether the Directorate of Horticul-
ture has undertaken similar work in the
past and if so, when and in whose case ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) and (b).
The case has been looked into. The
Direclorate of Horticulture has been
undertaking such private works on pay-
ment of necessary charges for over two
decades. Approved rates exist for most
of the items supplied and special rates
are quoted for items for which no
approved rates exist. Such works had
been undertaken for Embassies, Govern-
ment servants and private individuals on
payment of charges. In the present case
also charges were realized for the work
done. In the circumstances, the question
of taking action against officers does not
arise,

(c) Yes, Sir. A statement showing
the particulars of the cases in which work
was done for private parties since 1963 is
laid on the Table of the House, [Placed in
Library. See No. LT—97/69]

Agricultural Credit Corporations

782. SHRI N. K, SANGHI :
SHRI B. K. DAS-
CHOWDHURY :
SHRI BIBHUTI MISHRA :
SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRI P. C. ADICHAN :
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SHRI M. L. SONDHI :
DR. SUSHILA NAYAR :
SHRI HUKAM CHAND
KACHWALI :
SHRI SRADHAKAR
SUPAKAR :
SHRI D. N. PATODIA :
SHRI K. P, SINGH DEO :
SHRI JYOTIRMOY BASU :
SHRI SITARAM KESRI :
SHRI RAMACHANDRA
VEERAPPA :
SHRI Y. A. PRASAD :
Will the Minister of FINANCE be
pleased to state:

(a) the names of States and Union
Territories in  which  the Agricultural
Credit Corporations have been set up and
are proposed to be set up; and

(b) the main functions of these Corpo-
rations and the Centre's sharc capital in
these corporations and the extent to which
they will be beneficial to the farmers ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) (a) The State
Agricultural Credit Corporations Act, 1968
provides for the setting up of corporations
in the States of Assam, Bihar, Orissa,
West Bengal and Rajasthan by the Siates
concerned and in the Union terfitories of
Manipur and Tripura by the Central
Government, No Corporation has yet
been set up but discussions have been
initiated with the concerned States and the
Union territories for the setting up of the
corporations, ‘Considerable preparatory
work such as demarcation of areas bet-
ween the corporations and cooperative
credit societies, location of offices, person-
nel arrangements, etc. has to be completed
by the concerned States and Union
territories before the corporations can be
established by them,

(b) The main function of the corpo-
rations will be to grant loans and advances
for periods not exceeding 5 years for
agricultural and allied operations 1o
agriculturists, agricultural marketing and
processing societies, Central cooperative
banks and primary agricultural credit
societies. It is intended to supplement
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institutional agricultural credit in those
parts of the States and Union territories
where cooperative credit agencies are not
sufficiently developed to meet the short
and medium term requirement of agri-
cultural credit. The contribution of the
Central Government in the share capital
will be 30 per cent in the case of a
corporation set up by a State and 50 per
cent in the case of a corporation sct up
in Union territory.

Paucity of Kerosene Qil in Chandigarh

783, SHRI SHRI CHAND GOYAL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased 10 state:

{a) whether there is a great paucity of
kerosenc oil at Chandigarh;

(b) if so, the rcasons therefor; and

(¢) the steps taken or proposed to be
taken lo meet the situation ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a) No,
Sir.

(b) and (c) Do not arisc.
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Change in location of Medical College

from Peel du to Coimbatore

785. SHRI E. K. NAYANAR :
SHRI NAMBIAR :
SHRI K. RAMANI :
SHRI UMANATH :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government have received
representations from citizens of Coimbatore
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for changing the location of newly started
Medical College from Peclamedu 1o
Coimbatore and Arts College to Peela-
medu; and

(b) il so, the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5, MURTHY) (a): No.

(b) Does not arise,

Construction of Cheap Houses for Low-
Income Group

786. SHRI MANGALATHUMADAM:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased io staie :

(a) whether Government have seen the
models and experiments by Shri G, D.
Naidu of Coimbatore in constructing
cheap houses to the low-income groups;

(b) whether Government have gone
into the practical side of constructing such
houses for the slum-dwellers in the State
capitals and at Delhi; and

(c) if so, the nature of action being
taken in this regard ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes,
Sir,

(b) and (c). Two demonstration houses
were constructed by Shri G. D. Naidu in
the Exhibition Grounds, New Delhi in four
days beginning from the 28th March,
1968, and the cost of construction came
to Rs. 8- per square foot including foun-
dation and flooring but excluding cost of
land and drainage. These houses were
inspecied by the officers of the National
Buildings Organisation and Central Public
Works Department. Later on, the feasi-
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bility of adopting the technique etc. was
further discussed by engineers, architects
and sociologists at a get-together arranged
by the National Buildings Organisation
in the Exhibition Grounds on' the 20th
April, 1968. In their view, no new
technique was involved and the houses
designed by Shri Naidu were not satisfac-
tory from the point of view of planning,
liveability structural safety or durability.
A reduction in cost had been achieved
by adopting substandard specifications,
and an increase in the speed of construc-
tion at the expense of proper setting and
curing of the cement mortar in the
masonry and plaster and by using excessive
labour. According to them, within this
cost a better planned and better designed
house could be constructed but such a
house would be suitable for arcas where
the cost of land is comparatively cheap
and only single storey construction is
adopted.

Capital Issues

789. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have libera-
lised controls over new capital issues;

(b) il so, the new -amount of capital
that the entrepreneurs have received so
far from the market after the liberalisa-
tion; and

(c) whether the public sector has been
able to raise new market loans and il so,
to what extent after this liberalisation
uptill now 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes Sir. The
Government have relaxed the control over
issues of capital by companies by a
comprehensive Capital Issues Exemption
Order notified on February 1, 1969.

(b) and (c). The extent to which new
amount of capital can be raised by entre-
prencurs in the private sector or market
loans can be raised by public sector Cor-
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porations depends on several factors,
such as the statec of the economy and
particularly that of the capital market.
It must also be mentioned that control
over capital issues has been progressively
liberalised during the last two years
culminating in the Order of the 1st Febru-
ary 1969. 1t May, therefore, not be
possible to isolate the effect of the recent
liberalisation on the raising of new capital.
In any case, it is too early 1o assess the
impact of this Order.
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Farakka Barrage

795. SHRI NARAIN SWARUP
SHARMA :
SHRI OM PRAKASH TYAGI :
SHRI BAL RAJ MADHOK ;
KUMARI KAMALA KUMARI :
SHRI RAM SWARUP
VIDYARTHI :

SHRI K. LAKKAPPA :
DR. RANEN SEN :
SHRI K. HALDER :
SHR1 INDRAJIT GUPTA :
SHRI BHOGENDRA JHA :
SHRI KANWAR LAL GUPTA :
SHRI SHARDA NAND :
SHRI1 ONKAR SINGH :
SHRI SHRI GOPAL SABOO :
SHRI P.C. ADICHAN :
SHRI A. SREEDHARAN :
DR. SUSHILA NAYAR :
SHRI G. C. NAIK :
SHRI D. AMAT :
SHRI BEDABRATA BARUA :
SHRIJYOTIRMOY BASU :

Will the Minister of IRRIGATION
AND POWER be pleased to refer to the
reply given to Starred Question No. 166
on the 18th November, 1968 and state :

(a) the date fixed for the completion
of Farakka Barrage ;

(b) the number of engineers, employees
and workers engaged on this Project at
present;

(c) whether the construction work is
progressing according 1o the schedule ;
and

(d) il not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI  SIDDHESHWAR
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PARSAD): (a) 1970-71.
(b) (i) No. of Engineers—140.
(ii) No. of employees—I441.

(iii) No. of workers—2927, These
are departmental employees.  The figures
do not include the staff employed by the
contractors.

() Yes, The Project is scheduled
1o be completed substantially by 1970-71.

(d) Does not arise. -
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Construction of Government Buildings in
Laccadive Islands

797. SHRI1 P. M. SAYEED :
SHR1 VIRBHADRA SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

{a) the amount spent on the construc-
tion of Government buildings in Laccadive
Islands during the last five years ;

(b) whether any compensation was
given to the land owners whose land was
acquired for the purpose ;

(c) il so, the amount paid during the
above period ; and

(d) if not, the recasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a)

FEBRUARY 24, 1969

Year Expenditure
Rs.

1963-64 13,33,837°00

1964-65 15,17.859'00

1965-66 14,39,192.00

1966-67 11,02.582.00

1967-68 11,66,29200
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given by the owners voluntarily in token
of their cooperation in the development
programme of the Islands. In one case,
however, where the owners have asked
that Administration for alternative land,
which it could not give as no Government
land is available, a proposal for payment
of compensation to the owners is under
the consideration of Government.

(c) and (d). Do not arise.

Reservation of Seats for Laccadive
Students in Medical Colleges

798. SHRI P. M. SAYEED : Will the
Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether there is any fixed quota
for seats in Medical College for Laccadive
students ;

(b) il so, the details thereof ;

(¢) The number of suah seats allotted
during last three years; and

(d) the names of students who were
given seats and the places to which they
belong, year-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) No.

(b) Does not arise.

(c) The following number of seats were
allotted for the students of Laccadive,
Minicoy and Aminidive Islands during
the last three years :—

(b) No compensation has been paid
by the Administration of the Union
Territory of Laccadives to the owners of
private lands on which Government
buildings have been constructed by that
Administration, because such lands were

Year Number of seats alloired

Pre-Medical MBBS

1966-67 Nil. Nil.
1967-68 1 1
1968-69 2 2

(d) The particulars of
nominated to various

the students
Medical colleges
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during the year 1967-68 and 1968-69 are
as follows :—

Name and place of students

Year
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1967-68 (1) Shri P, Pookunhikoya

of Amini.

(2) Shri A. B. Hussain
Mani Fan of Minicoy.
Shri A. B. Husain
Mani Fan who was
nominaled to Medical
College, Jabalpur,
subsequently left the
college as he was not
found eligible for
admission.

(1) Shri K. P. Shaikkoya
of Androth,

1968-69

Shri  Fakhrul Quam
Syed Mohamed of
Androth.

(2)

Shri P. S. Krishna, of
Madras.

3

—

Shri P. M. Saleem, of
Laccadive Islands.

(4
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pleased to state :

(a) the per capita income in each
State and Union Territory during the two
years; and

(b) how it compared with the All
India figures in each of these two years ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). A
statement giving the latest available
information for the States and the all
India average is enclosed Information for
Union Territories in not available.

STATEMENT

Per Capita Income of States at
current prices for 1964-65

Per Capita Income of States and Union
Territories

799. SHRI R. LAKKAPPA :
SHRI S. K. TAPURIAH :
SHRI A. SREEDHARAN :
SHRI HIMATSINGKA :
SHRI P. C. ADICHAN :
SHRI R. K. SINHA :

SHRI YVALMIKI CHOUDHURY:

SHRI NARENDRA SINGH
MAHIDA :

SHRI RANJIT SINGH :

SHRI ATAL BIHARI
VAJPAYEE :

SHRI BR1J BHUSHAN LAL :

SHRI JAGANNATH RAO
JOSHI :

SHRI1 SURAJ BHAN :

SHRI RAGHUYIR SINGH
SHASTRI :

SHRI YASHPAL SINGH :

Will the Minister of FINANCE be

(In Rs.)
1. Andhra Pradesh 438
2. Assam 441
3. Bihar 299
4. Gujarat 523
5. Haryana 504
6. Jammu & Kashmir 341
7. Kerala 393
8. Madhya Pradesh 373
9, Maharashtra 526
10. Mysore 420
11. Nagaland N. A,
12, Orissa 347
13. Punjab 575
14, Rajasthan 356
15. Tamil Nadu 434
16. Uttar Pradesh 374
17. West Bengal 498
18. All India average. 422

Beas Dam Rehabilitation Commitice

800. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :
SHRI HEM RAJ :

SHRI YASHPAL SINGH :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether Government have recon-
stituted the Beas Dam Rehabilitation
Committee;
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(b) if so, the names of Members of the

Committee; and

(¢) their terms of reference ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER ( SHRI
PRASAD ) : (a) : Yes, Sir.

SIDDHESHWAR

(b) and (c). The Beas Rehabilitation
Committee comprises 8 official and 9 non-

official members, as follows :—
OFFICIAL MEMBERS

1. General Manager, Beas
Project.

2. Deputy Commissioner
Kapurthala, Government
of Punjab.

3. Deputy Secretary to the
Govt. of Haryana, Deptt.
of Irrigation and Power,

4, Colonization Commissioner
or the Deputy Colonization
Commissioner, Government
of Rajasthan.

5. Revenue Commissioner,
Govt. of Himachal Pradesh,

6. Deputy Commissioner,
Kangra, Govt. of
Himachal Pradesh.

7. Deputy Commissioner,
Mandi, Government of
Himachal Pradesh,

8. Deputy Commissioner,
Resettlement and
Rehabilitation, Beas
Project.

NON-OFFICIAL MEMBERS

1. **Shri Salig Ram, M.P.
Himachal Pradesh.

2. *Shri Paras Ram, MLA
Himachal Pradesh.

+..Chairman

Members

...Member-Secretary
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3. *Shri Churamani, MLA
Himachal Pradesh.

4. *Shri Brahma Nand, MLA
Himachal Pradesh.

wn

. *Shri Piru Ram, MLA

Himachal Pradesh.

6. *Shri Harkrishan Lal, MLA
Haryana.

7. Shri Birbal, Pradhan,
Panchayat Samiti, Suraigarh,
Rajasthan.

8. *Shri Hansraj Arya, MLA
Rajasthan.

9. A nominee of the
Govt, of Punjab.

** Subject to approval of the Speakers,

Lok Sabha.

* Subject to approval of the Speakers,

Vidhan Sabha.

The functions of the Beas Rehabilitation
Committee are :—

(a) Principles and methods of rehabilita-
tion with particular reference to :—

(i)

(i)

(iii)

(b)

salion

basis of rehabilitation vis-g-vis
land for land; cash compensation,
etc.,

place of resettlement. The follow-
ing instructions of the Govern-
ment of India may be kept in
view by the Committee :—

“The Committee should take sieps
to take public opinion both among
the population to be displaced as
well as among the people of the
area where the displaced persons
would be rehabilitated".

Fixing responsibilities of concerned
Governments fauthorities or reha-
bilitation;

Procedure for determining compen-
to be paid to the displaced

persons;
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(c) Procedure for payment of compen-
sation or/and resettlement in individual
cases; and

(d) Rough estimate of cost and recom-
mendations regarding its incidence,

Lubrizol India Limited

801. SHRI K. LAKKAPPA:
SHRI A. SREEDHARAN:
SHRI SUSHILA NAYAR:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have made
the assessment of the working of Lubrizol
India Limited during the last three years;

(b) il so, the nature of irregularitics
found during the above period; and

(c) the nature of action taken in this
regard ?

THE MINISTER OF
AND CHEMICALS AND MINES AND

METALS (DR. TRIGUNA SEN): (a)
The Company was incorporated on
20-7-1966, So far, therefore, there had

been two Annual General Reports of the
working of the Company. In terms of
the Formation Agreement and the Arti-
cles of Association of the Company, thosc
accounts are audited by the Auditors of
the Company appointed in consultation
with Government and thereafter scruti-
nized by the Comptroller and Auditor
General of India.

(b) Nil.
(c) Does not arise.
Mobile Banks in Rural Aress

803. SHRI KAMESHWAR SINGH:
Will the Minister of FINANCE be pleased
Lo state:

(a) whether it is a fact that Govern-
ment propose to open mobile banks in
rural areas;

(b) if so, when they will start func-
tioning;

PHALGUNA 5, 1890 (Saka)
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(c) the total number of such banks to
be operated in Bihar;

(d) the total number to be allotted (o
Monghyr District.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). There
is no proposal by the Government of
India to open mobile banks in the rural
arcas. At present two commercial banks
are operating mobile units with base
offices at 6 of their existing branches
covering as many as 61 rural centres.
Besides, licences have been issued by the
Reserve Bank to four commercial banks
to operate mobile units with base offices
at 6 of their branches covering 53 rural
centres.

(c) and (d).- There is no mobile bank
at present functioning in the Bihar, nor
is there any proposal pending with the
Reserve Bank from any commercial bank
for starting mobile units in Bihar,

Kanpur Medical College

804. SHRI S. M. BANERJEE: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleascd to statc:

(a) whether it is a fact that the
recurring and non-recurring expenditure
promised to be paid to the Kanpur
Medical College has not been paid in
full;

(b) if so, the reasons therefor; and

(¢) the steps taken by Government to
pay the whole amount ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) The purport of
the question is not clear, The Medical
College, Kanpur, is a Government insti-
tution and its recurring and non-recurring
expenditure is met by the Government of
Uttar Pradesh from the Siate budget,

(b) and (c). Do not arise.
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Complaint of M. Ps. Regarding Affairs
in Willingdon Hospital, New Delhi

806. SHRI R. K. AMIN :
SHRI P. N. SOLANKI :
SHRI KIKAR SINGH :
SHRI DEVEN SEN :
SHRI D. R. PARMAR :
SHRI SHRI CHAND GOYAL :
SHRI RAMCHANDRA J. AMIN:
SHR] ONKAR LAL BERWA :
SHRI 8. M. BANERIJEE :
SHRI SARJOO PANDEY :
SHRI PRAKASH VIR SHASTRL

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that certain
Members of Parliament have writlten
detailed letters in the months of April
and May, 1968 to him to the Minister
of State and to the Deputy Minister
regarding the affairs of the Willingdon
Hospital, New Delhi after their personal
visits to the hospital ;

(b) il so, the contents of the letters
and the names of Member who have
written the letiers ;

{¢) whether it is also a fact that
letters contain grave charges against lhe
officials of the Willingdon Hospital, such
as committing grave irregularities and
flouting the Rules and Regulations and
supplying wrong information to the higher
authorities as well as to the Ministers also;

(d) if so, the action taken by Govern-
ment thereon ; and

(c) whether Government propose to
appoint a high-powered Judicial Commis-
sion 10 enquire into the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY):
(a) to (c). During the months of
April and May, 1968, 3 letters were
received from Shrimati  Vidyavati
Chaturvedi, a Member of Parliament
(Rajya Sabha) addressed to the Health
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Minister and to the Minister of State.
These letters generally referred to the
tension then existing between the mange-
ment and workers of the Willingdon
Hospital and drew the attention of the
Minister to the various demands of the
workers including certain  allegations
against some officials of the hospital.

(d) The then Health Minister discussed
the matter with Members of Parliament
on 27-7-68 and again on 2-8-68 and
explained the position to them,

(e) No.

Raising of Rcesources by States

807. SHRI R. K. AMIN :

SHRI D. R. PARMAR :

SHRI JAGANNATH RAO
JOSHI :

SHRI RANJIT SINGH :

SHRI BRIJ BHUSHAN LAL :

SHRI ATAL BIHARI
VAJPAYEE :

SHRI SURAJ BHAN :

SHRI RAM GOPAL:
SHALWALE :

SHRI PRAKASH VIR SHASTRI:

SHRI D. N. PATODIA :

Will the Minister of
pleased to state :

FINANCE be

(a) whether it is a fact that he advised
the States in his specech, as a Chief Guest
at the meeting of the Associated Chambers
of Commerce and Indusiries at Calcutta,
that the States should impose surcharge
on land revenue and agricultural income-
1ax to raise their resources ; and

(b) if so, the reasons for changing the
stand taken last year ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL) : (a) Yes, Sir.

(b) There is no change in the stand
that the rural sector, in which the bulk of
the additional incomes will be generated,
will have 1o’ provide resources for new
investments. Farmers can provide resources



93 Written Answers

for development both by investment in
agriculture and industry, by contributing
to public revenue and by paying economic
prices for water and power.

Loan to Shri Biju Patnaik, Ex-Chiel
Minister of Orissa for Setting up
A Fertilizer Factory in Punjab

808. SHRI R. K. AMIN:
SHRI BHARAT SINGH
CHAUHAN :
SHRI HUKAM CHAND
KACHWAL :

Will the Minister of FINANCE be
pleased 1o state :

(a) whether it is a fact that Shri Biju
Patnaik, ex-Chief Minister of Orissa has
been given a loan of Rs. B crores to
establish a fertilizer factory in Punjab;
and

(b} if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). No, Sir.
However, Kalinga Fertilizers and Chemicals
Ltd., a company promoted by Shri Biju
Patpaik has applied for an industrial
licence for the establishment of a fertilizer
plant in Punjab in collaboration with a
German Consortium  of M/s. Udhe,
Otto & Didier at an estimated total cost
of Rs. 58 crores. The question of issue
of an industrial licence is still under
consideration of the Government. It is
only after an industrial licence is issued
to the company that financial institutions
will consider any application from it for
loans or other forms of financial assis-
tance.

Dearness Allowance of Central Government
Employees

80Y. SHRI R. K. AMIN :
SHRI R. R. SINGH DEO :
SHRI MEETHA LAL MEENA :
SHRI K. M. KOUSHIK :
SHRI N. SHIVAPPA :
SHRI N. R. LASKAR :
SHRI R. BARUA :
SHRI ONKAR LAL BERWA :

Will the Minisier of FINANCE be

PHALGUNA 5, 1890 (Saka) Written Answers 94

pleased to state :

(a) whether Government are considering
the question of revision of the existing
Dearness Allowance for the Central
Government Employees;

(b) if so, whether representations in
this regard have been received from the
employees that the price rise has already
caused erosion in their real wages; and

(c) il so, whether this question was
discussed with the WNational Council of
Joint Consultative Machinery and the
action, if any, which is proposed lo be
taken in this regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAID: (a) No, Sir.

(b) and (c). The staff side raised the
issue of revision of the existing formula
for the grant of dearness allowance in the
National Council of the J. C. M. in its
meeting held in July, 1868. The matler
did not, however, come up for discussion,
as the National Council adjourned due to
some difference in opinion on the question
of arbitrability of the issue relating to
minimum wage. This matter was again
included in the agenda for discussion in the
meeting of the Council held on 27-28th
December, 1968. The consideration of this
item was, however, deferred.

Major and Medium Irrigation Projects in

Orissa
810. SHRI CHINTAMANI PANI-
GRAHI: Will  the Minister of

IRRIGATION AND POWER be pleased
10 slate:

(a) whether the major and medium
irrigation projects to be undertaken in
Orissa during the Fourth Plan have been
finalised; and

(b} il so, the names and estimated
costs of such projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION- AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Ne, Sir,
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(b) Docs not arise.

Agreements With Oil Companies

&11. SHRI CHINTAMANI
PANIGRAHI:
SHRI S. K. TAPURIAH:
SHRI HIMATSINGKA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether any progress has beecn made
for terminating the existing agreements
with the Oil Companies; and

(b) if so, the nature thereof ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a) and
(b). The matter have been discussed with
the ©Oil Companies on a number of
occasion but no conclusions have yet heen
reached.

Capital Repuyment by States

B12. SHRI CHINTAMANI

PANIGRAHI :

SHR1 YOGENDRA SHARMA :

SHRI ESWARA REDDY :

SHRI CHANDRA SHEKHAR
SINGH :

SHRI RAMAVATAR SHASTRI :

SHRI P. C. ADICHAN :

SHRI GEORGE FERNANDES :

SHRI SHRI CHAND GOYAL :

SHRI GADILINGANA GOWD :

SHRIMATI ILA PAL
CHOUDHURI :

SHRI HUKAM CHAND
KACHWALI :

SHRI BIBHUTI MISHRA :

SHRI MEETHA LAL MEENA :

SHRI R. K. AMIN:

SHRI D. N. DEB :

SHRI BADRUDDUJA :

SHRI K. M. MADHUKAR :

SHR1 RAGHUVIR SINGH
SHASTRI :

SHRI R. K. SINHA :

SHRI BHOLA NATH MASTER :

SHRI HARDAYAL DEVGUN :

Will the Minister of FINANCE be
pleased to state :
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(a) the present debt liability of cach
Statc;

(b) whether the capital repayment
problem by the State Governments has
been considered by the Central Govern-
ment;

(¢) if so, the way found out 1o solve
the problem; and

(d) the names of States which have
requested for rescheduling of debt repay-
ment to the Centre ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a)  Central
loans outstanding against State
Governments  as  on  3lst March, 1968
amounted to Rs. 5191 crores approxi-
mately. Statewise details are given in
the annexed Statement. The outstandings
arc  expected to  rise  further about
Rs. 340 crores by the end of this
year.

(b) 1o (d). A scheme of consviidation
Central loans to all States and refixation
of repayment terms is under considera-

tion of Government. No final decisions
have vel been taken.
STATEMENT

Statement showing Central loans out-
standing aguinst State Gover t
as on 3lst March, 1968.

S. No. State Amount
I 2 3
(In round lakhs of Rs.)
1. Andhra Pradesh 491,44
i Assam 233,04
k> Bihar 5,19,50
4. Gujarat 2,08,55
5. Haryana 1,48,%0
6. Jammu and Kashmir 1,30,12
7. Kerala 1,91,80
8. Madhya Pradesh 1,76,30
9. Maharas’ tra 174,72
10. Mysore 2,58,00
1. Nagaland 9,04
12. Orissa 3,22.68
13. Punjab 2,13,08
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1 2 3
14. Rajasthan 364,17
15. Uttar Pradesh 59398
16, Tamil Nadu LA RA L
17. ‘West Bengal 4,6891
Total 51,9134

N. B. The above figures are provisional,

Petro-Chemical Complex in Assum

813. SHRI BEDABRATA BARUA :
SHRI BISWANARAYAN
SHASTRI :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased 1o state :

(a) whether it bas been decided to
locate a petro-chemical complex in Assam
during the Fourth plan | and

th) i so, the size and the estimated
investment thereon ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR, TRIGUNA SEN):
(a) and (b). No such proposal s
envisaged by the Central Government.
The State Government of  Assam  are
however proceeding to obtain firm  quota-
tions for technology, engincering design
ele. 1o establish the viability of a petro-
chemical project in Assam since certain
studies initiated by them in the past
indicated some  possibilities ol their
setting up petrochemical  industries in
that Stalc.
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Permission to Non-Qualified Medical
Practitioners For Restricted Practice

817. SHRI HEM BARUA :
SHRI SITARAM KESRI :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be plcased to state :

(a) whether it is a fact that Government
have decided to allow non-qualified medi-
cal practitioners restricied practice ; and

(b) il so, the details thercol as also the
reasons therefor ?

THE MINISTER OF STATE IN THLE
MINISTRY OF HEALTH, AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. 5. MURTHY):
(a) and (b). The matter is  still under
consideration of the Government  of
India.

Issue of 'P* Form

#18. SHRI HEM BARUA :

SHRI HARDAYAL DEVGUN :

SHRI SHARDA NAND :

SHRI KANWAR LAL GUPTA :

SHRI J. B, SINGH :

SHRI SHRI GOPAL SABOO :

SHRI YASHWANT SINGH
KUSHWAH :

SHRI R. BARUA :

SHRI ONKAR LAL BEERWA :

SHRI DEVEN SEN:

SHRI N. R. LASKAR :

SHRI J. MOHAMED IMAM:

SHRI 8. K. TAPURIAH :

SHRI R. V. NAIK :

SHRI GADILINGANA GOWD ;

SHRI SITARAM KESRI:

SHRI SEZHIYAN :

SHRI RAMA CHANDRA
VYEERAPPA :



101 Writien Answers

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Govern-
ment have liberalised the granting of “P"
forms to the Indians visiting countries
abroad;

(b) if so, the terms and conditions
ol this policy of liberalisation; and

(¢) whether “P" forms are granted to
people going on business or educational
lours abroad ?

PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI): (a) and
(b) So far passage clcarance could be
granted only when the hosts abroad
were  ¢lose relatives of the appro-
ved category Vir fatherfmother brother’
sister [uncle 'aunt /nephew niece.. Hospi-
tality offers from other relatives or
from friends were not eligible for grant
of passage clearance. Recently, as an
experimental measure, it has been decided
that hospitality offers from other relatives
and friends could also be considered ‘on
merits provided, in addition to local
hospitality, passage costs both ways were
also being paid from abroad. All such
cases would not automatically qualify for
grant of passage clcarance but would be
subject to prior scrutiny and satisfaction
about bona fides. ’

The above change has been introduced
as an experimental measure to be reviewed
after some time.

THE DEPUTY

() The rules provide for the release
of foreign exchange for approved business
visits and for studies abroad provided
certain prescribed conditions are fulfilled.
‘P' form clearance may be given for
educational tours abroad il hospitality of
the acceptable type is available. ‘P’
form clearance for a business visit would
normally be given only if there is adequate
justification for the visit apart from
hospitality of the acceptable type.

Revolving Fund for Municipal Corporations

819. SHRI NARENDRA SINGH

MAHIDA :
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SHRIMATI ILA PAL
CHOUDHURI :
SHRI SITARAM KESRI :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government's atiention
has been drawn to the Resolution passed
at a recent meeting of the All India
Council of Mayors held at Baroda to
the effect that the central Government
should create a *“Revolving Fund” to
help Municipal Corporations to imple-
ment their development projects; and

(b) if so, Governmenl’s reaction there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVE-
LOPMENT (SHRI B.S. MURTHY):
(a) Yes,a copy of the resolution has
recently been received.

(b) A similar proposal is already
receiving the attention of Government.

Smuggling of Goodi on Indo-Nepal
Border

NARENDRA SINGH
MAHIDA :

SHRI R. K. AMIN :

SHRI SITARAM KESRI :

SHRI P. M. SAYEED :

SHRI MANIBHAL J. PATEL :
SHRI BEDABRATA BARUA:

820. SHRI

Will the Minister of FINANCE be
pleased to state :

(a) the total value of smuggled goods,
item-wise, scized during the year 1968 on
the Indo-Nepal border;

(b) whether there is increase in the
smuggling of such goods and;

(c) the further preventive measures
taken to check smuggling on this border ?
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THE DEPUTY PRIME MINISTER

AND MINISTER OF  FINANCE
(SHRI MORARIJI DESAI): (a) A
statement showing the value of

smuggled goods, itemwise, scized during
the year 1968 on the Indo-Nepal border
is annexed.

(b) The number of seizures and 1he
value of goods seized during 1968 has
increased as compared to scizures and
value of goods seized in the previous
years, It is, however, difficult to say
whether there is increasc in the smuggling
of such goods.

(¢) Additional staff have been made
available for prevention of  smuggling
across the Indo-Nepal border and preven-
tive measures have been intensificd.

STATEMENT

seizures made on
Border during 1968

Value of Indo-Nepal

I. IMPORTS FROM NEPAL

Commodity Value in R,

1. ‘Transistor,radios 1,20,422
2. Tape recorders 12,492
3. Waiches /clocks 54,414

4. Fountain pens'ball point

pens | refills 64,542

5. Cameras 1.84,388

6. Radiant yarn ‘metullic
yarn ¥.97.760
7. Nylon varn 22,345
8. Nylon Socks 661
9. Sugar 2U8,63R
10. Mechanical lighters flints 16,571
11, Textiles 2.59,281
12. Playing cards 945
13. Cloves/Cassia 58,928
14, Stainless Steel utensils 781
15. Others 5,80,961
Total : 25,73,129
I1. EXPORTS TO NEPAL

1. Jule 2,14,388
2. Tents/tent cloth —
Total : 2,14,388
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Cracks in Farakka Barrage Piers

821. SHRI NARENDRA SINGH

MAHIDA:

SHRI A. SREEDHARAN:

SHRI YASHWANT SINGH
KUSHWAH:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI B. K. MODAK:

SHRI P. RAMAMURTI:

SHRI GANESH GHOSH:

SHRI BHAGABAN DAS:

SHRI K. LAKKAPPA:

DR. SHUSHILA NAYAR:

SHRI INDRAJIT GUPTA:

SHRIMATIL ILA PAL
CHAUDHARLI:

SHRI P. VISWAMBHARAN:

SHR1 SURENDRANATH
DWIVEDY:

SHRI SHASHI BHUSHAN:

SHRI D. N. PATODIA:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

{a) whether it is a fact that cracks
have developed in the piers of the Farakka
Barrage as reported to in the Indian
Express of the 24th December, 1968;

(b)) il so, whether Government
ascerlained the causes thereof;

have

(¢) whether the cracks caused posc a
threat to the barrage; and

(d) the steps which are being taken 1o
repair the same and the total cost and
time involved to repair the cracks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD):
(a) Some hair cracks due to shrinkage and
temperature variation were notived in a
few piers of the Farakka Barrage.

(b) Yes, Sir. A high level technical
committec investigated into the causes.

(¢) No, Sir.

{d) Steps have been taken o scal these
cracks by Epoxy Grouting. Approximate
cost will be Rs. 20,000/- and the time
involved would be about 3 weeks.
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Smuggling of Silver out of Mdia

822, SHRI NARENDRA SINGH

MAHIDA:

SHRI1 BISWANARAYAN
SHASTRI:

SHRI SRADHAKAR SUPAKAR:

SHRI R. K. AMIN:

SHRI GEORGE FERNANDES:

SHRI1 P. C. ADICHAN:

SHRI HIMATSINGKA:

SHRI S. K. TAPURIAH:

SHRI BHIBUTI MISHRA:

SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of FINANCE be
pleased to state :

(a) the total value of silver that was
smuggled out of the country during 1968;

(b) whether it is a fact that Government
have recently taken some steps to check
smuggling of silver out of the country;

{¢) il 50, the details thereofl: and

(d) how far these measures have been
effective ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) There are no
reliable data with the Government about
the value of silver that was smuggled out
of the country during 1968. However,
silver valued approximately at Rs. 4.43
Crores was seized during the year 1968,

(b) Yes, Sir.

(c) Apart from intensified arrangements
for collection of intelligence, checking in
the coastal areas, procurement of sca
crafts, the preventive stafl in the concerned
Collectorates of Customs and Central
Excise have been suitably redeployed. The
Customs (Amendment) Ordinance, 1969
has also been promulgated on the 3rd
January, 1969, making additional
provisions in the Customs Acl, 1962 to
take special measures for the purpose of
checking illegal import and export of
certain commodities and facilitating their
detection. So far as control over silver
is concerned, the Ordinance and the Rules
and Notifications  issued  thereunder
provides that within a specified area
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exitending inland upto 50 Kilometres
from the west coast of India and that part
of the east coast .which falls within the
State of Tamil MNadu and the Union
Territory of Pondicherry, there shall be
intimation of places of storage to Customs
officers, transport of silver under cover of
voucher, maintenance  of prescribed
accounts and reasonable steps to avoid
sales in the name of fictitious persons.

(d) Reports in the Press suggest a fall
in the demand for silver for illegal export
consequent to the promulgation of the
Ordinance. Substantial fall in the price of
silver in internal markets from about Rs.
580/-per kg. in the first week of Decem-
ber, 1968, when the Customs (Amendment)
Bill, 1968, was introduced incorporating
the provisions subsequently issued as an
Ordinance, 1o Rs. 510 to Rs. 520 per kg.
during the middle of February, 1969, also
suggest that the measures contained in
the Ordinance have been effective in
reducing to some  extent illegal exports,
with consequen! reduced demand for silver.

Y mmE (IuT-RAm) § aaer W
ard safex

%23, it wTE ATY qUvEy ¢
st sy Afer watfem

a1 fow 547 a8 FA A g
F7a 5 Y (39 wEm) § by
sfgat &1 q=qr fear & fam 97
HTTF7 AT AT 77T & 7

Ig-aurEe aar fewsst (ot
Aot ¥u) ;o wmaET fawm &
A qEFIE e 7 T
H K36 safe &

Assessment of Working of O. & N, G, C,

824, DR. SUSHILA NAYAR:
SHRI D. AMAT:
SHRI G. C. NAIK:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have made the
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assessment of the working of Oil and
Natural Gas Commission during the last
5 years;

(b) if so, the nature of irregularities
found during the above period; and

(c) the nature of action taken in this
regard ?

THE MINISTER OF PETROLEUM &
CHEMICALS AND MINES & METALS
(DR. TRIGUNA SEN): (a) to (c). The
assessment of the working of the ONGC
is a continuous process and its activities
are constantly under review by the
Government, During the course of the

. last five years, the following main defects
came to the notice of the Government:

(i) There was inadequate check over
the purchase and consumption of
stores and spares resulting in a
heavy build-up of inventory.

(ii) Drilling efficiency had slackened.

(iii) The development of  oilficlds
discovered by exploration was
slow.

The Commission's attention was

constantly drawn to these shortcomings.
in October 1965, a senior officer of the
Indian Audit and Accounts Service was
assigned to advise the Commission on the
improvements to be effected in the
accounting procedure for stores and spares.
As a result, the Commission's stores
accounts are now being maintained in a
satisfactory manner. Similarly, through
constant review, the utilisation of rigs has
improved resulting in greater drilling
efficiency. The ONGC was also cons-
tantly advised to consolidate the results
of exploration by speeding up the develop-
ment of newly discovered oilfields with a
view to maximising production. The
Commission is now implementing these
suggestions.

Cochin Refineries Ltd.
§25. DR. SUSHILA NAYAR: Will

the Minister of PETROLEUM AND
CHEMICALS be pleased to state:
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(a) The amount of loss which the
Cochin Refineries Limited suffered since
its inception, vyear-wise, on account of
irregularities, thefts and stock shortages;

(b) whether the matters were looked
into and if so, the result thereof; and

(¢) the steps taken by Government to
find out the draw-backs and to bring
about improvements in its working ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (DR. TRIGUNA SEN):
(a) No loss has been suffered by Cochin
Refineries Limited on  account of
irregularities, thefts and stock shortages,

(b) and (c). Do not arise.
Central Depot in Assam

826. DR. SUSHILA NAYAR:
SHRI D. AMAT:
SHRI G. C. NAIK:
SHRI A, SREEDHARAN:
SHRI K. LAKKAPPA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that some
Russian Experts visited Central Depot in
Assam sometime during the year 1968 and
criticised the manner in which sophisti-
cated and costly equipments and the
new drill pipes were stored;

(b) if so, the amount of loss suffered as
a result thereof; and

(c) the steps taken to safeguard the
equipments to save the unnecessary losses?

THE MINISTER OF PETROLEUM
& CHEMICALS AND MINES &
METALS (DR. TRIGUNA SEMN): (a) to
(€). Yes, Sir. The Qil and Natural Gas
Commission have, however, not suffered
any loss in respect of any equipment
lying in the open. Some equipment was
lying in the open at Sibsagar projectin
Assam because it came in a sudden rush
in large q ities before adeq slorage
space could be made available, The
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Commission have long since constructed
extra sheds for the storage of the equip-
ment in question.

Forced Vasectomy Operations in Karnal
(Haryana State)

827. SHRI BABURAO PATEL :

SHRIMATI ILAPAL
CHOUDHURI :

SHRI BISHWANARAIN
SHASTRI :

SHRI SHRI CHAND GOYAL :

SHRI BANSH NARAIN SINGH :

SHRI J. B. SINGH :

SHRI KANWAR LAL GUPTA :

SHRI BHARAT SINGH
CHAUHAN :

SHRI HUKAM CHAND
KACHWAL :

SHRI K. LAKKAPPA :

SHRI SURENDRANATH
DWIVEDY :

SHRI P, VISHWAMBHARAM :

SHRI BHOLA NATH MASTER :

SHRI RABI RAY :

SHRI E. K. NAYANAR :

SHRI SHARDA NAND :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to statc :

(a) whether it is a fact that as stated
by Shri Chand Ram, former Deputy
Chief Minister of Haryana that Policemen
of Karnal have been dragging poor Hindu
Harijans from several villages in Haryana
to the operation table for compulsory
vasectomy operations and that not only
young Harijans but also Harijans of the
ages of 55 and 60 have been operated
forcibly ;

(b) whether it is a fact that these
policemen have become family planning
enthusiasts because the State Government
of Haryana have offered a transistor set
to any policeman getting 20 vasectomy
operations done ;

(c) whether Governmeat's attention
has been drawn to various allegations
made at a press conference by Shri Chand
Ram and which appeared in the Times of
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India of the 8th January, 1969 ; and

(d) if
thereto ?

so, Government’s reaction

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
5. CHANDRASEKHAR) : (a) to (d).
The matter regarding coercion said to
have been exercised by officials for carry-
ing out vasectomy operations in the
rural areas of Karnal District specially
among Harijans referred to the news item
which appeared in the Times of India
of the 10th January, 1969 was
taken up with the State Government, On
an enquiry undertaken by the State
Government, it transpires that there has
been no case of coercion in wasectomy
operations in the State. Further more,
in order to avoid resort to any sort of
forcible sterilisation instructions in the
matter have been issued by the State
Government to all concerned.

Allotment Of Shops In Multi-Storeyed
Building At Janpath, New Delhi

828, SHR1 YAJNA DUTT SHARMA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 1026 on
the 18th November, 1968 and state :

(a) whether any decision with regard
to the adoption of criteria for the allot-
ment of shops in the multistoreyed
building at Janpath has since been

taken ;

(b) if so, whether the present stall-
holders at Janpath will be eligible for
these shops ;

(c) whether there is a proposal to
provide pucca shops to the present stall-
holders of Janpath and;

(d) if so, when and where ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) to (d),
The matter is under cosideration of the
Government,

Fertilizer Factory in Punjab

829. SHRI YAINA DATT SHARMA:
SHRI KAMESHWAR SINGH:
SHRI R. K. SINHA :

SHR1 A. SREEDHARAN:
SHRI RABI RAY:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) the present position of setting up
the Fertilizer Factory in Punjab;

(b) whether it is a fact that the party
which has been given the letter of intent
in this regard has crores of rupees as
income-tax arrears;

{¢) il so, whether Government have
drawn the attention of the State Govern-
ment in this regard; and

(d) the reaction ol the State Govern-
ment thereto ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN):
(a) The party to whom the letter of
intent has been issued ‘has yet to submit
the detailed financing and foreign colla-
boration proposals,

(b) The party had income tax arrears
as on 3lst December, 1968, Rs. 50,18,
140.35, The Income-tax  Appellate
Tribunal has set aside the major portion
of the assessment and in view of this the
tax demanded is no longer payable.

(c) and (d); Do not arise.
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Sub-Inspectors In  Central Excise

Department

833. SHRI NANJA GOWDER:
SHRI R. V. NAIK:
SHRI N. K. SOMANI:
SHRI J. MOHAMED IMAM:
SHRI R. K. AMIN:
SHRI C. C. DESAIL:
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Will the Minister of FINANCE be
pleased to state:

(a) whether Government have decided
to terminate services of over 500 sub-
inspectors attached to the Central Excise
Department;

(b) if so, the reason therefor; and

(c) whether they are being absorbed in
some other Department or not ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) No, Sir.

(b) Does not arise.

(c) Tt may however be mentioned that
the Government have located 417 posts
of Sub-Inspectors surplus to requirements
in the Central Excise Department because
of removal of physical control over a large
number of excisable commodities with
effect from 1-6-1968. Efforts are being
made to absorb the surplus Sub-Inspectors
in the Central Excise & Customs Depart-
ment,

Homoeopathic Dispensaries in Rural
Areas

834, SHRI K. P. SINGH DEO:
SHRI HARDAYAL DEVGUN:

Will the Minister of HEALTH, AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that on the
recommendations of the Rural Homoeo-
pathic Medical Aid Committee, the
Central Government have suggested to the
State Government to open at least 100
subsidised homoeopathic dispensaries in
the rural areas;

(b) if so, whether the State Govern-
ments have reacted favourably to the
suggestion made by Government; .

(c) whether Government will give any
assistance in running the subsidised
\Homoeopathic dispensaries; and
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(d) if so, the extent to which the
Central assistance is proposed to be given ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) In 1965, the
Government of India requested the
State Governments to implement the
recommendations of the Committee.

(b} Only the Governments of Bihar
and Uttar Pradesh have been implementing
the scheme. In Bihar 14 and in U. P.
64 Homoeopathic dispensarics arc being
run,

(¢) and (d). The proposal is that the
State Governments should be given block
assistance by the Central Government for
various heads of development including
Health,

P. M.'s Award on Royalty For Oil In
Assam and Gujarat

835. SHRI K. P. SINGH DEO:
SHRI 5. K. TAPURIAH:
SHRI R. R. SINGH DEO:
SHRI C. MUTHUSAMI :
SHRI BISWANARAYANA

SHASTRI:
SHRI R. K. AMIN:
SHRI P. C. ADICHAN :
SHRI HEM BARUA:
SHRI BIBHUTL MISHRA:
SHRI HARDAYAL DEVGUN:
SHRI C. C. DESAL
SHRI D. N. PATODIA:

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state:

(a) whether the Prime Minister has
announced her award on royalty for oil
in Assam and Gujarat;

(b) if so, the details thereofl; and

(c) the reaction of the State Govern-
ments concerned in this regard ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
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METALS (DR. TRIGUNA SEN): (a)
Yes. Sir.

(b) (i) Royalty should be bases on an

average price of indigenous

crude of Rs. 100.00 per tonne.

(ii) 109, of the above average price
i.e. Rs. 10/—(per tonnes) should
be fixed as royalty payable.

(iii) The rate thus fixed shall be in
force for four years, atthe end
of which period a review should
be undertaken.

(iv) The award should be given
effect to as from the 1st January,
1968,

(c) A communication from the Chiel
Minister of Gujrat suggesting certain
modifications or elucidation of the award
has been received a few days ago; it is
under consideration. No communication
on the Award has been received from the
Government of Assam.

Rabindra Rangshala, New Delhi

836. SHRI K. P. SINGH DEO :
SHRI S. K. TAPURIAH :
SHRI R. R. SINGH DEO :
SHRI J. MOHAMMED IMAM :
SHRI R. K. AMIN :

SHRI C. C. DESAI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Rabindra Rangshala
recently put up at New Delhi has been
inaugurated and if so, when;

(b) the number of programmes so far
organised in the Rangshala;

(c) the total cost of maintenance of the
auditorium;

(d) whether Gover 's
has been drawn in this regard to a report
in the National Herald of the 3rd January,
1969 under the caption *“Best auditorium
goes abegging™; and
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(e) il so, Government's reaction there-
o

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes,
Sir. It was inaugurated by the President
of India on the 24th October, 1968,

(b} No programme has so far been orga-
nised in the Rangshala.

(c) Rs. 1,15,695/- during the current
financial year from Ist April, 1968 10 3lst
January 1969 including care-taking and
walch and ward.

(d) Yes, Sir.

(e) Rent for the Rangshala has been
reduced from Rs. 2,000/- to Rs. 1,000-
per day. Other suggestions are being
examined.

Indiun Qil Corporation

#37. SHRI PREM CHAND VERMA :
DR. SUSHILA NAYAR :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to stale :

(a) the amount of loss suffered by the
Indian Qil Corporation on account of (i)
Irregularities, (i) theft, (iii) stock shortage,
(iv) fire or any other such causes;

(b) whether these matters were looked
inte; and

(¢) il so, the result thereof and il not,
the reasons therefor 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN):
(a) Rs. 31.65 lakhs during [1967-68
including Rs. 28-66 lakhs on account of
stock losses, Rs. 1.16 lakhs due to thefts
and Rs. 1.83 lakhs due to fire and other
causes, The stock losses arise due to
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handling and evaporations etc., and were
well below the normal limits in the Qil
Industry.

(b) and (c). Yes. Losses on account of
thefts, fire, deterioration in storage, elc.,
have been written off, where necessary,
after duc investigations, including those
by the Police. Some claims have been
accepted by the Insurance Companies.

Allotment of Shops in Chanakyapuri,
New Delhi

838. SHRI GADILINGANAGOWD :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be plecased to state :

(a) whether it is a fact that tenders
have been called for the allotment of
shops in Chanakyapuri, New Delhi.

(b) il so, the number of tenders recei-
ved for each type of shop and the steps
being taken to finalize the tenders;

(¢) the time by which these shops are
likely to be allotted;

(d) whether special considerations would
be given 1o the Membzrs of Scheduled
Castes and Scheduled Tribes ; and

{e) il not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUS-
ING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY): (a) yes.

(b) and (c). Tenders were invited for 121
shops (including one counter shop) of
different areas against which a total num-
ber of 266 tenders (including 12 tenders

received late) were received. 115 shops
(including the counter shop) have since
been allotted. The remaining shops are
likely to be allotted scon.

(d) The question is under consideration.

(¢) Does not arise.



121 Written Answers
Flood Waming Centres

839, SHRI GADILINGANA GOWD :
Will the Minister of TRRIGATION AND
POWER be pleased to state :

(a) whether Government arc conlem-
piating to establish a few centres of “flood
warning system'" in the country;

(b) if so, the details thereof;
(¢) the basis for selecting the sites; and

(d) the expenditure per annum on a
centres ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). It is proposed to
set up flood forecasting centres at Gauhati,
Jalpaiguri, Patna, Lucknow, Surat and
Bhubaneswar in order to issue scientific
forecasts of approaching floods to the
State Government officials to enable them
10 take timely measures to alert the people
and organisc rescue and reliel measures.

(¢) The centres have been sclected in
the areas very vulnerable to flood damage
so that the forecasts may reduce - the loss
of human lives, cattle and movable
property.

(d) Details estimates are still  being
worked out. In the Fourth Plan, the
expenditure on these six centres is esti-
mated at about Rs. 200 lakhs. The re-
quirement of funds varies from centre 10
centre.

Mobile Hospitals in Rural Areas during
Fourth Five Year Plan

841. SHR1 GADILINGANA GOWD :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have any
proposal for “Mobile hospitals™ for rural
areas during the Fourth Pive Year Plan ;

(b} il so, State-wise details thereof ;
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(c) the likely expenditure involved in
the implementation of the Scheme, State-
wise ; and

(d) if reply to part (a) above be in the
negative the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. §. MURTHY) * (a) There is no such
proposal.

(b) and (c). Do not arise.

(d) Health is a Statc subject and it is
for the State Governments lo provide
adequatc medical care in the rural arcas,
according to the local conditions.

Flats untenanted duc to lack of
allotment hy D. M. C.

#42. SHRI V. NARASIMHA RAO :
SHRI DEVEN SEN :
SHRI M. L. SONDHI :
SHRI K. M. ABRAHAM :
SHRI JYOTIRMOY BASU :
SHRI K. ANIRUDHAN :
SHRI P. RAMAMURTI :
SHRI HIMATSINGKA :
SHRI P. C. ADICHAN :
SHRI 8. K. TAPURIAH :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government's  allention
has been drawn to a news-item of the
7th. January, 1969, in the Hindustan
Times 1o the effect that the Delhi
Municipal Corporation has 1aken  two
years to finalise an allotment policy for
about 900 flats at Tilak Nagar and Rajouri
Gardens meant for Class 1V employecs
and slum-dwellers ;

(b) whether it is a fact that mosl of
the flats were ready for occupation in the
first quarter of 1967 ;

(c) if so, the loss involved and reasons
1o keep them vacant ; and
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(d) the steps proposed to be taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes.

(b) No.
(¢) and (d). Do not arise.
Tata Fertilizer Project

843, SHRI DEVEN SEN :

SHRI KANWAR LAL GUPTA :
SHRI SHARDA NAND :

SHRI ONKAR SINGH :

SHRI P. C, ADICHAN :

SHRI HIMATSINGKA :

SHRI 5. K. TAPURIAH :

SHRI SHIVA CHANDRA JHA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased 1o state :

(a) whether the concept of joint venture
mooted during the Indo-Iranian talks also
covers  the present Tata  Fertilizer
Project;

(b) the amount of liquid ammonia
to be likely imported by Government in
this respect;

(¢) whether the deal will be on the
basis of foreign exchange or on barter
basis; and

(d) if so, the names of the Indian
commodities likely to form part of the
barter arrangement ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a)
the concept of joint venture is at
present under study by the sub-committee
of the Joint Commission constituted in
accordance with the agreement reached
at the recent Indo-Iranian talks. The
Tata Fertilizer project is also under
consideration of the Government.
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(b) to (d). Do not arise.
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Violation of Foreign Exchange Rules

847. SHRI R. K. SINHA: Will the
Minister of FINANCE be pleased to state:

(a) the number of cases ol violation of
foreign exchange rules detected during
1968; and

(b) the steps taken to check the inci-
dence of such cases 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARJI DESAI): (a) During the year
1968, 1,854 cases of suspected violations
of the provisions of the Foreign Exchange
Regulation Act, 1947, were registered by
the Enforcement Directorate for investiga-
tion.

(b) Where, as a result of the investiga-
tion, contraventions of the provisions of
the Foreign Exchange Regulation Act,
1947 are iced, ry ion as
provided in the Act is taken against the
persons concerned.  The Enforcement
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agencics continue to be vigilant and take
necessary action to prevent such violations.
The Foreign Exchange Recgulation Act
was last amended in the year 1965 to make
the enforcement of the regulations more
effective. Some more amendments to the
said Act, in order to provide, inter alia,
for more stringent and deterrent punish-
ments to offenders, are under considera-
tion.

Construction of a Memorial for Mahatma
Gandhi at the place of assassination

84¥. SHRI R. K. SINHA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) whether Government  have finalised
the plans for the construction of a
memorial for Mahatma Gandhi at the spot
wherg he was assassinated;

(b) il so, the details thercof; and

(¢) whether the memorial would be
ready by the 2Znd October, 1969 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) No, Sir.
Not yet,

(b) and (). Do not arise.
Standards for green and black Teas

B4y, SHR1 HEM RAJ: Will the
Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT be
pleased 1o refer the reply given to
Unstarred Question No. 3696 on the 9th
December, 1968 and state:

(a) whether the Indian Standards Ins-
titution have since finalised the examination
of the Kangra Valley and Dchra Dun
black and green Teas;

(b) il su, whether these have been consi-
dered by the Central Committee for Food
Standards; and

(¢) the time when the report is likely
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lo be ready for consideration by Govern-
ment 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) No.

(b) Does not arise.

(c) After the recommendations of the
Indian Standards Institution have becn
made available to the Central Committec
for Food Standards and considered by
them, the matter will be examined by
Government.

Committec of Directors of Bhakra and
Beas Control Board

¥50. SHRI HEM RAJ @ Will the
Minister of IRRIGATION AND POWER
be plcased to state :

{a) whether any meeting ol the Commit-
tec of Directors of the Bhakra and Heas
Control Board of the concerned States
took place in December, 1968, and

(b} if so, the main subjects discussed
and the conclusions arrived at 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDESHWAR
PRASAD) : (a) There is no  commitice
of directors of Bhakra and Beas Control
Board, However, under the Punjab Re-
organisation Act, 1966. Bhakra Manage-
ment Board and Beas Construction Roard
have been set up with effect from Ist
October, 1967. No Meeting of Beas
Construction Board was held in December
1968. A meeting of the Bhakra Manage-
ment Board was however held on the 13th
December, 1968:

(b) Some of the important decisions
taken at the meeting besides, those relating
to day to day administration and proce-
dural matters, were ;—

(i) Grant of cnhanced dearness
allowance at rates sanctioned by
the Government of Punjab ;
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(ii) the amount accumulated on account
of discount forfeited in connection
with the supply of hydro-power to
Delhi Electricity Supply Under-
taking be waived off'; the amount
of lower power factor charges be
recovered from Delhi Electricity
Supply Undertaking as early as
possible ; and the agreement in
connection with the revised rates
for the supply of power to Delhi
Electricity Supply Undertaking be
got executed ; and .

(iii) Respective State  Governments/
State Electricity Boards be consulted
before officers belonging to them
were reverted or transferred out of
Bhakra Management Board conse-
quent on reduction of posts.

Tata Fertilizer Project at Mithapur

851. SHRI S. K. TAPURIAH :
SHRI HIMATSINGKA :
SHRI P. C. ADICHAN :
SHRI VALMIKI CHOWDHURY:
SHRI S. R, DAMANI :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer
to the statement regarding Mithapur
Fertilizer Project made on the IBth
December, 1968 and state :

(a) whether alternative foreign assistance
or collaboration from National Petroleum
Company of Iran or other sources,
including supplies of liquid ammonia,
has since been secured and if so, the
details thereof ;

(b) whether the project is likely to
suffer delay owing to withdrawal of offer
by M/s Allied Chemicals of U. S. A. and
il so, to what extent ; and

(c) the total loss of foreign exchange
likely to be incurred on account of this
withdrawal of US offer ?

THE MINISTER OF PETROLEUM
& CHEMICALS AND MINES &
METALS (DR. TRIGUNA SEN): (a)
M/s Tata Chemicals have not indicated
any foreign assistance or collaboration
from National Petroleum Company of Iran
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other than supplies of liquid ammonia,
phosphoric acid and sulphur.

(b) The proposal has not yet been
approved and the question of delay does
not arise,

(c) M/s Allied Chemicals of U. S. A.
were expected to participate in the equity
capital of the project to the extent of Rs.
5 crores. Their withdrawal will necessitate

‘additional foreign exchange financing to

that extent,
Delhi Administration's Excise Policy

852. SHRI S. K. TAPURIAH:
SHRI HIMATSINGKA:
SHRI1 P.C. ADICHAN:

Will the Minister of FINANCE be
pleased to state :

(a) whether the Morarka Commitiee
appointed to go into the Administration
of Union Territories and NEFA had
observed that the Excise Policy of the

Delhi Administration promoted boot-
legging;
(b) if so, whether this commitment

was made by it in reference to the recent
decision of the Administration to raise
the licence fee for vendors of foreign type
of Indian liquors which according to the
said study group has pushed the prices
so high that smuggling from neighbouring
States has become a problem; and

{c) the improvements in the Adminis-
trations excise policy that are being
introduced in the light of these observa-
tions ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE.
(SHRI MORARJI DESAI): (a) The
Committee had observed that ‘“the
high price of country liguor in Delhi
has encouraged illicit distillation and
smuggling from the neighbouring States
where prices are considerably lower™,

(b) Yes, Sir.

(c) Certain proposals to rationalise
the system of levying licence fee/assess-
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ment fee are under consideration of the
Delhi Administration,

Smuggling of goods near Gujaral and
Bombay Coasts

853. SHRI S. K. TAPURIAH:
SHRI HIMATSINGKA:
SHRI P, C. ADICHAN:

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact thal coasts
along Maharashtra (Bombay) and Gujarat
continue to be wvulnerable for smuggling
purposes;

(b) if so, the number and dctails of
the cases in which smugglers were inter-
cepted by the Central Customs and Excise
Authorities during the last three months
and the extent and mnature of smuggled
goods seized in cach case; and

(c) the sleps which are being taken to
cffectively prevent smuggling across these
coasts ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAL) : (a) Yes, Sir.

(b) During the last three months from
November, 1968 to January 1969, smugg-
lers were intercepted on 524 occasions in
ihe States of Gujarat and Maharashtra
and the Union territory of Goa resulting
in seizure of smuggled goods valued at
approx. Rs. 2.84 crores consisting of
gold, silver, watches, currency, blades,
lighters, synthetic and metallised yarn,
synthetic fabrics, cosmetics, transister sets,
playing cards, whisky, cigarettes, cloves,
cinnamon and miscellaneous luxury goods.

(c) Apart from intensified arrangements
for collection of intelligence, checking in
the coastal areas, procurement of sea
crafts, the preventive staff in the concerned
Collectorates of Customs and Central
Excise have been suitably redeployed.
The Customs (Amendment) Ordinance,
1969 has also been promulgated on the
3rd January, 1969, making additional
provisions in the Customs Act, 1962 to
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take special measures for the purpose
of checking illegal import and export of
certain commodities and facilitating their
detection. So far as control over silver
is concerned, the Ordinance and the Rules
and Notifications issued thereunder
provide that within a specified area exten-
ding inland upto 50 Kilometres from the
west coast of India and that part of the
cast coast which falls within the State of
Tamil Nadu and the Union Territory of
Pondicherry, there shall be intimation of
places of storage to Customs officers,
transport of silver under cover of voucher,
maintenance of prescribed accounts and
reasonable steps to avoid sales in the
name of ficititious persons.

As regards imported goods the Ordi-
nance and the Rules and notifications
issued thereunder provide that in respect
of the notified goods, there shall be
intimation of place of storage, furnishing
details of notified goods, maintenance of
accounts, transport and sale under cover
of wouchers and reasonable precautions
before acquisition.

Unit trust of India

854. SHRI S. S. KOTHARI : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that despite
an increase in the prices of equities on
the stock market and improved profits,
the price of Units of the Unit Trust of
India have not appreciably gone up;

(b) if so, the reasons therefor;

(c) the achievements and shorlcomings
of this institution; and

(d) the manner in which Government
propose to strengthen it ?

THE DEPUTY PRIME
AND MINISTER OF
(SHRI MORARIJI DESAI) : (a) and
(b). It is not correct to say that
the prices of units of the Unit Trust
of India have not moved up appreciably.
Since July 1968, when the Trust's accoun-
ting year 1968-69 commenced, the price
of units has gone up from Rs. 10.10 on

MINISTER
FINANCE
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Ist July to Rs. 10.60 on lst February
19'69. This compares with a price of Rs.
10.45 on the st February 1968. The
higher price this year reflects in a large
measure the improvement in the value of
the underlying securities of the Trust.
It has to be borne in mind that the Unit
Trust's portfolio is a balanced one consis-
ting partly of equities, partly of preference
shares and partly of debentures. It is in
the equity section that there has been a
pronounced rise of late. During the
second half of 1968 equitics moved within
a narrow range and it was only in January
1969 that they recorded a sharp rise. in
tune with this trend, the prices of units
moved up steadily uplo December but
was subsequently stepped up thrice in
about three weeks from Rs. 10.45 to Rs.
10.60. It has also to be borne in mind
that most of the unit-holders come from
small and medium income groups and the
response to the units depends on the yield
obtained on them. Any sharp rise in the
prices of units would have deterred them
from investing in units and would have
affected the sales. This aspect had to be
taken into account by the Unit Trust
while fixing the prices of units from time
to time,

(¢) and (d) : The Trust has been in
operation for 4} years and its performance
cannot be considered to be unsatisfactory.
As ol 31st December, 1968, sales of units
totalled Rs. 54 crores and the number of
unit-holders exceeded 24 lakhs.

Grant-in-aid to Haryana

855. SHRI SHRI CHAND GOYAL :
Will the Minister of FINANCE be pleased
to state: g

(a) whether it is a fact that the
Government of Haryana had demanded a
rupee 12<crores grant-in-aid from the
Fifth Finance Commission;

(b) whether it is also a fact that the
Fifth Finance Commission in its interim
recommendations for 1969-70 has virtually
rejected the State Government's demand
and if so, the reasons therefor; and

(c) the reasons why Haryana has not
been treated like its counter-parts, the

PHALGUNA 5, 1890 (Saka)

Written Answers 134
States of Orissa, Assam and Kerala
which have been given large amounts ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESALI) : (a) to (c). The State
Governments submit their forecasts of
revenue and expenditure and claims for
assistance to the Finance Commission
which assesses the needs after taking into
account the States own resources.

Haryana is not at present in receipt of
any grant-in-aid under the substantive
provision of article 275 (1) of the Consti-
tution. The Fifth Finance Commission
in its interim Report has also not recom-
mended any grant-in-aid to Haryana
for 1969-70 (along with Punjab, Gujarat
and Maharashtra). It has not also recom-
mended any increase in the grants-in-
aid at present payable to Kerala, Orissa
and few other States, The Commission’s
recommendations in this regard must be
viewed in the back-ground of the fact that
the States receive a share in Central
taxcs and dutics and a grant-in-aid is
recommended only where this does not
cover the non-Plan Revenue requirements,
vide in this connection para 75 of the
Fifth Finance Commission’s  Interim
Reporl.

Demographic Research by Central
Family Planning Institute.

B56. SHRI N. R. LASKAR :
SHRI R. BARUA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEVELOP-
MENT be pleased 1o state :
(a) whether it is a fact that the

Central Family Planning Institute has
taken up a review of demographic research
in the country. :

(b) if so, whether the scheme has
already made considerable headway;

(c) if so, when the statistics are likely
to be available; and

(d) whether the Institute has already
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prepared a-draft of a document on family
planning in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRA SEKHAR) : (a) and (b).
Yes; as one of its functions the Central
Family Planning Institute undertakes
periodically a review of demographic
research in the country.

(c) and (d). The Institute has recently
prepared a draft document on research
and evaluation done so far about the
Family Planning Programme and this
document is likely to be finalised soon.

Smuggling of vitamin pills out of
India.

857. SHRI N. LASKAR :
SHRI R. BARUA:
SHRI K. LAKKAPPA :
SHRI A, SREEDHARAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that a couple
of thousand Vitamin pills of Indian
manufacture have led to change of
hundreds of rupees into foreign currency;

(b) if so, whether the American and
European travellers have smuggled these
pills out of India; and

(c) the steps taken to check this
currency racket through smuggling of pills
and drugs ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARIJI DESAl) : (a) Government
is not aware of anything except the news
report that appeared in a section of the
Press.

(b) No instance of smuggling of
vitamin pills of Indian manufacture by
foreign travellers has come to the notice
of the Government.

(c) Apart from the normal steps taken
for preventing smuggling in general,
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field formations have been informed of
the Press report so that they may keep a
watch,

Employees of State and Reserve Banks

858. SHRI N, R. LASKAR:
SHRI ONKAR LAL BERWA:
SHRI R. BARUA:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the Reserve
Bank of India and the State Bank of
India pay two additional increments or
special pay to its graduate employees
employed as clerks;

(b) If so, whether Government also
propose to allow their graduate clerks such
benefits keeping in view the fact about
better quality of work done by such
graduate employees;

(c) il so, the time by which Govern-
ment would make such an announcement;
and

(d) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER &

MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) Yes, Sir.

(b) No, Sir.

(c) Does not arisc.

(d) As the posts are in different

organisations, their pay scales are fixed
under different conditions.

Payment of Advance for Supply of Road
Rollers to U. P. C. C.

859. SHRI V. VISWAMBHARAN:
Will the Minister for FOREIGN TRADE
AND SUPPLY be pleased to refer to the
reply given to Unstarred Question No.
1949 on the 25th November, 1968 and
state:

(a) whether the report of the C. B. I.
about the order of the Director General,
Supplies and Disposals to pay Ms.
United Provinces Commercial Corporation
90 per cent advance against proof of
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inspection of road rollers, has since been
received by Government;

(b) if so, the findings thereof; and
(c) the action taken thereon ?

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT): (a) to (c). The report from the
Central Bureau ol Investigation, has been
received recently. They have recommend-
ed departmental action against a few
officials. These recommendations are
being examined.

Water and Electricity Bills in Respect of
Ministers’ Residences

860. SHR1 P. VISWAMBHARAN:
SHRI BHARAT SINGH
CHAUHAN:

~ Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to refer to the reply
given to Unstarred Question No. 1950 on
the 25th November, 1968 and state:

(a) whether bills regarding electricity
and water charges relating to the Minis-
ters' residences for the year 1967-68 have
been presented to the Ministers concerned;

(b) the numbers of Ministers who have
paid the amounts in excess of Rs. 2,400;
and

(c) the Ministers who have not so far
paid the excess amount due from them ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) Yes.

(b) 23.

(c) The following Ministers/Deputy
Ministers have not yet paid the excess
amount due from them:—

1. Shrl Fakhruddin Ali Ahmed.
2. Shri P. Govinda Menon.
3. Shri Satya Narayan Sinha.
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4. Shri Bali Ram Bhagat.

5. Shri V. C, Shukla.

6. Shri J. B. Muthyal Rao.
7. Shri Iqbal Singh,

8. Shri Mohd. Yunus Saleem.

In the residences of some Ministers/
Deputy Ministers, separate meters for
water and electricity for the -residential’
and ‘office’ portions do no exist. Pending
provision of separate meters, it has been
decided to treat 409%,/30%) of the total
expenditure on electricity and water as on
the ‘office’ portion of the residence.
In  accordance with this decision,
the expenditure on electricity and water
charges in the ‘residential’ portion of the
residences of S/Shri C. M. Poonacha and
A. P. Shinde has been found to be with-
in the voluntary ceiling limit of Rs. 2,400/-
per annum. Hence, no bills have been
sent to these two Ministers, who were
included in the 33 cases reported on 12th
August, 1968 in reply to Question No.
3585.

Shri Satya Narayan Sinha had raised
certain points with regard to payment of
these dues. The matter has been clarified
to him recently.

The bill against Shri B. R. Bhagat may
have to be revised after clarification
regarding occupation of a roomin the
residence for Office purposes.

Abolition of Export Duty on Tea

862, SHRI R. V. NAIK:
SHRI N. SHIVAPPA:
SHRI N. K. SOMANI:
SHRI K. M. KOUSHIK
SHRI R. K. AMIN:
SHRI YASHPAL SINGH:
SHRI S, C. SAMANTA:
SHRI C. C. DESAL:
SHRI B. K. DAS-

CHOWDHURY:

Will the Minister of FINANCE be
pleased to state;

(a) whether the Chief Minister and the
Finance Minister of Assam have recently
pleaded with the Prime Minister for the
abolition of export duty on tea;
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(b) whether they have pleaded that
this step alone could help re-establish
India’s dwindling foreign markets;

(c) il so, the reaction of Government
thereto; and,

(d) whether Government have assessed
the adverse effect of imposing export duty
on tea consequent on devaluation of
rupec ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE, (SHRI
MORARIJ1 DESAI): (a) Yes, Sir.

(b) This is one of the steps suggested
for improving the competitive position of
the Indian tea in world markets.

(c) The suggestion made is under consi-
deration of the Government.

(d) Export duties were levied to ensure
that such part of the increase in the rupee
value ol exports (consequent to devalua-
tion) as would have been a windfall gain
to the exporters may be recovered as
export duty so that there should be no
fall in the realisation of foreign exchange
on account of exports, in addition to
being a sourcc of revenue. As and when
a need for the reduction in or abolition
of any export duty was necessary, the
same was done. Accordingly, export
duty on Tea was reduced as and when
circumsiances warranted.
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Ministers, Visits Abroad

866. SHRI K. M. ABRAHAM:
SHRIMATI SUSEELA GOPALAN
SHRI C. K. CHAKRAPANI:
SHR1 UMANATH:

Will the Minister of FINANCE be
pleased to state:

(a) the total number of Central
Ministers who went abroad during the
last 20 months;
each

(b) the names of countries

Minister visited; and

(c) the expense incurred by each
Minister and the total amount of foreign
exchange involved on these foreign
travels by Ministers ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAIl): (a) to (c). The
information is being collected and will be
laid on the Table of the House as soon
as it is available.

Drawback Enquiry Committee’s Report

867. SHRI A. SREEDHARAN:

SHRI R. R. SINGH DEO:

SHRI OM PRAKASH TYAGL:

SHRI RAM SWARUP
VIDYARTHI

SHRI K. LAKKAPPA:

SHRI YASHPAL SINGH:

SHRI YAJNA DATT SHARMA:

SHRI B.K. DASCHOWDHURY:

SHRI SITARAM KESRI:

SHRI N. R. LASKAR:

SHRI CHENGALRAYA
NAIDU:

Will the Minister of FINANCE be
plcased to refer to the reply given to
Unstarred Question No. 760 on the 16th
December, 1968 and state:

(a) whether the recommendations of
the Drawback Enquiry Committee's report

- have since been considered;

(b) if so, the nature of decision taken
thereon; and

(c) if not, when the final decision
will be taken in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) to (c). Allthe
recommenations of the Drawback Enquiry
Committee have been examined and
tentative conclusions thereon have been
reached. A few of these have yet to be
finalised. It is expected that these will
be finalised early.

Arafre am adfe W &
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Autonomous Council for Research in Indlan
System of Medicine.

869. SHRI MANIBHALI J. PATEL:
SHRI BALRAJ MADHOK:

FEBRUARY 24, 1969

Written Answers 144

SHRI RANJIT SINGH:

SHRI D. C. SHARMA:

SHRI BENI SHANKER
SHARMA:

SHRI HARDAYAL DEVGUN:

SHRI P. M. SAYEED:

SHRI R. BARUA:

SHRI CHENGALRAYA NAIDU:

SHRI ONKAR LAL BERWA:

SHRI N. R. LASKAR:

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether there is a proposal to set
up an autonomous Council for research in
Indian systems of medicines;

(b) if so, the details thereof; and

(c) the time likely to be taken to set
up the proposed Council ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) (a). Yes.

(b) and (c). The details are being
worked out, as expeditiously as possible.
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Ganges Water Pollution Commission

875. SHRI SRADHAKAR SUPAKAR :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of PETROLEUM
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AND CHEMICALS be pleased to refer
to the reply given to Starred Question
No. 33 on the 11th November, 1968 and
state :

(a) whether the enquiry into the pollu-
tion of Ganges Water at Barauni by
petroleum has since been completed:

(b) if so, the findings thereof; and

(¢) Government's reaction thereon ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a)
No, Sir.

(b) and (c). Do not arise.

Administrative Reforms Commission’s
Report on Life Insurance Corporation

876. SHRI D. N. PATODIA :
SHRI SITARAM KESRI :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI R. BARUA :
SHRI HARDAYAL DEVGUN :
SHRI N. R. LASKAR :
SHRI S. R. DAMANI :
SHRI K. P. SINGH DEO :

Will the Minister of
pleased to state :

FINANCE be

(a) whether it is a fact that the
Administrative  Reforms  Commission
recently recommended various steps and
actions to improve the working efficiency
in the Life Insurance Corporation;
and

(b) if so, the broad recommendations
made by the Administrative Reforms
Commission and action taken thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Yes,
Sir, Copies of the Report of the Adminis-
trative Reforms Commission on Life
Insurance Administration have been placed
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in the Parliament Library. The Report
is under consideration.

Requirement of Foreign Aid for Fourth
Plan

877. SHRI D. N. PATODIA :
SHRI CHENGALRAYA NAIDU:
SHRI CHINTAMANI
PANIGRAHI :
SHRI S. C. SAMANTA :
SHRI S. R. DAMANI :
SHRI BEDABRATA BARUA :

Will the Minister of FINANCE be
pleased to state :

(a) the likely requirement of net foreign
aid for Fourth Five Ycar Plan and for
which of the principal developmental
projects such aid will be needed;

(b) whether, according to the present
indication the total requirement of foreign
aid is likely to be received or any short-
fall is expecited and if so, the extent of
the shortfall;

(c) whether it is a fact that after
accounting for the rcpayment liabilities
during Fourth Five Year Plan, India is
likely to receive only 2 Billion dollars
during Fifth Five Year Plan, and if so,
how Government propose to implement
the Plan Projects or whether the Plan
will accordingly be pruned; and

(d) how much of the expected aid will
be in form of tied up loan to be utilised
against specific projects and how much
will be in form of free exchange ?

THE DEPUTY PRIME MINISTER

AND  MINISTER OF FINANCE
(SHRI MORARJI DESAI) : (a) to
(d). The Fourth Plan is in the

final stages of preparation and will be
presented to Parliament as soon as possi-
ble. As stated in the *“Approach to the
Fourth Plan™, the Plan will aim to elimi-
nate completely food aid and to reduce
by 1973-74 the net amount of total foreign
aid to one halfl of the present level. The
order of magnitudes of external resources
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needed for the Plan will be indicated in
the Plan document. Discussions with
donors for such aid as is necessary, over
and above aid in the pipeline, can be
taken up only after the Plan is finalised
and the project and non-project aid re-
quirements are worked out fully. It is
not possible to state, with reference to
the Five Year period; how much aid will
be available and in what form,

Smuggling between India and Nepal

878. SHRI D. N. PATODIA :

SHRI CHENGALRAYA
NAIDU :

SHRI YASHPAL SINGH:

SHRI PRAKASH VIR SHASTRI

SHRI S. C. SAMANTA :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FINANCE be
pleased to state :

(a) whether there has been any improve-
ment in interception of smuggling cases
now rampant between India and Nepal
since the introduction of the Customs
(Amendment) Ordinance, 1969;

(b) if so, the number of such cases
intercepted and the areas where smuggling
is going on;

(¢) the reasons therefor; and
confiscated

(d) the wvalue of goods
after the ordinance ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) :(a) to (d). The
information is being collected and will
be laid on the Table of the Sabha as
soon as possible,

Third Pay Commission

879. SHRI D. N, PATODIA :
SHRI BRIJ BHUSHAN LAL :
SHRI RANIJIT SINGH :
SHRI JAGANNATH RAO

JOSHI :
SHRI RAM GOPAL
SHALWALE :
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SHRI SURAJ BHAN :

SHRI P, C. ADICHAN :

SHRI ATAL BIHARI
VAJPAYEE :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government propose to
set up a Third Pay Commission to go
into the question of revision of pay and
allowances of the Central Government
employees; and

(b) if so, when ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Does not arise.
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Petrochemical Corporation in Gujarat

882. SHRI SITARAM KESRI :
SHRI R. K. AMIN :
SHRI VISHWA NATH

PANDEY :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased io state:

(a) whether it is a fact that the
Gujarat Industries Conference held in the
first week of January, 1969 have urged
the Central Government to set up the
proposed Gujarat Petro-chemical Corpora-
tion in the Joint Sector; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a) It is
understood that the Gujarat Industries
Conference have made some recommen-
dations in this regard to the Government
of Gujarat and that they are at present
under consideration of that Government.
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(b) Does not arise.

Taking over of Killick group of Industries
by Kapadia Family

883, SHRI MADHU LIMAYE: Wil
the Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the Indu-
strial Development Minister has sent him
a copy of a letter, which a Member of
Parliament sent to that Minister, about
the take over of the Killick Group of
concerns by the Kapadia family;

(b) if so, the main points in the
memorandum which call for or require
investigation and action by the Finance
Ministry;

(¢) whether the Finance Ministry has
started any investigation and/or taken any
action in regard to these points; and

(d) If the reply to part (c) above be
in the negative, the reasons for not
starting the investigations ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes, Sir,

(b) The following main points in the
memorandum require investigation by the
Finance Ministry;

(i) Whether the Kapadia family has
made a bid to capture the control
of National Rayon Company, B. B.
Petroleum Company and the Killick
group of concerns.

(ii) Whether the source of the funds
utilised for investments in the above
concerns has been stisfactorily
explained;

(iii) Whether the Standard Drum
Manufacturing Company has paid
the correct tax in respect of the

income derived from the Steel
quota allotted to it.
(iv) Whether the investment in the

acquisition of huge tracts of land
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in Greater Bombay and Wapi has
been satisfactorily explained by the
Kapadia family.

(c) Investigations havc been started in
respect of various points mentioned against
the reply to part (b);

(d) Does not arise.

Slum Arcas (Improvement and Clearance)
Act, 1956

884. SHRI MADHU LIMAYE: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to stale:

(a) whether the Slum Areas (Improve-
ment) Act, 1956 has come into force into
Delhi and if so, when;

(b) whether it has been brought into
force in all other Union Territories.

(¢) whether land acquisition provisions
under Chapter V of the Act have also
been brought into force in Delhi and
other Union Territories;

(d) whether any proceedings have
been started under the provisions con-
tained in Chapter V of the Act; and

{c) il so, the arca and the number of
cases involved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)Yes.
From the 8th February, 1957.

(b) It has been brought into force only
in the Union Territory of Tripura from
Is April, 1958,

(e} Yes, in Delhi and Tripura
Territorics.
(d) and (e¢). No private land or build-

ing has been acquired under this Act so
far in Delhi.
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Report of Committee on Flood Problems in
North Bengal

885. SHRI BHOGENDRA JHA:
SHRI K. HALDER:
SHRI J. M. BISWAS:
SHRI INDRAJIT GUPTA:
SHRI RAMAVATAR SHASTRI:
DR. RANEN SEN:

Will the Minister of IRRIGATION
AND POWER be pleased to statc :

(a) whether the high powered Technical
Commiltee appointed to go into the flood
problems of North Bengal has submitted
its report;

(b) if so, the findings thereof; and

(c) the decision taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER, ( SHR1 SIDHESHWAR
PRASAD): (a) and (b). The Technical
Committee  bhas submitted an interim
report in which the following recommen-
dations have been made :

Works Reconunended 1o be completed
hefore the 1969 flood Season

(a) The existing guide bunds of the
railway bridge at Jalpaiguri should be
repaired to the earlier levels, but making
provision for over-topping spillway
sections,

(b) The railway embankment between
the flood embankments should have a
dowel bund.

(c) Breaches in all the flood embank-
ments should be properly closed.

(d) The flood embankments on both
sides upstream of Jalpaiguri railway
bridge should be raised and strengthened
to a top level of R. L. 298 and top width
of 25 fect.

(e¢) Other flood embankments on the
Tista river and elsewhere should be
restored to normal sections having a
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freeboard of 5 feet above the highest flood
level.

Long term measures

(a) The waterway in the Jalpaiguri
railway and road bridges should be
increased. The exact location and size
of openings and length and shape of the
guide bund should be determined by
model experiments.

(b) The railway embankment within
the two marginal embankments upstream
of the railway bridge should be designed
as a dam section and properly main-
tained.

(¢) The flood embankments upstream
of Jalpaiguri may be widened toa top
width of 50 ft. in due course,

(d) A flood forecasting unil may be
set up at Jalpaiguri expeditiously.

(e) Measures for water disposal in
slips should be undertaken to prevent
their extension.

The Committee has also indicated the
further studies ctc., required to be done
by the various Departments for consi-
dering other long term mcasures.

{c) The Railways have taken up the
work of repair of guide bunds and
provision of dowel bund. Breach closing
and raising and strengthening of the
embankments at Jalpaiguri and other
important areas have been taken up by
the State Government and the work is
in full swing.

Model experiments for the bridge have
been taken up. Steps are also being
taken to set up a flood forecasting centre
at Jalpaiguri.

Files Stolen from Central Excise Office,
Delhi

886. SHRI BHOGENDRA JHA : Will
the Minister of FINANCE bc pleased 1o
state

(a) whether the box containing some
files which was stolen from the office of
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the Collector of Central Excise, Delhi
on the 20th February, 1968, has been
traced; and

(b) the particulars and nature of the
files which were stolen ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAL) : (a) No, Sir.

(b) The stolen box contained seven
files relating to seizures _cﬂecled at Delhi.

Tara House Building Cooperative Society,
New Delhi

887. SHRI S. C. SAMANTA :
SHRI YASHPAL SINGH :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether suitable land for the
construction of houses by the Tara House
Building Cooperative Socicty has been
earmarked ;

(b) if so, the location thereof ; and

(c) the reasons for the delay in the
allotment of land to this and other co-
operalive Societies in New Delhi ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) and (b),
The Tara House Building Cooperative
Society was offered 9 acres of land in
Shahdara area.

(c) The actual allotment of 9 acres of
land has not been made because the Tara
House Building Cooperative Society has
not paid the cost of the land. The Society
has since approached Government for
allotment of some other land within a
radius of 3-4 miles from Parliament House.
This request is under consideration.

The cases of other Cooperative Societies
are under consideration at various stages.
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Foreign Exchange Position

888. SHRI S. C. SAMANTA :
SHRI YASHPAL SINGH :

Will the Minister of FINANCE be
pleased to state :

(a) the extent to which the difficulties
of foreign exchange have been reduced as
a result of less import of foodgrains due
to more production in the country and
increase in the export of Indian goods
during the current year;

(b) whether there is any likelihood
of increasing the quantum of foreign
exchange allowed to Indians on their
journey to foreign countries ; and

(c) if so, when a decision is likely to
be taken in this regard ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARII DESAI): (a) There is likely to
be a reduction of about Rs. 62 crores in
the free foreign exchange outlay on import
of foodgrains in 1968-69 as compared to the
previous year. The exports during April-
December, 1968 were also higher by about
Rs. 117 crores over the level in the
corresponding period last year. During
this year the debt payments have increased
and so also have our repayments to the
1. M. F. The free foreign exchange
expenditure on import of some items,
such as jute, POL, is also likely 1o be
more. Therefore, while the trade gap has
been reduced compared to the previous
year, the trade gap as well as the payments
gap is still substantial and is only filled
by utilisation of foreign aid and also
draft on reserves to the extent still
necessary. The situation, therefore, conti-
nues to need careful management.

(b) No, Sir.
(c) Does not arise.

Torgs wifrdl WY e faoret & fast @
wwran e
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Impact of PL-480 Funds

892. SHRI CHENGALRAYA NAIDU:
SHRI ONKAR LAL BERWA:
SHRIMATI SAVITRI SHYAM:
SHRI R. K. AMIN:

SHRI CHINTAMANI
PANIGRAHI:

SHRI YAJNA DUTT SHARMA:

SHRI P. C. ADICHAN:

SHRI HIMATSINGKA:

SHRI S. K. TAPURIAH:

SHRI N. R. LASKAR :

SHRI S. B, PATIL:

SHRI B. K. DAS-
CHOWDHURY:

SHRI GANESH GHOSH:

SHRI NAMBIAR:

SHRI VISWANATHA MENON:

SHRI P. GOPALAN:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRI D. N. PATODIA:

SHRI SHIVA CHANDRA JHA:

SHRI SITARAM KESRI:

SHRI BHOLA NATH MASTER:

SHRI BHOGENDRA JHA:

SHRI R. V. NAIK:

SHRI MEETHA LAL MEENA:

SHRI K. P. SINGH DEO:

SHRI RAM AVTAR SHARMA:

SHRI HARDAYAL DEVGUN:

SHRI JYOTIRMOY BASU:
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Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Government
have appointed a small group of experts
to undertake the study of the impact of
foreign aid particularly PL. 480 transac-
tions on the monetary system -and
industrial development of the country;

(b) if so, the names of the experts so
appointed and their terms of reference;

(c) whether the Study Group has sub-
mitted its report;

(d) if so, the findings thereof and
Government's reaction thereto; and

(e) il not, when it is likely to submit
its report 7

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) In compliance
with the recommendation No. 34 of the
Estimates Committee (Fourth Lok Sabha)
in its eleventh report, Government cons-
tituted an Expert Group to study and
report on the impact of PL 480 trans-
actions on the monetary system.

(b) The composition of the Group was
as follows:—

1. Prof. A. M. Khusro,
Institute of Economic

Growth, Delhi. Chairman

2. Shri D. H. Pai,
Panandikar, Senior
Assistant Secretary,
Federation of Indian
Chambers of Commerce
and Industry,

New Delhi. Member

3. Shri K. C, Malhotra,
Chartered Accountant,
Delhi. Member

4, Shri M. R. Shroff,
Director, Department
of Economic Affairs,
Ministry of Finance,
New Delhi.

Member-
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The terms of reference of the Group
were as follows:

“(i) To examine the present system
of recording transactions rela-
ting to imports financed by
U. S. PL 480 in the Budget of
the Government of India and
to suggest improvements, if any,
with a view to bringing out
clearly the implications of these
transactions;

(ii) To examine the impact of these
transactions on the monetary
system in terms of the effect on
money supply, the ability of the
authorities to control credit,
etc; and :

(iii) To examine the inflationary

effect, if any, of these tran-

sactions on the economy.”

(c) Yes, Sir.

(d) The report is under consideration
of the Government and Government's
final reply to recommendation No. 34
will be furnished to the Estimates
Committee as soon as possible for being
laid on the Table of the Lok Sabha.

(¢) Does not arise.
Working of Chemical Industries

894. SHRIMATI ILA PAL-
CHOUDHURI: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) whether it is a fact that the chemi-
cal industry is not working to full

capacity;
(b) if so, the reasons therefor; and

(c) whether competition from imports
is responsible for under-utilisation of

capacity ?

THE MINISTER OF PETROLEUM
AND CHEMICALS & MINES AND
METALS (DR. TRIGUNA SEN): (a) and
(b). By and large, the chemical industries
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have been maintaining steady progress and
registering increased production over the
years. Under-utilisation of capacity in
relation to licensed [installed capacity has
occurred in a few industries. The main
reasons are: slackness in demand as in the
case of single superphosphate and
inadequate supply of raw materials as in
the case of distilleries and some alcohol
based industries.

(c) Speaking generally of chemical
industries, competition from imports is not
a material factor in the utilisation of
capacity. However, there have been some
instances in which imports led to under-
utilisation of indigenous capacity, e.g.,
Vitamin ‘C'. Suitable remedial action has
been taken in such cases by the Govern-
ment.

C. G. H. S. Dispensary in Moti Bagh II,
New Delhi

896. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to statc :

(a) whether it is a fact that there is a
single Central Government Health Scheme
Dispensary for the residents of Moti
Bagh 11 and Moti Bagh South, New
Delhi;

(b) whether it is also a fact that due
to inadequate number of doctors, this
dispensary is not able to cope with the
heavy rush of patients;

(c) whether it is also a fact that there
has been complaints of non-availability of
medicines also; and

(d) if so, whether Government propose
to increase the strength of doctors and
general improvement of the working of
this Dispensary ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING & WORKS,HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) There are two dispen-
saries in the area formerly known as
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Moti Bagh. These dispensaries cover the
following areas :—

I. C.G. H. S. Dispensary, Moti Bagh :

South of Diplomatic Enclave and
area comprising the localities known
as Moti Bagh including ‘A’ Block
(D-11 Flats).

2. C.G. H. S. Dispensary, Nanakpur :

Arcas known as Moti Bagh II
(Nanakpur) and Moti Bagh South
excluding ‘A’ Block (D-1I Flats).

(b) The strength of doctors posted in
these dispensaries is adequate in view of
the daily average attendance which is
not heavy,

(¢) and (d). Inthe last week of
January, 1969, a letter was received from
the Moti Bagh 11 Residents Welfare
Association alleging inadequate stock of
medicines in the Nanakpur dispensary.
On enquiry the allegation was not
substantiated. These  dispensaries are
working satisfactorily.

Amenities for Residents of South
Moti Bagh

897. SHRI BAL RAJ MADHOK :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that there is no
park or playground in South Moti Bagh
nor there is any community Hall in
that Colony;

(b) whether it is also a fact that
Residents’ Welfare Association of South
Moti Bagh has been demanding these
amenities for a long time; and

(c) if so, how long it will take to
provide these amenities to the residents
of South Moti Bagh ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) No,
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Sir. There is an open area (25 meters X
47 meters) which is being used as a
playground. There are also some
community lawns. Two parks are under
development by the Delhi Municipal
Corporation. There is one small
community hall. Another big community
hall is under construction which is
expected to be completed by the end of
June, 1969,

(b) Yes, Sir.

(c) Does not arise in view of reply to
(a) above.
Fi ial Assist to Tob:
Growers.

898. SHRI YAMUNA PRASAD MAN-
DAL : Will the Minister of FINANCE
be pleased to state ;

(a) whether Government have any
programmes for giving financial assistance
to the tobacco growers to get a better
yield and consequent higher increase in
the Central Excise duties levied on
tobacco leaves; and

(b) whether therc is any scheme to
help the tobacco growers to improve
irrigational facilities out of the Central
Excise duties levied on the tobacco gro-
wers on their agricultural production
(tobacco leaves) ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The Government
have a scheme for the development of
exportable types of virginia flue cured
tobacco by covering larger areas as also
by increasing per acre yield.

(b) No, Sir; there is no special scheme
for tobacco growers as such. But agri-
cultural tractors and Internal Combustion
Engines upto 10 H.P. operated with
diesel oil which are mainly used for
pumping water for agricultural purposes
are exempt from the central excise duty.

Kosi Flood Control Measures

899. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of IRRI-
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GATION AND POWER be pleased to
state :

(2) whether adequate measures are pro-
posed to be taken for the Kosi Flood
Control in view of the last October, un-
precedented floods;

(b) whether Western Kosi embankment
is proposed to be strengthened to prevent
breaches and damages; and

(c) whether it is also proposed to cons-
truct the service roads along the Western
Kosi and Eastern Kosi embankments and
also between Nirmali and Ghoghardoha
this year before the visitation of next
floods ?

THE DEPUTY MINISTER IN THL
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDHESHWAR
PRASAD) : (a) and (b). Yes, Sir, The
Bihar Government are taking necessary
measures.

(c) Investigations by the State Govern-
ment are in progress and schemes may be
taken up depending on the availability of
funds.

Report of Committee of Members of
Parliament on Rural Electrification

900. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of
IRRIGATION AND POWER be pleased
to state:

(a) whether the final Report of the
Committee of the Members of Parliament
on Rural Electrification in backward
States of Bihar, Assam, ctc. has been
received by Government;

(b) if so, the main recommendations
thereof ; and

(c) the programmes for the rural
electrification in the Fourth Five Year
Plan ?

THE DEPUTY MINISTER IN THE

MINISTRY OF IRRIGATION AND
POWER (SHRI =~ SIDDHESHWAR
PRASAD) : (a) to (¢). The Committee
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of  Members of
Rural Electrification have not yet
submitted their final report. They
have, however, given their interim report
on the outlays required during the Fourth
plan for accelerating the progress of rural
electrificatlon in the country, particularly
in the nine States of Assam, Bihar, Orissa,
Nagaland Madhya Pradesh, Jammu and
Kashmir, Uttar Pradesh, Rajasthan and
west Bengal, where the progress of rural
clectrification is below the all-India
average. The Committee have recommended
a total outlay of Rs. 632 crores for rural
electrification in the country during the
Fourth Plan, which would enable the
cnergisation of 12.5 lakh pump-sets during
the Plan period and electrification of one
lakh villages by 2nd October, 1970, the end
of birth centenary year of Gandhiji. The
programme for the Fourth Plan for rural
electrification is under consideration.

Parliament on

Rural Electrification Scheme in Madhubani
Sub-Division of Darbhanga District

901. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of IRRI-
GATION AND POWER be plcased tc
slate

(a) the number of wvillages electrilied
under Rural electrification scheme in
Madhubani Sub-Division of Darbhanga
District (Bibhar);

(b) the villages which have been
electrified and which are under proposal
for the electrification during the year
1969; and

(c) whether Government propose lo lay
a copy of the list on the Table ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) 154 villages have been
electrified upto 31-12-68 in Madhubani
Sub-division of Darbhanga District
(Bihar), consisting of 133 villages up to
31-3-68 and 21 villages during the period
1-4-68 to 31-12-68.

(b) Out of a programme of electrifi-
cation of 122 villages during the year
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1968-69, 21 villages have been electrified
up to 31-12-68 and work on electrification
of another 8 villages is in hand. The
work on the remaining villages could not
be started because of poor response from
the consumers. The programme of electri-
fication of villages during 1969-70 has not
yet been finalised.

(c) Four statements indicating list of
villages electrified upto 31-3-1968; list of
villages included in the programme of
electrification for 1968-69; list of villages
included in the programme of electrifica-
tion for 1968-6% and electrified up to
31-12-68; and list of villages included in
the programme of electrification for 1968-
69 where work is in progress are laid on
the Table of the House [Placed in Library.
See No. LT-101/69)

Population Control Measures During
Fouth Plan Period

902. SHRI BISWANARAYAN
SHASTRI: Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether Government propose to
take more effective measures to control
the population during the Fourth Five
Year Plan period; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT
(DR. S. CHANDRASEKHAR) : (a) Yes,

(b) A statement containing the required
information is enclosed,

STATEMENT

It is proposed 1o spread the message
of Family Planning more extensively and
provide a wide net work of Family
Pl services during the Fourth Plan
(1969-74) period than hitherto, and
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thereby cover over 509, of the eligible
couples by one or the other Family Plann-
ing method or device like Sterilisation
1. U. C.D, Conventional and other
Contraceptives.

2. Activities relating to mass educa-
tion, motivation and extension education
will be intensified particularly in rural
areas. These will, inter alia, include:—

(a) special publicity programme in rural
areas through wall paintings, posters,
distribution of leaflets. hordings,
bus-boards, rickshow boards etc.

(b) effective wtilisation of traditional

and cultural media like song and

dramas. Bhajan Mandalies, Katha

Wachaks, puppet shows, efc.

—

Intensive use of various media units
of the Ministry of Information &
Broadcasting like All India Radio,
Press Information Bureau, Field
Publicity etc.

-
D)
—

(d) direct mailing of Family Planning
literature to opinion leaders.

special promotional campaigns with
the help of Railways, Posis &
Telegraphs and other Organisa-
tions,

(e

—

3. It is proposed to establish additional
district Family Planning Bureaux during
the Fourth Plan beyond the existing
number of over 300 so that each district
will have a Bureau to ecnsure proper
implementation of the programme in the
District. It is also proposed to establish
about 600 additional rural Family Welfare
Planning Centres at Primary Health
Centres ane 10,000 more sub-centres to
cover more fully the rural population,

4, As the {(ubectomy programme
accounts for more than 159, of the total
sterilisation operations and is becoming
gradually more popular, itis proposed to
add 3000 more sterilisation beds in hospi-
tals while continuing the existing 1000
beds.
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5. Training activities will be strength-
ened in the existing centres and more
training centres will be established for
para-medical personnal.

6. It is proposed to involve the private
medical practitioners and practitioners of
Homoeopathy and indigenous system of
medicines more actively in the programme.

7. The Nirodh Factory at Trivandrum
is expected to start commerial production
by March, 1969. It is proposed to
double its capacity so that it could
produce 288 million pieces of Nirodh
annually, The balance requirement
shall be procured from other indigenous
sources or imported from outside.

8. Research in the field of bio-medicine
would be intensified and mass trials with
new contraceptives including Homoeo-
pathic and 1. S. M. drugs, would be
conducted.

9. For conducting concurrent evalua-
tion for fertility surveys and conducting
KAP studies, Demographic and Evalua-
tion Cells will be established in the State
Family Planning Bureaus.

10, Certain social measures are also
contemplated. Two such measures are:
(i) the liberalisation of abortion law for
which a Bill is proposed in the Parlia-
ment shortly and (ii) to raise the age of
marriage both for boys and girls.

Scarcity of Kerosene Oill in Assam

903. SHRI BISWANARAYAN
SHASTRI:
SHRI HEM BARUA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
stale :

(a) whether Government are aware
that acute scarcity of Kerosene oil has
been faced by the people of Assam
the last few months;

(b) if so, the reasons therefor; and
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(c) the action
shortage ?

taken to meet the

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN):
(a) and (b). On account of prolonged
breaches of communications due to floods
and the shutting down of the superior
kerosene production unit at the Gauhati
Refinery, the Refineries in Assam had to
reduce their throughouts and also
change their product pattern resulting in
reduced availability of Superior Kerosene.
To the extent feasible, the shortage was
met by increasing the supplies of Inferior
Kerosene.

(c) With the normal functioning of
refineries in Assam, the production of
Superior Kerosene has been restored.
Some supplies have been additionally
moved from Calcutta.

Burning of Natural Gas in Assam

904. SHRI BISWANARAYAN
SHASTRI : Will the Minister ot PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) how many cubic million feet of
natural gas is being burnt out daily in
Assam oilfields;

(b) the total loss in terms of rupees
per day; and

(¢c) whether Government have any plan
to utilise it for productive purpose 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN):
(a) During 1968, the natural gas flared
in Assam oilfields averaged about 1.33
million cubic metres per day.

(b) As this is ‘associated’ gas which
comes inevitably along with crude, loss
in terms of rupees cannot be computed
until a customer is found for it,

(c) Part of the gas produced in Assam
is already being utilised for power gene-
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ration, manufacture of fertilisers and by
other sundry consumers like Tea gardens
etc. Bulk of the available gas has been
earmarked for supply to Namrup Fertillzer
factory and Assam State Electricity Board.
These two major consumers have yet to
utilise in full quantities allocated to them.

Production of New Varleties of
Fertilizers

905. SHRI BISWANARAYAN SHAS-
TRI : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it is a fact that Trombay
Fertilizer Factory has produced two new
varieties of fertilizers; and

(b) if so, when these fertilizers will
be made available to cultivators and at
what price ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN) : (a)
Yes, Sir. The Trombay factory has
produced complex fertilizers of two new
formulations containing the three new
nutrients Nitrogen, phosphate and Potash
in the proposition of 18:18:9 and 15:15:
15.

(b) There :are already in the market
at the rates of Rs. 780(- per M. T. and
Rs. 750/- per M, T. for the grades
18:18:9 and 15:15:15, respectively.

Charges for Transport of Crude Qil
from Naharkatia to Barauni

906. SHRI BISWANARAYAN
SHASTRI : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether itis a fact that while
calculating transport charges on the crude
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oil pumped out from . Naharkatia to
Gaubhati, refinery charges are calculated
up to Barauni and back; and

(b) if so, the reasons therefor ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a)
and (b). The delivered price per tonne of
crude oil to the three refineries at Digboi,
Gauhati and Barauni is the same as
stipulated in Clause 9 of the Second
Supplemental ~ Agreement. Transport
charges are not separately recovered.

Foreign Loans

907. SHRI SURAJ BHAN :

SHRI ATALBIHARI VAJPAYEE:
SHRI JAGNNATH RAO JOSHI :
SHRI RANJIT SINGH :

SHRI BR1J BHUSHAN LAL :
SHRI RAM GOPAL SHAL-

WALE :
SHRI SRADHAKAR SUPAKAR:

Will the Minister of FINANCE be
pleased to state :

(a) the total amount of loans that India
owes to foreign countries by the end of
1968;

(b) the approximate amount of princi-
pal and interest that India will have to
pay in 1969 to foreign countries; and

(c) the mode of repayment ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) and (b). The
amounts owed by the Government of
India to the various countries/agencies at
the end of December 1968 and the estima-
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ted amounts payable by the Government
during 1969-70 to the lending countries/
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agencies towards principal and interest
are as follows :

Rupees Crores
(at post devaluation rates)

Category of Debt

Debt owed by the Govt. of
India at the end of Dec. 1968

Payable by the Gowt.
during 1969-70

Principal Interest
(i) Loans repayable in 3841 124,65 98.62
foreign currency
(ii) Loans repayable
thro’ export of
goods 475 52,82 13.25
(iii) Total amounts
payable in foreign exchange 4316 177.47 111.87
(iv) Loans repay-
able in Rs.
(a) Other than PL 480 Loans 0 2248 11.61
(b) PL 480 Loans 2079 KN 33.10
(v) Total amount
payable in Rupees 2382 25.59 44.71
G. Total : 6698 203.06 156.58

(c) The funds needed for the repayment
of principal and payment of interest on
account of loans payable by the Govern-
ment are provided for in the annual
budget, in terms of rupees. Payments in
foreign exchange are met out of export
earnings and other resources accruing to
the Government of India.

I RAW # Y AT H
afenz-fadom s

908, =it e wTE ATAT :
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(%) a¥ 1966-67 T 1968 ¥
wa a% IO 92w ¥ fran sofsaay &
qf@r-fama grft smowm 5
T E;

(=) w7 fraa gea & o7 feae
sfgard &, ot

(7) IToRT & I agaTe e
# g7 qug feaq qof@r frass &=
F F7 72 & o1 I qT AVHIT fEwAAT
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wmrea aar fca-fraee el
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F IaC oW ¥ Ry a7 quw Ak
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. geq A& ©ff FEar @
1966-67 76281 3154 79435
1967-68 154258 4910 159168
1968-69 122519 4388 126907
(FemaT 1968 o)
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(7) g=ar Tow-EET ¥ TEA
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ferwtt 2va faga e & ot
(st fagmr wam) @ (¥7) I
g3m H 1967-68 ¥ 2wa 2558
mial # faoelt wwE w4
e sfo ofdee & faar
JTAT & A FAT-9EH I T@T T E |
[gererem & cen mar Afeg e
LT-102/69]

(@) 57 wsa # 1967-68 #&
A 22,349 dT-AaaETr faurd o)
TAgY T 321 AETA ATEFY i
feo o

gamar & fe arey, AR
AAEYI /9T qqT FE) ATEA F
famr fawor a7 & 14.75 90 wqir
T guE |
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I arfas awex 1968-69 H
1.2 07 =71 g AR 1971-72 a=w
g 7 F7 1.5 #0027 ®97 7Y A

D. 1. Z, Quarters, New Delhi

911. SHRI M. L, SONDHI: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state:

(a) when type I quarters of D. I. Z.
area are likely to be rebuilt; and

(b) the action taken for the provision
of all civic amenities in the old quarters
for the interim period including electricity,
waler taps as promised by him recently to
the deputationists of these quarters 7

THE MINISTER OF HEALTH AND
FAMILY PLANNING & WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) (a) The
work of re-building the Type I quarters
in DIZ area is being taken up in phases.
720 new double-storeyed Type I quarters
have already been constructed and it is



179 Written Answers

proposed to take up some more Type I
quarters in this area during the year 1969-
70,

(b) Civic amenities like provision of
additional hydrants, barbed wire fencing
and bathrooms with locking arrangements
have already been provided. The work

of providing light points in common
lavatory blocks is in progress.
Pensions
912. SHRI M. L. SONDHI: Will the

Minjster of FINANCE be pleased to
state:

(a) the total amount spent on pensions
during the last financial year by the Cen-
tral Government; and

(b) the amount which
said year ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE, (SHRI
MORARIJI DESAI): (a) and (b) The bud-
gel provision in  1967-68 for pension pay-
ments by Central Government other than
Railways, was about Rs. 35.8 crores
against which the payments amounted to
about Rs. 36.7 crores,

budgeted for the

Reliel to Pensioners

913. SHRI M. L. SONDHI:

SHR1 HEM RAIJ:

SHRI S. M. BANERJEE:

SHRI GEORGE FERNANDES:

SHRI RAGHUVIR SINGH
SHASTRI:

SHRIMATI SAVITRI SHYAM:

SHRI YAINADATT SHARMA:

SHRI R. K. AMIN:

SHRI SHASHI BHUSHAN:

SHRI1 SYED BADRUDDUIJA:

Will the Minister of FINANCE be
pleased to state:

(a) whether itisa fact that the Lok
Sabha Petitions ~ Committee has
recommended some ad hoc relief to the

pensioners;

(d) whether Government have accepted
those recommendations and issued orders
accordingly; and
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(c) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes, Sir,

(b) and (c). A similar recommendation
made by the Committee on Petitions of
the Rajya Sabha in May last was not
found acceptable, However the matter
is again under examination.

g faw sraar qergfaw fafiesn
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(&) s (m). wred wTE &
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Per Capita Income of U. P,

918. SHRIMATI SAVITRI SHYAM:
Will the Minister of FINANCE be pleased
to state:

(a) whether itis a fact that Uttar
Pradesh is one of the backward States
in regard to the per capita income; and

(b) if so, the reasons therefor ?

THE, DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Uttar Pradesh
is one of the State in which the per
capita income is lower than the all India

figure.

(b) The reasoms include historical
circumstances and various socio-economic
factors. However, as in other States,
there are within Uttar Pradesh regions in
Thich the levels of living are higher than
the all India level. It is one of the
objectives of the policy of planned
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development to eliminate regional dis-
parities,

Yield of Scrips in 1968

919. SHRI M. SUDARSANAM: Will
the Minister of FINANCE be pleased to
state:

(a) the extent of rise/fall in the value
and yield of important scrips in 1968 as
against the previous two years;

(b) the total number of new floatations
and how many of them were subscribed/
underwritten during the corresponding
period;

(c) the underwritten amount which was
shared by Government financial institu-
tions; and

(d) which are those institutions and

their respective shares 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) A statement
MNo. | giving the information is laid on
the Table. [Placed in Library. See No.
LT-103/69]

(b) The total number of issues of
capital through prospectus was 82 in
1968, 93 in 1967 and 103 of 1966. Of
these, 73 issues of 1968. 86 of 1967 and
95 of 1966 were underwritten,

(c) and (d). A statement No. 11 giving
the information is laid on the Table.
[Placed in Library See No. LT-103/69]

gH¥ AT FeriRT ¥ AT A9y
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(=) afx af, a1 =gf ¢ TR &
% % fage fod o A aearaar
LRI

(v) mfFmgras 3 & f&
T ETATAT § FEOrIveT afudi F
faawo & wzrame Fa § ¥ ofew
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M/s. Dodsal (P) Ltd.

92]1. SHRI GEORGE FERNANDES:
SHRI YAJNA DATT SHARMA:
SHRI KAMESHWAR SINGH:
SHRIMATI SUSEELA

GOPALAN:
SHRI GANESH GHOSH:
SHRI UMANATH:
SHRI P. GOPALAN:

Will the Minister of FINANCE be
pleased to state :
(a) whether investigations into the

affairs of M/s. Dodsal (P) Ltd. by the
Enforcement Directorate have been comple-
ted ;

(b) if so, whether charges have been
framed against the Company and/or its
Directors and Officials ; and

(c) if not, when the investigations are
likely to be completed ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI DESAI): (a) to (c).
On the basis of investigations conducted
so far, 42 show-cause notices and some
directives under section 19 (2) of the
Foreign Exchange Regulation Act, 1947
have been issued by the Enforcement
Directorate to M/s. Dodsal (P) Ltd. and
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some of its Directors. On receipt of replies
to these communications, further action
as provided in the law will be taken.

Reduction in Foreign aid by Nixon
Administration

922. SHRI GEORGE FERNANDES:
DR. KARNI SINGH:
SHRI P. C. ADICHAN;
SHRI HIMATSINGKA:
SHRI S. K. TAPURIAH:
SHRI N. R. LASKA:
SHRI R. BARUA:

Will the Minister of FINAMNCE be
pleased to state:

(a) whether Government have received
any indications that foreign aid to India
will be reduced by the WNixon Adminis-
tration of U. S. A.;

(b) if so, the reasons therefor ;

(¢) whether any discussions with the
U.S. Government have recently been
undertaken in regard to aid from that
country ; and

(d) the total anticipated aid India
expects to receive from the U. 5. A,
during the next four years year-wise 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI : (a) No, Sir.

(b) Does not arise.

(c) Discussions regarding aid are a
continuous process, especially with regard
to utilisation and allocation as required
from time to time,

(d) It is not possible to estimate this.
Rationalisation of Tmf Structure

923. SHRI B. K. DASCHOWDHURY:
SHRI D. N. PATODIA:
SHRI SHRINIBAS MISRA:
SHRI SURENDRA NATH
DWIVEDY :
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SHRI K. LAKKAPPA :

SHRI S. M. KRISHNA :

SHRI S. KUNDU :

SHRI SITARAM KESRI :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of FINANCE be
pleased to state :

(a) whether  examination of the
recommendations made in the
Bhoothalingam Committee’s final report
on the rationalization of tax structure has
been completed;

(b) whether any final decision has
been taken thereon; and

(c) if so, the details thereofl ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). The exa-
mination of the recommendations on tax
reform made in Shri Bhoothalingam's
Final Report is not yet complete. The
Government propose to introduce shortly
necessary legislation to amend the law to
give effect to such of the recommendations
as are acceplable to Government and as
are feasible of implementation at present.

Declaration of foreign goods

924, SHRI B. K. DASCHOWDHURY:

SHRI N. K. SANGHI:
SHRI R. R. SINGH DEO :

Will the Minister of FINANCE be
pleased to state :

(a) the number of declarations made
in Delhi on the expiry of the last date
for declarlng goods of foreign origin noti-
fied in the Customs (Amendment) Ordinan-
ce promulgated on the 3rd January, 1969;

(b) whether itis a fact that the non-
availability of Gazette Notification, lack
of prior inf tion, and gorisation
of shopping centres, scarcity of declaration
proforma, etc., were responsible for slow
response in making declarations by Delhi
traders and shopkeepers; and

(c) if so, the reasons therefor ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) 173 declarations
were made in Delhi after the expiry of
the last date /. e. 10th January, 1969.

(b) No, Sir. Wide publicity of the Ordi-
nance was given through the medium of
the press and the radio. Public Notice
incorporating the important provisions of
the Ordinance and the essential require-
ments to be fulfilled by traders and others
were also issued. Copies of the Ordi-
nance were also cyclostyled and distributed
among the traders, by the Collector of
Customs and Central Excise, Delhi.

Categorisation of shopping centres into
different zones was done to facilitate deli-
very of statements to the jurisdiction
Officer, 1t did not creatc difficulties in
the matter.

(c) Question does not arise.
wfen amam
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Formulation of Shudha Syllabus for
Unani System of Medicines

926, SHR1 SURAJ BHAN : Will the
Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether meetings of the Unani
Education Committee of the Ministry
were held on the 26th, 27Tth and 28th
August, 1964 in Hyderabad to formulate
a Shudha Syllabus for Unani system of
Medicine;

(b) whether experts had been invited
to attend this meeting from all over
India;
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(c) whether some .of the experts who
attended this meeting have not so far
been paid their travelling and daily
allowances so far even after the lapse of
four years; and

(d) if so, the reasons therefor and
sleps which have been taken to expedite
the payment of their dues ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes.

(b) Members of the Committee held
their meeting at Hyderabad.

(c) and (d). Out of the 5 non-official
members who attended the mecting four
preferred their claims and were paid.
Whenever the fifth member prefers his
claim, it will be paid.

Raising of Surgery by creating separate
Units in Hospitals

927. SHRI A. SREEDHARAN :
DR. SUSHILA NAYAR :
SHRI LAKKAPPA :

Will the Minister of HELTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government have seen the
press reports in the Hindustan Times of
the 25th December, 1968 to the effect
that Dr. Yudhveer Sachdeva, President
of the Association of Surgeons of India
has suggested the creation of specialised
surgical Units in Hospitals attached to
Medical Colleges to further raise the
standard of surgery,

(b) if so, whether the suggestion has
since been examined by Government;
and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yes.

(b) and (c). Subject to the availability
of trained specialists and equipment,
provision of surgical Units in higher
specialities may be considered in suitable
medical colleges/institutes. It is not
possible to provide specialised Units in
higher surgical specialities such as Chest
surgery, neuro-Surgery, etc., in all medical
colleges.

Provident IF'und For N. D. M. C. Employces

928. SHRI M. L. SONDHI : Will the
Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT be
plcased 1o state :

{a) whether it is a fact that hundreds
of N, D, M. C. ecmployees arc without
any benefit of provident fund or other
accumulated savings as they have not been
confirmed although they are about to
retire from service ; and

(b) if so, the steps taken to
their gricvanves ?

redress

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) No, Most of the
N. D. M. C. employees who were due for
confirmation have been confirmed against
the posts available for confirmation,
Permanent employces are contributing
towards contributory Provident Fund from
the date of their confirmation. The
temporary employees who have completed
one year of service are also contributing
to General Provident Fund. The amount
ol General Provident Fund is credited to

contributory Provident Fund on their
vonfirmation,
(b) The Commitiee has decided to

treat 80", of all temporary posts which
have been in existence for more than 3
years and are of permanent nature, as
permanent, and the employees have also
been confirmed or arc being confirmed
against the posts thus declared permanent.

Fifth Finance Commission

929. SHRI S. C. SAMANTA :
SHRI YASHPAL SINGH :

PHALGUNA 5, 1890 (Saka)

Written Answers 194

SHRI BAL RAJ MADHOK :
SHRI RANJIT SINGH :
SHRI D. C. SHARMA :
SHRI BENI SHANKER

SHARMA :
SHRI HARDAYAL DEVGUN :

Will the Minister
pleased to state :

of FINANCE be

(a) the progress made by the Fifth
Finance Commission in its work so far ;
and

(b) when it is likely to submit its final
report ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESAI): (a) The Interim
Report of the Commission together with
an Explanatory Memorandum as to the
action taken thereon was laid before the
Lok Sabha on the 15th November, 1968,
The Commission is presently holding
discussions with State Governments.

(b) The Commission is required to
make its final Report by the 3lst July,
1969 in terms of the President's Order
laid on the Table of the Lok Sabha on
the 29th February, 1968,

Allocation of Funds for Drinking Water
in Fourth Plan

930. SHRI D. R. PARMAR:
SHRI R. K. AMIN:

Will  the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the
provision of Rs. 450 crores has been made
in the Fourth Plan for providing drinking
waler in India; and

(b) if so, the details thereol ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI1
B. S. MURTHY): (a) and (b). The Work-
ing Group has recommended a total
provision of Rs. 454.25 crores for the
urban and rural water supply and
sanitation schemes under the National
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Water Supply and Sanitation Programme
during the Fourth Five Year Plan. The
Planning Commission has, however, not
yet finalised the Fourth Plan but they
have tentatively proposed a total Provi-
sion of Rs. 336 crores in the State Sector
for the said Programme. The break-up
of the provision into various types of
individual schemes like urban water supply
rural water supply and urban and rural
sanitation will depend upon the detailed
programme to be worked out by the
State Governments. In addition, rural
Water Supply Schemes will be supple-
mented through schemes for welfare of
backward classes and through contribu-
tions from the local people.

Remittances of Royalties, Technical Fees
and Dividends

931. SHRI N. K. SOMANI : Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have Consi-
dered the report of the Reserve Bank of
India that nearly 40 per cent of collabora-
tion agreements ban exports from this
country,

(b) whether it is a fact that the total
foreign remittances of royalties, technical
fees and dividends have doubled during
the period from 1960-61 to 1966-67;

() the steps taken 1o persuade such
Companies to invest their surpluses in the
country and allow exports from such
projecis; and

(d) the steps being taken in Govern-
ment Companies to, solve the problem
of increasing payments in foreign exchange
under these heads ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) According to
Table 12 of Chapter VI of the Reserve
Bank's Survey Report on “Foreign Colla-
boration in Indian Industry®, covering
the period upto end of March, 1964, 455
agreements out of a total number of 1051
agreements had export restrictions in one
form or another. Out of these 455 agroe-
ments, however, only 36 agreements totally
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prohibited exports. Thus only less than
four percent of the collaboration agree-
ment put a total ban on exports. The
other 419 agreements stipulated partial
restrictions such as exports permitted to
certain  areas, prior permission of the
collaborator required for exports etc.
The actual extent of these restrictions
varied from agreement to agreement,

(b) Yes, Sir. According to tables 17,
19 and 22 of Chapter VI of the Survey
Report on Foreign Collaboration in Indian
Industry the total remittances made abroad
on account of diviednds, royalties and
technical fees increased from Rs. 163
crores in 1960-61 1o Rs. 33.6 crores in
1966-67. Remittances abroad on account
of royalty payments, technical fee pay-
ments by companies, both in the public
and the private sectors, are allowed
after payment of Indian taxes in the
case of approved proposals. With the
increase in the number of foreign collabora-
tion agreements and increase in the amount
of foreign investments in the country,
payments on account of dividends, royalty
payments, technical fees etc. have gone
up.

(¢) Government encourages foreign
investment on a selective basis in certain
priority industries whether the investment
is by way of fresh inflow or ploughing
back of dividends. There are, however,
ho restrictions on the remittance of divi-
dends abroad as in the long run this will
act as a disincentive to foreign investment.
While examining foreign collaboration
agreements, Government usually insist
upon the deletion of restrictions on export
of products, thus increasing the country’s
potential for exports to earn foreign
exchange. ’

(d) Government also encourages the
use of Indian consultancy services. With
the progressive growth of technical know-
how in the country payments under these
heads are likely to go down.

Investment on Fertilizers During Fourth
Five Year Plan

932. SHRI N. K. SOMANI: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:



197 Written Answers

(a) whether it is a fact that the total
investment needed for fertilizers during
the Fourth Plan has been estimated at
Rs. 1,420 crores by the Fertilizer Associa-
tion of India;

(b) the demand of various fertilizers
estimated from 1969-70 to 1973-74 per
year and the present production capacity
in the country;

(¢) the agencies to be utilised for the
import of fertilizers and whether private
sector parties would be allowed to do the
same; and

(d) the steps to be taken to achieve self-
sufficiency in fertilizers 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN): (a)
Yes, Sir.

(b) The tentative estimates of demand
for nitrogenous, phosphatic and potassic

fertilizers is given below:

(million wnnes)
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N P,° K,°

1969-70 200 080 055
1970-71 240 100 070
1971-72 278 120 0.8l
1972-73 322 144 0.95
a7 1735 LI0

1973-74

The present production capacily is as
follows:

{i) Nitrogen 1.024 million tonnes
tii) Phosphatic  0.421 w of Py
(iii) Potash Nil as there is no

significant source
of Potash in the
country.

(<) The imports are made by Govern-
ment.  Private parties are not allowed to
import,

(d) Steps are being taken to establish
new fertilizer factories and to expand the
existing factories wherever possible to
attain self-sufficiency.
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Frequent Failure of Power Supply in
Delbi, Bombay, Culcutta and Madras

935. SHR1 M. N. REDDY : Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) the reasons for the constant and
frequent failure of power supply in Delhi,
Bombay, Calcutta and Madras;

(b) the effective measures taken lo
obviate the same;

(c) whether any survey has been made
to gauge the extent of loss incurred in
the industries on account of constant
failure of power supply which has disquiet-
ing effect on the economic activity; and

(d) if so, the details thereofl together
with the loss incurred by the industries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESWAR PRA-
SAD): (a) and (b). It is not correct
that there have been constant and frequent
failures of power supply in Delhi, Bombay
Calcutta and Madras. Occasional failuies
of power supply have taken place in these
cities due to some faults in the distribu-
tion systems, forced outrages, accidents
or other miscellancous reasons, These
failures are prompty rectified. In regacd
to Calcutta, there were more frequent
failure of power in the months of
September—October, 1968, due to the
West Bengal State Electricity Board's
workers' strike and sabotage; these
situations were adequately dealt with
by the authorities.  State Electricity
Boards and the Electricity Undertakings
supplying power to these cities are taking
adequate measures to strengthen their
generation, transmission and distribution
systems which will further reduce the
interruptions of power supply in these
cities.

(c) In view of the position stated above,
no such survey has been made.

(d) does not arise.
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Selling of Contraceptives Through Postmen

936. SHRI MAYAVAN : Will the
Minister of HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to staic :

(a) whether Government are planning
to sell Family Planning Contraceptives
through Postmen;

(b) whether the Postmen Unions have
sent any protest against this proposal; and

(¢) the stage at which
stands at present ?

the proposal

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.
S. CHANDRASEKHAR) (a) Yes: A
proposal for this purpose is under the
consideration of the Government.

(b) No.

(c) The feasibility and other details of
the proposal are being examined.

Slogan Competition Held by Indian OIl
Corporation

937. SHRI MAYAVAN : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to statc :

(a) whether the Indian Oil Corporation
have announced the results of the slogan
competition held by it recently ;

(b) whether the Corporation has not
published the prize winning slogans ; and

(c) if so, the reasons therefor ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES AND
METALS (DR. TRIGUNA SEN):
(a) : Yes.

(b) and (c). The names of the prize
winners were published in the press.
For competitive reasons, the prize
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winnings slogans will be published as
they are used.

Beautification Scheme of N, D. M. C.

938. SHRI MAYAVAN: Will the
Minister of HEALTH, FAMILY PLA-
NNING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government have
sanctioned any amount to the New Delhi
Municipal Committee towards its beautifi-
cation scheme ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) No, except that a
sum of Rs. 4 lacs was paid to N.D.M.C.
for works carried out in ‘connection with
the UNCTAD Conference to give a face-
lift to Delhi.

(b) Does not arise.
Companies with Income Above Rs. 50 Lakhs

939. SHRI SAMAR GUHA : Will the
Minister of FINANCE be pleased to state:

(a) the names of industrial, trade and
commercial concerns in private sector
whose gross annual income is above Rs.
50 lakhs;

(b) the amount of Income tax payable
by such concerns; and

(c) the percentage of total gross Income-
tax which is payable on annual income is
covered by such group of private
concerns ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
names of industrial trade and commercial
concerns in private sector (excluding
Banking Companies and State financial
Corporations) which were assessed on
an income of above Rs. 50 lakhs
during the financial year 1967-68 and the
amount of income assessed are given
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in the Annexure laid on the Table of the
House, [Piaced in Library. See No. LT—
105/69] The information regarding the
amount of Income-tax payable by such
assessees s not readily available and can
be collected by scrutiny of individual
filess. The amount of time and labour
involved in collecting the required infor-
mation will not be commensurate with the
results likely to be achieved.

(c) In view of the reply given in parts
{a) and (b) it is not possible to work out
the percentage. However, the total gross
demand raised during 1967-68 was
Rs. 585.61 crores.

Persons With Income Above Rs. 10 Lakhs.

940. SHRI SAMAR GUHA : Will the
Minister of FINANCE be pleased to state:

(a) the names of persons whose gross
annual income is above Rs. 10 lakhs;

(b) the total number of such persons
during the year 1950-51; and

(¢) the percentage of total annual
Income-tax which is paid by them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI  MORARIJI DESAI): (a) The
names of the persons assessed over
Rs. 10 lakhs in the case of Compa-
nies, Registered Firms, Association of
persons; and over Rs. 1 lakh in the case
of Individuals and Hindu Undivided
Families are published in the Gazette of
India. The total number of assessees
(excluding Banking Companics and State
Financial Corporation) assessed on an
income of Rs 10 lakhs or above during
1967-68 was 829,

(b) The required information is availa-
ble only in respect of persons having
income of over Rs. 2 lakhs and the total
number of such persons during 1950-51
was 1845,

{c) The figures of total annual Income-
tax paid by the asscssees mentioned at
(a) are not available. The collection of
the required information will involve
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considerable time and labour which may
not be commensurate with the results

likely to be achieved. It is, therefore,
not possible to work out the percentage.

Rules Regarding Recruitment in Fertilizers
and Chemicals Travancore Ltd.

941, SHRI P. VISWAMBHARAN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No.

3757 on the 9th December, 1968 and
state :
(a) the rules of recruitment, minimum

qualification, etc. laid down in the agree-
ment between the Association of emplo-
yees of Fertilizer and Chemicals, Travan-
core Ltd. and its management;

(b) the date on which this agree-
ment was executed;

(c) the number of appomtmenis made
in violation of the agreement and the
reasons therefor;

(d) the rules regarding recruitment to
the Executive Cadre through annual
competitive examination;

(e) the names of these who were appo-
inted in the cadre referred to in part (d)
above during the past five years; and

(f) the rules regarding recruitment
under Engineering Graduates apprenti-
ceship Scheme 7

THE MINISTER OF PETROLEUM
AND CHEMICALS AND MINES &
METALS (DR. TRIGUNA SEN): (a)
Attention is invited to pages 2, 8-14 and
Annexure | of the Memorandum of
Settlement, extracts of which are given in
Appendix ‘A’ laid on the Table of the
House. [Placed in Library. See No.
LT-106/69]

(b) June 4, 1964,
(¢) Nil

(d) The rules are given in Appendix
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‘B' laid on the.Table of the House. (b) if so, the reasons therefor;
[Placed in Library, See No. LT-106/69]

(c) whether this is contrary to the

(¢) The list is given in Appendix ‘C’
laid on the Table of the House. [Placed in
Library, See No. LT-106/69]

(f) The rules are given in Appendix
‘D" laid on the Table of the House.
[Placed in Library. See No. LT-106/69]

Central Assistance to West Bengal

942, SHRI INDRAIJIT GUPTA : Will
the Minister of FINANCE be pleased to
State :

(a) the minimum resources asked for
by the West Bengal Government by way
Central assistance for the State's Fourth
Plan and for 1968-69; and

(b) the extent to which the Central
Government has agreed to meet this
request ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). For the
Annual Plan of 1968-69, proposals of the
State Government envisaged Central
assistance of about Rs. 46 crores. This
amount of assistance was agreed to.

The State Government have not
indicated any specific amount of Central
assistance that they would require for
their Fourth Five Year Plan (1969—74),
The State-wise allocations of Central
assistance for the Fourth plan have not
yel been finalised.

Supply of Power to Fertilizer Corporation
at Durgapur

941, SHRI INDRAJIT GUPTA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it has been decided that
the Damodar Valley Corporation and not
the Durgapur Projects Ltd., should be
responsible for the supply of power to the
Fertilizer Corporation at Durgapur;

findings and recommendations of the
Sachdev Committee and the Vij Committec;
and

(d) whether power supply for the Alloy
Steel plant has similarly been appropriated
by the Damodar Valley Corporation with-
out justification ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) No, Sir.

(b) and (c). Do not arise.

(d) The Alloy Steel Plant of ‘the
Hindustan Steel Limited at Durgapur is
located inside the Damodar Valley. The
supply of power to Alloy Steel Plant at
33 kV is only an extension of the supply
to the Hindustan Steel Ltd. within the
statutory area of supply of Damodar
Valley Corporation power system. The
Damodar Valley Corporation is accord-
ingly supplying power to this plant.

Use of Samaj Sadans by Central Govern-
ment Employees for Marriage Purposes

945. SHRI SHASHI BHUSHAN: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to refer to the reply given to
Unstarred Question No. 1568 on the 29th
July, 1968 and state:

(a) whether the Samaj Sadans under
the control of Ministry of Home Affairs
will be allowed for marriage purposes by
Government employees; and

(b) if not, the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING & WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) (a) No,
Sir:
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(b) The Community Halls have a
minimum covered space and in view of
the existing activities like Nursery Classes,
Crafts Training Centres, Music and Dance
Classes, Creche and Work Centres,
Library and Reading Rooms, T. V. Clubs,
Indoor Games, there is hardly any scope
for providing any accommodation for
marriage functions. Due to the shortage
of accommodation, these activities are
staggered in such a way that by intersperse
arrangement, the Halls are engaged
throughout the day from morning to night
and the regular running of these activities
would not be compatiable with the
demands of marriage ceremonies.

During the marriage season the demand
for accommodation on the same day is so
heavy that a few Community Halls would
not be able to meet them and would
result in jealousy amongst the residents.
To make the activities, undertaken in the
Community Halls, effective, considerable
capital investment has been made on
special cquipments. It will not be wise
to expose them to the risk involved on
such occasions.

Allotment of  Accommeodation to
Government Servants in Various Grades

946. SHRI SHASHI BHUSHAN: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased 1o state :

(a) how many Government Servants of
various grades have been allotted Govern-
ment accommodation during the last
year,

(b) their respective dates of priority;
and

{c) the number of Government quarters
of types 1 to 1V are likely to be ready
during the next three years ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) and

PHALGUNA 5, 1890 (Saka)

Written Answers

206

(b). Type-wise position of general
pool accommodation allotted to Govern-
ment servants working in  eligible
offices in Delhi/New Delhi during the
year 1968 and the dates of priority
covered, is as under :(—

Type. | No. of houses | Dates of priority
allotted covered.
1 1,460 14.5.1955
1l 1,416 31.1.1953
I 376 3.11.1943
v 490 28.4.1943
v 543 9.5.1959
vl 146 1.8.1959
VIl 27 30.7.1962
Vil 5 9.6.1965

(¢) During the year 1968-69 sanction
has been accorded for the construction of
1,758 quarters in types Il to IV in Delhi/
MNew Delhi. It is proposed to take up
construction of about 2,000 quarters of
types I to IV every year (from 1969-70)
subject to the availability of funds,

Projects Undertaken By C.P.W.D. in
Nepal

947, SHRI SHASHI BHUSHAN: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :

(a) the progress made in respect of
various projects undertaken by the Central
Public Works Department in Nepal; and

(b) when these projects are likely to be
completed ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) and
(b). At present there are two
projects under execution by the Central
Public Works Department in Nepal—viz.
Sonauli Pokhara Road and East-West
Highway. The progress made in respect
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of these two projects is as follows :-

(i) Sonauli Pokhara Road :

This is a 200 Kilometer mostly hill
road connecting Sonauli on the border of
Uttar Pradesh with Pokhara valley in
Nepal. The road from Sonauli to Butwal
17 miles has been opened to all weather
traffic from January, 1966. The hill road
from Butwal to Pokhara has also been
opened to Jeeps and Trucks since 13th
April, 1968, Road work including all
culverts and most of the bridges is
expecied to be completed by June, 1969.
The residual work on a few big bridges
is expected to be completed during the
year 1970,

(if) East-West Highway (Eastern Sector) :

This is a 256 Kilometer road in the
Tarai plains connecting Mechi River on
border of Nepal and India (near Naxalbari)
with Janakpur. The work was started
at the end of 1967. Service ‘track has
been established throughout. The road
work including culverts and most of the
bridges is expected to be completed by
March, 1971. The residual work will
take a little longer.

Type of residence Entitlement [

pay ranges
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Discrimination In Allotment Of Government
Accommodation

948, SHRI SHASHI BHUSHAN : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
URBAN DEVELOPMENT be pleased to
state :

(a) whether there is a great discrimina-
tion between the highly paid staff and
the low paid Government employees in
the matter of allotment of Government
accommodation inasmuch as the former
with even two years of service get allot-
ment whereas the latter calegory with
even 20 years service do not get acco-
mmodation ; and

(b) the steps Government propose 1o
take to remove the anomalous position ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING & WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) and (b).
For purposes of allotment of accommoda-
tion from the general pool the following
entitlements and pay ranges are in force

at psesent :
Al

1 Less than Rs. 110/-

Il From Rs. 110 to Rs. 249;-
1II From Rs. 250 to Rs. 399/-
IV From Rs. 400 to Rs. 699/-

V From Rs. 700 to Rs. 1299/-
VI Frem Rs. 1300 to to Rs. 2249/-
VIl Rs. 2250/- and above (except those
eligible for type VIII)

VIII Officers of the status of Secretaries
and Additional Secretaries to the
Government of India.

Priority date is reckoned from the date
from which an officer has been continu-
ously in service under the Central/State
Government.

Priority date is reckoned from the
earliest date from which an officer has
been continuously drawing emoluments
relevant to the particular type in a post
under the Central Government or State
Government or on foreign service.

Priorty date is reckoned from the date
the officer become Additional Secretary/
Secretary or hold equivalent post.

-
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There is actually no discrimination
between highly paid and low paid employees
in the matter of allotment of Government
accommodation but the difference is due to
different methods adopted for computing

priority date  for allotment of
accommodation,

As stated above, there is no discrimina-
tion in the matter of allotment of
Government accommodation between low
paid Government employees and highly
paid employees. It is however true that
low paid Government employees do not
gel accommodation for years. Whereas
highly paid staff do get ina few years.
This happens because the demand for
the former is much higher. It is for the
purpose of removing this anomaly that
more 1 to IV type premises are being
constructed.

949. st gwwerx woAw™ : Al
fae 7971 18 A3Fa7, 1968 & Harifsq
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A &1 g w3 fE o

() fma #fqem wzAw 9T
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Assistance to Kerala State

950. SHRI P. C. ADICHAN: Will the
Minister of FINANCE be pleased to state:

(a) whether the Kerala Government
had lately urged the Centre through the
Mational Development Council or other-
wise for allocation of larger share in
Central Taxes' Revenue in view of the
State's backwardnees ;

(b) if so, what was the Kerala Govern-
ment's precise request in this regard ; and

(c) the reaction of the Central Govern-
ment thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTR OF FINANCE (SHRI
MORARIJI DESAL): (a) to (c). The Govern-
ment of Kerala had, in a memorandum
meant o provide a basis for discussion
and circulated a little before the NDC
meeting in December 1967, wurged the
need for widening the base of tax sharing
by inclduing a larger number of items of
Central revenues in the divisible pool.
Since then the Finance Commission
has been constituted in order to make
recommendations in regard to the distri-
bution between the Union and the States
of the shareable taxes and duties and the
Administrative Reforms Commission are
also considering the Centre-Sate relation-
ship in all its aspects, Government would
like to await the recommendations of both
the Commissions in regard to the matters
under their consideration.

Symposium on ‘Flood Control®

951. SHRI BAL RAJ MADHOK:
SHRI RANJIT SINGH:
SHRI D. C. SHARMA:
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SHRI BENI SHANKER
SHARMA:
SHRI HARDAYAL DEVGUN:

Will the Minister of IRRIGATION
AND POWER be pleased to state :

{a) whether the Gujarat Public Works
Minister proposed an 11-point programme
for checking floods and mitigating hard-
ships caused by floods while opening a
symposium on ‘Flood Control' at the
Ninth Annual Session of the Institute of
Engineers (India) Gujarat Unit ;

(b) whether he proposed setting up of
inter-State flood warning and control
stations and flood fighting equipment in
all the States ; and

(c) whether the suggestions have been
considered and if so with what results ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) and (b). Yes. He sugge-
sted a number of measures for checking
floods and mitigating hardships caused by
floods. These included a system of flood
warning for quick evacuation of people
and their movable property from vulnerable
areas to safer places.

() It is proposed to set up a Flood
Forecasting Centre at Surat, for the Tapti
and Narmada, for issue of flood forecasts,
based on river flow data at key stations,
The flood forecasts will be passed on to
the civil administration for issue of
timely warning to the people in the areas
likely to be affected so that they can be
evacuated to safer places with their
movable property including cattle. The
Government of Gujarat are preparing a
scheme for purchase of equipment
necessary to deal with emergent flood
situations and also for training of
personnel.

Curzon Road Hostel, New Delhi

952, SHRI A. SREEDHARAN : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be
pleased to state :
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(a) whether accommodation in the
newly constructed Curzon Road Hostel,
New Delhi is also allotted to non-Govern-
ment employees;

(b) if so, to which categories of per-
sons it is allt_:tled: and

(c) the rent charged from Government
employees and others ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) and
(b). The accommodation in the Curzon
Road Hostel is genearlly allotted to
Government employees. Exception has
been made in the following cases :—

(i) One room in ‘E' block has been
placed at the disposal of the Lady
Hardinge Medical College and
Hospital, New Delhi, for allot-
ment to one of their lady doctors.

(i) One single room in ‘F' block

has been allotted to M/S S. P.

Singh and  Neeraj Prakash,

Caterers of the Hostel, as per

terms of the agreement with them

for efficient supervision of the
catering services in the Hostel.

B servant quarters and 2 garages

are also allotted to them along-

with the dining hall premises.

(iii) One servant quarter has also been
allotted to Shri K. K. Verma,
Barber, for rendering services to
the residents,

(iv) 50 rooms in the *‘F' block are
utilised as a Hostel for officials
and non-officials visiting Delhi on

. Government work.

(c) The rent charged from Government
employees and others for the accommoda-
tion in the Curzon Road Hostel, is as
follows :—

(i) Government employees :—
(1) Block ‘A’

to‘D'  Rs. 161)- p. m.
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(2) Block ‘E’ Rs. 98- p. m.

(3) Block °F’ Rs. 110/- p. m.

(the above rates exclude water
and electricity charges)

(ii) Others :—

(1) Hospital Rs. 355/- p. m.
excluding water
and  electricity
and other service
charges.

A consolidated
rent of Rs. 3411/-
p. m. excluding
water and ele-
ctricity charges,

(2) Caterer

(3) Barber Market rent plus
water and electri-

city charges.

(4) Touring Government officers
and others.

(i) Central Govern- ...Rs. 8-
ment officers and  per day.
officers of State
Governments and
Corporations hav-
ing reciprocal
arrangements with
the Central Govern-
ment.

(ii) Officers of other ...Rs. 12/-
State Governments . per day.
and Semi-Govern-
ments  Organisa=-
tions,

(iii) Others. ...Rs, 20/-

' per day.

gfemz-fadiaa swiww € Sefag
AT Aar wrat ¥ fag o AT
Tfir w1 Ifem I

953, oY fowgwre wredt ;@
wreen gy afere frdtom aar fmt,
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Removal of Petrol Pump located in N. D,
M. C. Compound

954, SHRI SAMAR GUHA:
SHRI P. VISWAMBHARAN:
SHRI K. LAKKAPPA:

SHR1 SURENDRANATH
DWIVEDY:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the Petrol

Pump  located within New  Delhi
Municipal Committee Compound has
not so far been removed; and

(b) if so, the reasons therefor ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
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HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (2) Yes.

(b) Alternate state has been allotted to
enable the removal of the pump within
the New Delhi Municipal Committee
compound.

Indulgence in Currency Exchanpge Racket
by W. H. 0. Staff

955, SHRI SUMAR GUHA:
SHRI1 K. LAKKAPPA:
SHRI SURENDRANATH

DWIVEDY:
SHRI J. AHMED:
SHRI DINKER DESAL
DR. KARNI SINGH:

Will the Minister
pleased 1o state:

of FINANCE be

(a) whether it is a fact that employees
of the World Health Organisation working
in Delhi were arrested  in the first week
of January, 1969 for indulging in
currency exchange;

(b) if so, the details thercol; and

(c) how many Indian and other forcign
cmployees of the World Health Organisa-
tion are connected with this racket ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (¢). Three
persons who were formerly in the employ
of the World Health Organisation were
arrested in Delhi in the first week of
January, 1969 by the Enforcement
Directorate for suspected violations of the
Foreign Exchange Regulations.

In view of the fact that enquiries are
still in progress, it will not be in public
interest to disclose further details at this
slage.

Rehabilitation of Flood Victims in North
Bengal

956. SHRI INDRAJIT GUPTA: Will the
Minister of FINANCE be pleased to state:

(a) the total amount of Central aid
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sanctioned and disbursed to-date for the
rehabilitation of persons rendered home-
less in various North Bengal Districts by
the floods of October, 1968;

(b) the number of such families who
have been resettled in new homes and
provided with agricultural land; and

(c) the number of families who are still
living on embankments where they had
first taken refuge ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHRI
MORARIJI DESALI): (a) Central assistance
to State Governments is not sanctioned
separately for individual items of reliel
and rehabilitation. During the current
financial year an amount of Rs. 17.50
crores has so far been made available to
the Government of West Bengal towards
the expenditure on various relief and
rehabilitation measures necessitated by the
floods in the State.

(b) and (¢). The information is being
collected and will be laid on the Table of
the House.

Flood Prevention-cum-Irrigation Scheme
of Adhwara Groups

957, SHRI BHOGENDRA JHA: Will
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 988 on
the 18th November, 1968 and state:

(a) the difficulties in implementing the
Adhwara Scheme as flood prevention-cum-
irrigation Scheme from the very beginning;

(b) whether objections and representa-
tions have been reccived against imple-

menting the Adhwara Scheme only as

fiood control Scheme;

() if so, Government’s reaction therelo;
and

(d) whether this scheme is being
included in the Fourth Five Year Plan ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The flood problems of the
Adhwara Group of rivers were studied in
detail by a Committee consisting of senior
technical officers of the State and Central
Governments. This Committee also
examined the possibility of reservoirs,
detention basins and tanks as well as
distribution of flood water through
different channels for irrigation and flood
moderation and concluded that these werc
not feasible in the conditions obtaining in
the area, and recommended the flood
control works to be taken up. Investi-
gations for these flood control works are
in progress.

(b) The Government of Bihar have
reported that no objections or representa-
tions have been received.

(c) Does not arise in view of (b) above.

(d) This will have to be considered by
the State Government after the detailed
project reports and estimates of the
schemes have been prepared.

Upgrading of Surgical Department of
Darbhanga Medical College

958. SHRI BHOGENDRA JHA : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to refer to the
reply given to Unstarred Question No. 3740
on the 9th December, 1968 and state:

(a) whether the proposal for upgrading
Surgical Department of the Darbhanga
Medical College Hospital h:s since been

idered by Gover t; and

(b) if so, the decision taken thercon
and the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) and (b). The
proposal of the Government of Bihar for
Central assistance for a  Postgraduate
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Depariment of Surgery in the Medical
College Darbhanga, has not been approved
during the current financial year.

Western Kosi Canal

959. SHRI BHOGENDRA JHA : Will
the Minister of IRRIGATION AND
POWER be pleased to refer lo the
reply given to Unstarred Question No.
3807 on the 9th December, 1968 and
state :

(a) the result of the matter with regard
to the Western Kosi Canal having been
taken up with the Government of Nepal
at the highest level;

(b) the hurdles standing in the way of
the approval by the Government of
Nepal; and

(c) the amount that has been or is
being allocated in the Fourth Five Year
Plan for the completion of the Weslern
Kosi Canal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER ( SHRI SIDDHESHWAR
PRASAD) : (a) The approval of His
Majesty's Government of WNepal is still
awaited.

(b) Some procedural questions regarding
the execution of a few Nepal benefit works
connected with the Western Kosi Area,
are under discussion,

() The Fourth Five Ycar Plan is yet
to be finalised.

Correction of Answer to USQ. 5694
dated 26-8-1968 rc. Electric
Crematorium, Delhi

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): The
Municipal Corporation of Delhi had
intimated on 23rd August 1968 that a
sum of about Rs. 1,60,00/- was spent
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{Shri K. K. Shah]

annually on the maintenance of the
Electric Crematorium. It was subsequently
intimated by them on 30th November
1968 that there had been a mistake, and
the figure of Rs. 1,60,000/- supplied on
23rd August 1968 actually related to the
total expenditure incurred annually by
the Corporation on the maintenance of
staff of all its crematorium grounds. The
expenditure on the Electric Crematorium
was only Rs. 80,000/- per annum. The
figure of Rs. 1,60,000/- may, therefore,
be substituted by Rs. 80,000/-.

MR. SPEAKER: Now, Shri Kanwar Lal
Gupla.

SHRI M. L. SONDHI (New Delhi) :
The East Pakistan refugees are starving
in front of the Prime Minister's House.
She gave us such a sermon the other day
here......

MR. SPEAKER : The hon. Member
does not come into the picture now.

SHR1 M. L. SONDHI : They are star-
ving in front of her House. They are
dying; last time, several of them died...

MR. SPEAKER : The hon. Member
should resume his seat. Nothing that he
says will be taken down. He cannot get
up in this manner and go on shouting.

12.05 hrs,
SRI M. L. SONDHI**

MR. SPEAKER : There are a large
number of people starving. The proceed-
ings of the House cannot be stopped on
that account. Will the hon. Member
kindly sit down ? Nothing that he says
will be taken down.

SHRI M. L. SONDHI**

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
ATTACKS By Mizo ReseLs ON
SECURITY FORCES

N wwrew g (faeelt ) ¢
yeq wEgrem, & wfasadin W
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THE MINISTER OF HOME AFFAIRS
(SHRI Y.B. CHAVAN): Mr. Speaker
Sir, as the House is aware the security
forces are continuing their operations
against rebels in Mizo Hills District. On
the 7th February at about 630 P. M. a
Major, in the course of a visit to a village
called Hnahlan within the limits of his
operational jurisdiction and close to the
Burma Border was suddenly fired upon.
It is with deep regret that we learnt that
the Major was killed. The security Forces
undertook a thorough combing of the
area  immediately onm the following
morning.
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** Not recorded.
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SHR1 Y. B. CHAVAN : The hon.
Member has asked a very comprehensive
question which practically covers all the
aspects of the Mizo problem, and T would
like to meet as many of his points as
possible.

First of all, his information that the
communications are not well developed
is not completely correct. Formerly, the
Mizo district had practically no communi-
cations at all. One major road from
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Silchar to Lungleh via. Aijal was a very
important communication. To develop
communications in that area is a very
difficult task, But I must say that the
Border Radio Organisation has done
wonderful work, il I can use that phrase
in completing the work in some parts
fully and in some parts partially. As
hon. Members would realise, developing
roads in that area which is full of in-
surgency operations is itsell a big opera-
tion. Beside this major link, the other
radios also have been developed right up
to Champa and Demagiri. So, so far as
communications are concerned, this is an
achievement. WNaturally, further achieve-
ments will have to be made gradually; 1
cannot promise wvery miraculous results
in this matter,

SHRI RANGA (Srikakulam) : Is this
being taken up on a priority basis ?
SHRI Y. B. CHAVAN : It is being

done on a priority basis. The central
wing of the Border Roads Organisation
is working there continuously.

As the hon, Member has suid aright,
the hard core of the Mizo rebels is still
intact. If we take the attitude that the
hard core is broken then it would be a
rather unrealistic assessment and a rather
complacent view to take. But at the
same time if we review what has happen-
ed in the last year or so, particularly, in
1968, two things have happened, which
are certainly an indication that things are
in the direction of improving. One is
that the armed incidents have decreased
and the other objective proof is that the
morale of the local people has gone up.
These are the two things that one can
take as an objective proof, All along the
Silchar-Aijal-Lungleh road, we have re-
grouped the villages with a population of
about 46,000 to 50,000, and in that regrou-
ping we have succeeded to some extent,
because they have underiaken certain
developmental activities round about that
arca; particularly, improved agriculture
has been introduced and water supply
schemes have been undertaken. But |
would not be able to give all the details
of it. If the hon. Member gives me sepa-
rate notice, then 1 can tcll him what has
been done.
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(Shri Y. B. Chavan)

I think these are the two things to
which he has made a reference.

it wacorw qew ;e w7
I & T19 3% fow ?

SHRI B. Y. CHAVAN : It is true that
the Mizo rebels got tra‘ning and weapons
in the course of the last three years from
Pakistan; this started some time in 1966,
and practically we have now completed
three years. They did get training and
arms from Pakistan. A group if Mizo
through the Naga rebels did establish
contact with China, and a few of them,
did go to China and they have returned
also from there, after getting certain
training and arms,

SHRI HEM BARUA (Mangaldai) : How
could they go and how could they return ?

SHRI Y. B. CHAVAN : 1 think that
has been explained many times, how they
go and how they return, They go and
then come back.

One more group returning Ffrom China
tried 1o enter, but they were beaten back.
They have not come back to the Mizo
district as such, They bave been practi-
cally left stranded.

SHRI HEM BARUA : They are Naga
hostiles, not Mizo hostiles, from China.

SHRI Y.B. CHAVAN: No, he does not
know, I know what 1 am saying. Those
MNaga hostiles are quite different. T am
talking of the Mizo,

SHRI KANWAR LAL GUPTA : How
many persons have been killed, from our
side, and their side then details about
normalcy and other things ?

SHRI Y. B. CHAVAN: 1 will certainly
be able to give all those details but not
just now,

Y W weAw (Fwad zferor) -
sqe WEEw, Th g WAT 9T TET
AT wmAT ¢ ag awfaga ) 59
Swgnyam oAy A @R E
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SHRI Y. B. CHAVAN: The hon.
Member has first of all, made the point
that the information I am giving about

Mizos in China is not correct and that
his information is correct.

SHRI S. M. JOSHI (Poona) : Not
adequate. i
SHRI1 Y. B. CHAVAN: Not that. The

information he has is completely un-
founded because the information I am
giving is as a responsible Minister here on
the basis of information I have, If he
could indicate the source of his informa-
tion and if it is reliable, then we could look
into it,

st W KAEW T § g
giam g
SHRI'Y. B. CHAVAN. Then I must
say that his information is not correct or
the persons who published the news did
not publish correct news. This is all I
can say.

it JTH ST : fgegEaTy areew
Fefr

SHRI Y. B. CHAVAN: As for the
civil administration, I have not said that
there is a very effective civil administration
there. Really speaking, it was difficult to
carry on the civil administration effecti-
vely in the rural areas. Therefore, the
regrouping of villages was undertaken.
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In these regrouped Vvillages, there is
reasonable adminigtration because when
we regroup the villages, naturally we have
to undertake the responsibility of supply-
ing their daily needs, etc. According to
my information. practically half the
population is already organised in these
regrouped  villages. In an  area of
insurgency, civil administration does
become paralysed. 1 have never made
the claim that there is very good civil
administration there.

SHRI HEM BARUA : Is it limited to
Lungleh ?

SHRI Y. B. CHAVAN : I am speaking
of the regrouped villages along the roadside
from Silchar to Aijal and to Lungleh.
About 46,000 to 50,000 civil population are
organised there.

MR. SPEAKER : What about the

Congress Committee 7

SHRI Y. B. CHAVAN : [ do not know
about it, because there is some committee
which calls itself  Distric Congress
Committee. The President of that commi-
ttee was once upon a time a rebel also.
This is my information. I do not think
anybody is carrying on talks with them
on our behalf. We have made it absolutely
clear that there cannot be any discussion
as long as there are rebellions. Unless they
put own their arms, there is no question
of having any talks.

SHRI M. L. SONDHI (New Delhi) :
When a question of this sort is raised,
it is expecled that the minister enlightens
us as to what is his assessment regarding
the capacity of the Mizos to launch a
major offensive and what is their poten-
tiality to harass the army ? From what
one hears from the minister and from
what has appeared in the press, one sces
that there are certain secret links
between the Mizos and those across the
border in Burma and Pakistan and
those who are functioning as dissident
clements in Tripura. All this requires an
understanding of the political effort to
tackle this problem. Who is taking this
initiative to tackle this political aspect ?
Is it Mr. B. K. Nehru and is he going to
behave like Mr. Dharma Vira in  Bengal?
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Are we heading for a guerilla warfare in
this region ? Is the terrain suitable for
guerilla warfare ? Some illumination must
be there. Even if this occasion does not
merit a sojourn into the whole guestion,
something must be stated. Otherwise, what
is the purpose of raising this question ?

SHRI Y. B. CHAVAN : The first prob-
lem to be tackled in Mizo area is to
weaken the insurgency there, This is really
speaking the major task. The political
question can arise only after that. Ultima-
tely the question can be solved politically,
no doubt. But no political operations can
be thought of at the present moment.
That is why 1 said, unless and until we
know that the rebellions’ back is broken,
there is no question of political talks as
such. Regarding my assessment, it is that
they have been weakened, but as 1 said,
their hard core is yet intact.

SHRI N. R. LASKAR (Karimganj):
This is one of the saddest incidents where
we have lost onc of our brightest young
men there. The terrain is very difficult,
I come from that area and I know. There
is Jack of communications, We must
remember that because of the sincere efforts
of these young people, peace is coming
gradually there. I am worried about only
one thing, viz., recently about two or three
months back, there was a seizure of the
biggest armoury of the rebel Mizos in
Champai near Burma border, where all
sorts of modern wcapons were seized by
our secuity people. Does it indicate that
the Mizo rebels are preparing for a major
offensive? How are they able to bring inside
Mizo Hills all these modern weapons ?

SHRI Y. B. CHAVAN :1 would not
like to go into the details he wants., When
I said that their hard core is intact, that
hard core is certainly trying to have a
little more strength from either the Chinese
side or Pakistani side. When they are
trying to do it, naturally we should be
prepared to expect some further intensified
activity. I do not think they can undertake
any major offensive as such.

SHRI KANWAR LAL GUPTA : What
is the strength of that hard core ?

SHR1 Y. B. CHAVAN : I do not want
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to give that figure. 1 know their numerical
strength as such, butl do net want to
give exactly what we know about them. 1
am prepared to discuss this with the
hon. Member,

SHRI N. R. LASKAR : I wanted to
know how they are able to bring all sorts
of modern weapons. When we have our
securily measures there, how is it that
they are able to bring modern weapons
into Mizo Hills ?

SHRI Y. B. CHAVAN : This malter
has been explained many times. It is no
use starting a cross-examination on this
point. In that territory any small group
does succeed in getting arms across
Pakistan and even, to a certain exlent,
across Burmese border,

SHRI CHENGALRAYA NAIDU
(Chittoon) : On this question of Mizo-
rebels going to Pakistan and coming back
after getting trained there and also their
going to China and coming back ria
Burma, on the Burma-China border our
Government has increased our patrol and
now they are not able to cross Burma
border from the Chinese side. Will
Government take similar stcps to streng-
then our patrol on the Pakistan border
so that they can seal off the border ?
Secondly, when the Major was killed, a
patrol party was going and therc were
some sepoys also. When the Mizos atta-
cked the party only the Major was killed.
That means probably the sepoys ran away.
When so many Mizos attacked the Major
if the whole patrol party had been therc
and they fired back on those Mizos
some Mizos also would have died. I want
to know whether the Major was alone, or
il he had gone with some sepoys whether
some Mizos were also killed ?

SHRI Y. B. CHAVAN: It is very casy
for the hon. Member to ask this question
from a quiet place like this. The Major
was accompanied by three or four persons.
When suddenly firing was started what
the other persons should have done—-at
the moment it is very difficult for me to
explain whether it was justified or not
justified. What they did was, naturally,
to take some cover and withdraw. When
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they knew that a large number of people
were on the other side and they were
firing on them they withdrew. They went
back, gave the information and came back
with a little more strength. This had to
be done.

12.23 Hours

PAPERS LAID ON THE TABLE
ANNUAL REPORT OF THE
HINDUSTAN ANTIBIOTICS
LTD PIMPRI, ETC.

THE MINISTER OF PETROLEUIM
AND CHEMICALS AND MINES
AND METALS (DR. TRIGUNA SEN):
Sir.I beg to lay on the Table a copy each
of the following papers under sub-section
(1) of section 619 A of the Companies
Act, 1956:—

(1) Review by the Government on the
working of the Hindustan Antibiotics
Limited, Pimpri for the year 1967-68.

(2) Annual Report of the Hindustan
Antibiotics Limited, Pimpri for the year
1967-68 along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon. [ placed in
library, See No. LT 84/69.]

ANNUAL REPORT OF THE NATIONAL
BUILDING CORPORATION LTD.
New DELHI, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): Sir, on behalf of Shri
K. K.Shah. [ beg to lay on the Table
a copy each of the following papers under
sub-section (1) of section 619 A of the
Companies Act, 1956 :—

(1) Review by the Government on the
working of the National Buildings
Construction Corporation Limited,
New Delhi for the year 1967-68,

{2) Annual Report of the National
Buildings Construction Corporation
Limited, New Delhi for the year
1967-68 along with the Audited
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Accounts and the comments of the
Comptroller and Auditor General
thereon.  [Placed in library. See
No. LT-83/69]

DELHI SALE TAX (FIRST AMEND-
MENT) RULES, 1969, ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA) : I beg to lay
on the table :

(1) A copy of the Delhi Sales Tax
(First Amendment) Rules, 1969 (Hindi
and English versions), published in
Notification No. F. 4 (177)/68-Fin. (Genl.)
in Delhi Gazette, dated the 2nd January,
under sub-section (4) of section 26 of
the Bengal Finance (Sales Tax) Act, 1941
as in force in the Union territory of
Delhi. [Placed in Library. See No. LT-
85/69.]

(2) A copy of Notification No.
G. S. R. 2203, published in Gazette of
India, dated the 20th December, 1968
issued under section 90 of the Income tax
Act, 1961 and section 24 A of the Compa-
nies (profits) Surtax Act, 1964 regarding
Agreement between the Government of
India and the Government of Socialist
Republic of Romania for the avoidance of
double taxation of income of enterprises
operating aircraft and ships in inter-
national traffic. [Placed in Library. See
No. LT-86/69.]

(3) A copy each of the following
Notifications under section 159 of the
Customs Act, 1962 :—

() G. S. R. 2244 published in
Gazette of India dated the 3lst
December, 1968.

(ii) G. S. R. 21 published in Gazette
of India dated the 4th January,
1969.

(iii) G. S. R. 31 published in Gazette
of India dated the Ist January,
1969,

(iv) G. S. R. 32 published in Gazetie
of India dated the 1st January,
1669.
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(v) G. S. R. 33 published in Gazelte
of India dated the 1st January,
1969,

(vi) The Specified Goods (Prevention
of Illegal Export) Rules, ]969,
published in Notificatian No.
G. 5. R. 36 in Gazette of India
daled the 3rd January, 1969,

(vii) G. S. R. 37 published in Gazette
of India dated the 3rd January,
1969.

(viii) G. S. R. 38 published in Gazetle
of India dated thc 3rd January,
1969,

(ix) G.S. R. 39 published in Gazetle
of India dated the 3rd January,
1969,

(x) The Notified Goods (Prevention
of Tllegal Import) Rules, 1969,
published in Notification WNo.
G. 5. R. 40 in Gazette of India
dated the 3rd January, 1969,

(xi) G. S. R. 41 published in Gazette
of India dated the 3rd January,
1969.

(xii) G. 8. R. 42 published in Gazetlc
of India dated the 3rd January,
1969,

(xiii) G. S. R. 84, published in Gazeite
of India dated the 11th January,
1969.

(xiv) G. S. R. 85 published in Gazelte
of India dated the 1lth January,
1969. '

(xv) G. 5. R, 88 published in Gazette
of India dated the 11th January,
1969.

(xvi) G. S. R. 89 published in Gazette
of India dated the 17th January,
1969,

(xvii) G. 5. R. 91 published in Gazette
of India dated the 7th January,
1969.

(xviii) G. S. R. 93 published in Gazette
of India dated the 10th January,
1969.

(xix) G. S. R. 94 published in Gazette
of India dated the 10th January,
1969.

(xx) The Specified Goods (Prevention
of Illegal Export) Amendment
Rules, 1969, published in Notifi-
cation No. G. S. R. 95 in Gazette
of India dated the 10th January,
1969. .

(xxi) G. S. R. 96 published in Gazetle
of India dated the 10th January,
1969,

(xxii) G. S. R. 201 published in Gazellc
of India dated the 1st February,
1969,

(xxiii) G. 5. R. 202 published in Gazetic
of India dated the 1st February,
1969.

(xxiv) G. S. R. 237 published in Gazelte
of India dated the Bth February.
1969.

(xxv) G. S. R. 240 published in Gazetic
of India dated the Bth February,
1969.

(xxvi) G.S. R. 256 published in Gavette
of India dated the 5th February,
1969.

(xxvii) S. 0. B4 published in Gazetle of
India dated the 1st January, 1969.

(xxviii) §.0. 551 published in Gazette of
India dated the B8th February,
1969.

[Placd in Library, Sce No. LT-87/69]

(4) A copy ecach of the following
Notifications under section 159 of the
Customs Act, 1962 and section 38 of the
Central Excises and Salt Act, 1944:—

(i) The Customs and Central Excise
Duties Export Drawback (General)
First Amendment Rules, 1969,
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(ii)

(iii)
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published in Notification No. G.S.
R. 80 in Gazette of India dated
the 11th January, 1969.

The Customs and Central Excise
Duties Export Drawback (General)
Second Amendment Rules, 1969,
published in Notification No. G.
S. R. 81 in Gazette of India
dated the 11th January, 1969.

The Customs and Central Excise
Duties Export Drawback (General)
Third Amendment Rules, 1969,
published in Notification No. G.
S. R. 82 in Gazette of India
dated the 11th January, 1969,

({iv) The Customs and Central Excise

—

v

Duties Export Drawback (General)
Fourth Amendment Rules, 1969,
published in Motification No. G.
S. R. 83 in Gazette of India dated
the 11th January, 1969,

The Customs and Central Excise
Duties Export Drawback (General)
Fifth Amendment Rules, 1969,
published in Notification No. G.
S. R, 199 in Gazette of India
dated the 1st February, 1969,

(vi) The Customs and Central Excise

(vii)

(viii)

(ix)

[Placed in Library.

Duties Export Drawback (General)
Sixth Amendment Rules, 1969,
published in Notification No.
G. S, R, 200 in Gazette of India
dated the 1st February, 1969,

The  Customs and Central
Excise Duties Export Drawback
(General)  Seventh Amendment
Rules, 1969, published in Notifica~
tion No. G. S. R. 239 in Gazette
of India dated the 8th February,
1969,

G. S. R. 241 published in
Gazette of India dated the B8th
February, 1969, containing

corrigendum to G. S. R. 83 dated
the 11th January, 1969,

G. S. R. 242 published in Gazette
of India dated the 8th February,
1969, containing corrigendum to
GSR 82 dated the 11th January,
1969.

See No. LT-88/69]
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the following
under section 38 of the

Central Excises and Salt Act, 1944:

M

(i)

(iii)

(iv)

(v)

(vi)

| Placed in Library.

SCHEDULED

The Central Excise (Twenty
first Amendment) Ruies, 1968,
published in Notification No. G.
S. R. 2202 in Gazetter of India
dated the 21st December 1968.

The Central Excise (Twenty-
second Amendment) Riles, 1968,
published in Notification No.
G. S. R. 2217 in Gazette of India
dated the 28th December, 1968,

The Central Excise (Twenty-third
Amendment) Rules, 1968, publi-
shed in Notification No. G. S. R.
2218 in Gazette of India dated
the 28th December, 1968,

G. S. R. 20 published in Gazette
of India dated the 4th January,
1969, together with an explanatory
memorandum.

G. S. R. B6 published in Gazette
of India dated the 11th January,
1969, making certain amendment
to Notification No. G. S. R. 432
dated the 1st March, 1968, toge-
ther with an explanatory memo-
randum (Hindi and English versi-
ons).

The Central Excise (First Amend-
ment) Rules, 1969, published in
Notification MNo. G. S. R, 157
in Gazette of India dated the
25th January, 1969,

See No. LT-89/69)

12,26 hours.

CASTES AND

SCHEDULED TRIBES ORDERS

(AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTATION

OF REPORT OF JOINT COMMITTEE

SHRI DEORAO PATIL (Yeotmal):

Sir, T beg to move :

“That this House do extend the time
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appointed for the presentation of
the Report of the Joint Committee
on the Bill to provide for the inclu-
sion in, and the exclusion from, the
lists of Scheduled Castes and Sche-
duled Tribes, of certain castes and
tribes for the readjustment of repre-
sentation, and re-delimitation of
parliamentary and assembly consti-
tuencies in so far as such readjust-
ment and re-delimitation are neces-
sitated by such inclusion or exclusion
and for matters connected therewith
up to the 29th August, 1969."

it sirw fagrdt arondd (germge):
seqer wgred, & s wgat g ag
AT FAT AGEAT AT G| 29 IR
aF QWG TG AT FAT  ATATATAT £ ¢
T 92t £ frord stex sy =rfed

st YT afew . aenw wE)-
W, TH FTWT K TH FAS FT
FH A @ g, | gard § gHEay
Mfer i, foad  seT@-aTs-EmTE
FHTTT T | AT JWw W A
grm, safay emea % W Zew fear
g, arfe are-arT 7 T3 9

ol o s (gfim-aat) -
AU WElEW, UF G ¥ qg WAAT
SaTEE FHEN & 919 &, e fEe 6 Wy
T (W AT AT @ & | g9 99
& gim 9, 78 fod g2 & g
Seg AT 9TfEy, FUifE fawr wael a1
a7 ag feiE @, ¥ aga wEeaqw &,
gq far od gAg fagrad &7 @@
a8t g wfed

oY 3o fao wpw (framayy) :
G AERT, FH AU THFEAHC WY
Fae =iy e gw faramr dam &w &<
%y § | oY gEE Fatyat §, 59 g
Fafes §, WA T AR
Fafeal & orgw Tea-wsa @@ ATEN
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a1 T A oy Agl fAwear | 2w
%Y gTed *1 2@y g, fomar samar &
W FT gFa § g e =ifgy 1 %

saTET g9 AE ;A1 9fEd

MR. SPEAKER: They will try to finish
it as quickly as possible. Now the
question is :

“That this House do extend the
time appointed for the presentation
of the Report of the Joint Committee
on the Bill to provide for the
inclusion in, and the exclusion from,
the lists of Scheduled Castes and
Scheduled Tribes, of certain casles
and tribes, for the readjustment of
representation, and redelimitation of
parliamentary and assembly consti-
tuencies in so far as such readjustment
and re-delimitation arec necessitated
by such inclusion or exclusion and
for matters connected therewith, up-
to the 29th August, 1969.”"

The motion was adupted.

12.29 hrs,

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Contd.

MR. SPEAKER: The House will now
take up further consideration of the
Motion of Thanks on the President’s
Address. Out of the fifteen hours allotted
by the Business Advisory Committee, six
hours have already been taken. We will
continue the discussion today and
tomorrow. The Prime Minister will reply
on Wednesday morning. Now Shri
Yogendra Sharma will continue his
speech.

s ayiex Tt (IqEaE) ;s
ey, g 99 fam fATmsw ¥
fo gak T & ot anfuw faawar ag
W &, "rewerfas fagwer @ @ 2,
gty faowar a7 @r g, @ @@dr g
fargwrar ® A 9 gw weifaw feawan
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AT T THAT F THTE AE w0
a5y | 77 faowan wWiaw @ E @
for g @ 2 fF gard T F U
fifr safeae w= st 2 & = qumw
& ¥ g o9 F1 ¥ AeAeT 3 8
T oY gAW 9 R, IW AT TN FQ
%1 g oag wfgg ar e ogdw +v
STCATET 9, IaF1 T @, A
AT T FT AT AT AT qAT 98T F
s s 1 g s  fF wm @
gfmae # qATeER We A1 IEAA
aF TaT F< fear ™ & ) a9 & -
FIOT AT A AT ATIF AT IH I
# S g &, 9EHT Foord Wl wEl
TEY &, THA-0E # g A AT A
FT ¥ FE Joeaw AGH § | 4§ 9§ Affer
¢ foas afey & g@a oo w9 fear
AT VET &, A ag g @ ¢ v frew
2 A=t # 100 gfeom wo7 71 fag o7
¥R T Ta9 & anNafad seaHedt
F FA-ATW 1 AT W T aW
FeorqTHT &1 forRETdr gETe 9g WA
97 2 | g9 oA e & A sy
T &Y 59 &9 T AV 9T AWEHA &
f worifas dfqear &1 qwrar & f5
Tg WAT F gEATET AT wifed
spt-any guTt g7 S fagre md
g | g ¥AT off 99 FTAr 9 T Ow
A T Y F, TEEAIGIT 0 T[T
Jre & aY gaTe arey gay A afqmr
I FT AT &, g E—'"g & ¥w,
T ¥ gl —w B @ s W
HoT qrET F1 AT AR IHE ATeAwW §
fagre #1 gex oft Ty 7 arfow
0% aTX & | g7 vud ¢ s ag wforw
F0h A1Y &, Wifw 9z * fife
F 1% g I T ¥ g A
T gaTeTa § I T anfow W
T | F TR A AT w9 § A

T T AT w1 oger WAt T A7
aifor #7 @ & 9 IeAT gy g,
HTAT TR-TAT AR g, S qIe A
T IS A Ew e g s TE
smar-aA-ar-aw Y wvé gad famre
& 81 g |

stat ardkm feegr (amE)
TEr g AT St FY qrEf A FETAT g,
WIATATEAT ®1 AT ATH T

st @y wwi ;. fA-diA et
AL &, ATAT UH-TAT A FT HH
fear &, YT dw & gray og S
a1 T=1 ¢ fF O smar-Tw-mar-aa v
FHT 2 A w97 & fam sufer &Y
F19 1 gAC YA &, IAFT gEq HA
T F7, I« gra fagre ¥ FwwT
FAare gq fage ¥ w®m s T @
£ | O aaefas feqear #Y a1 #47 &,
1A & q1d FA & --UF gFIC 7
qrEvE FY 4T F §, U qrEver q8-
41 #1 g faemaar snfgd, aen =
T F TAANAE IATAT g ALY &
qFAT |

wegel AgIEd, & srqE sfaw gE
TEl AT 9TRaT, AFA OF T AT
Fgwm fo o oY gwTY R H qorrasy
e gag Maamag? wad
AN W AL A AT IS § AT
TAAEATE F T T AHT qGA  FEAT
taci i Al

¥ qeer |mgar g 7 foe™ 2t amEt
Hga 3 H M wA-aw SR g
® qafdt gt ¢ oy for afemdl &
afc gE 4 ? ag aatd g€ & arewarfas
gfrat ¥ af @ ¥, fog r & afcr &
#1T WTTe THo UHe & AfF & | &9
@ wrfaee afseat g wvé sfeaes s
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F TETY ITEYT I FW g o
wifaer oifeal £ g F@ Qe
Yg HAAT W Yg WA CEAT W
goTaer & AU @aw & | ag a€ Ao
FATE | W] gg W= W AT Y
Tifge 1 (swweTw) 5w AW H frew
A Fwt ¥ foeer g7 Oy, @
W qz-are 7 arwafas afEat J
Y § gueT at fegan W AFerETen
Fag frar &) o (vmmem) TR
¥ & foregia avad agrmd 91 ga-aE!
T qz-qre Ft T ¥ W fzam
a9y 9 IR agr &1 afy X -
Afgdl & afr sy wgrgyfa feeamad
Y ag % w@maw ¥ wom oryar | atg
F¥aE TETAS ® AT aY 9g s ea
F1 awg & 2 afew o Fr v a9
o (vEam)

arfardy are $3fas Aifg & avaey
# Fg 7T § g9 F€ AT | W AGA &
fr famamifs & fgm & smowt famem
¥ gaaET waaT BT ) qreEr w
i R AR o o A sTe. ®
qTq 2¥eq Fraey wariad F1 AMET
oy faea wifa M =f| |/ =@
arq & § ag i fAaew FAT wear g
& oY a=ow 7 7 o afe fagm
F1 #qrad far @, g% s F A1
Fgaragar g fF g % Arwregardy
fagia & sifw gart & o w2 &
fad maw & o2 gfrat & qare Faei
O ST @aT & | BT FW o N
70 fagra a1 w4 98 F aFar g |

SHRI A K. GOPALAN (Kasergod): Mr.
Speaker, Sir, the President in his Address
has said that it was an appropriate
occasion for the Government to present
a realistic appraisal of the year under
review. | am sorry to say that the
appraisal was not realistic; it was only
imagined. The Government is blind
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because it is not able to see what is
happening around. It is also not able
to understand what the people say, That
is the reason why the President has drawn
a picture which is a very bright picture
and which has nothing to do with what
is happening in the country today.

As far as the economic or political
situation in the country for the last one
year is concerned, it is one of unrest and
turmoil, There was the student unrest,
The studeut unrest was a part of the
general unrest among the entire population,
Dissatisfaction and a sense of frustration
are pressing themselves into various forms
and various sections of the people are
coming out against the policies of
Government,

I only want to point out certain things
which the President has referred to in his
Address. First is about agriculture,
Referring 1o agricultural production, we
are told that we have made a turning
point in our agricultural production and
that self-sufficiency in food is well within
reach within the next two or three years.
To prove their assessment, the Government
cites foodgrains production in 1967-68
which is 6 million tonnes higher than the
previous peak of 1964-65. To say the
least, this is most misleading because as
production increases the population also
increases. So, to know the real trend in
agricultural production we have 1o see
what is the per capita production,

The real indicator is the per capita
production. The per capita production,
in 1968, is 2.7 per cent which is less than
what was in the peak year of 1964, What
is itin 1968-69 which is the wyear under
review T In Commerce, an article of
15-2-69 states that the per capira agricul-
tural production appears lo have fallen
slightly in 1968-69. From these figures,
we see a consistent declining trend in the
per capita agricultural production, parti-
cularly, in the food production. And we
are asked to believe that self-sufficiency is
round the corner. If the Government
believes that, they are deceiving themselves
and also others,

Even the declining trend in per captia
production has to be supported hereafter
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by steeply increasing outlays in agri-
culture, In the First Five Year Plan, to
achieve a 22 per cent increase in agri-
cultural production, we had to spend Rs.
218 crores. In the Second Plan, fora
lesser rise of 20 per cent, we had to
increase the outlay to Rs. 549 crores. In
the Third Plan, for a much reduced rise,
that is, a mere 11 per cent, we had to
increase the outlay to Rs.660 crores. In
the Fourth Plan period, it will be more
and this will lead to more reliance on
P. L. 480.

They say that there is a bumper crop
and there is an increase in production.
That is what we are told. But as far as
the per capita consumption is concerned,
we know that there is only 3 ounces ration
in some States, 4 ounces ration and 6
ounces ration in some States. As far as
the people are concerned, whether there is
a bumper crop or increase in production,
what they get is far less. 1t is just like
saying, water, water everywhere but not a
drop to drink.

The President has also said, in his
Address, about the agricultural production
and the enthusiasm of the farmers
supported by fertiliser and other things.
It is true that there is a little more pro-
duction of fertilisers. But what about
money for persons to buy fertiliser 7 So,
the purchasing power of the farmers is
very important. In the last 20 years, our
experience is that we have not been able
to have more food production because
there is a basic reason why we are not
able to do so. We can increase food
production only if 30 to 40 per cent of the
population who live on land, specially, the
agricultural labourers, are given money,
are given land, and are given all help. In
many States in India, even where there is
land reforms legislation, where there is
ceiling fixed, that is not implemented and,
in other places, as far as the present
availability of figures about cultivable
waste land and fallow land is concerned,
4.35 crores of acres ‘of cultivable and
fallow land are available in India. Why
does the Government even today allow
the cultivable waste land and fallow land
under their control and under the control
of private individuals,. Why have they
left it uncultivated ? Why don't they

issue an Ordinance and give land, a little
money and irrigation facilities to agri-
cultural labourers and see that the produc-
tion increases. Only yesterday, we read
in papers the Minister of Irrigation saying
that the money for irrigation is less.
Even if there is fertiliser, unless there are
more and more irrigation facilities, it
cannot be increased.

Now, coming to the question of in-
dustrial production, we are told that the
process of recovery has bugun. What is
the recovery 7 We are told that there is
likely to be an increase of 5 to 6 per cent
during the year. Even suppossing that
anticipation is true, it falls short of the
annual average rale of increase from
1954 to 67 which was 6.5 per cent. The
increase in industrial production in real
terms for a year during the Third Plan
period stood at 7.6 per cent whereas for
the first three years of the Fourth Plan
period, the figures stood at only 6.1 per
cent. This means that, even if the rate
of increase for all the three years of the
Fourth Plan period is put together, it falls
short of one year's average of the Third
Plan period.

It is said that we are on the path of
recovery. Take the index of fresh capital
raised. This is also an indicator of
recovery or otherwise in the industry.
If you take the base year 1960 as 100, the
index rose to 113.9 in 1965, but dropped
to 80.7 in 1966 and again dropped further
to 76.9 in 1968. In fact, the index which
was 90.7 in 1967 dropped to 76.9 in 1968.
You see from the figures that there is a
continued declining trend in the index of
fresh capital raised. How can we say,
when the fresh capital raised is lesser
every year and the percentage is lesser
that the process of recovery has begun ?

Take also the machine-tool industry.
As far as machine tool industry is con-
cerned, il the orders received by the
machine tool industry are more and more,
then that is an indication of the recovery.
Any process of recovery in industry will
be clearly reflected in greater activity in
the machine tool industry. In 1967-68,
the H. M. T. secured orders for 2,276
machines whereas in 1968-69 the orders
secured dropped to 1,217 machines, i. ¢.,
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almost to half.  Yet, the Government is
saying that the process of recovery has

begun.

Then, the closure of textile mills is
another factor. The closure of textile
mills remains a continuing phenomenon
in the country. I have got the figures
of only one State. The number of textile
mills closed in Tamil Nadu, which was
six in the beginning of 1967, rose to 21
in 1968 and further rose to 29 at the
beginning of 1969. Continuously, every
year, more mills are being closed down,

This is the fate of handlooms also.
I have no figures, but 1 can say that it is
a fact and a reality that in many States
in India, handlooms are closed and that
also, for want of foreign market and
other things. So, handlooms are also
being closed. Yet, we say that the
process of recovery has begun! 1 am
quoting this from ‘Commerce’ dated the
15th February, 1969 :-

“Reflecting partly the lustreless
demand conditions and partly the
slackened tempo of expansion of the
industries, the industrial output may
not show vigorous expansion in the
immediate months ahead, and what is
worse, it may relapse in stagnation”.

As far as small industries are concerned,
I can say that in Kerala the position in
regard to cashew industry, the coir
industry and the beedi industry is very
bad. The beedi industry is completely
closed. 1In cashew, thousands of persons
are unemployed; many small factories
arc closed. In coir also, the fate is the
same. As far as small industries are
concerned, insted of developing, most of
the factories are going out of function.
Therefore, there is no meaning in saying
that we are on the path of recovery. I
can only say that the story of the process
of recovery is either a figment of imagina-
tion or a wishful thinking. If for
Government ‘recovery’ means the recovery
from the shock that they had during the
mid-term elections, then I have no objec-
tion to that. But there is no question of
recovery as far as industrial production
is concerned.
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The next point that has been referred
to is about prices. Regarding prices we
are told that there is improvement in
industrial production.

It has also been stated that there has
been price stability. But I have shown
that there is no improvement at all. When
a number of commodities like tobacco,
fibre, minerals. textiles, jute, metal
products, chemicals etc. continued to
maintain the same increasing trend of
prices during 1968, [ do not know how
Government could say that the prices
had been stabilised.

The real consumer index for the work-
ing class for the 12 months in 1967 which
stood at 209 rose to 215 during the
twelve months of 1968. With the rising
trend persisting, Government are telling us
that there has becn improvement and they
are trying to deceive themselves by trolt-
ing out the false story of stabilisation of
prices.

When Government say that the growth
in agriculture and industry is having a
salutary effect on the unemployment
problem, I would submit that that is also
not correct and not real, 1 feel that Govern-
ment are minimising the seriousness of
the problem of unemployment. Take for
instance educated unemployment, Engi-
neers, doctors, technicians, ITI trainces
and polytechnic people are unemployed
in thousands. In Kerala alone, according
to the figures of last wear, the ITI boys
who had been trained numbered about
17,000, As far as the engineers are
concerned, we know that a year ago,
some engineers came and offered satya-
graha before Parliament. As far as
doctors are concerned, there are thousands
of doctors who are unemployed. The
doctors are walking on the streets to see
the patients, while the patients are walking
along the road to see the doctors; the one
dies because of not getting treatment
while the other dies because of not having
patients to treat.

So, the question of unemployment is a
very serious question, That is the reason
why amongst the students today ecvery-
where in the country there is so much of
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unrest and dissatisfaction and this dissatis-

faction and unrest has moved them to-
wards certain paths which we may
-not like.

The backlog of unemployment at the
end of the Third Plan was 10 million.
The tempo of economic development was
less and under the recession of the sub-
sequent three years, when the same trend
is taken into account, we find that the
backlog of unemployment on the eve of
the budget works out to be 12 million.
During the last nine months there were
more closures and retrenchment which
have also thrown out of employment
many thousands of workers. In Bengal
about 6000 jute workers have been thrown
out. So, itis a very pathetic situation.
I am sorry to say that in the Address,
the seriousness of educated as well as
uneducated unemployment has not been
brought out.

Another question that has been referred
to in the Address is about the Central
Government employees.

The President has said that Govern-
ment are going to set up a kind of
machinery to promote harmonious rela-
tions between the Government and their
employees and for redressal of the emplo-
yees' grievances by having joint consul-
tation and compulsory arbitration.

The agitation of the Central Govern-
ment employees was an expression of the
discontentment felt by the mojority of the
people, discontentment arising out of the
increasing difficulties, the difficulties of
the day-to-day life and the burdens of
life. This was the reason which prompted
the Central Government employees to go
on strike. But there was ruthless
repression, and all norms and procedures
of the Central Civil Services Disciplinary
Rules were thrown to the winds, and
there was victimisation. That was the
keynote of the whole thing. Ido not
want to go into th: question of what
happened after the strike, Discretion was
vested with the officers that those who
were innocent could be taken back, The
press note dated the Tth January,
1969 was to the cffect that if any Govern-
ment servant was under suspension on the

ground only of his arrest or prosecution in
connection with the offences relating to
the strike and he had been acquitted by
the court, he would be permitted to
rejoin duty. Departments had been
advised that representations regarding
injustice to innocent persons may be
examined on merits. But these things
have not been done and I could point
out cases where the instructions contained
in the press note had been violated.

There are several cases where some of
the Central Government employees had
only absented themselves on that day;
but they have also not been taken back
and the pressnote of Government has
been disregarded. They were not in the
list of strikers, but they were unable to
be present on 19th September. They were
not prosecuted, nor were they involved in
any active role in the strike. In the
railway branch office at Olavakot, there
were several such cases like this, There
are many others in other places also.

Then there are cases where the State
Government of Kerala withdrew the cases.
Unfortunately, there have developed some
differences of opinion between the Central
Government and the State Government
on this point. The Kerala Government
withdrew the cases, but secret instructions
were sent from here to the heads of the
departments to oppose the withdrawal
Hence the cases are continuing. The
State Government is primarily responsible
for law and order, but heads of depart-
ments have been instructed to act contrary
to the decision of the State Government
in this matter.

I read in the papers that in Punjab
also, the State Government has ordered
the withdrawal of the cases and released
them. I do not know whether the same
position will obtain there in regard to the
Central Government's attitude.

Qut of 10,000 Central Government
employees in Kerala, 888 have either been
dismissed or discharged. If the Central
Government here do not like the State
Government of Kerala, is it right to visit
the former’s vindictiveness on the Central
Government employees also ? Yet that
was what was done in Kerala.
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Close on the hostile attitude of Govern-
ment and vindictiveness towards the
employees, is the proposal to bring for-
ward a Bill in this session banning strikes.
1 want to ask whether banning the right
to strike and keeping 8,000 employees
out, either suspended or out of service,
putting them and their families to great
suffering and hardship and also punishing
half their number—will create the right
atmosphere for the re-establishment of
good relations between Government and the
employees. If the President wants that
there must be these good relations, as he
says, it is necessary that all of them must
be taken back. This is the first step
required towards that end.

Then reference has been made to the
joint consultative machinery. This ques-
tion arises only when the recognition of
the unions remains, But we find that
most of the unions have been de-recog-
nised. That being so, I do not see how
it is possible to create good relations bet-
ween Government and their employees.

The next important aspect which has
not received attention is Centre-State
relations. When there were only Congress
Governments in power in the Centre and
in the States, there was no question of
any friction or difference. But now the
position is different. Today, there are
differences even between the Centre and
the Congress-governed  States, Shri
Brahmananda Reddy has given expression
to that.  There is also the case of
Maharashtra. It is a fact today that
there are differences between the Central
Government and the State Governments
at the policy level. That being so, these
must be discussed and thrashed out in
order to iron them out. We should see
what changes are called for to ensure good
relations. When there are non-Congress
Governments, not one or two, but many,

this is all the more necessary in the
interest of harmonious Centre-State
relations. But this has not been done.

After meeting the Prime Minister, the
Chief Minister of Kerala said even yes-
terday that these differences will only
stiffen if adequate steps are not taken in
time. The Prime Minister speaking in
this House said the other day:
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“] have said this on wvarious occa-
sions, and I would repeat here, that
we offer full co-operation to all
those who have been elected and
all the governments which have come
or will come into being, and the
Government of India will deal fairly
with those States.”

I am very glad about the sentiment
but let us examine whether the Govern-
ment of India dealt fairly with all the
States, especially the States ruled by the

Non Congress Governments. The Prime
Minister says *‘we™; 1 do not know
whether it means all the Ministers in

the Government or only some, because
1 can point out to the utterances and
deeds of some of the Ministers and other
highest leaders of the Congress which show
that they do not want co-operation; they
want to topple these Governments. The
Congress President Mr. Nijalingappa says
on January 5 that if the reports received
by him about lawlessness in Kerala were
correct, the time had come for the Centre
to take over the Government of the State.
If the time has come, as President of the
Congress it is his duty to tell the Central
Government, Why should he say this
while addressing a public meeting 7 They
want to demoralise the officers, especially
the All India Services: Be careful; this
Government will be toppled and they
will go away; so, do not do as they say.

I can at least understand other common
people saying things. Omn 21 October,
Mr. Desai, the Deputy Prime Minister
speaking to CRP Jawans and officers on
the 20th anniversary celebrations of the
CRP told the audience that.

“lIf Namboodiripad Government
persisted in its anti-constitutional
activities and rendered the consti-
tutional functioning of the adminis-
tration impossible, the Centre would
not hesitate to intervene and impose
President’s rule™.

What has this to do with the CRP
celebrations ?  If you say so in some
public meeting, it has some sense. They
say so to demoralise the officers. I do
not want to take objection to speeches.
But where do they say these things ?
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But what Mr. Panampilli Govinda
Menon, the Minister in charge of
‘lawlessness’ in Kerala says is very interes-
ting. It is not one speech; I have a
series of speeches with me but I have no
time to quote them all; I shall refer to a
few specimens. In Trichur last October
he said :

“The Centre is strong enough and
fully capable of dealing with any
constitutional problem that it may
be faced with and if found necessary,
the Kerala Government can be
dismissed under article 365 of the
Constitution and the Central directive
enforced.”

He then says something more in-
leresting :

“When the ruling parties have
unleashed such violence under the
protection of the State Government
the Congress men must firmly resist
and beat them back even if, in so
doing, they have to take the law
into their hands.”

He then declared :

“The sort of administration now
running the State is something that
no self respecting person can possibly
tolerate.”

He further says that in this situation
he would without fear exhort people to
strongly resist that Government with
suitable means, even if in the process
he lost his ministership or was arrested.
He says that the law must be taken into
the hands by the members of his party.
Resist them and beat them back—that is
what he says.

SHR1 NAMBIAR (Tiruchirappalli) :
He must be arrested under the Goondas
Act.

13 Hours

SHRI A. K. GOPALAN :
on to say :

He went

“There may be persons who will
ask whether such resistance would
not invite clashes and violence.”

Shri Menon himself answered it : “That
is something which is inevitable™, I would
be glad if the policy of the Congress is
that violence and clashes are inevitable, If
that is so, let us prepare ourselves for
that. Then, Mr. Menon said:

“It is likely that some may fall
wounded in the battle. Some may
even die. But no one has been born
yet who has been secured against
death.”

Can a Central Minister, especially not
one in charge of Fisheries, but in charge
of law, say these things ? I wrote to the
Prime Minister about these things. But he
denied it after sometime. Only a shameless
coward will deny what he has said. When
these things come in the Kerala Kaumudi
with a circulation of more than a lakh,
which is an anti-communist paper, surely
after one month he would have denied
it through the paper itself. He did not
do it.

Addressing the meeting of the District
Congress workers, Mr. Menon exhorted
Congress workers to rise like lions and
fight back bravely the violence unleashed
by the masses. Sir, if this kind of speeches
are made, how can anybody expect the
Centre-State relations to be cordial ? It is
not a question of one or two speeches,
Whenever Parliament is in recess, he goes
to Kerala, he makes these speeches which
are published in the papers and he never
denies them in the paper. I am sorry that
while on the one hand the Prime Minister
wants that Centre-State relations should
improve, on the other Central Ministers
are making this kind of speeches.

SHRI VASUDEVAN NAIR
(Peermade) : There is nobody on the
Treasury Benches to take note of the
points in the speech.

MR. SPEAKER There are
Cabinet ministers present.

two

SHRI A. K. GOPALAN :The president
refers to certain disturbing trends in our
national affairs—parochial, regional, caste
and communal trends. But who is respon-
sible for it 7 Is it not the Congress
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Government which is responsible 7 As
far as Shiv Sena is concerned, when the
first meeting was organised, Mr. Chavan
presided over it and the slogan was “idly,
sambar go back™ and four Udipi shop-
keepers were beaten. After the meeting,
lakhs of people marched shouting *idly,
sambar—go back.” It means that South
Indians must go back. The State Gowvern-
ment as well as the Central Government
should have taken this seriously. It is not
a political movement, but a move-
ment where you divide State and State.
There were so many instances. | had
written to the Chief Minister and also
the Prime Minister. The first victims
were South Indians, When I went to
Bombay they used to give me petitions.
Many huts were burnt and many people
were beaten. Every time there is a
meeting of Shiv Sena we have seen that
all the hawkers, who do business to earn
their livelihood, just run away. If any
hawker is there he will be beaten. This

fact had been brought to the notice of
Government,

There is no question of any unity.
What is the effect of it, what is the effect
of the last attack 7 Kerala Kaumudi, the
same paper, has come out with an
editorial saying that if our people are
sent back they become unemployed.
There is very great unemployment in
Kerala and therefore people go oul in
search of jobs. If they are turned out
from those places—I do not subscribe to
what the paper has said—then do not
say, the paper adds: “We arc part of
India”. People are not able to get jobs
in Kerala and they cannot go outside
also. What does it come to? The first
attack was on South Indians. Then they
attacked the Communist Party and the
Government thought it to be good because
the Communist Party would be eliminated.
Then they attacked Shri Chavan himself.

There is the Telengana issue. 1 was
one of those who said that there must be
a Vishal Andhra. When we fought for
Vishal Andhra, if a man from Andhra
feels that a man from outside has no
place there it cannot be tolerated.

As far as casteism is concerned what
is the policy of Government? I can
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understand the policy of Jan Sangh. The
Jan Sangh is having a programme there
against what is called Moppilastan.
What is this Moppilastan ? Nobody
here will know what is Moppilastan in
Kerala. Malabar was one district. After
the formation of the State it was divided
into three districts. Now the Govern-
ment says, because there are some pockets
in some four districts two of them could
be made into one and have another
Malapuram where the Muslims are ina
majority. As far as outside areas are
concerned they are not in a majority.
They are pockets of Hindus and
Muslims. If one or two more districts
in Kerala are formed it does not go
against the security of the State. It has
also got nothing to do with the defence
or foreign policy of the country. How
can you then say, it is formation of
Moppilastan 7 In that way, if you call
a district Moppilastan because there are
one or two more Muslims, then every
district in Kerala is a Hindustan or a
Christianistan because every district in
Kerala has a Hindu majority or a
Christian majority.

What are the villages that are to be
added to the new distriet has not yet been
decided. Even before that has come the
slogan of Moppilastan. The Congress
is not openly doing it but the Congress
is openly supporting it. What will be
the result of that ? I want to ask this
question to the Congress leaders. 1
warn them to be wvery careful. Once
you raise the communal passion, you must
remember how difficult it was in 1921 for
the British Government with all its army
to control it.

1 went to Bengal during the elections.
The Congress leaders had been doing
propaganda asking people not to vote for
the UF Government, not to vote for
Biharis. They were saying that the UF
Government will be driven away. Why
make Bengal and Bihar fight each other ?
Why do you rouse the feclings of the
people of Bihar and others in order to
sec that the Congress Government remains
in power? If you use casteism and
communalism towards this end it will
be roused in such a way that no military
or any other power will be able to control
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the situation. Communal parochialism
has developed in such a way that unless
the Congress takes the lead now, whether
the Congress comes to power or not, a
stage will come when it will be out of
control. If this is roused for some purpose
at the present time, there is no doubt
about that will mean not only the ruin of
the Congress ‘Party but also the ruin of
the country.

MR. SPEAKER : On the first day a
large number of Congressmen took part
in the discussion on the President’s
Address, about 12 out of 17. While 12
members have spoken from the Congress,
only 5 have spoken from the opposition.
Of course, it is not the number but the
time taken by each party that counts.
I have to give opportunity to two or three
independents also, like Shri Mandal,
Shri Kripalani and others, who have
given their names. This discussion will
continue the whole of today and tomorrow.
On  Wednesday morning the prime
Minister will reply. We will now adjourn
for lunch till 2,10 p. m.

The Lok Sabha adjourned for lunch till
tenr minutes past fourteen of the
Clock.

The Lok Sabha re-assembled after lunch
at Ten minutes past Fourteen
of the Clock

[MR. DEPUTY-SPEAKER in the Chair]

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Contd.

ot fraArerme (3=Y) ¢ FOTOTY
wErRg, wEmfgw wregefa oft 7 &WT
FzAt & @mA W afree foa g,
Iq% fae T6qd 67 17 g -geaT
1 & qwdT F@T g

a8 g ¥ @ AU 1 eqnA
qEe FHET ¥ % AT Iga g
TR oR-Fre fafre, ot dodte
FoOATOA ¥ g% g ameAveA fear
aT—=Y s Tae aeh §—fs afea

M 7eft w ff Rw whwT F s
AT ATYTT | IF THIA H off Fo Ho
wredtg At gA fafre &1 gaw
AAYZ AT TF g AT AT §
Sfaden @a & wart § #rf frn
Al fear mar & @, afr e
Treag ag &7 §, 1 f fggeame #7
T W far far &) e WY
T & g IF T S T A
frgtma & at & wiw & af g ek
fediz & g & 1 gw o s faw gER
R | ATATT I @A & | e oA
qF ACHIL & 1 90 F A T
agt & oA # aga AWAIT & 1w
¥zw wr du7 s fawic a8 @A
FY 421 ¢ | Tafag @ R T A
¥ graaR AT ArfEw |

# qaqa faer w41, 2o fopr 39
IR At AT W AR, §1oaATE
a1 argar ¢ ff IR gk sreaTawl
& fao i\ w07 w97 oy &feT amer
A fedy wofas & gard srearew
ATAA FT @ & | IAAY AT ST &
Y T & 987 IE ag oA
fear a1 fr & qrfmarkz § AT a9
sea ) & wgwd A=t § ww
gfrafadt & &= aF #1 FgAT TREAT
2 fe za oifariz § & sre amosy
gasT foryRfea s g ‘e @
w9z, Wg A A4, G frdw, A
oF w1y ) FE R A0 A d fw
AL T TEAAT HT GEN A X G FL

ft ot gow #t wofa s fasme
¥ fag drw amw Lra
gedt § 1 gAT wiEl & TAATHT ¥
faw 7g arawns ¢ fF I aewi &
afcr oF ot & anq fiyar fagr 9@
RA wiw ¥ ¢ fis gATE aET FER vl
a7 & I o A w9y Al
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[t e ATTrar ]
faor & ww-aET AT oF fgefaw
Uz g, formd e fegeam afcfam 8
7, @t g s grew fafreer e
TF 8 I AIFT 9T H¥ I g
Fiedtzgut faard Y | A v Y 5
TA-AFHT AT T a9 G, Iq9
g fear oy | Tt fa & ag oF
@t femiz ¥ gufogmas & gand
wre-fafreer g @3 @, wfew ag
Frediequet gwie gg & e wé
¥a SEY IgH fOiwre #ar 2|
afew 5@ art & SET Al F 97 9
WY arar g3t g €1 F graiE fafes
FgwEmd s § fF ag go die
maaHz 71 fegrma § f5 g smRge &
n¥eT 7 T TEF AT IT Q¥ F ;W
HEFI T TEET qATT FT qTEAT FL |
¥ Ao arEv 9T vgar g fedm &
Iz WTE g 7 T ¥ AIE @
=T |

¥ FiEEguEAT § g F g9
F1 oY g=ar faur @A, arfE gwTe wEv
F foam mg s T & fF uw
TR AT & TH-TT & H1E 9
9 TE & A aEdr w7 e o

e go qto & st fawrs
F foo ag A g o gE @
Hrif dF T 9T AR a6
il §5 TNT-TAT TIE T g9
wqTfad #1904 |

#r gafaesw 9v srEw fafrex
0 siedeguAn 7 F@wT am§ §
#Y forr & gy A Aiferw g | 9E®
fao & 3w ywgarg FArv ) STER
fafreee 7 7@t wifwarr, ¥ @R
TR & 619 gATd aTs & WL
firar | oEw ¥ ag T wmar g

wrew fafaeet & ey ara w1 mfeat
& | ofeT 9z T T & 1 faw ag
% wrew fafret #1 @ewr =gy,
I Az, wgfea ok Sfaa wror F a1
arel | I OF, ¥ AT AW F)
ife B wgw fear o ag a9t
it & @rw arelf | I T¥ A
Y TS Y A aw@ T F ) IR
1 By A TE w4

AAAIG JIE, &t Aeafagrdd araydr,
q Tt 9T 9w ¥ gU FEr R ooed
4 aeg g 7§ g 1§ wEE e
feamr =rgar § fF “wgEq Gy,
qIZelg WIaq, FHEq gAY, O
qsuf & dfeq.”, srafq st o< wg-
TR WEAT F ANW, 9Ud 69 &
fagt & 3 a7 avg otv qa srfori &7
qTF AU FEar §, @y qfew & 1 9
dfeq #Y afomar &, afsr o amogay
Nifearigm fer da g ag | & 3
712 femmar =mear g f st seEfa
F AT gHA @A AqAT wi-gEAl A
@A g1 SEE g T, A
mEm degfa TE E ) IEINET
ZH 0w A ¥ At asy
7 w4 7E, AFEA FAT IAW TAA
ar £

T, g€ o fage afg §
WY rqAHE a4, § IR0 A9EH F@T
g, AfFe ¥ 2w e gt iR
# @re A1 9T AT A FEAT AEATE
f ag smomdy 7 s ¥ AU g
@ & | 2g XAegue w1 fawa @
dmA ¥ S X OHAW 9T & #R
mfear Jamg R @Oy faar 1
gty A TrafaRrd #7 FeghE g
Tgi ATy FRYfTeEl A AR § AR
wg fodlt o @ A, Afew 7@ 0w
e e g wifgy A% qiw |
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aF I AfgT | g SWE M
Fame w3t & da@ e ¥
afts s g fe g s &
Aamate w11 Far fe A qgyoft
Fgr &, 3 & Fr w7 A< g,

I would have given a long rope to
Mr. Ajoy Mukerjee to hang himself with it.

T ORI W §TH AR H o
arsht A FE Afgw 4 | wefa
# @t fegear & TgT W AW
gTHEIT F1 9w Afgw, @O
I 919 Agl oAt Afgg | K =W
T 1 fggmad &7 WrE | wEd
wadHe & o § & g

qifeears T ST @ FEEA
A e g & ara g%
¥ odfier FaT g o e syarstrer
qréta & swde s g fF A g
dorar 20 a6t & § 9 agF oA
FAl O T 7 A I TEATAT FAT
g | &9 oA oo A H e
F1 31X arwr fope ardrer Fr =gam g
f o # g W W &Y 100 3RS
@ uff gad & gaifas # gw ok
oy faerse 105 @, @8 gardr Aifw
W A ofems § owgr oW W=
A@ FgAT WrRAT g {6 srwaAcarAr R
A a1 FAQ 41, TAY q@ FEATAT
quAifa & #1€ wT TE qwar | TE A
waar faar wow 7 Afew gw e
a1 F ¥ @ ar Aww fFd 7 g
ar ) dr A fEE & aE @ geer
aga mfagt &, 7 gfeqs 7 w77 T
fro 2 arc ad &7 3@ 1 A wEw
fomzarm s ama g & awgar g
fif g5% & w2aw MadHe Il AIMRT |

fteeaer ¥AEqiEe & @i ¥
gsdiz Y vy fF a@ Gaw &, ®

fafeas zv & *0 gaver gam 1 &
wgTT wgar g 6 Fafam = w9 &
Afeamerder ¢ 1 Foee A o
ifir &, T 1 Aife geer & Afew
it Tl AY § ag e Al &
I Afaat w1 greRew dw a@
¥ 7 @ar | fearT w1 fw W«
qar g} forerar | omf @iz wfw Tufu-
freg ot T weTr @ aver A
2 | o goerd Aw § v g
f&ar | ag gaq daearg wiv §wa g,
ForeAq AT gHY & AfFA w@rew 9T
T AT gFT | & A W oA
THEAT T FF QT E Al femmw
A gd b

% 7g %7 @ 91, Yiwew
Yz & forg ge) aelt X @ o

qr TrEt qrr & faw qrey | g
qrt T T FA< WA A A
T X ¥AE FL AT T
g # gt ¥ aw qT)

seqer wgrey, ¥ arew fafaet &
UF FLEATET FEAT ATEAT § | T BT
ud § mew fafaeet &Y w gfew
gafew & 1| & sge ®Y avAa ¥orar g,
3% faeae ®1, 3% wdde ¥ faar g
g-— Ao w5 | AfE ag TAwT fax
ey fifora | Ier ¢ faar | qay o
Ty fow w2z oY srew fafree st ag
¥y wrew fafaeee, ot s fafenr ga
fedmrq i faga dag ¢ & &g
o ¥ qgwd ¢ | ag fgge & g
wrarg g1 & maAde & wgar Angan
g ot amew fafreer & wgar wgaT
g & amer o wTAdeq ¥ a9 ol
sy fedft dRT T fafeeg w1 Ao
difarg | Let her send one of her State
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[t forer rTar]

Ministers. Let Mr. Wilson know what we
Indians are. Send one of your second-rate
Ministers.

o Y g QTR §R
fooraw 7 facew & femmm 3F &2
&fore | gar 3o R & quac faew
1 gew g, & fggefral & we
SR E fF g W ™ gw F
... (omaa) ... e AWET T faw
... (coweme) L& owmEw fafaeex
¥ oflr w7 g f& smERT MW
qq FUAAey H W a1 I
A Fryer e AG Ar =1l )
gfar st gf a9 @ g 9=
Za T GreaE #Y g7 | Efew o
¥z ¥ A wE AR, T oA AW
Haw % for | omg fegem &
raw w1 FAT g | F urew fafer @
wgm f smgar wTAATg & @t faeh
e fafe ft A9 & a7 faeow #t
qat & o arferres 1 qar @ fow
T A AT go THo Mo H At Y,
I o= &I frarfge 1 srew fafreex
ar 7f §, & g9 fox gw @ w1 FgAv
qEAT g #T S o9 7 gETe mei
e § ¥gAd 1 99 faw & amq
Y wgATE 3T ¢ | AT A & oA
% faam

19 faarat & AT & & maese ¥
frgraa se@ & sftw T WEaT g
fF aga a¢ @R A awdr w1, emaw
agal ® 716 & faan, agal 9T ol
e AW R E | wE R

§THT T¥F F1 91fgT BT F1 I |

IR A w7 Hfaw s Iy
. gl ®1 argw 5T Afg | R ag
e g A s ey el A
w8 f=d &1 S wrAET @ ORI
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FEw TR A w2 ¥ ¥ & tEw
& AAET FTOT E | OF O #@ A
ANTaAY g, ag F a3 AT g

Andhra Pradesh was born on 11th Nove-
mber, 1956 by the integration of
Telengana in Andhra, the Andhra region
comprising of 11 districts and the Telengana
region comprising of 9 districts. The
basis of the integration was a gentlemen’s
agreement. Under this agreement, several
safeguards in regard to employment and

economic development were given to
the Telengana people but they were not
implemeted. According to the agreement,

the Telengans revenue surplus was to be
spent on Telengana development but this
was not done, now, I come to the
Harijan population in Andhra Pradesh.
There are 49 lakhs Scheduled Castes in
Andhra Pradesh; the distribution of
Harijans is 28 lakhs in Andhra region and
21 lakhs in the Telengana region, which
comes to a proportion of 4 : 3. But the
allocation on Harijan welfare made by
the State Government was only in the
ratioof 3: 1 in terms of money, that
is, threc parts to Andhra region and one
part to the Telengana region. Thus the
Harijans in Telengana have suffered during
the last twelve years. The Andhra Pradesh
Government have clearly admitted on the
19th January, 1969 in an all-party accord
that lapses had occurred in the implemen-
tation of safeguards given to the Telengana
people. The Central Government should
undertake the responsibility of implemen-
tation with a view to restoring confidence
in the people as suggested in the SRC
report.

# gfeai § a1t # swrAAn @
wgr wrgar g, & fagw F a1, &7 21
FaZ g T gw AW F wrw, Afew
agi < gl forrdard Age s med
F ¥ @ @Y, g & o
wfg@Ez d ¥ @@ g A
ag fraamam & & e AE g,
suTEA ot & Foui 9T ) H wgm
wgen §, gfomt & a1a @@ o
frm i wgiam & & Fa=
ATEH FE FT &N F@TE
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T &t faw § AR E AW,
TAT T ¥ FATATC E W

T weEl & arg ¥ g
arET & T3 F T aWET w@r g

st gEe TwHo W (gam) =
IR WEIRG, WeEhfa S ¥ I
raor # #g7 ¢ R 0F AF w aER
Ffgagafm g fF ag &= ag #it
areafas feafq #1 amy @ 3 e
Fg ¥ sy Afedi st s #
A ®qtET FaTe | gy Irewfa A
A ATQW F GTCEN H FET & | FEAT
Aerdt # 77 & ag AT At @ @
IHE qTF TG JART 41T A 9T AT FTEY
fraam g 1 awafawar &1 gfe & &
HTU @YEET ATYW AT g #T AT
diferdl & aTx &, gt s o qfefeata
t S gur & fau o Afaar
yegTe oAt 9ifgd gHEy efe & o
# Zaar # a1 ag wrew faega awm
AT ATYH EAT & | gL g & A T
feafa a1 & ? areafas s H Fw A
st 2fez & o amafos #fe &
ofefeafr =g A8 &1 99&% &t o
TqF AT g0 AW wy v T4 F
6% faam & wagd #1 gEae %
FIATYETA ® AE F qrerar, Al
T = & AT, FAAL FT T4,
gare faanfaai & w&dtw, war o)
T FT AFL GLAT AT WA | FEH
mgoar w@ar & & W &7 w@ew
a=gT AL & | EW S AT TAEAT AE
TS T FAT A1fR 1 g7 g
¥ gH IEer w W ferd T
iy a fam ff &% T 2,
wq fram & &% 7 @ at gFw e
T far ) foed @™,  SuTsde
wgreg, gfas % mfa & s s
AR T, 399 T § 3w fammee
frwdr 20 aTet ¥ AT AT A 4

T WTAATT WA @ HTFS TS |

st q®o gRo Wit : 100 ¥ I
g et oft a9 & aiwy ¥ e
fifay | awag ¥ 58 sEH AR T
#¥ oF g qOT &, IEET QU I
anft Y s &, Sfew-

it Aty g W (IgE) ¢ 20
o § &Y agw W) 7 N, 0F 8§
¥ g A AT T g ?

&t gE.qR. W ;150 e faw
Are & AT MY ?

st go e wt (FTEew) :
FTLAS e A foay A Ay ?

st gHo THo WiElt : A% &, ™
a1 #1 gig &fwy, ¥few ag @ @
% 7 fF 73 a9 949 saTET AT T@W—
AT AT &Y A Afod e g e ®
FATAT & STATAT ATIHT ATC MA | AGT
wfag & GO a1 FIAHA FER FT
qarTer 74f &, 4% XW HT §AHA |
gH A FY agi 45 7 qW & fay
AT aIfEd |

¥ at ag e ¢ 5 agd gEEr
aft fram @ wfgd | fram ol
F& AT W IAFT IqW ANE aAv
mAT TET AAL T ATAT, AL TEF AT
fram & s 7 g | owfa Sft
q g ATAOr F OF AT AT FEY A
fodr ag 20% of el o g3 §—

“FTET FT ATgw g iR Am A QX
R ¥ afaw favre o7 gwegrsl &
g ¥ fau uwodifas facar #Y
Fraegwar g | ag a1 srafas fiowr g
afeq ogt av fegar At smawawar
FAE g RATA A, o Ay
+ 78 § | vofifaw feaar ®r Ew
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[ Tae o wieft]

&9 gifaw sT a%a § 7 warEASh
@ R 9T TE 9 q1 I Fgr a1 fF
wragary € qaw A7 feqr grwa &
avy & afew & areare ag sgar @
g fFag adi @1 asar 1 wfag 7@
f& g *HE # Far E afew o
JqAqES ¥ ¥I FW X §, A
afeqwar &, ag smym &, anfaw zfe
g ey, arfos zfic & Efey—ag
TR e Y 3w fem 9,
g FW S R Hre Sufgd

B9 AW A S oaTamEr 9 e
aTardY Y W F A 9w A,
JaTeqer o, a9 oft g7 Ml F oary
g g AT A Fg A 7 7 HF
T T gAY Fegar &1 Ta F, #d
@ A &1 M A rw e W
2

“If you have to follow the path of

truth, sometimes even blood brothers may
have to part.”

forl oY AT st T, ag
I TR G AGA, THA GH FE A
& &, TR wregafa off T w9q wrew
Fagaundrwmg fF gw oaw@A
& FF AATTITCO FT JAT FT FHA AT
w fame o & faw o
geat ¥ A7 vt &, 3% A=A B q@
FTERN | WA qEET A FB A9
fer ge & 1 g7 &l A swar A am
o7 f@d ¥ 1 ¥ e gW oSN
aaAfa ¥ dEA-wTed §, @ oTEEr
sror W oo ¥ R g f@ oo
ATEATAAT FY T FAT ¢ | I g9 AT
¥, 9T & g TR Fga o fR gw
fufew g ®1 ai ¥ gerr e &
arfe gart qw & o Thw §, I
TS ¥} wEw ¥ 7 qEar e q ¥,
gaTt Fw ¥ oy ararfors faawar § sat
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IR T O, Wid qF A e q
AT, FATX AT ATOTEY AY wETE H
wifae &), Swem  aref, qdr @,
M w9 d@ garwr & ars, afew
HATATEY FHET AT NI FAT e |

JITEq T, qg I9A-g9 s
wrEa # g AgY &, gWrh qEn gw
afeea &, Fafa agi 1 aewe gary
s & 7977 gt #1 swar gl 3EEA
TGl & Wg oaT W1 9 faat § gEn
arq off, IHFT qgT AR AN FAX 7T
o7, AT3EE @i BATL ATT F, wgF @&l
F faars 7z @ geigiEa aga
WG HTgE, AETE @ F Toh T+
qTeT, 7 A= gHIL AT9 ¥, T §4 AW
F g1y gHA g W A aifeeET
F Y FAT F1 UF AR faar gr, e
39 ATEATAT F1 gH 9 G F7 A9,
Mt qualiTwarghga 2 fe
gt ot gaeY € IuA-gae gf & W
g AT Tg § AT AFaA & A7 |

TL WG Fga =T wwroE A
qTAF HFg AT & smam & a1e0-
o) B arfed | Fa arfeeT 7 sga
IR AT A ATy A A T F@r fF
ZaY, TR wTEE FY $4 ger famm
AT ATH AT F@ @ £ fF oFgr off
et AT & | 3 A gFEA OF A
FEWA &, T A A Avemdr #7 aged
T T AN, o A 7 sy #y
erf 7€ oY, ITH AFAA T AT
argw & A ad s g oo ar-
e oT Ag A9 W g, IS fEarw
a8t & AA AR JF@T F A= T
ot wETE art wh g e & 3wy
awrt & 4 1 S s oy e @
g wm s wgr o fremd wmix
gu &, A mwfie gu d, SR g
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e F fear 1 & o7 T o
F gfmErm FTn g, wife ¥
swaer & fag o8 &

5= gw ¥ & v arfeeam g
qSIET &, @Y e A 9 w7 aig
war wifex afew ag w-ara &3
G S FFaT & 9w fF agr ammamdY
T T FHTA FT FAT T @I
T FET AFAT FAF g J1ar &, ar
et &1 TrEdT g A g, gafan &
ST TETE FAT § | WK, JUTeAE HEray,
ZAFT TAAT AT F AT Wfgq, avfaw
SAFAT ATASN AT &, AE FEAIT F4T 8,
efaedt &7 AT | w9 F g4 qx
faame #ar g &t g& e 2
THE A FTOT § | 0F FrCO7 AvfAF
g1 gH & Ararfaw & 6 A
FTLT § AT | guTT HAT S A
#21 a7 fF gardt ggwm 20-22 amwr ®
aga afvada /1€ &, 7w g ow AT H
afeada & & —anfaw &1 & ofeas=
Zom 3, manfas a1 ¥ qfady gam 2,
AR 67 T A gg ofadw T A
=E '

Wt N W weAm (I99) ¢
FHATH M g R

=t gwo gHe WSt : TAHITAF FT
saea @ g & a9 anfaw #fie &,
ITEAET HERT, §F AN T ST § 4T
T AT—ATATEY F 9EF ¥ wEr AT
W s & arg W AT @ E?
NI F A gEA T oAr feogw
TET & A1q et A, AT F qy
T 7 3t wgn g frm—gw mha
¥ A9 gg-we 97 wEN ) gE fad
gHA TG, THH AT AT Y A
TR AT —|. AT T ATy 43,

2. gAR dgmaww gagd 1 S|
Fur 1 omg, 3. ada e o @

T ¥ o &t §, qw W @ oamw, o
4. AWM F AN Fed Y, IEEY
e ®T, wew a1 A g awdr §, A
A T FT| T AT gAA AW
%1, afFT o & T weaE EEa
gt fipar ?

7 FHIT A ThT & Ay w7 ard
=T ? Ao e ok ?
Fqerd @t o sl @@ wWre
T gATX 56 g A A
& | aEET ArfEe o I E ) aX-
T FTCAA A= A R E | A g H
S T AN ? gyl Y frEw-ee
FHT FH FH N AT TR
e g7 Fgaww qogd T oEA-
FrFm i ? & omyd vy
for amed =7 3w & oY duradfr QYoATd
JATE ITHI FATL 3 * TG AT A
Ao g & gamar ¢ & o iy faedt
REIGTA g A dmar g fw
1Y & faAl § wed o7 awfear 43 §,
ITH AT 9T FLT AT AE &1 FAR
T g @ 5 ogm @
g4 FraATet § T a5y 1T qfeway
£ a7k & frf ¥ FoE ¥ o oAfam
frar &1 A &Y qrer A ae o,
g IR gE aw A Ak §
Jfe g I A & greTs i Ry A
g ¥ 3% womEr A o oaEy &
ANfE oF avg 7 sATEIRE Fa Y g
29w A gww dew A aredl A
T aEEA 25 v gRit | gw 0 F
¥awaar g ok w0 A oA g
fard fao go *g awx § fx Sy
frafe & qure guT &1 Ay T g
At w7 & 1 FEl avE T A @
forea) fos mgroe H wgromar § e &
agar AT TwaATE ¥ 50 WO A
¥ ow FOT A agr AT 49wy
agara § | ¥ gF w0Ow SiY e ofre-
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[t wwo awo Ift]
T FAT AT @I | I g g
oY &Y g7 ¥ w7 1w 5 ag v Al
WRE? A R AfAaA
47 % ot 7oy gwwr fawdy 6, w0
IEHEI I W ft gw argar T
@Y7 T oA gATY Wegd IRy
ot w7 s 7 oF w9 qEr
avf g€ @Y, g% S ww W
¥ & g g an, iR ™

R AT E e
ATEANA & WY qIfE AT 4] |
fredee fafraw a9 & o1y, s S
7 afyu &t &7 & F7 ag wIHAT 9=
§ gyt T Afo, ¥ s dwer 5@
T & | &few gwTQ A A " T )
Tad wgr ¢ 5 N Fgead anfag o
o ow T 1 g A T
g A9 W1 gefgEr oA fwar
IAET AILT ATY | Ao HTo THo #H AT
/i 7 e fRar a1 9Ew e
AT & T | AfFA q@ AN ZaAT |
#TEF g§ Afea e gaw il & ag
Y gATY 9 FATT AoIgAl #1 &TEL @0
g1 aa & gw fafet § 0@
T o1 fF o dlo THo ¥ I5HT ATaT
oY e frn, 9w W@ wfafefa @,
T ¥ FTeaq § wfafafuw @ 7 femw
AT A% Y ¥ ? wEer @ 9 v
fffar & & 1 &g 1930 ¥ =
Trave Hfaw ww e g 1 @ s
I wgr a1 fr gw A€ s fEw qa
IEA AT § F qrg dEwT hEw
f&y | SfeT oo ¥ e @ wTEw ®
4 ¥ ? &g o Y ag a¥ @it 2w
#1 wfafafuer st &Y | g@t S W@
7 ag +ft wfafafe ¥ dfe samer g
F g7 ? WurEr geRre @ we @
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dY | Tt ag ¥ a9 Ay of gEd S
& °Tq ST N FT F AR fE
Y w¢ f& gardt am A Y, 9@ A
grasar ¢ ?

IJYTETe WY, AT TW AW H anfyw
feafy famedt or @ & | Q9 g7 FEA
it fisamag @& 8@ amw
H R sot At #Y e ww Qi
FLAFA E 7 AT A W H s
T E N JuAgEE @ g
qifFe & o & | arffeT Y anfas
feafa ot famr 7 famr =ow &t o &
&1 ZET FTow o B, forg ax & sarar
WX T oAwar §, @ ¥ FmwifaE
0 | @rAfaE zfer F ogwA @
srearae far o fomar fors forg aror-
o AT 7 onfY fFar a1 1 wETeRT iy
FO FQ A fRsm 3w ox W A
st Tegafa £ &1 WY faeer =feo
... (=maem).

=Y s meRt (g19%) ;- e
AW AT F FAEF T AFAT TAE@T
T ... (sHEwE)...

oY GHo THo WIS : IuTeqeT o,
gl T A A FEr arar ¢ fF ogEA
N #1 argarae fxar ar f gw |-
fow faguar 1 A &8 | F v
fewd) g€ onferat & it & o @ré &
R fogdt wfs & &t & fag s==
arfe & «wit & fadl § o7 arwfawer
1 WTAAT ¥ IHHY qET fHAqT ST |
g wgfaaa 1 &= sy | & ga-
fau e g e S anw g & 2w
Efraa # agew & oy adwr g fE
AP @ ATR FAF | AT qw
I ofa & & W oA w1 AE
AN a9 T gE ¥ Ug  I99-9uS

@ |
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JYTEET Y, ATATAH HT TR
* T Tt wT A qga I § A
¥ qonT WEaT § fF T & s a
HATTH T TEIEH B FEA & A
£ & | T arer a7 Iuw o § afe
FaT Ag & forr s &8 a<® & )
T aT% §I &, TA% w17 & q@aran
g 1 s FTOwr 7 A @ 6 9 W
#Y AT &7 vEArl firgae @ omar
&1 T T TS & IF QT F gATH
o & o< o o & o ooa agi
TaANRE § 9e9 AIfa & &N OET
I AE & | THT F T A T
§9 feqmar @ | gwifs agt o
yfqar g, T e H ag & sz
AT &7 g9 & FTO7 § aEEE 7 AEN
AT 7Far f fegvar 3 o T )
FfeT WA TH I O AR A
fa=TT T F ATATTRAT ¥ | WUTA HAT
I agi X FeT fF gWE wgwm w10
afem md F3 & £ GEA #7 faw
ggar &1 X wgar g fF aaw e
FTH ST ATET R g A9 s @Y
TRT & 1 & AWEAT § IAT AT H iy
a8 "arfas wifa 7@ € @ wwi
g% aifa & v &1 Frar wfze fe
T+ famt ax gAY ggEe e, s
IT A1 FT AT IO § 3 A g
A g, IRfeam & s gra H A=
a4 arfgg 1w A A T A &
fm et g =ifge 1 & snasY a@T
w1 g fF o= g Ay wgrs W
TNEFT R Y, I AT AR &
0T AT g ¥, 2 frdw ¥ oF ow-
fafrees &, Sav fafaedt &, st
T 0T T :

If you get Samyukta Maharashtra of

your persuasion, do you think a Brahmin
can become Chief Minister of that State ?

T wre wy fear—

“Not for 25 years to come."

25 g A% Td gFm sgw
wgrTS; & AT 7@ § f o awd e
a1, 3u% of fred s 4 Afw g
wfa & A @, foad gro & ggww
& Y, ag I faw € | mETO ®
I fd & T A 3 H1E AT AT
Y ar ag aEr AT (wwwwm) o

¥ srawt qawrr wgan g e s
TET MW E | AT vAwT Ay
DR E? A # fererad vt § fe
arEdt 7T A% Wy g o § e
AT Y AT e A W E ) e,
I R, Tl o R @ k)
sarelt wo w7 oy omr § 1 forc oy
#F T ? ol w9 qeE g g
ferr oft ST ATOESr & ow Aifer
gart &Y, mft qréfor & sfrfrfegt )
TS & Ak F awi gl g® qw
g & wifs § cede g fears few
fedreamomm #11 »ft Ty Wi
#Yaf argw & war f durHET w1 Wy
afuwre fag a3 wifgn e gwems
ara 7g & fF s It samer afawre
fer aig @ fox A gww onfar & sy
§ fo% o fafeema 8, ¥ greft )
& & & fae¥ w1 =g A A §

g et fawma g g s
| # A W # sfawre gETe
qwaT § A 5w ¥ =T
o FHATHT A & 1930 § & T
TYH FTRE F FAFT qT IAT & AW
% qafy fafewr Tz A wgrarfe
TG 3w WY st 3 afge sl ay
3% QA § dzE Ao W afwwTe
o agi #1 o AT ® wEW fer
T | AT TOT A& e 7
t 7 wfaesr Afer oo AT w1 ww
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[t wgo T ANeit)

yamm 2 faar wmw ) SR 9w AW
FgroaT fs A & g § afa
T 9T A FATEr qE w0
afem oo grwm A E? AR A
TR E H afuw g Afew =
T St # Tow & fRe T s
A F §F &0 W & faq 757 T
woar fad o €1 TwaAtg ¥ wEA &
St 1T Aed F A FET awr
t vud fau & fFd oF QT T QA
T A | aga AT aifear g i
g Fgem g g fd o Ao
g AT FAHT T A FT AT AT
¥ AT B § T A WIwAT w7 g
T oA R E? BT Al
NATEY § WY AYA AT FT FEAAIT
T A% TS (90 g AT ;T I @
P @ TEA AT § IT TE
AT AT TST $ G q6har & 7
Ffea<aT #1 ag FOT FOT & |

T e g s foewan &
3 gEHT F aTF F FATEAl 1 FHw
FW H AAT-FAT FTAT | D AT
Ry & i & faw sia & &
Fg foar {5 ag 9o gudw & afew
arge § qer w4 G af ! faww w1
FTH 4% a7g d T gar § | JEwn
F1 T A 74! fear s A fawra
¥ farowmar sreft 1

W qg &g ¥ fim Foa
ar wfatafuar St faar § 7€ 9=
SRR T
e % forg & fordrarc g 1 oy v
¥ wge wgroe f sl A feen
Ay ar g § Ia% Ty FviRm g
st ot warfaat €Y 7§ IR fo o &
aoY frederd g wT | A W
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foe® foo fF gwagi oX & gu ¥
0 TR & 1948 7% wATH 7 IR
¥q IT FHE Y AW W A FAR
Famit ® w0 A a@maT mar gt
T gu 1 Trme Aifwl &1 g fadw
@, Al w1 AT aw F AN
w ey fE qHTIATZ TH AW
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§ mfge st 37 fat 9= whifeay &
Fgr fr g aff wfge | @ v
ggt X fedt s fafree = &
T & qmerar e gach € & a9
@ gl A § amada gl 9
T usE dar @ A fFooE
F e FTH FTX ATAT HUST 91 IR
FOF-F0a AT T fear v ar)
At Aré F Ay gATd A g%
T #Y 378 gt fw anfax @y @
arerer w4t § SR T & g mar ?
T 9T "o Wi A w e g
T AET FAHFTA ATCAD K AT IS
¥ 3T wg7 o ¢ fF ag sweETEr )
3 #g1 f gg am G T/ A7 @
T @Y ML R qHA & O S s
qAFT qAWTOATET AE g Anqa ! oI
Tz Tz Efe gw s amrErdr &
afer wo wgw ¢ f& g I
FHTHATE WrEET @ AT | qEA
g quTIATE A8 & AR T FTow 7w
g7 frw ¥ E ) s g o
gt agi & st fes gw frdw H &
W g $L 7 9w gW T A9
TG AT AT ¥ JY EAT AT AT
wnfas &1 9tF gt wyfemd oF
A & safae 3% e ot saw
ar T &1 R oft amar @, e &
TeEr ArA g s foe
soARA oft #1 wgr 5 gAY 2w A
sy feafa % 20 @r #1 7aT AF
FaTy ¥ #1E orwa G 1 Vv EwW
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T gATR I F for oft 7Y urRAT
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T § qw g fag ag aver A
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w1 @ Afmat w D g =
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T FA ¥ frgaesi & amor amam
wifgn | & quar wgav s ww W
AT §, e A & A wTEH
g for g AR E ! W=
1 A1 o ¥ ¥ 30 qvar 3, 99 4@,
it d afor & agy w@wT W
FTAT q¥AT @ ST FATE XA qEAT Y
wafery et g# srenast ot e Wi
 gfuw gfawd W[ & a3 § T
H=AT AMMET |

T I AT FEE AT
W W ow § 7 agd aday
anaTA ¥ fao dresfeare g anfy
Ty T § 1 9ger ag FX I aArt
arft § 1 Afew ag I wogE o fw
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[+ 7o wHo wieiY]
I WA & F1H O § I8 A
$9 7E AT ¥ 1 K 1w )
W faar a1 e g% wTeeT A §
TR g wgr f sefgaw dfar
a7 gl 5-5 AT 6-6 uHE qfw wAgd
& Wiael ¥ fag ford s w1 | e
o TH-T¥ FTCAE TG HOGA &
o srrame #7 waew A FTA 1 AW
& FaETEY A gETE F=T TAT AAGL
gt Jran 7 9 fg Fw & S @
I I AT A F waE F A go
wiggl & g S sgfew 41|
o | I IO Ag AT ATAT VS
HOAT T BYTFT TAfAT qvAE |
A w@ g 2 fr ¥t SEET R
T T W T Fr afax ag A
7wt & Al wogd 77 ¥ faw
AT | I AT AT WA wAg
%Y fgx ¥=7 & ot gro wiefedi &t
IATAT AAT TF FOANT TS AT G
A g gk o ot el @) wgw
weraey #1 werd ¥ ae feer T F
At & guro gwew few g avaw
F ST 1 W AR AW gH e
fog mfear 27 @ 3 wav AR @
afem ¥ wow & gErd IW AW
AT ¥ wiw w7 ogmgw fear
gafan =% g o agF agr o< fear
mar gu faw gk Td @ sl ¥

Ko wg @ ar fe ag 3h
A o= & &1 & A ol avr A
wETT STEaT § wafon wwwr A oft
T AT AT A AR | 30 OEE &
feafedr § o swm #fr ofr fage
T O @ I fAe QU A g
* acw & grar ar1 war dav ot Eard
f ad o @, Afew R fawda
AMA 9T ot g & & fe smerow
#t wgfeam o gher T o amE)
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I X AT T gH AT § @S
fr & ox fadedt 7 1 sremer ¢ s
9 oA & weae w1 W fay
frf oo A1 0@ A q@ W
Y qTET g AT gH gfwE grew #
o & fae g 2 & oy | &

TAEAT 47 | T HA IEFT ATEd
qor1 fF har &= & @ a@eTET ST
2 fr ot 2% argw @ § T fo ow
Faa foord wran ovar @ 1 o= F arge
TIHE F A1 A A s wr A At
At ¥ oF ovae o fF awt o7 s
U IER gR EAT AT I
g% tFIEE fRar | s arfeamRe &
UF fraY g1 & A3 g6 Y 3B ama-
% gfaur Fv sfgsre §av 48 ? @
AN F & Aoy F a1 &w
FTAHFACF 79 F A sg &
ard wwa A faw @ s w=nfem
afr ag gane fom 4 dvar &0 -
fre i wer & fr ag g Afy ==
@ &1 ag gw 9 qieardz § d
v ag oo s @ ¥ feoew
qifarie & §wadd # qEEaE q@r
=gy o Y gaTTTr Fro wo F AE N
FJTAT ATAT AT |

i ATE, 39 @ ATOwr AfaEs
AAFA ¥ AT ATE AE AT 7 AX
gw drs-ave fafaw &9 7y § a=
afage 7o # ama a1z At &, o
#Y a9 arg AT & 1 o fewfa &
g *rar A @ aifed f ogw A
e ox aradt & Wy @ & 1 9@ qdy
Hfaa= g1 9 wgrom & E
IAET FHrEET T § A AN ago §
IART AT AL Ay |
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15. hours

Q% WA are  agaT & 9fa-
fafa &

st g®o QRo Wit : T foy At &
g # |

T AT FIA Fr A ey | ;v
FIYA & FFIT T H e @,
g ® S ada gy dfer AT @
3FFT FTLA 1 HraaT fasar & 7 A
foerar | o g & ® & famEF 9w
wqar qa7 3, o faeen gsar @, AW
ary frgar @ g4 & IFR fa=ar
&1 g% Fo A8 fa=ar | anf on efifen
e fg wamz, gw S w1 AE
fasar | 99 a5 gg RO Af7 @@=
€Y 1Y, 79 7% gg WY T SaATAr
¥ Fgrar Fgdr ArAAT 9g 1T ;@A
zafad &t 377999 & ITR FL FA
& foro wrear a9 B TrEAT st
grr =ufge ? st Aift 7 gfrardr
gfrad grmT =rfed |

Wt g TVt 7 gar, § Fgar ¢
fs Ta% a7 ux o=mTAN Ffomw
g =rfegn 1 a geRTAd wfeme
¥ gadr v st ardr wwy

A% arg § FgAr Jrgar g i s
o fafemzomm @ss #1 TRWA
frar wmr & 1 gare afawrd,
wraw & fax dx ot gmamoa o
Wagy @ fs @ wrg avm s
IFFT FAT Ag A w7 ogEd
fafeemremm 7 ¢ ¢ & qor SmEan
g fr gart fomr el & aga sToardt
% grqg wodr Fwrf @wl, dATEEA
e # fgewr faar sk 35 few
as foar, 3781 @1 A @ fa,
afew gudd wt arr gor ¥ | W

& g &1 ATeH I §, uw A oFA
R uw F1 79T ¢, qg Fafeewredma
A e ey ?

o% WA @R ;. I T &
& Tt |

@ Al wwe o AET FY
BT |

it qHo gRo Wil : # w7 @ #
f& =1 #1 g | Ty g NE AR
fear & ? s g fear & @ g
frar & 1 gom? @rg oY var fer omn
qr IgET qrEr m@r ¢ 1 gEA FNT
e & fao go A fer o, fao
ez & fao fear ar 1 z@E fAy
fafezarsiem adf gar =feo

EHTX ATHA 17 A< FgT Am@T #
fe g @gdvT @ | % ggam & gw
HTIFT | GATE JET F AT AT A1 ATAL
¥ 7z v F e w7 ¥ fog
fe  =fer  #HOY wr sfewe
A | AT W H AT 99 @ g L
gEua A, 0% dgAT TAAHT A )
TNz e fr WeEw AT @ W=
@ & AfwT ag @1 A AwT | "W
Aifai & zeara @, wfea agi @@ A
a1 § ag a9 omar & wfafafe & &%
3w 3w agadr agt fer wkfzai
Fa famagm | AR qgT @ HEA
T F & FT AT E ) qw | WA
7 v e gex W ol @ Al amrd
¢, afe 1.3, 69 & 37w 10 sfowa
%z aq e §, Ew G A
farr arferamiiz & qi gu fear | W
ag "ga a4 w1 adwr g 7 ogww s
wgh fr g ared mgaw g, dfew
etfen ¥AE N A 4t IAEY AT ATE
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[+ 5o uwo Ff]
RE I FF ait ¥ =fer w4
#ft 4t @i ag FeFaT ar f& FaT o
wefren THEI ¥ 97 a% W= A4 @Y
et A FF T FTLA a@ AE T,
FfFr wagd & afesrd 71 w1
gr g1 foar mar | o S w99
4} 3a57 ot F7FE 7 Are faar

#T AT UFFAT FAL A1 ey |
w7 wfizn #78 gdr a1 35 R
T+ fawrs =0 1 sy werd T w AT
qgdr | 35 feei a% 97 Ry & =
7 rersF far

it ST et - s A e
FTA FT 16T 99 @TE

ol QW0 QHo WAl @ ATH & A
cgae fafrer & 97 & f smar
sgm fF foeelt & M rgw wmw
@ wrgw gan fr 3ad far a@d W@
I5 918 Fo Y AT WY 9 ¥ 10 7
To ¥ &1 wE 3, famr famlt & q g
I T A N A qeT | 98 R
fre 7, a1 = w7 @1 2 T
T w2frer FRA T A 5w @ A
RHAT TG &Y wHar av | famd g
gy fa=ar-fawd 7€, sa%t sy A
7 7 w4

& o R ama A AR@AT £
Tt gAY wfed wws wfwe
F &) gt 97 vt worclt & R IR
afe=nr & faere fem i 0 #
wfn 538 § &z ¢ it =@ &
arq faese e freray Y dard
arT AT Y ? A vy Y & e
g FgErT ), aga A | w7 ¥ uw
Fgra § 5wl Aoy frew e
wTET ¥ ¥, el #Y 5w, v
@A@Y 7% A wrk oeamg A & v
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T ¥ Fg @ ¥ qgaw A w0
oTF TEAW A | #9 FEEE g awa
27 gard 9t vl & v NE g
B g ol T @ ww
2 ? St mlw A §, S SO sarE
et & 7 Iu% famre weq & 1 I
wifafim s Fiwatfas adF § agarr
Fw g | faam w9 & wFm Ew
¥ wR gk qrar & fF oaw oaw
Ig IIA-q9T |AH AL gHIT T TF
T T ATLAT AT A B W |
IAFT I FL 9T gATA F A€
AT | 99 qF AT A9y fEar s aw
aF 3w # wfafedy a8 s o &
JAT Wigar g fF s fage &
wfafadt &, 397 g3w & =fafady ¢,
gframorr ¥ w2fafady & 7 #gr &1 smaw
ag frar & fm 2Xfafeet 25 29 foafa =t
SaTET A aqmar ¢ | ¥ T F AE
FEATE, AT AT A FFATAT STREAT
3, f& o a% 9 97 § 7€ 9w aw
7% T 1T 3T F AT FT THOE
SEAT AT AR AT A A e A
TEEAT A TEA |

SHRI BAKAR ALl MIRZA
(Secunderabad): Mr. Deputy-Speaker, Sir,
I rise to support the Motion of Thanks to
the President for his Address.

My hon. friend, Mr. A. K. Gopalan,
started with the students’ problem. He
said that students are frustrated and, later
on, he amplified that there is the question
of unemployment leading to greater
unrest. Many opinions are given for
students' unrest. Some say that there is
not sufficient contact between the teachers
and the taught and some stress the question
of unemployment. But I wish to draw
your attention to the fact that if that is
so0, why there is so much of unrest in the
affluent world. It is a world phenomenon
and, if it is a world phenomenon, it has
to be understood in those terms, Some
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rational explanation has to be given for
this world phenomenon,

I think, the students today, in the
twentieth century, are functioning under a
special psychological impact and the
reason for that is that our environment has
changed much. Uptill now, specially
after the Industrial Revolution, there has
been a conflict between science and religion
and between science and dogmas and so
on. So far, they have succeeded in the

nomination of science over dogmas.
We have also succeeded in having
democratic forces, having sway over

feudalism. Now, there has been some
qualitative change and that qualitative
change is the existence of alomic energy.
It might appear farfetched. But I would
like you to kindly consider that. The
atomic energy has made it possible not
only to destroy the world but also to build
cities in the middle of the ocean and,
in space, even to land on the moon.

It is achieving those things which were
not conceived as possible even in imagi-
nary writings and novels. Therefore,
while from the time of Upanishad to the
present day the rcalm of thought was
considered beyond definition, today under
the present atomic energy sway the realm
of achievement is beyond description.
There is a great deal of difference between
the two. This concept creates certain
psychological impetuses, certain psycholo-
gical moods, and this has to be under-
stood. We are changing our attitudes towa-
rds religion, towards political institutions,
towards political philosophy and so on,
Why ? It is because of this vital qualitative
change in our environment; it is because
all these institutions, and even religion,
were born in an evironment which is
foreign today, which is different today, to
our environment. Therefore, the question
is going on, and the student community
feel it instinctively; there is a resistance,
there is a desire for change; it is inherent
in the situation; they do not know why;
they do not kmow “for what’, still it
is there; just as an animal in a forest feels
instinctively the approach of a prowl, the
youths of today are feeling the same
approach and are reacting to it. Therefore
all those who want to solve this question
of student problem in 19th Century or

early 20th Century terms are bound to
fail.

Society is never ahead of time. It has
to be pulled up and pulled out from certain
situations. If there is the need for change
which the student communiy or the
youth do not follow it does not affect us
because we are in the passing phase; it
does affect them because they are young—
and if you accept this hypothesis, then
the only way to channelise these new urges
is not by giving a few ministerships to
some young men here and there; in order
to channelise the urges, we must get the
whole current and see that it mixes with
the main-stream. That can be done if
you decrease the age for voting from 21 to
18 years; then the politicians and statesmen
will come in direct contact with that age-
group, which is vital and which is impor-
tant, If you want so draw up this vital
and new force, this is the only way. It
might look that we are bringing children,
that 18 seems 1o be a very young age.
But I would like to say that today boys
and girls mature much earlier than what
they used to do in our time, they are
far maturer today; a boy of 1B years
today is far more mature than a boy of
21 or 22 twenty years back. Therefore,
from that point of view also it would be
to our advantage to consider this, There-
fore, 1 submit that this House might
consider this proposal and the reasons
behind it.

Another point that Shri A. K. Gopal-
an stressed was about agricultural produc-
tion. He was not satisfied with the
figures given by the President in his
Address. Statistics is a peculiar thing,
1t can be moulded and can be altered and
made to serve morc than one purpose.
Therefore, it is quitc possible that the
view that my hon, friend is taking from
the position where he stands it different
from the view taken by this side on the
same question. That apart, I would have
like to ask him one thing. In his whole
speech he has been condemning Govern-
ment and saying that all that has been
stated in the Address is a tissue of lies
misstatements and so on; he has said
that the industrial progress is not very
good and that agricultural production is
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not what it is stated to be and so on.
But he does not say what we should do.
For, after all, the year that has gone has
gone. Now, we are planning for the year
ahead. What does he propose that
Governmhnt should do so that at least
next year things could be better ? But
there was not a word on this in his whole
speech.

He was talking about agrarian revolu-
tion. I welcome this change, for, after
all, if we increase the earning capacity of
the agricultural sector, we get more in
return than by increasing the earning
capacity of the industrial or commercial
sector, because in the agricultural sector,
the number of people involved is large,
and a small change means that we have
to multiply it by millions. Therefore, it
is very important that we stress on
agricultural development. But [ submit
that the green fields would have been
greener still it they had been fertilised a
little more by land reforms. I thought
that at least Shri A, K. Gopalan would
mention that. 'We have been saying this
over and over again but we have ignored
it in practice. Last year, while replying
to the debate on the Demands of his
Ministry, Shri Jagjivan Ram had said
that land reform was important and it
should be attended to and looked after.
I suppose this year also he will say the
same thing and will continue to say the
same thing. Probably all we can dois
to accompany him chanting all the time
Ram Ram sath hai After all, even Ameri-
can experts have advised us to introduce
land reforms. They have introduced it
in Japan and in Formosa. But here we
are proclaiming a socialistic pattern
of society as our aim and yet we
cannot squeeze these little land reforms
in that pattern. If agriculture is to be
more prosperous; then land reform is a
must.

About the industrial sector, there is, of
course, some improvement in exports, but
we have also to take into account devalua-

tion. If you do that, the picture is not so
bright. Anyway, if you want prosperity
in the industrial sector, we have to
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accept some kind of automation and
also computerisation. I know I am tread-
ing on an unpopular area in advocating
this course because most MPs, specially
labour laders, contend that it will lead to
unemployment. But let it be remembered
that the same thing was said by labour
leaders when the industrial revolution
started. They threw stones and wrecked
factories, machines and so on accusing
them as the biggest enemy of labour.
But it was found that it was the same
machines which proved the biggest friend
of the labour class.

Therefore, today also if you want to
compete in the world, you must have the
most efficient system of production.
Then the countries new in the field have
got an advantage in switching over, because
the old countries have got their own old
factories and machines and they have to
scrap them all and put in new ones.
Whereas we are starting afresh and can
take advantage of the latest advances
made in the field. Hence automation and
computerisation is a must il we want
progress in industry,

Take, for example, the data lying
there more than 100 years unprocessed in
the Dehra Dun Forest Research Institute.
With their present equipment, the stati-
stics research department will take years
and years to process them. But this can
be donc in a few months’ time by applying
these latest techniques and the knowledge
gained can be applied to advantage all
round.

There is also another advantage. It
shows which is the most economical way
of doing a thing. You have only to feed
the machine with data concerning the
two things. It will tell you which
is the more advantageous course to
adopt.

Let us decide as a compromise that all
the export industries will be equipped
with the latest automation, machines and
computers, for our internal consumption
industries, we use the old type of machinery.
1 go further and say. Let all the factories,
say, cotton mills, be equipped with auto-
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matic looms and automatic spindles, and
let khadi only be utilised inside the coun-

try. This will give employment to
millions. But they are not ready to
accept that, They do not want to go one

extreme or the other, but want to stay put.
This is not a very healthy state of affairs.

In conclusion, 1 want to say this—and
I do so with a great deal of pain. Our
relationship with China is not good, is
not as it should be. What it should be
in future is a question of foreign policy
which I am not touching now. But
apart from that, there is the question of
development. We were far ahead of
China in 1945, We negotiated the trans-
fer of power; of course, there was blood-
bath, Communal riots and all that. But
there was no destruction of property,
China went through 20 years of war; the
country was ravaged. But today after 20
years, they are manufacturing the hydro-
gen bomb. Through their exports, they
have wiped out their foreign debt, paid
every pie of it.

Hut what is wrong with us that we have
accumulated aid to the tune of Rs. 6000
crores, on servicing which alone we have
to pay Rs. 300 crores annually ?  Why is
it that our position is not so good as that
of China in this respect ?

Today the Chinese arc respected more
than the Indians. Therefore, 1 ask the
Government to ponder seriously why we
are in this way.

Lastly, if we are lo progress as my
hon. friend Mr. Joshi said we have to
make sacrifics and we hove to take up a
position in which we have ways to indicate
to the common man and so let the path
of austerity be our guideline. Let all
Ministers, as Gandhiji advised, take up
small houses. There is the Rashtrapati
Bhavan for inviting forcigners and holding
banguets and so on. This idea of high
and low should disappear. 1t is only
when we identily ourselves with the
common man and when he sees that we
arc also suffering, he would offer his co-
operation and he will also sacrifice.

Today smuggling is going on and every
conceivable thing is available here. Our

bazars in Bombay and Delhi are packed
with goods, more than the biggest bazars
in the Soviet Union. Go to Moscow;
you will not get many of the consumer
goods that you get here, such as the
transistor, foreign blades, etc. Why
should it be like this ? I am glad that
the Deputy Prime Minister has taken some
steps to check smuggling and I wish him
all success.

SHRI J. B. KRIPALANI (Guna): The
President’s speech, as usual, is an exercise
in futility. He has done one thing; he
has reminded us that this is the year of
Gandhi Centenary. And many ideas and
ideals come to our mind. Did it occur
in this year to his Government that he
need not traverse the great distance of
half a mile in a mediaeval carriage drawn
by six or four horses ? Has this anything
to do with modernism ?  Has it anything
to do with science about which we boast ?
Has it anything to do, above all, with
our dignity as Indians ? 1 remember
Mountbatten, when he ceased to be the
representative of the King Emperor, telling
us that as a representative of the people—
becausc we had appointed him as Gover-
nor General—he did not think it necessary
to live in that palace. He wanted to live
in Trimurthy House. But our Jawaharlal
told him that there was no need for that
because ‘vou will be here for four or five
months more.,” That meant that after
four or five months that house would be
used for the purpose for which Gandhiji
wanted it to be used. Women are gener-
ally more conservative. Onec day Lady
Mountbatten told me: Mr. Kripalani,
this is a beautiful palace; see that it is
not turned into a hospital but it is turned
into a museum. Today, Rashtrapati
Bhavan is managed as a township, It
has got all the arrangements that a town
has—cinema hall and everything.

Is that necessary 7 It may have been
necessary for those who wanted to rule
over us. They wanted to impress us
with their pomp, with their glory, with
their powers. Does  our President,
Rashtrapati, want to impress upon us
his might ? His might is that of the
people, and why should he or the Gover-
nors live in houses where our rulers
lived ? They are not ruling they have to
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perform only formal and ceremonial
functions. Why should they live in a
more costly buildings and more grand
style than those who actually conduct
the Government ? Why cannot our
Rashtrapati live even as our Prime
Minister lives ? She is not living in a very
poor and dilapidated house. The
expenditure on her house is not negligible.
Why can’t the Governor in a State live
as a Chief Minister lives 7 Should we
make ourselves ridiculous by adopting
these foreign customs ?

1 was at a table of one of thesc dignita-
ries : believe it or not : the lady, an old-
type woman, was sitting at the table and
instead of using a fork and a knife, she
was using two forks ! Why should we
make ourselves ridiculous. Even if the
Rashtrapaty has got to keep some kind
of digniti, let it be the dignity of a
Nawab, a Rajah; not of our rulers who
terrorised over us for a couple of cent-
uries. These reforms will give us so
much economy. And then, when this
fashion is set, other people will also follow
the same example. Does the Government
want, as it happened in the case of so
many statues of the foreign satraps that
were decorating our capital, that their
heads be needlessly beheaded ? They
could have removed them at once to a
museum but they waited till these inno-
cent peoples’ heads were cut off : the
faces of some of them were blackened.
Why do you wait that somebody may go
on a hunger-strike before the Rashtrapati
Bhavan and say, **He shall not go from
his house unless he goes in a motor-car 7"
It will save him time; it will be more
dignified; it will be more modern; it will
be more fashionable, and it will not
remind us of our slavery after 21 years.

Then, the Rashtrapati has talked of
integration, 1 am afraid, Sir, this
word finds expression in every meeting of
ours; every reformer, every leader, talks
of integration. Nowadays they talk of
emotional integration. 1 see emotional
integration is going on throughout the
world, in every country, in cvery corner,
in every house, at every place. You
will find it in our poetry, in our music
and song. You will find it even in the
cinema muosic that we are forced to
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swallow : what is called film music, Are
things to be done emotionally or are they
to be done rationally 7 I do not kmow
who invented this stupid word of emo-
tional integration.

It would be suspect if a thing were
done under the stress of emotion. We
are told by our great men that emotions
are to be suspect. Let emotions be
anywhere else, say, in poetry. Even
Ghalib forgot his usual humour and has
talked of emotional connections. I really
cannot understand what you want to
integrate. Even as England, France,
Germany, China and Japan, we were a

nation. But we were not politically a
nation. This was a new idea which we
got from modern times, which was

introduced by the study of British and
European history. This political inte-
gration was emphasised by our fight for
freedom. We had to resist somebody
and we became united. That was natural.
But unfortunately, after independence,
we have not forgotten our old loyalties.
Those loyalties were not to the nation,
but first to the family, then to the
caste, then to the religion, then to the
region and so on. We had these loyalties
and they have come to be revived. How
did it happen ? Things do not get revived
simply because some people wish it.
They get revived because they are advan-
tageous. If you belong to a particular
family, you have a very great advantage.
If you are a Member of Parli t and
il you have got an orphan, he can occupy
your place. If one happensto be a
widow, she is given the husbands place.
These family connections are paying.
Caste connections are even more paying.

There was one ex-Chief Minister in
one State, who could collect for his fifty-
eighth or sixtieth birthday Rs. 60 lakhs in
a couple of months. How could he do
it if he did not belong to a particular
caste 7 Even our Prime Minister cannot
collect Rs. 60 lakhs in a couple of
months. There was another Chief
Minister temporarily holding office. He
ran as many candidates as there were
seats—some 425 or so—and he succeeded.
Wherefrom did he get the money ? He
got the money from his caste people.
They not omly have money, but also
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lathis. Both money and lathis were used.
So, caste pays. Religion pays. There-
fore, people take to them. Let these
things be not paying. Let the law have
its course. Let there be rule of law.

We have seen a horrible thing that has
happened—widows and orphans getting
into the places of their husbands and
fathers. In UP something more outrageous
was done. Because on account of some
hitch the tickets could not be given to
the men, so they were given to women,
Whether the women were engaged in
politics or not, whether they were in
purdah or not, was not the question.
They had to be given tickets, and they
were given tickets. I we go on like this,
are we going to have integration ? Repea-
tedly it is said that all parties must help
in this integration. Yes, but even if all
the parties help, this Government will not
be able to bring about integration.

Intcgration will come only when there
is rule of law. Our Constitution says that
all the Indians are equal, they can reside
anywhere, they can follow any profession
and they can be in service anywhere. Why
don’t you put in practice the law ? These
things that have happened in Bombay
and in Andhra, why did they happen ?
They happened because the authorities
did not take action, did not move the law.
We saw what happened in MNaxalbari. As
soon as the law moved, as soon as there was
Governor’s Rule, all at once the Naxalbari
trouble disappeared, at least from the
map of Bengal, it might have sulkingly
gone somewhere else. 1§ you administer the
law properly, impartially and forcibly
there is nobody who can break your law.
If he breaks your law his neck must be
broken. Unless you do that you cannot
g0 on.

Long, long ago, some I8 to 19 years
ago, when I was in the Congress I had
told the Congress : “For God's sake rule
or get out. If you cannot rule you have
no right to spoil the good name of this
measure and the good name of the
freedom struggle which was started under
Gandhiji.”” You talk of Gandhiji. The
President reminds us of Gandhiji’s
Centenary. Everywhere prohibition has
been prohibited. Not only prohibition is

prohibited but, worse than that, every
Government has taken to gambling. They
have started what they call lotteries. It is
horrible. Can any respectable government
indulge in gambling ? If you do it can
you blame the people for gambling day
and night ? These arc absurd things
against which we have to guard.

How are our expenses increasing ?
There arc clection funds. These election
funds are collected by ministers. For-
tunately or unfortunately there are mini-
sters from every party. Is any account
taken of them ? Do they render account
to their organisation ? Do they render
account to the public ? This is how our
public life is managed and regulated.

What happened recently 7 There was
reshuffling of the Cabinet. The Congress-
men will tell me, this is none of your
business, this is our business. But if you
do not make it your business it becomes
our business it becomes the business
of the House, because not only you
have changed the ministers but
you have changed their portfolios. Not
only you have changed their portfolios
but, what is worse, you have also split
up the portfolios. On the eve of the budget
you have done this splitting and, what
they call, regrouping of departments. Are
Congress people sleeping ? Do they doze
during the day also 71 have a right
to speak to Congressmen because I have
been one of them and I love them yet.
My Opposition friends say that I have a
soft corner for the Congress. Yes, I have
a soft corner for the Congress so I have
a right to speak to them. Were they dozing
when these things were being done 7 was
the Finance Minister, who is considered
to be a robust and independent person,
sleeping when this was being done ?

Does he not know that the arrangement
of the budget would be disturbed and
the administration will have to work for
20 hours a day to put some arrangement
into these disarranged affairs 7 If the
Prime Minister was so anxious o re-
shuffle the Cabinet, she should not ave
changed the portfolios. Those who have
been working for two years would have
got some knowledge of the portfolios
they were holding. One day I asked
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Dr. V. K. R. Y. Rao—I do not know
how many initials he has: but I suppose
you understand whom [ mean—what
training you had in shipping. He did
not reply here but in the lobby he said
“Kripalaniji, you are right ; I had no
knowledge of shipping ; but in these two
years | have acquired knowledge.” But
when he has acquired knowledge you
shift him to another department; this
is how you do things. For two years
people have been doing something and
they have acquired some knowledge. I
know that they had no knowledge before.
Because, it is said that the more ignorant
a Minister is about the department in
charge of which he is put, the fresher
will be his mind as he will have no
prejudices. Here my lady friend, Dr.
Sushila Nayar, she had something to do
with medicine and they found her incon-
venient and pushed her out, because she
could not bring a fresh mind. Her educa-
tion was 20 years old and new doctors
did not want her ; so, they shoved her
off. That may be all right. But when
they have learnt their business for two
years, il you shove them off, it is a very
strange !

It has also something to do with
administration, because our budget is
coming soon. | do not know in what
shape and what form it will come,
Perhaps, it will satisfy the Finance
Minister; but it will satisfy nobody
else.

Then, these Ministries are ever on the
increase. There are, I hear, 56 Ministers.
Believe me, I do not know who a Minis-
ter is. How can you recognise 56 people ?
I do not know whether the Prime Minis-
ter herself would be able to recognise all
these 56 people. Even if she is able to
recognise them, 1 am sure she will not
know in what department they are
working. Every department has four or
five Ministers. What do they do ? Makhi
Marna ? Why are so many Ministers
there !

Then there is another related question.
A Minister wants a big paraphernalia—a
Secetary, some Joint Secretaries, Deputy
Secretaries, Under Secretaries, personal
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assistants, stenographers and peons and a
big house to live in. When the British
Government could do with five Executive
Councillors, could we not do with at least
20 or 30 people ? Do we need 56 people ?
How many Congress members are there in
Parliament ? 283, out of which 56 are
Ministers. So, one-fifth of them are
Ministers.

SHRI D. N. TIWARY (Gopalganj):
There are Ministers from Rajya Sabha,

SHRI J. B. KRIPALANI: There should
not be any Ministers at all from Rajya
Sabha. That is a misnomer. All right,
if it is not one-fifth, it is one sixth; one-
sixth of the Congress members in Parlia-
ment are Ministers. Is this not patro-
nage 7 Kya yeh ghar ke bath hai? s
this doing business ? Can any business
house go on like that ?

Then, there are, what they call, joint
fronts, united fronts; God bless them.
These United Fronts must satisfy every
body.

There are 32 ministers in a ministry
that is made yesterday in Bengal and
afterwards they will add more. 1 am sure,
here also there will be more additions.

People are thinking only in terms of
ministers. They do not know that the
minister has a big tail of employees behind
him and all these have got to be paid and
provided for.

Bengal has got only 13 districts, If we
go by this, UP has got 52 districts. How
many ministers should they have in UP ?

SHRI D. N. TIWARY: 52.

SHRI J. B. KRIPALANI: How can
there be only 50 7 It will be at least 100,

AN HON. MEMBER: 110.

SHRI J. B. KRIPALANI: 110. Here
is a mathematician, We are given a very
rosy picture of what is happening in the
country. The Rashtrapati should not
have taken the trouble of giving us that.
We hear it every day on the radio. We
read of it every day in the press. What
is new about it ?
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As to the figures that they give, when
itis convenient for a minister, he says
that the figures are not correct. But they
will always be throwing them in the face

of the Opposition.

When there was depression and
recession, whom did they blame ? They
blamed the bad seasons. But when there
is a little recovery, it is their work; it is
not Indra who did it. Earlier Indra was
unfavourably inclined towards us.

AN HON. MEMBER: Indiraji did it.

SHRI J. B. KRIPALANIL: Oh !
Indira 7 1 was talking of Indra. 1 was
talking of the male and not of the female,

15.52 hours.
[SHRI R. D. BHANDARE : in the
Chair.]

Indra was very angry with us and there
were two seasons of drought. All the
calamities of the nation were duc to these
two drought years. Now there is a little
recovery and we are told that this is all
due to what the Government has done;
that it is due to their good performance,
a very glorious performance. It is a
question of heads 1 win and tails you
lose. Whatever may happen, this Govern-
ment is always in the right. They have
been given a God-given opportunity to
misrule this country of ours. Even partial
recovery is put to its credit.

There are many things about which I
can talk, of which I would talk on some
other occasion if the House can profit
with whatever little advice I have to give.
Please have some mercy on this country
and have some regard for the person
whose centlenary you arc celebrating; other-
wise, let us not utter the name of
Gandhiji. When people ask me to go
and address them on Gandhiji, 1 say,
‘“‘For God's sake, forget that old man; he
is no more, why dig him up 7" Let us
do our business as we like. But we will
utter his name and do what we like.
And what we like is not beneficial to the
nation.

st dyow qfem  (FEEE) ¢
Tregafa & afsrareer 9 oY wATE A7
sreare §, & ggET s @
ety ¥ g abnmaw ¥ &€
graret & s fear &1 wmar
&, ATENETIAEAT, ATMTHE ¥ FATH,
#3fgs qrae, T AT AvEl F I
Tregafa o & s wfiverqor & fFar
& | ¥few o 2o & aTwR M W
wady q¥ awear @ xg § T A
TEET | I qAT) A1 og qg T
= gRer & )

T AYAT FAAOT & HFAT W
%\ 80 wfama q@aT OF &@T AT T
fifawr 1 T AGAT AW &
HFATT AT A T T w1 fEw
iz qoia: &Y & o faamar €
o™ #ry 79l i g *1 anfaw g=fa
¥ aragz ot g fewaw arsfor doif &
15 %o wfaT AT TEQ A4 H 24
s wfy wdry & araet a7 Afaw
¢ | wfafeq oF ooy & 0 &7 @4 W
aror Syt # wer, A 1952 ® wwAT
80 wfaera df ag s o wraw £
Faeror ¥ oY AwY wRA fFr § IWE
ygETT B AT X AT FT 343
sfres sfasrg 15 & 24 T ®
et ax friT ¥ ag AT WY
s afdfeafa &1

wegafa & o arfas sfa w1
fastrqor frar & 99& snor o ¥ A
afaw feafs faeger smr @1 @0
T T ¥ Tt W Y
eafa & sqd afwareor & & 7,
¥or 2 9%, 7Y A & gETAy Faw AN
asftn amedt & afg gf ¢ W
1,393 v w7 Y gfg x=n &
¥fier sgrae w4 o Fone s
§ oy wgw g § e ag oY ag
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[ Faur wfew]
I Ty @ uH, o yfedw W
o wagz &, e Fww oamw fr
HIETaE, ITHT TTET qGr A E

Ffmd awen TQord Y 2
FTiq® aral & qm wwar € 5 qw A
Qo ¥ wear § oy qfg @ @
g ¥ N T ¥w o e
Iay Afqge "o F1 FB Deme
faer & | a9 &Y 98 @ For A@v R
wzg #Y qudfgmr ww oqar 2
ST WTIT T UF HIAIAIET T
w ¢ ufET s v Y gwmmr &
TR g = N IR A sEm E
e afe @i &1 e Y now
Fw ¥ AT gam & fF FEEE arfaw
TG § 49T T F TN A FEAr 77
L4 AT| 18 TATX AT agy
T wErae F O ¥ omErTw §
TISATL TATT FT A1 F1 F&qT Ag1
AT W 11961 F vF zarw F fanm
gy A qv 3 et 9 FfEA
1967 Hag eear ag %% 4 HaE ¥y
fatrear: fafirs sz & adeensd #t
ver wfuw g€ &1 9 gwemr A
wgd # @ A gt # i gfafua
IFT A dEmr aw @ g wfrE e
Iq8 sfus fasr st sfeat #
arfes Aaa afg 2 1961-66 & =
21 afqma 6 St 1966-67 # @@ F%
18 sfowa & w1 1961 ¥ il
aeTw wT A dfew AT g2 qmw
sifedl &Y q=yT 50,984 @t = fw
1967 ¥ g wear 97,775 @ wE | =
FgATT amar mar § fE =Yer o adffg
YT T Aty F FwTA AT ogEAT H
s i afg gnfr

e gare yfedm wegd w1
TR e ¥ AT} wugd TE
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faert & 1 oy 2o ¥fagr wogd o
A & | HEg 7 yEarE A9 fEar o fw
greer § yfudw aar @fage wagd
T AW ITAeY FTAAT I K
3¢ Jaw %A 374 faor @ 1 9Ty
I9 A B e T e g 9y
wWirege i fear mr oar f& o*=
¥R §zT wWF A W SWH &\
arfs gst feafa gure amr a1 =% )
F s o wE oy T
gom | fafmw s &t @ Iw
g afwn, s @w ww Aegd
T famr @1 St @EE § ggi ™
dre e fafaaw ¥ 1 v gord
gfaeT aagd & faw Az awe fafmw
5 ot T8 faeret &0

16.30 hrs.

T FEAI A FT AT F
Fa Har i agamgnar i zam
fafanw &%t g4 o @ra W WA
¥ ¥ A § g @A FATdr @
afe carfmr Fftam ot AT & o
FYE ot GYeAT 7B T

™ oaT  d FEvr &
aIE@r JUEY 9FT W g1 # @
femral &Y am@ FgAr  AmRAr g
gre frar 4T FqT % T A
it w0 AG & 1 Ffa T S wEeew
a7 & 99 g fram afew &) @
AT & Wi oY TEAHE FT FHE AT
& gad AT g WAt & A AEr
#r T AT 3T afEA 9y e
afgd @Y & | T@ TOF ¥ AW AT A
sar & foad dreges Freew, Geges
Zreew, d%a¥ womdw, AfMET AT,
gr fifam st yfwdm woge wifs
afew arzrg § & 39 afaw feafa
aga @ @ata 7 WA ¢ gl
o % GTHA gy T gwEET T AT
qHET g |
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# qg ava www gear g e ol
T FrErr AT 7 30-40 FAT AT E
Faar TR F g AT wfew § Ffw
% T W g ¥ ok agag
%t A gt wwE § I
TPRTF [T FT A5 &1 I
FHT ot fF Frer & Gfaw & ey
§ da1 91 FAA Ao e § ag v
g

“It was one of the obligations of Go-

vernment to make available to every

citizen basic quantities of food at
reasonable rates, that making it

available all over the country was a
fundamental national obligation.”

ag ATAT AT 97 HEG F OF
ST qIfR FTE gEA ag FaT e
a1 | & argar g fr ag st O e
MAT F ZT F F A7 FTAFH I3
srfgm a1 ag W1 s A% A v
a7 3 fqaar sest avAT Arfzm ar
ITAT wewr Ag aAvar AT gEifen
gaa T o far &0

770 vF Far § 350 = vy 71
gamr ATE E 1 Ffg & Aifq & are
¥ Trezafa ¥ sow afiomen § geem
frar g dfFA ox T & 9 ok
TJgemT AEAT g WX agag g &
Tregafa & sg #r a7 F w9 Ao
% foam #1 3orm fEm & SASY qmaEw
qg ATA TEF WIRU H YT T 1 63-64
T 64-65 § Toggfa ¥ o sfiramgo
faar #R ou% g SR o &
afax & g1 ar fF oge agw faw
T §i1os ae & ag
FAL AT IegiA A1 T A AT AT
FT IN@ FET 97 I wgr 41 fE
wiv gy wfew ywiiw famit v3-
gew AfeT g o g e o fawr
w1 3% ok fors i 81 wfe s o

FEFT A9 a9 &, ¥fY w7 sfa o
N FEHT § AN qar wwar § R oag
s F & A Y o W @ ok
forerdy fremsr %t g9 WA @ O+t A
¥ T ag A oA g &

gaa gEe fors fer Ifaa geal
#1| ¥oq qfg & are § wad f Fae
ot 7 a1 f5 gew g @ & ) afe
g fragi v ag RE 7 g
Famt & afi g @ ¢ afer =
wfy ®wal & ger a7 @ &1 & oY
dzrare for o< AT o sifae
& 9g W AT FT TAA & A AW ®
oeq TE 73 § e e wr 9w
A= ¥ M geq A7 Tifg IEw AR
¥ HaT Y qATH JOT AT IE qTH F
@R & X § agwmEar @
frami & @ & e AR g
s | & g9 wraew ¥ qgr 9¥ ww@en
T wrgar g fF R of dm S AT
¥ art § st gar ¢ ag fewml
T IFFY 9T F If9T g A ¥ gawr
¥ | 99 O TH W F QAT & IJeATEHi
arafy feaml 1 979 Suw & Ifem
Teg w8 fa¥ aman aw a% 9 dw e
Wt caraerEY  AEY gFIT ) 2w Wy @
wear A & fam ame w8 femel W
IAHY I99 ¥ IfFT gy WX ¥ A%
arfue Feares F47 & fam IawY S
T q¥ T AfET AFEE & A wE
qrar & & ag am@ maiT A w3
W Kamar g fe o & ag,
wraq ¥ fau 38 sfea qev faga e
gafem A qomm e g fF 3w =
% I0 Ju ¢ famwr fe dwenw
u vy § foed fe fag arfesy &
wreY T A1 AvE) Aogd W war
aran ¢ & fear A o worw et &
Iq IeqMET AT W7 GO A W
fafrrw srew Froo MY 8 7 o o
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[ sfr Fmrr arfest ]
sqE wt fod oF fafmrs |ae st
wga § 7g el Sr gy &
& gz argm ¢ o o@ aw www &
a1t # oy fafaaw /92 sew aw A
O aw aF feew ger Snar @
TW a<g wUSi wWa § feam ga awar
¢ wifs feam & fag wuta & ae &
fafros aar wrew foem @@l & T
g1 ag uw gaEr Fror g Forad Fror
qg GuET 959 Afed g @Wr |

Trezafa & sraq s & A
oF e formsr g v fFar 99
FgR 3@ gen 1 IE Fer f5 Ffw
FT JOEA qTT § Ag GHEAT | g
mr fE fEaet # s dr A g
frat gl fiwa e S5
AT FHEAT &Y TE | FF FATA IeqTIA
FTar ¢ a9 feaei £ At o #
Frag W & art # marde ¥ avm
grar dmr @ ardr g A fAza i fw
W a0F Y O gF T FT A G
¢ a8 |Ta § 3T T & /Y F1 FeqraA
TEF =R

wYeE AT WEFEw wufq e A
W 39w #r wEw feew s & & IR
Tt & weewfa 7 way fv feew &= o
STEq I7¢ &1 T 4 9H9 AveY AEr &
At &€ faed a1 Al Jrew 9 &
wE 3 1 Afww & wfe F a ¥ oF gaw
geAT =rear g 6 wus w1 A S A
T8 I foe™ a1 |} SA O e
WA IEr Nqg @ g 7 wwfEw
Twafa ot @t wvgd & 5 17 qrer A
IR R T drafrand TR E
Awy FH A g K g &
HTHT HIHTL F ATEAT F% 1 fin ag
YT ATF NTRA F A FHW Y wW
AT TF TIOAT AATCHL | F9 § w4
THWT T M v fie A, wmaw e

FEBRUARY 24, 1969 President’s Address (M) 300

Frg d2T FA ¥ I WT AT S
9 ¥ g 7@ ¥ R o ar
AT AT § IEE qaviaw g fawmr
FI ITRT ITX 1 SqrEF fAer =AfET
% garfaw @ o< fomm &1 Sfaa
weq 7t faea & o) foee gw ol qag
Tt g7 amE qaa 6w Fee 9T
STEFIT  IA%T g gEAT & o7 fEar
T g I ITFT FAA L @ & | Wien
T ATFE SYEFAH &7 9o AT AT
IH AT AT qg 0F IR AT E |

1 & AT H AT §9 S @R
fe oF a1q fossr 20 T & FeedT
¥ At WY & 7 A7 & 3rd miEee |
garag g f&grd mitwe=e w1 &t
TrEF fea mar g ot g -
FAFT 9T ga yeo faar mr g AT
qTR FIAT AT FY o forE @ faed
zq & ¥ 9g FEr T4 £

“We have over the years neglected
dry agriculture and concentrated
attention on irrigated agriculture. We
have built up structures—co-operative
and other—that easily profit the
substantial and the middling culti-
vator. But they do not look into the
problem of the small farms and the
landless labour,"

W9 qF Tg U UHE IeqTAA  AG)
qIAT TG aF HAT FT Ieqred WEr
a0 § A @m @R zafau w9
ardaT & fF g %) ag Faw fafaa
At Fak {7 19 FF 37w
& art ¥ ot | =rfEe

FOTE AT amar § 7@
feramt o faorelt w7 & ) onfec & fr
fasret s foamd aga w0 A9 &
 g97 vl fafae agt w76
¢ afew & 378 qom srgm fe e
qEY A ST a7 AT 3T WY 379 w7
s & 3wk e gk § o awEed
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gE X ? & TR LA § FFAT ATEAT
g & faorelt oz famrd &1 ot Somw
#fg & fad a1, 38 ¥ w¥t &Y ok &,
Tg T F g T & 1 iy sy
¥ aq H, g7 AW H1 AT T4T 9T,
oF o rat § e & | ofew ged
Tz FA g A 7 oo wgy § fFowaR
TiE M TG T EwT & 5 T aw
70 AT AT FY fawelt W &1 oW
TFET T & | AT FEA 1 7AGT TE &
f& treae & fog fawet s gt
37 &1 N Y ST T G o,
a7 T4 QI AR H7 AHS £

IAT AT WE QY FT TAIT AT
2@ M A oA wfeeaew € fome
qF YAUFATAF FfEe § | ST dar-
a1 agd A § A1 foqer A vy B
I FH IR AT | ST A
wadmAam ) gwmag dfe
o1 B2 e &, s soETafaE i
wrfey | At Ffaem oo are & /1
T £ | 9 g1 e #Y derare grer
#r 73 § a7 g Arr A § v e
97 TAFH  EF A a arfed | &
[T g fF 99 o9 & g feme @
9 ITTEA A AE T AT IH 9T
WEN A AT g o | &
qe =rgar ¢ f5 o Sier fema &,
A ST FET & AR IETEE
qrar &, 99% fod o Fav fear & 7
JEEI T oY ATR FA T A FAH
g 9% A F ay oA A=y ?
aw @ far wfrem w1 w1 fadh
Zfer o & | SEET ATT ATH AT
30 srfirerer &by wgdd & wA &, A Ay
A FEARX §, F ¥ g wEETY
frad Trew wowRT § ST wEE
FAT & | 9 g 7% 70 s wow

A & for 3o A AT T W
s # w5 s syt A faar
& | ATUTHTTT W A WA & qG wAT
ft 9% " A amar | geter &
FgaT gaT g f A wfamm w1
To far & 97 &l & wfy ) e,
vy, g afy aragw arafaat sfea
T 9% T FAT A w1
s g Tifed |

¥ qawmr wgar § fv s cifa
Fre gdr @ g S ¥
FTar g | ®rE s gfeer 2w wEw
g & Y & ' frm wmar #
T WET FY T AN FT AATA @
e F ST & AW A ferar o,
affa s i § €0 @ g, o o
I Ffgeqe fom o § | gt aw
wgaré WA #1 waw &, forw 80 whrea
FAar #¥ WfaE TFT 40 o ¥ ww
¢, g% fog wré sgmd wor A &

7Y £gA *7 qowq g § s oY
quadfa Froar § #fe & faww 97
fall o B3 wrawwa § o oAy A
X &7 qeft, 7Ex, gEET & faAfo 8y
wEeql, H¥®I H gETT,  aqere
#1 qegr, oy framY #1 wfe s
¥ Are, 59w @Al & fad afs ew
T W A b et 4w 8,
ag ¥ T & a9l &) QO w0 |
wfier ag It aa §Y "k ox i
=t wfamt & & JrEd

SHRI HEM BARUA (Mangaldai): 1
have gone through the President’s Address
to the joint session of Parliament with
due care and caution and I find that it
is only a haphazard ritual and a routine
affair. It gives only the most uninspiring
catalogue of the so-colled achievements
of the Government. I do not understand
why there should be a ritual like this
President addressing the Parliament
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or the State Governors addressing the
State legislatures. This has become a
ritual and we have maintained this ritual
because tradition sanctifies it.

Possibly, the British monarch addresses
Parliament, and therefor we in India
follow the same pattern: that the Presi-
dent should address the Parliament or the
State Governors should address the State
Assemblies. But less and less atten-
tion is being paid to these Addresses.
And there is trouble also over the Address:
Therefore, my suggestion is that parti-
cular provision in the Constitution I know
you are opening the pages of the
Constitution. ..

MR. CHAIRMAN: Because that is the
provision,

SHRI HEM BARUA.:...that particular
provision in the Constitution that enables
the President to address Parliament or the
State Governor to address the State
Legislature should be amended and this
provision should be eliminated from the
Constitution altogether.

Sir, when you go into this Address
given by the President to Parliament, you
do not find any enunciation of the policy
that the Government proposc to pursue.
Only itis a dry catalogue of events.
Nothing more than that. Intellectually
it is steribe; spirtually it is inept, and
from the point of view of quality it is
insipid. Why are you putting things like
that. Do not the President or the State
Governors have any other responsibility
towards society 7 They have many more
things to do except addressing the Parlia-
ment or the State Legislatures.

‘There is a passing reference in the
President’s Address to improvement in
agriculture, and agricultural production.
But what percentage of this improvement
is due to the governmental effort and what
percentage is due to the bounty of Nature 7
The Address is ominously silent about
that. We are interested in knowing the
percentage of improvement due to the
governmental efforts. But it does not
give us any idea about that. We forget
the fact, and the Address also forgets the

FEBRUARY 24, 1969 President's Address (M) 304

fact that only last year there was a
massive drought in this country and a
massive flood also that devastated our
cultivation and agricultural production in
Assam, What have you done 7 In Assam,
floods are an annual visitation; they
destroy not only human population, but
also cattle population and agricultural
production. The monsoon batters the
lands, and the riverss well, and the
swollen rivers flow across the banks
into the paddy land and destroy
the crops. This is an annual feature,
but what has been done by this Govern-
ment to checkmate the menace of floods
in the State of Assam ? Mothing has been
done.

May I tell you that Assam is onc of
the most neglected States of India ? There
is no doubt about it; and then, Assam
produces crude oil, tea, jute and all these
commodities, but Assam only gels a
neglected attitude from this Government.
That is what is happening. May 1 tell
you, if things are allowed to pass like this,
India will have to lose Assam onc day.
This is an ominous warning, and 1 am
sorry to give this warning. But, at the
same time, the facts warrant such a
conclusion.

There is always an attitude of negligence
towards Assam. For a river-bridge, you
have to agitate; for an oil refinery, you
have to agitate; for her due share in the
finances, you have to agitate. Assam is
neglected like this always, and 1 do not
understand why it is neglected. There is
nothing, no reference to the State of
Assam in the President’s Address. Assam
has been reduced to the position of a
guinea-pig in the laboratory of the Unlon
Government where the Union Government
have all sorts of stupid experiments.
(Interruption). That is what the Central
Government is doing. Assam has been
reduced to the position of a guinea-pig
in their laboratory. (/mierruption) 1 say
that Assam will go out of the Indian
Union if things continue like this. I am
sorry to say like this. But if things are
allowed to pass like this, India will have
to lose Assam one day and it will be a
very sad and a tragic day.
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There is no mention in this Address of
the tottering condition of our economy.
The Economic Survey is a pointer to the
fact that Indian economy is in the
doldrums. There is no doubt about
it. What measures are taken to improve
the economic condition of India? There
is nothing, no indication, of policy or
measures in that direction in the Presi-
dent’s Address. There is nothing of the
kind in the President's Address. The
President’s Address does not throw any
light on these particular facts. But, at
the same time, what happens ?

There is a passing reference to the
violent activities in the country. It is
almost like an obituary reference we
make on the floor of the House 1o
unknown persons who have died. Have
we tried to examine the genesis of these
violent activities and find out the reasons ?
We find that Harijans have been massacred
in dilferent parts of India, There is
only one reply to that, The caste Hindus
of India are suffering from a psychology
ol arrogance. They think free India
belongs to them and not to anybody
clse. That is why this newly won freedom
has given them arrogance and they
massacre the Harijans. We have never
tried to analyse these facts.

The basic causes for tihese things are

economic inequality, regional imbalance
in industrial development, etc. There is
no attempt to remove them. There is

no mention of these basic causes in the
Address at all. 1 do not understand what
for we should have a President’s Address
if there is no mention of these things.
There is regional imbalance and at the
same time, the problem of unemployment
has got intensified. During these 20
years, the figure of unemployed has gone
to 58.2 per cent. That is why our young
people are restless and they shout in the
university convocation “We do not want
paper degreecs; we want jobs™, becausc
they are worried about their future. That
is the pattern in our society and nothing
has been done to remove these causes.

We condemn in the most ruthless
terms the violent activities of Shiv Sena in
Bombay and Lachit Sena in Assam. But

the fact remains that these organisations
have pinpointed the atteation of Govern-
ment to certain relevant basic facts of
negligence, indifference, delay and the
problem of unemployment. The Home
Minister said, it is easy to condemn the
Mizo hostiles sitting in this secluded
place. 1 do not know whether he propo-
ses to hold a session in Mizo Hills. It
is easy to condemn these violent activities
sitting in the secluded corner of this
chamber. At the same time, why don’t
you probe into the causes of the unrest
and remove them ? The President of the
Congress Party, Mr. Nijalingappa, has
made a very useful suggestion. He has
demanded a judicial enquiry into the
activities of Shiv Sena in Bombay. We
should all support this demand.

Coming to international problems
confronting us today, the Prime Minister
goes about saying, we want to enter into
a dialogue with China over the Indian
territories forcibly occupied by China,
On the other hand, the Deputy Prime

Minister goes about saying, we will
recover the territories under forcible
occupation of China by force. Which

posture is correct—the posture of the
Prime Minister or that of the Deputy
Prime Minister ? There is contradiction
between them. What are we to believe 7
Are we going to recover these territories
in pursuance of the unanimous resolution
adopted by this House by force of arms
or are we going to have a dialogue, as
the Prime Minister suggests ? The dialogue
must also have a basis and formula.
There are people in India who suggest
that we should try to solve the problem
peacefully by entering into a dialogue.
But everybody is afraid of suggesting the
basis of the dialogue. We had a
dialogue with China even in Rangoon
where our officials met their Chinese
counterparts and produced a voluminous
report justifying the cause of India with
the help of maps, chartis and other
documents. I put a question to Pandit
Jawaharlal MNehru whether China was
going to accept this report or not. He
said, let us hope and trust that there will
be a change of heart so far as China is
concerned. There has been no change
of heart.
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There was a talk about dialogue with
China in season and out of season. The
very fact that our officers had a dialogue
at Rangoon and they produced a very
voluminous report which was rejected by
Pakistan shows that it is not right to have
it. Now the danger to India is intensi-
fying. It is getting more and more
intensified. I do not say so because of
thermo-nuclear power but because of
portentious  developments in Pakistan.
General Ayub has expressed his desire
to step down from his gaddi and Bhutto
might come and occupy that gaddi. He
is known for his prejudices against India.
1t was this man who said that they will
fight for a thousand years—that man is
not going to live for a thousand years—
in order to recover Kashmir. He would
try to persuade China to attack India
again. Therefore, the portentious deve-
lopments in Pakistan are too portentious
for us because if in place of Ayub Bhutto
comes then the danger to India from
Pakistan gets more and more intensified.
I know there is nobody in Pakistan who
is pro-India and the surest way to
destroy the image of a Pakistani leader
is to say that he is pro-India. At once
his image in his country gets liquidated,
gets destroyed. I do not want to do that.

The fact remains that the unemploy-
ment problem is getting more and more
intensified in this country and our enemies,
China and Pakistan are aiding some of
these hostiles in this country with arms
and ammunitions.

AN HON.
preparations ?

MEMBER : You want war

SHRI HEM BARUA : 1 said that the
Prime Minister's suggestion of dialogues
weakens our defence and our will to
resist. At the same time, Pakistan and
China are having their agents working in
a subtle way in this country. How could
there be a furwah from Pakistan during
the mid-term elections asking the people of
India to vote for certain people ? We have
to accept Pakistan as a foreign country.
We have to accept China asa foreign
country. There is nothing communal
about that.
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What is destroying the basic fabric of
India today is this communal idea. This
idea should be given a decent burial.
Those people who think Pakistan is their
country must also understand that
Pakistan is not their country, India is
their country and their basic loyalty
should be to India to whatever religion a
man or woman may belong.

The young people in this country are
becoming restless only because of unem-
ployment. We have neglected NEFA for
a long time. There is restlessness with
the result people from NEFA are being
taken by China for training. We pro-
mised panchayari raj, a democratic
organisation, to the people of NEFA.
The President made a Proclamation to
that effect as far back as in 1967. But
nothing has been done about this.

We have neglected different paris of
the country and there we invite all this
trouble. When trouble comes we try
to control it. It is not correct. That
should not be the aim of the President's
Address or the aim of the Government.
I want to conclude by saying that the
President’s Address to Parliament is an
exercise in futility which involves a lot
of wastage of time, money and energy
and, therefore, the Constitution should
be amended to the effect that this provi-
sion that entitles the President to address
Parliament and the State Governors to
address the State Assemblies should be
amended and should be completely done
away with,

DR, MAHADEVA PRASAD (Maha-
rajganj) : Sir, 1 rise to support the
motion moved by my colleague Shrimati
Sushila Rohatgi. Many of our hon.
friends from the Opposition benches
complained of shortcomings in the
President’s Address. Let me tell them
that the President’s Address is not a
catalogue of events of history. It is
surely not an annual report.

The President himself has said in his
Address that it is “a realistic appraisal
of the year under review and to delineate
the broad features of Government’s
policies and purposes in the coming year".
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The last two years were really worse
periods of economic sct-back, not only
because of floods and drought but also
certainly because of gheraos and bandhs
for which our friends sitting opposite are
to be given the credit. Because of the
courage, fortitude and wisdom of our
people, our country has not only come
out of this but has moved on the road to
economic recovery.

Shri Gopalan talked this morning of
the futility of our plans. I would like to
tell him that our planning is not on the
Chinese lines, where they regiment and
compel people to move in a certain direc-
tion over a certain period of time. We
believe in democratic planning. We move
the people not by compulsion but by
persuasion and we expect them to parti-
cipate in planning freely and voluntarily.

To quote one line from the Address of
the President : *“The milestones passed on
the road to our economic recovery can
be easily identified.”” Can anyone deny
that there has been an upward trend in
our agriculture ? Is it nota fact that
the prices have relatively stabilised ? Has
not our balance of payments position
improved ? Could anyone say that the
process of recovery in our industry has
not begun ? 1 will here point out the
agricultural production, which is the base
of all cconomic development in our
country.

I quite understand that Shri Bal Raj
Madhok of the Jan Sangh could not give
due credit to Gowvernmental efforts in
raising food production in the country.
But I was at a loss when I heard my hon.
friend, Shri Hemn Barua, saying that he
could not appreciate the governmental
efforts in raising food production in the
country. We know that in our State of
Uttar Pradesh, when the SVD government
was ruling the State, even though Shri
Bal Raj Madhok's party men had a
greater share in that government, his
partymen in the State Government did
not carc to help the farmers. So far
as our experience goes, not only did they
not help the farmers but they put positive
hindrances in their way. They discou-
raged the farmers, particularly small
farmers, orjm making their contribution

in raising food production in the country.

Do you know what they did 7 As we
all know, the main problem of our agri-
culture is that of irrigation. A State is
expected to increase the irrigational
facilities in its territory on its own as far as
it can and otherwise also help the farmers
by giving them grants, subsidy and loans
and by extending electrical and other
facilities, Under the Congress regime in
Uttar Pradesh, if a farmer constructed a
masonry well the government gave him 25
per cent subsidy, if he bore a private
tube well he would have free electric
connection up 1o a distance of four fur-
longs and if he had a pumping set worth
Rs. 5,000 he would be given a subsidy
of Rs. 2,500. All these facilities were
stopped when Shri Tambeshwar Prasad
of Jan Sangh became the Irrigation and
Power Minister of Uttar Pradesh. In
the mid-term clections the Jan Sangh
leaders went round promising that if they
arc voted back to power, il they are
returned, they would provide them water
to every field and work to every man :
"ET T T AR gT AT % qrh”
But the people did not believe their tall
promises and cut them to size.

Itisa fact that good rainfall always
helps food production in our country.
But it is unfair 1o minimise the contri-
bution of the new strategy sponsored by
the government. The increase in food
production is due to the new strategy
which includes use of high-yielding vari-
eties of seeds, introduction of double and
multiple cropping, extension of irrigational
facilities and, above all, the price policy
and the like measures adopted by the
Government.

May I enumerate a few of them 7 In
1967-68 it was possible to raise the area
under high-yielding varicties of seeds to
6.03 million hectares and the target for
1968-69 is B.5 hectares. Introduction of
multiple cropping was attempted on 3
million hectares in 1967-68 and the target
for 1968-69 is 6.1 million hectares. The
programme of minor irrigation has been
making steady progress since 1960-61 but
has recently gained substantial momentum.
Between 1960-61 and 1966-67, 754,000
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pump sets were installed, 98,000 private
tube wells and filter points and 3,000 State
tube wells were constructed. In 1967-68
alone, 2,48,000 pump sets were installed,
48,000 private tubewells and filter points
and 100 State tube wells were constructed.
In addition, 19,700 masonry wells were
sunk. The additional area brought under
minor irrigation in 1967-68 amounted to
1.38 million hectares. This benefit is to be
extended to another 1.5 million hectares
in 1968-69. Similarly, the pace of
consumption of fertilisers was notably
changed. It has increased from 13,82,000
tonnes of nutrients to 20,63,000 tonnes of
nutrients in 1967-68 and the [1968-69
target is of 28 lakh tonnes of nutrients.

Therefore you will certainly agree when
1 say that the efforts of Government must
be given due credit for the increase in
food production of the country. This,
combined with the hard labour of the
people, bore fruit. But in this connection 1
must say that the steps taken by the
Government for having increased produc-
tion have not succeeded in achieving the
social and economic objectives laid down
in the Five Year Plans. We have largely
depended on progressive,  well-to-do
cultivators for implementing the high-
yielding variety programme. From a recent
study in Saharanpur it is proved that
cultivators  having holding up to §
acres participating in the high-vielding
programme  were only two whereas
those having holding above 25 acres
were 13, At Amritsar  this figure
was | and 26. The progressive cultivators
really represent the upper strata of the
rural society. While a socialistic pattern
of society is said to be our goal,
we are doing things which defeat
the very purpose of a socialistic pattern.
Government resources are being diverted
for strengthening the financial position of
the rich farmers in our country. This
will only widen the income disparities.
Therefore while implementing the new
agricultural strategy, we should not lose
sight of the human aspect of the problem
and its related distribution aspect.

Nearly 70 per cent of the population
is dependent upon agriculture and most of

FEBRUARY 24, 1969 President’s Address (M) 312

them are small agriculturists. There is no
immediate prospect of transferring this
large segment of our people to other eono-
mic activities, The responsibility of provi-
ding livelihood to this great bulk of our
population will continue to be on agri-
culture. This is a hard fact. Any agri-
cultural strategy, whether it is new or old,
which does not aim at improving the lot
of small cultivators will ultimately lead us
nowhere. Even the aim of achieving
surplus food production cannot be realised
which is so necessary for our economic
growth, unless production not only per
acre but also per capita is increased. The
All India Rural Credit Survey Report
rightly remarks—I1 quote :—

“Agricultural production in India de-
pends upon millions of small far-
mers. It is their hard work and
efficiency which will ultimately raise
agricultural output. For want of
funds, many of them are.wnable to
use improved seeds and manures or
to introduce new techniques. Some
of them cannot even keep wells and
tanks in good repair.”

The Reserve Bank survey of co-opera-
tive credit has shown that only the top
28 per cent of the rural households drew
more than 74 per cent of such credit. 1
know that it was felt that instead of
spreading developmental efforts and resour-
ces throughout the country, the concentra-
tion be made in men and material and also
in area. The immediate goal was to achieve
rapid increase in agricultural production.
But now the time has come that care
should be taken not to widen the disparity
between big and small cultivators.

The President has referred to the finali-
sing of the Fourth Plan by the Planning
Commission. He has rightly observed
that our Plans would only be indicative
of the future without any attempt to shape
the future to suit our needs and aspira-
tions unless they embodied our national
will and determination to progressively
bridge the gap between the needs and the
resources in sight. We are glad to know
from him that the government is
determined to make every effort to
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mobilise our own resources of savings,
enterprise and managerial ability, But I
hope our Planners would have given the
desired direction to our planning which,
to quote from the Second Five Year Plan
was :

“to plan the alignment of productive
resources and of class relationships
as to combine development with
reduction in economic and social
inequality: the process of develop-
ment has to be socialised. The
process of reducing inequalities is
two-fold one, It must raise incomes
at the lowest levels and it must
simultaneously reduce incomes at the
top. The former is basically the
more imporiant aspect.”

The Mahalanobis Committee Report
about the distribution of incomes had
thrown light on the undesirable state of
affairs before 1960. The fact disclosed
by the Monopolies Commission Report is a
refutation of our socialistic pattern. An All
India Consumer Expenditure Survey by
the National Council of Applied Economic
Rescarch, New Delhi published recently
has revecaled that the bottom 20 per cent of
households in the developmental areas,
share about six per cent of aggregate in-
come of these areas. At the same time, the
top 20 per cent of the households in these
areas claims as much as 54 per cent of the
aggregate income. The percentage of aggre-
gate income shared by the bottom 20 per
cent and the top 20 per cent in the under-
developmental areas are 7 and 46 respecti-
vely. The percentage, besides, indicating
the concentration of incomes in the hands
of a few people in both the areas help to
illuminate the fact that the inequalities of
income in the developmental arecas is more
pronounced as compared to the non-
developmental areas.

The President has reminded us of the
Government’s consciousness of the pro-
blems of integrated economic development
in the country requiring political stability,
The economic activities can only go on
when we have a stable Government. The
mid-term elections are over and we hope,
in all these four States, a stable Govern-
ment will be formed. But the formation

of Government is not enough unless these
Governments move their States in at least
economic sphere an inch forward. So
far, our experience upto now goes that
non-Congress Governments have failed in
moving their states in the economic sphere
even an inch forward.

The President has, rightly, expressed his
concern about some disquieting reports of
a certain party or groups who did not
allow the people to exercise their fran-
chise. 1 hope, the Government will take
necessary action. Here, I demand, through
you, Sir, that what has happened in
western districts of U. P. requires a Com-
mission to go into all these details and
report.

There is one more disquieting feature,
a report from my constituency, that during
the elections, a party or a group which
is not known distributed a pamphlet in
which they asked people to boycott elec-
tions and provoked people for armed re-
volution. T think, the Government
should take due notice of this and put
these miscreants indulging in nefarious
activities to book.

Lastly, I am glad that the President has,
very rightly, reminded us of the year of
Gandhiji's birth centenary.

1 am grateful to the President for its
mention in his Address. Gandhiji's Birth
Centenary is being celebrated not only
in our country but in the other countries as
well. But T wonder whether Ganhiji would
have liked the manner in which we are
celebrating his Centenary. When alive,
he liked his birthday to be known as
‘Charkha Jayanti’. Charkha symbolises
a particular type of economic constitution
and he himself has graphically described
it. He said as early as 1928 :

“According to me, the economic
constitution of India and, for that
matter, of the world should be such
that no one under it should suffer
from want of food and clothing.
In other words, everybody should be
able to get sufficient work to enable
him to make both the ends meet.
And this ideal can be universally
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realised only if the means of produc-
tion of the elementary necessaries
of life remain in the control of the
masses.”

It would not be an exaggeration to
say that Gandhiji was a more radical
revolutionary than anybody may claim
for. He seeks to combine Lincoln's
love of liberty with Marx’s passion for
equality. Hence, the befitting manner in
which the Birth Centenary of Gandhiji
is to be celebrated is to pursue an effective
non-violent strategy for establishing in
India a fraternity that will embrace both
liberty and equality. Towards this end,
I would like to suggest two programmes
for the year. Firstly, the Fourth Five
Year Plan should be an Antyodaya Plan
aiming at the amelioration of the lot of
the 20 per cent people at the bottom who
have not been benefited by the Plans
which have been based on the theory of
percolation.  Secondly, for initiating the
economic revolution, his theory of Trust-
eeship be put into practice in a
.practical manner. | have to add a
few words in explaining the theory
of Trusteeship of Gandhiji. Trustee-
ship is not a call to the conscience
of businessmen and capitalists, 1t can
never control their power to act irres-
ponsibly. ‘Power which is open to abuse
must be controlled by power and not
by conscience' as Mr. Paul Hayne has
observed. Anybody who may care to
study Gandhiji seriously can find clear and
powerful sanctions for its implemen-
tation. Mr. Proudhon, the French
philosopher said : *All property is theft'.
Gandhiji on the other hand said :
‘All  property is trust'. Both of
them meant, however, the same
thing. When Gandhiji asked any group
or class to behave like trustees, he implied
that they were behaving like thieves.
They were thus served a notice to
surrender their properties and power and
share them with those whom they have
been exploiting or dominating. “If the
owning cass does not accept trusteeship
voluntarily,’ said Gandhi, *.-.its conversion
must come under the pressure of public
opinion.’
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This is exemplified when he did not
hesitate to ask the Rajpramukhs to
accede to, and integrate with, the Indian
Union.

Gandhiji anticipated the mood of the
people at the dawn of Independence and,
therefore, approved of a formula of
trusteeship which was published in Harijan
on the 26th October, 1952 in which the
legislative regulation of ownership and
use of wealth was not excluded. 1 am
unable to go into the details for want
of time. Gandhiji sent this formula to the
Indian capitalists through Shri G. D.
Birla. Shri Birla had accepted the prin-
ciple of trusteeship as far back as 1929.
But when Gandhiji came to brasstacks,
the formula was kept in cold storage, No
further communication from Shri Birla
followed and Shri Pyare Lal, Gandhiji's
Secretary, bears testimony to it in his
book, Lasr phase.

Gandhiji was assassinated before he
could pursue the matter any further. It
is now more than twenty years since
Gandhiji served notice on Indian capital-
ists through Shri Birla to quit privileges.
They have shown no signs of a change
of heart. On the other hand, they are
entrenching themselves into positions of
vantage with the help of foreign capital
for more ruthless exploitation of the
people. May the people of India expect
that the persons at the helm of affairs
in the country and eager to celebrate the
Birth Centenary and those who claim to
follow Gandhiji should devise an effective
measure so that these recalcitrant trustees
are obliged to fulfil their obligation 7 May
I say that, without this measure, itis not
possible to build up the India of Gandhiji's
dreams and it is meaningless to claim to
endeavour to wipe every tecar from every
eye as the President would have liked to
be done.

oft fae wo wwm (wnigT)
Jqreasy  wErEw, wegwfa off & &fe-
WA FY @A & qEAT AT HAN A€
ot g frmmrt &, ag og 6 w4
gheari, anfeafdl, sm-afrat aive
foo¥ a1 & Touw & fadr w1 @
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fas aff &1 W@ T Ay
T@Ew %1 afg foar sz @Y sme 3R
fe 7 frost il & smardy &=
fremaT F0=-507 80 sfrwa gt &
W afy seqHEE-yRiEAfEEt w
3% grg e fear sma, faae st
ft agg = &, @1 90 whya & afis
smaTdr & arfeny SR & Jeqr & foy
= afinman § w1 fow adf fear
mar ¢ 1 fegmm 21 a6t & @O
FENF amagm N ow AEg H IH
T Fr w9 aret g fr gfeam
forear s famm mar ar @Y 9% fedr
g as B feeft wid s o
e 7 afaem 2 faar @Y www H
T8 omn fR ozw ¥ e wfasr wa

FEET |

qga-fame #Y feafa B =iford
FaiFAm A geEad wawH
oza-faea &t ot gfeew  faeer
g, I A &k & g wyia &,
S 3R AW oET sfaur gr, forar @
d—afz gz & s & ¥T HAf &
THR HA@ AN R} e
IEE T A TA AT g —aiwer 21
I ¥ arz ft gw rmy & fF efcai
71 fa=r emar amar ¢ fow 2w A
90 st et T=aT= #Y foeaft 7,
& #Y faft s w5 &Y, e
#1 = faame &, ag 2w afz dov g
feag gfmar ¥ feftsft @& o
FrfdeT ¥ wer @ wwar - 4y
O 19T I g |

JUTEHE REIET, FATT T AV G347
a3 1 gUET AW &, I gard ast
% TATH A T TEATT FTO07 q¢ WY
g fe @i ot aga @ W
qg-foraa &, SRR A, A
o2t & &Y s avEt & wfws v ma,

forast weftom oy gorr f gy ow
T a5t aF gATw @ AT A §
g wArgfe dar @ af e NE g
g s gty, IM oA geg A
o 9w AW ¥ gfom W fawr
ST AT § @ 'k § A s fw
qg T 9 JI9T |

gorene wgrEw, ¥ fape & am
FgaT £ | 377 Toat ¥ o feafr ey
T ¥ | fom onfaal #Y smardy &t 3w
¥ 80-85 3z 90 wfawrar &, afy gowrd
Awfal ¥ S aiwd W A senr
arge ghm, fagre # 97 onfaat &1 0%
o wgeT Y §, o ot fer oror
TEY &, HA-AT WTAT UH-ATH HET G
21 1 for srrfaat & arars) &5 ¥ qiw
g Wi Asa & AWad, 4w ¥ 95 %
& & arfo wo ume Yt fawe
far—dwE & 953 § wHwd
forez Ay —adt & 1 Oav ATEE g
tfrfegmm & dw¥ 4 95 sefiral
F1 FoT 1 aTF forelt &7 & AH £

JqTEReT WEE, TR AWM A Aga
F ATy AT F § ) afz ey a-
g wage a1 fadl & w1 w7 = &
HFE AN A aAvowr ATHRW Erm
yfgwie &9 W T foat ®
t afew oAt foafy it wir
Jgi e g & pwTTEe-
rReETree (anfew i) @ar g,
TR ag N A S gar g,
ayifew sew % FMq-gTT  ATATTOE
g o T 1 gL agt w &
faarg & a7 sz & A O A A
i &, IEE FB qud o HEY Ay
§ o 39wy & ¥ fad o a<w T
W gl T A & A
TETATITE-CeaTaeTT i TAwT FTOr
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[+t faro wo HERT]

grar @t g ofa & S oofr
et w1 oA & far e
wEgdl # 1439 A gar wEEqr N
AT AT w7 AT FE-A 9w
fax 9t it ¥ R TmAEE
URECHTGERA §7 TH AW H TgaT a7 A%
arfad & &hr w-gA F@T AE an
gATL W ¥ wOSy A4 & Ay f
srewl At wer gfg gf 8, & Fom
aret ® wfa afg s g9 a1 dwe H
95 fgem wte®  sTywY gfem, fredy
anfe & o, enfgarer AT gEEET
fadar sl g@ & @ g 21 ag &
g WY FE & wEAH T AT &
fad &Y o fors Al &1 fegeam #1
aga a¥ ARIR FFEEIC H §, dEd
# fraq sudflg &3 8, IHFT IAT
T & fag faedt #1 fo% A &
IITEAY  WEEA, FH TH AT T agd
TR A gwEnR fF fegem
areafas &7 & g4 g g %, I9
a% fggeam ¥ Jd-aa F AT a7
TeHY Y H g WAT ATan @, A
W AT §, Aq % ag WG G AGY
gy s, fergea ®aw A€ gnm
T Trezafa & sfinmeor ¥ et aOw
wré T Ag R

g g f gt wfre &
A AT ¥ wEwT iR w)
TeAg AT HT A AT FE R, Iy
‘T@Wﬂ Wﬂm S'Tﬂ!fl’o AT
FHETHT Tigw afy afagm = A
¥ @y @ wfad) N aos wmA
# 7 fiar st | ST waT O o fe
fergeam & Jo-aE ® AW R TEA-
THM W WY W19 %< T §, AW
o fY, Afew 21 et & aw R
fodt w1 s xEd wow A E ) T
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a® 7@ ¥ I g T Tegafa & wreor
¥ oA®y gUac FAHT |

0 a1, INEq TEEA, Y grer
¥ gu qE A1 SR aiewr e
WA ITEAT § | 5F AT qAET F IES
% wra-strga & faem a1 @ 3 fawe
W ¥ SR FEr 9r fE A A
TetaqT HoEh, AfEd fage # 37 a
IATT FT A1 FIE AR T@T, WIAATT
T, T AT Y A FT g qT
@1, a1 I 39 AW ¥ @A g IF7
g o #m o@mew gnm o fymefen
afHaT 43 @Y 4, faasr a7 g,
ae fram @Y 4, UF-UF ARH 7
100-100 aTT Fre fargamar war | s
Y i FL A F g AT AWM TA
I FAE ...

»it orddie Fay (<= ): 100-100
T w7

ot faro wo wWaw ¢
150 aTT T |

160 £ T&

it ondte feg : fram et A ?

st fwe wo Hyw : fama w1 T
#F &, T =T @ ¢ et
arfeest 7 frama &1 #1 qag T8
%Y, famer feam & 7€, SE-wd At
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Tae ¥ g wgwr g, fage &
sreaT< ¥ WY T g qOw fAew

wWE .

T% WIAAT @O o Glo Al
A Y SaTET AT

&f\’ﬁo!om:mqﬂ‘ﬁ'c'ﬁ'
WrgaT g @ R i mud am g
A e # v & g g A
TEi ¥t am & s g @t @ e
ATEA, TATHe JPHIGATT 4 | T gATLY
qUETT a7l 41, wafs & geq @
723 e fafrees e 7 Aaw
ar o AfFT a7 F AHA |7, AT FH
o mHo HIT mHo dto F F@ T
FFgA Az w1 0F faafaar agr a2
fear s grform #ge & w@r fF ogw
AT HGZ FIT E 13T ag A &@m
T AT gAAATAT F1 AV ALY &
fam a1 & T3 A &Y AT g £
agi & fefigae afwfes z ofr sreor gore
#Téo Hio THo HIT UF AT FAHY &7
IEAZATT 41 AT uF wfF & 7,
AT #1 da49 a1 | FHfAT ITER AT
w5 Foar fs fedr aw & sEer
Forard | wefifere azi o2 feg gaermme &
& Gar #7 famr A oo o A% g
AT & aT@T a7 § fF g
#1 atee fur o TET & | TA¥E T A
TEFAE TR AR A @A A
# | zafean aw e  fw afx fegema
¥ qoTaA F ifaq vy @ Y g amai
FT A7 FAT EAT | UF AWG F qq §
FE § o7 a1 I0 q97 FAF A2
¥ 99 g &) IEd A fefegwe
fezfam sreaT @ w1 9mar a1 a7 17}
&5 w7 faey srgar qv foraw Zav a7
Sea faararar fs ag T @1
e 9t aw @ d@few g Afe
oo K7 qew fs I wATEl § o oy

T FY o TE {1 (we) o camw
ATt & oY At o fear mr ag
A FET ATTATEITE g ¥ of
A< ar | forg we fage & ¥
g & T o wE ¥ g g
g At frt w1 o W et
1 fF 3T B So 9 A @ FEN
& e # wyr A€ g ) fod g
% wfuw 78 @ 7@ A9 F KW FC
B | 9 A sawT wATy w feefeer
T |

yx & ATFY TG AATE EAT ArgAT
g f& g # femmwme & A X
gurfea fear v | g TEE fAQ 0F
FUET a7 FATA FT AT F | TG
srama® 7 & fF qreaAwd @ w
gerfaen & & fA & & gw A
TAEl F FETA FA FTAAA FL
arg IEE fAm gETR Te qorgE HEEAA
gl M AE | TEE T ZATL ST
F aTr A g1 W &1 wT T
AT & qATA ol 70 AT gErQ gy
@ # g% o A gA @wEr o
grit | andt ar g @ fagre H gT &
#fe 5 s & A go @ 700 av
7000 &= +ft g AFAE |

# T a9 7 FE FL UF A9 oA
H wgar agaT | @9 ded § fe e
T FfFeaT arET § afaw & afew
wifeerarrely gYar o @ & | I JIA
fera AqT 9T g e owf-
fefear g1 fmow tmr 2w g fow
9T g@ #E QAT g w1 anx §
Zax 2w forar & fe 99 & wenfaga #Y
firaret w5t & 1 ora s o fiewT ST
¥ qfraT Aq w1 fawior W § @
& s quT wEgT g fv oW W
JAT AN & AU, A K TR
froag mr o S § 7 & xw



323 President’s Address (M) FEBRUARY 24, 1969  President's Address (M) 324

[+ fao 5o www)
aa N T wgar fw gH gfeemT
¥q7 A Aifew a1 Ag T TifEw |
AT dag A s IR g &
7 & fea Iva @ fggeam
qTAr & IYGT HT AR §F 3w F
gt wifige |

17 hours.

=1 § ¥ fox ag g1 wmean g
fr fegmam gfmar & s ol &1
% % gErfaer T 5T a5 § o=
s & ggr g 9t avfas qioo g
wr &, wife arfg & a3 T 0w et
FEL HTEHT 9T qEW FX @ OE, AN
T 7t foFar o | 9@ aF gw @
T AE L q9 qF fggra A
JoqT AL Y AFAT ) A® F@ AN
T ¢ fF 5@ ax St F1 wmEm TE
AT § | AT TH L AW & wqrA A
arar At fggemm Wt o oF Faw
o7 AEN &F qUIAT |

sft Wrere WY (seER)
JqTeqe WEIEd, wedfa F owmewr i
e q & g & g AW A
T gamak ¥ g A 9= dx
IUIT gl F @AY § | ¥O feT mg
tfsag O s #3 A a7 ==
T q7 ot rer fa=re w1 g AR
a9 TFF &% ) wfeT &

“A recent World Bank survey tells

the story of India’s appaling poverty.

With a per capita income of Rs,

675 per year, India figures 92nd in a

list of 115 countries.”

115 e & gamy 2w w1 924t
TR I TP EWAMKT gEA | TR
wEdv & Fwy § frodr mex w
forg o I® anvwe fggearr & qam &
T Ik S i w1 §, werwen
fareelt wearfe o dT T § 1 o sTwT

¥ ar 3y ofimar § gfear & ax
#fer Trww & art ¥ fgera famemar
2

“India ranks 22nd in per capita gross
national product among 28 Asian
countries.™

aferar & A guTar 22a7 AT R
T H HTH FWA wEE-ATEd FARH
#1 fegra w@ar smgar g1 A0 w*Ew
# q9Tq 9T Hf4ET THR § AA€ IV
g | g aF UAEd &1 g £ a€
fleR g gal AT g | yiFg T T
IO waew qgr & fr st TE oFW oW
€ Fwew wfaai & feAT fem ad
AT AT Y & | AL AT & o7q
@ omh qrgREE 92 F FOE aTer
g | 9 god avF ama @ ¥ A
ST ATAGYY ATHTT AT & FEr 400,
3[0F s &\ & wwar g 5 Az
WAL, 48 ET A 59 afaw  sEwan
7 qar g1 § 9AFT IO g7 Fgar gd
aratdt W g1 T FgAr gE smadt
Fr oA § ogw AW #} osATEr
¥ AT %A% H OTET £ | g
AT T I K WTHE gg A9 §
f& ®17 =@ o T AT g e
I gud 38 foma faer ) o aw
FHTO #T gHET oA g X W
W F A H A A FE ArRa
afe sIgr a% T9ewE F T & U
vt ot § fw foger & ast § @
T 5 o1& 13 AT aArEHt I ¥ AR
oq 9 M@ 3| FATT AW AFT & A0
grog awy o rERi § BT E
# anft ag 7o @ a1 fF Tea Aw
7y ¢ o fegem o &
aga Py e Ak A A E &
T forw A & ¥HTH w1 @
¢ Sad frama ¢ e et ot g
& ferems fatg dur @, T W@ SR
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sremar A £ i @ A awat
zafg g# fae s g & oY
at oz 4w farar s <@ @ S e
SHFL ¥ THFT GATHH fAwTET 9 |
R TF I 9T 7 A grav & fE
g aa & fou w1 Ffgm a1 fear
ST & afe ag s w9 S soAr
frefeai €1 qr 7Y 0 "% &)

fora &aT & AT # fork smam ek
THTT 7 WA AT a4 | 34w
T FENE f5 o aEwE 7 Az
Fama amar a1 a1 for Iuar fawr-
el 1 377 amr w1 79 ?

FFR #faw qa12 o fer on
A AE A1 qg A & gfgae €
ad g 7 A A0 § UgRwA w1 0%
wfae o fear o @ 0w agA
T ot & fod f sl ggd-qad
9% AT | FfewE 7 9t 9w foE
# fam fean & steamawy &1 o=y a
ag gn a7 fxg Jmad &few qee7 12
FAT HIA HEATAHT F1 AL 2 91 @Y B
A AT ag & & srEe far &
9T gfrafadr faen a% & 9t aeqmw
# 98 g3 97 IATE § | TN A0W X
qg & F@ATL § QAT FfAwT T
frdvé gy mit fx gfam #1 #97 qey
faet & | I9%T Haww @ 6 g &
fan saeRem a7 mar ¢ srafq ar @t
= qLET gfem aral & aaeg
AT gfers vy ot aeTewl A A
EEATA HT & |

& qeeme ¥ frdwa &< wgan §
fe wrt oft e T o 9wy
TENX IAH ATHT FIFATAAT VeI JEC
AT ) WA W ok e e
TET AT FTHY TEAT Ay | Y gay
et A wr v fx dww e

sfagT & Tt & WrETERT g A
w1 T frar § e A 7 & s
ool o %7 At § | o ag wfww
w7 fmid ¥ &4, f6& 399 9
¥ fog fead voF #Y e &, P
FUT a7 fay o Tomr g wifEw
u% fog gat #ar @ & 7 fo
orq 3 § Afeq foie 1 gAY &
fow e wrEAfae a9 gATe F9T
T AT § IEE AT F qEA AG qrav
araT & | Tegafa & sfyareer e
fedc ¥ s dmagfraga g fF ™
gfe & +f g7 sfagat & ay § fawt
far AT =rfgw | WX gR wfRwAl
£ qUEL AT FW@ @O Afew @
TG I FIATAT & a7 & &a7 gieft
# 37 sl & wgEy afz ag wOE
TE wor A A A gfew &, I @
SeATYE A g, A Ag gNfEe @
AT wTE ag AT W wE gET AT
ag a9 &% 9 fanlg w7 gy AW
# srorwar agat | gRfeT ¥ 98 AW
frdza & & oo & ag o o wrf
wfaer fagea fem oama &Y 9o g
IqH WEATTAS OEET W AT Al
T forar o | T§ 9T A8 ATAT wArfEgw
fe amg & mater @A & W @
Toar ¥ i § ad @y arer R

eI § ToEe Sfeae 1T
T | 3HA T ar=y fawrfod #Y T ag
¥ sfaw a=var AfeT I 9w § a0
¥ far Troeqr goRTT & qrg ofE
dur 7€t o1 xafor wfor ax ¢ fw
g I gENe A Furh W@ £ AR
HFOOTC 9T WY § | I HHTH 9% 797
A & AT T A qARqTH F-
w7 gad o wuefY § o oy qiferarine ¥
=X ¥ vafrn aoerdr A € o fieer
s o oAy @ W § oIEe A
AFATEY | wEH w7 woEw 9 & fr ¥
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[ wrarame AR ]

% ¥ g grd e Tl o
@ 1 arfre g , OF a9 §IER
wfew aaret § SR 0 aTw oW
IRt famifoal 9X swe F w1 T
AT ¢ A Fg g 6 IF 9w zER
form dur 7Y &) T = Fw @i
93 gHFT fa=Te FEAT q¥ |

wTEAT Ffwew dzmT gam g wy
U § IEE ATHA W FEYER 4
farar mar & 1 AT H oY FmTATd &
wgare faw smaw & F AT E
¥aw fa=i ® gE smmavew 3fg v +6
yrrar FY ) fam oy & Fw
HFIT &F JH O stgwrads fear @
¥ AZ maTd ¥ wO E FE AMAT
JuTensT WErgw A ot w'r ghm R
ary IaFr gz Ffew g faaw & fF
¥ grow § 3@ AEA TET gAm
g

“FTH AOET & Hfwafaa wrat A
faer smmat g wEr ST )

fa=r s w1 qamaT aar v oF
goere & fows 2 a1 3 a6f § 12855
T a7 faato fer o f=et & 2355 92
T @ #T 10500 srowafre 33%
foaxr ufqad 3 s0z w7 & sfus 1
sfafaa W aTe 97 937 |

Haed THET Og ¢ {6 q<wre o
& qgret St A ¢ fwe € sew
Ry snfred wm far § o fvert
A7 R anfead T far § e
I a9 a1 A% & 1 o= &an Y g
§ @ ag wreAE wfae ¥ A F
ar Igh A FF FE AL ¥
wrer vt 3 weefa & sfnman
¥ ag v T fw ¥ o TSw
e % i FoYy e §R SIS
Ffer AEw T ATE ¥ IV A6 ©

¥ at 7g = 7 @ It | q® A
g e fF ey s Uon gEd & O
F=Y g g wrgd Afwa ag
TFET WoY AT 31T Tl ¥ g0 FIH
Wt few € A A & oag At Aw
afagy #, A7 defes @ § G%
Frearg afuw & sfas agm 7
gfadw ¥ amd ¥ wfamw afe dam
QU AN FTAT & | U gfAAT @
FE G @ & ¥R gAO aTw gu An
7 gz FFaifai #1 55 719 & feemt
F1 gE &7 faar & Afea woE
faqdia g0 g@d & f& amfo Hio nHo,
Arfo To UHo HT FT ororw AT 48
ge & AT fema 1 39 g awn
IH T @ E ) Adem IEEr ag g fw
S a¥ AFHAA & FIC Al @dt agar
@1 AT @I & FifE gawr femd
I IW AT TA AT @ & AT I
A9 & T FY AEag o QI A€ 2
ar w2 & | ¥ Afgda N frgdr &
IuF aned wu fram 2 fxox
gfrent aifadt sy a1 B
sHarfat & fao g femd 139
558 @A § A fRT 33 AR #
AT femmdy &Y IH 39 55 AT @E |
Fawr vx & oo 9v freme fEwar
| gg A mowe arEmrey g f
e W e we=TtEl &1 ar s
55 o ¥ 3w § famw w7 § #fe
ag a¥-a¥ swaaw s fF 1000-
1000 afT 2000-2000 ¥ ar FaF
wfaw afes Taea? fasdt & a9
ng 58 e ¥ wrwr frewmy s
e ¥ gew @ wg R fE
ToErd afgwfaal ) 58 A & W
ot e faw oo FET R SBE
arz o ow, oF A N, W IR
I e fae avar g A a3 A
wTEY aTx aw ofew & weny wrx 1
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70 7w 7w e § fe gt dw
F w9t ¥ o AT AAT gl smafaare
FET gE F fam ) wew g
AT &t 73 &1 & oo T A
F1ATE & &7 Agar g fF wer E
off gearaa faay & o=y st wd
TR AfeT ag gaEwr o
A QIR F THFT H TEFT AT
A3F T 9% AYT 16 TEH F7 9%
A% T qF7 £ 0® A &7 IW
fazradt &7 =g 41 Fifaw 7 Sy
g wEaT g fF oag &) wdwE
g9 TAY § INFY gH BITAT 9T AW
frzmd 1 3w gd aaw gfEds &
fom ow @ e g% ag 7@ R 9
Ffae 4t g s59x % IR TP
FEATA F A S8 77 7

7T uF gwiT gg o & fr ag .
foeitarfaees 77 femsie § wa% ot
% 39 W& fawTT w1 A9 &6 &
are ¥ faure = fomr, eediwr & ame
7 fa=me w7 fom, sfe o g9 T
# qer gam & 3HE are § anft aw A
AT T E | AEA E a@ A ¢ fw
YT T daw AR & o g A
feafsr &7 A=Tw T 1 woreqTE ¥
F9T §9  SATET qUAT ST @1 #HL
fasr § 40 oWgi 97 FOT A AT §
afeT anft a% aFr 79 T gHT
gt 9 aer 9= fowr gur & SR
faeft Ao o fziedT § | w-eR
T ¥ Al @ A AT §,
wiT &Y mafe drw § AT § ar wir
A waafi dr= § o I § AT IR
ag WO & FIT WL AT | W W
g YT ¥ ATy ¥ emrewlt af
A oA A o AR E A
faeen § ST SqTET @ SOTET W@
# arft wifge af WAy FOA

g9 ¥ g ¥ & Fqva o e
T | TET ¥ ¥ AT oW g N
axdt g1 o frag wrg fe A
ssfeea qeedfeas dorar agar w=
o @ #1 Ow-xw wHwfE) #
weqT agAt wet 91 @ E 1 Jar mRy
sfradl ot A oY Tl
arng ager Tt a7 @ & afew gEd
awE N feds § o daedie &
Ar & Wy g @ g, Wy A
fawra &, I aww N =@m
TR

foiiE swfaa £ & fs R
1 RIS ST AT | AT HTHN &
yeaTd 7 WA 93T g e e
AT H TEE g T & | AeEr Wi
¥ fage +f maw & | aag A ey
9T AT A A AT AT ATAN F I3
TN 1 A9 & gae w AW T A
UF gedT 96 4T | A & ane
o+t qafame £ ffE sy &) ow
T #Y atg IA%! feqrd Y & qrey
ar mdt gE @ onfE R ¥ s ddA
AT aF T d2r w2 o gTwe & wfa
e fa F T aETar g o
#1E 19 ag ®w ANT AW arely &)
o fRdzw ofr ¢ fr woere gEd
Ay arE Qg awTw W AT ag AN
A7 arefer wdfewT § I aew
F1 | grETd warfat € fzmd o
arg € oF gfrerd @ET aw W
trar 7 €Y fe o whATd ar 55 9%
femr st far aw @t wy-ai
HGHTA ¥ AT 58 &% TATT THK |
Wigy arw Qg qwmm fer o,
faew ¥ aemw ¥ amm, af WK
wrf o st W 20 WY dvg Wy

[YTAT AT |
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MR. DEPUTY-SPEAKER: Professor
Ranga wants to add one more amend-
ment to the Motion on Address by the

President. I am permitting him to do
so waiving the notice.

SHRI RANGA (Srikakulam):
move:

I beg to

That at the end of the motion, the
following be added, namely:—

“but regret that while referring to
the industrial development of the
country, the Address is silent regard-
ing the steps proposed to be taken
for the removal of regional imbala-
nces specially in regard to the
development of the backward areas.
(558)"

SHRI J. MOHAMED IMAM (Chitra-
durga): Mr. Deputy-Speaker, Sir, the
President in his Address has referred to
disturbing trends in parts of the country
which have caused tension and violence,
It must be admitted that there are symp-
toms and signs of disintegration of the
nation and of the country in future.
Many private organisations and forces
are at work, as is evidenced from the
Shiv Sena and the atrocities which they
committed in Bombay. A stream of
scorn, hatred and destruction was poured
on the people of Bombay, specially on the
minorites. There was large-scale arson,
looting and burning. More than 50 lives
were lost and the worst affected by them
were those who came from South India,
particulary the people of Mysore.

All these ugly incidents we must attri-
bute to the series of mistakes committed
by the Government of India, particularly
by the Home Minister. Itis not one
mistake., There were a bundle or series
of mistake for which the Home Minister
must own his responsibility. It was a
mistake to have reopened an already
settled issue, an accomplished fact. It
was a mistake to entrust it to the commis-
sion, in spite of the protests of the
Government of Mysore. The Govern-
ment of Mysore never wanted this issue
to be re-opened. But their protests were
ig d and a ¢ was appointed.
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When the commission was appointed
a solemn assurance and an undertaking
was given by both the Chiel Ministers of
Maharashtra and Mysore. But when the
report of the commission came out, the
Government and the people of Mahara-
shtra backed out.

It was a mistake that the Government
of India should have shoved back this
report. For nearly two years it had not
come to light. 1do not know what were
the reasons that led the Home Minister
to put this report into cold storage. It
was a mistake that the Government did
not take speedy and immediate decision
on this. Would any government wait
for two wyears? It was a Himalayan
blunder. It was this that has created all
difficulties. It was, again, a mistake on
the part of Government to have nurtured
and encouraged the Shiv Sena, a militant
organisation, which has been the cause of
all this.

1 am speaking on behall of all the
people of Mysore and I ask that the
Government of India must implement and
honour the recommendations of the
Mahajan Commission. No change or
anything of that kind in it will be tolerated.
After all, you must know that the people
of Mysore have got their own self-respect,
They form a part of India and they love
the country.  They are brave and they
are not cowards. They are ready to meet
any aggression but in the interest of the
country they have held themselves back.
So, 1 beg of the Government that by
taking some other course and by adopting
other measures they should not make
this issue a more complicated one.

It was pointed out by an hon. Member
here that Shri Nijalingappa has suggested
that a judicial probe is necessary. 1
agree that it is absolutely necessary that
there should be a judicial probe. There
must be a probe as to how far we can
allow these private militant organisations
to function. They are proving a menace.
I am sure, in course of time they will
bring about disintegration and disruption
of the nation,

Secondly, it is quite necessary to prevent
attacks on the minorities to protect them.
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What are the means that the Government
will adopt for this ? In fact, there were
signs, not only now but six months back.
There were attacks on the minorities by
the Shiv Sena and no action was taken.

Shri Kripalani just now stated that
emotional integration is not achieved by
emotion alone ; it must be by the rule of
law. Was there rule of law in Bombay ?
I will not be wrong in saying that the
Government of Maharashtra is sympathetic
towards this. 1 must state that this was
started when Shri Chavan was the Chiefl
Minister of Maharashtra. He is the
originator and the man who has kept
alive this organisation,

Again, it must be remembered that
Bombay is a cosmopolitan city. There
must be peace and harmony amongst all.
There are a number of minorities. There
are Muslims, Parsis, South Indians and
Mysorians. What are the steps that the
Government is going to take to protect
them and to safeguard their interests ?
If these things continue, the Government
should think seriously to make Bombay
a Union territory to be administered
by the Centre. It is a cosmopolitan city
Everybody has a right to live there. If
the Shiv Sena, by its forces, want to
harass and destroy the minorities it will
be a very serious matter.

About Belgaum city, there were two
Jjudicial opinions, two competent tribunals,
by persons of eminence who went into all
this and awarded it to Mysore. One was
the S. R, C. which said that it must
go to Mysore. Again, the Mahajan
Commission has said that it should go to

Mysore. Are these two judicial opinions
important or the agitation of Shiv
Sena 7 All will agree that when the

recommendations come from an authority
like this, from persons who are eminently
placed and who are unconnected with
Mysore, they must be honoured. The
Government of Maharashtra is behaving
like a common litigant. When an ordi-
nary litigant finds that the case has gone
against him, when the judgment is
adverse to his interests, he simply begins
to blame the judge. The same thing is
happening here. In fact, there have been a
series of findings by competent tribunals

that Belgaum belongs to Mysore. Still
they are not satisfied. They go on protes-
ting against it. Is this fair ?

I must say one thing that the people
who have suffered are mostly Mysoreans.
They must be given compensation. It has
been suggested by the Congress President
himself. Their interests must be protected

AN HON., MEMBER : The Chief
Minister of Mysore has also said it.

SHRI J. MOHAMED IMAM : Yes.
They must be given compensation. The
first thing is that the Government must
consider how to ensure the safety and
the well-being of the minorities, whether
they come from south or from north, and
how to ensure and see that they have a
comfortable living. On the other hand,
if the Government keeps quiet, if the Shiv
Sena goes on spreading these activities
and becomes more and more powerful,
and there is no place for minorities to
live there, it will become a wvery serious
matter. The Government must consider
that.

Again, I must refer to the dispute
between Mysore and Maharashtra over
Krishna-Godavari waters which is creating
more tension between them. The Mysore
Government, for the last 10 years, have
been asking the Government of India to
appoint a tribunal to settle the dispute.
Two years have elapsed and yet they have
not taken any step in the matter. Now,
Dr. K. L. Rao wants to make it more
complicated by saying that he wants to
appoint two tribunals which will not be
acceptable to Mysore. What the Mysore
Government says is that all the compli-
cations are created by Dr. K. L. Rao
just to gain time and to sec that the
second phase of Nagarjunasagar is
completed.

Again, the Mysore Government has
been complaining that it has been receiving
step-motherly treatment and that there
has been delay on the part of the Central
Government in giving clearance to various
industrial concerned. In fact, there is
a move to transfer the ecxpansion of the
Bharat Electronics and the Indian Tele-
phone Industries to some other places
whereas it will be more economical and
more advantageous to expand the existing
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factories where they are. That is how
the public sector projects are failing.
That is how they are working at a loss.
They have no idea that it is advantageous
to expand existing factories rather than
to move to some other places.

Lastly, 1 say, I am only speaking in
the interest of the country that the nation
must be united. 1 think, the Home
Minister must take a strong hand on the
activities of the Shiv Sena. In fact, I am
sorry that he has been kept in an embarra-
ssing position by entrusting him to decide
the issue. He has kept it for two years.
If the same subject had been handled by
some other Minister, he would at least
have brought the Mahajan Commission
Report before Parliament and implemented
it.

17.30 hours.
HALF-AN-HOUR DISCUSSION

EXPORT OF MANGANESE ORE TO
NORTH KOREA

MR. DEPUTY-SPEAKER : Before we
start the half-an-hour discussion, I would
like to remind the hon. members that we
would follow the procedure that has been
laid down. That is, the hon. member
who raises the discussion will get his
time, about 10 to 12 minutes, and then
the hon. Minister will reply. Then the
other hon. members, whose names have
come in the ballot, will be permitted to
put questions for further clarification.

ot for wex W (WyEAT) @ oWE-
Ao maar wfafaee @ 73 afer 3%
Tz fomd A &, STET A qEd
FY T Afad | Jaw F aw W
¥R FEU ® TATH O HT FAAT
fear aar T @ AwE

MR. DEPUTY-SPEAKER : This is the
procedure that is laid down, If the hon,
Member wants any change, he may take
up the matter in the Rules Committee.

Mr. Patodia.

SHRI D. N. PATODIA (Jalore) : Mr.
Deputy-Speaker, Sir, sometime back, one
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more country has arisen in the trade

horizen of India, a country with whom
trade relations had been suspended at the
time of Chinese attack because that coun-
try was a close ally of China. Accord-
ing to the facts and figures that we have
got, that country, North Korea, has
started trading with India, and in 1967-68
India exported as much as 10,000 tonnes
of manganese ore to that country.

There could be no objection to any
normal trading activities with any country.
But trading with North Korea causes
suspicion, causes doubt, on account of
several factors involved. The first consi-
deration is what induced India, what were
the factors that impelled India, to trade
with a country with whom India suspended
trading activities at the time of Chinese
attack, a country which is known for its
alliance and sympathies with our enemy.

Secondly, the very pattern of trade
with Morth Korea, the wvery pattern of
agreement, gives us a suspicious feeling
as to what is boiling within the pot.

17.32 hours
[SHRI VASUDEVAN NAIR in the chair)

Even in reply to Unstarred Question
No. 1 on which this discussion has becn
raised, the hon. Minister was conspi-
cuously confusing. Beforc 1 raise my
points, please permit me to quote from
the reply given by the hon. Minister.
The question was :

“(a) Whether it has been decided to
allow the export of manganese
to North Korea; and

(b) if so, the quantity of manganese
ore likely to be exported, the
price charged for the same; and

(c) how this price compares with the
prices in the world market.™

The answer was amall and simple. It
Says :

“(a) Yes, Sir.
(b) & (c) : Contracts have yet to be

concluded.”
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This is the answer given to the question
on 18th February, 1669. The first instal-
ment of shipment—I10,000 tonnes of
mangnese ore—was done in October, 1968,
I do not think that any Gevernment or
any institution worth its name could
possibly export any quantity to a foreign
country—this was done just five months
back—without knowing the terms and
conditions, the prices charged and the
various terms and conditions......

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRI B. R.
BHAGAT) : This is about this year. That
was about last year.

SHRI D. N. PATODIA : It is about
1968-69. As far as 1 understand, the
financial year of all the Government
departments is from Ist April to, 3Ist
March. If I am mistaken, the hon.
Minister may correct me,

First of all, I want to make this point
that this new pattern of trade that we
are developing with North Korea is on
rupee payment. Mind you, North Korea
is purchasing various other commodities,
including manganese ore, from the world
over; India is not the exclusive supplier.

Most of these commeodities purchased
by N. Korea are on the basis of free
convertible foreign exchange, By purcha-
sing them from India, N. Korea did

not show us any favour. Look at the
mining map of the world. Who are the
principal suppliers 7 India, USSR. S.

Africa and Australia. India is the only
country geographically most suited for
N. Korea to purchase. It will be econo-
mical for them from the freight point of
view and also for the time factor consi-
deration, Therefore, N. Korea wants to
purchase from India as a matter of
economic convenience and not as a matter
of conferring any favour on us. In
spite of this, whereas N. Korea had been
purchasing these commodities the world
over against free convertible foreign
exchange, India thought it fit and wise
to sell this commodity to N, Korea
against rupee payment,
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What are the considerations that would
decide whether this deal with N. Korea
was proper or not 7 What induced India
to enter into this deal ? There were so
many factors. 1 have dealt with a few
of them and I will explain the others.

Before I proceed further, let me say
that it is a recognised fact in India,
recognised by various economists, some
sections of Government and various
industrialists and anybody who knows
and understands economics well that
rupee payment trade agreements entered
into by India with the East European
countries have donc great damage to our
ecconomy. It is in three ways.

It has resulted in higher cost for our
imports and components, it has been
responsible for losing us our traditional
markets for most of these traditional
commodities, and it has been responsible
for earning a bad name for these commo-
dities of ours in view of the switch trade
indulged in by most of these East Euro-
pean countries. In spite of this bad
experience, in spite of what we have suffe-
red in the course of the last 7-8 years,
India thought it prudent to once again
enler into a rupee payment agreement
with another country, N, Korea with
whom we had discontinued trade relations
since the Chinese attack.

As 1 said earlier, the first consignment
of 10,000 tonnes of manganese ore was
exported in Oct. 1968. We do not know
the terms, what price was fixed, and if
it was against rupee payment, what were
the items that were to be imported, and
in fact, what did we import; and in
respect of the import items, what are the
terms for fixing prices, what arc the terms
for fixing payment ? As far as I understand,
there was a specific agreement that N.
Korea will in return export to us various
non-ferrous metals at international prices,
like tungsten, copper, lead. But so far N,
Korea has not fulfilled this commitment.
And in spite of this, we now understand
from the hon. Minister that a further
agreement is in the offing. We came to
know about it for the first time in March
of the Nation issue of 1 February which
clearly said that India is likely to export
30,000 tonnes more. On the basis of
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that information, further questions have
been raised.

Therefore, it would be necessary for
the hon. Minister to explain what are
the terms of payment, what are the items
to be imported against the export what are
the items imported against the previous ex-
port of 10,000 tonnes, what are the terms
thereof, and if these have not been impor-
ted yet, why not 7 Also, what will happen
if the export value is more than the
import value ? That is, if the export is
worth Rs, 20 lakhs and our imports are
worth Rs. 10 lakhs, are the N. Koreans
going to convert the balance into free
convertible foreign exchange for us ?

Are they going to keep our money
blocked with them until we find some
commodity to be imported at a price
convenient for them ? These are pertinent
questions and unless they are satisfactorily
answered, these deals which had been
entered into in a suspicious atmosphere
should not be permitted to go through.

My last point is this. Have the Govern-
ment of India ensured that the manganese
ore which we export to North Korea will
not ultimately find its way to China 71
hope the Government have taken due care
about this possibility. the House would
like to know how they had obtained this
clarification and whether they are satisfied
about it.

THE MINISTER OF FOREIGN
TRADE AND SUPPLY (SHRIB. R.
BHAGAT) : I am glad the hon. Member
has raised this discussion because it gives
me an opportunity to clarify the issues
regarding this question. The reply was with
respect to the current year. It is true that
in 1968 manganese ore was exported at
Rs. 185 fob per ton.

SHRI D. N. PATODIA :Is October
1968 not part of the current year ?

SHRI B. R. BHAGAT : I am now
giving figures for the next year, 1969. 1
was sayiog that the answer related to
current negotiations. For the contract
already signed the price Is Rs. 185 fob per
ton, for 46-48 grade.

FEBRUARY 24, 1969
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Why have we entered into a trade
agreement with North Kerea, an ally of
China ? This political question has been
raised. Actually the rupee arrangement
with North Korea was in vogue since 1961
when the trade agreement was concluded
for the first time. This is not a new
trade agreement.
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This was, however, suspended during
1962 through executive instructions.
As the hon Member knows, we have trade
relations with many countries including
both Koreas. We have extensive trade
relations with South Korea which, I think.
the hon. Member welcomes. Similarly,
with North Korea also we are having
trade relations; there is no harm in it.
Many countries which do not see eye to
eye with China on political matters are
having extensive trade relations with China,
leaving aside any ally of China. To deny
trading opportunities with  countries
because they have certain political align-
ments is not in the commercial interest of
India; this is our judgment,

I was asked why we are selling mangenese
ore. Manganese ore could be used for
making high speed steel or some other
things. We do not consider it as strategic
material,

It does not come wunder that
category so that we should restrict its
export, nor is it the case in many other
countries including the United States of
America. They do not describe this
manganese ore in such a way as to say
“do not sell the manganese ore to com-
munist countries.” It is not only India
but many other countries which do not
by any stretch of judgment describe man-
ganese orc as what may be described as
a strategic raw material. Therefore, the
natural restrictions on trading in such
strategic materials do not apply.

Secondly, there is the point about it
being purely for commercial reasons. The
hon. Member knows more than I, I am
sure, that in manganese ore, the market
has become competitive. Better ores and
captive mines have sprung up in many
countries, and he himself mentioned
Australia and some other countries which
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are in the market. Therefore, if we want
to sustain export, and earn foreign ex-
change, we should not allow this trade to
fall. We have to export and explore new
markets, and therefore, it is absolutely
necessary that purely for commercial tran-
sactions, this item should find a place in
the trade agreement,

Then, the hon. Member raised another
objection saying that although it is a trade
with North Korea, the commodity may
be diverted to China, and that may not
be to our advantage. The hon. Member
should know that China itself is a produ-
cer of manganese ore.

SHRI D. N. PATODIA : China isa
big country. (Interruption)

SHRI B. R. BHAGAT : May be; China
is a big country and there may be certain
things.

SHRI D. N, PATODIA : Just as in
the United States, in China, from one
part of the country they import and from
another part of the country they export.

SHRI B. R. BHAGAT : Well, in all
such agreements, there is this clause of
re-export. These goods are not re-export-
ed to any other country. There is this
clause and, as the hon. Member knows
North Koreca has a very developed steel
industry, and particularly, alloy steel or
high-speed steel may be required. But
as [ said, the chance of the possibility of
its being exported to China is remote, be-
cause China itself has a big production,
about a million tonnes annually, so far as
our information goes. Ours is a little
over a million tonnes. China is produc-
ing a million tonnes. But that possibility
is remote. I do not rule out that possi-
bility and 1 cannot say what one country
will do or any other country will do. But
there is a clause preventing such re-export
to any third country.

Then, the hon. Member pointed out
the imports from North Korea. It is true
that we have not so far imported anything
from North Korea although the items
listed in the trade agreement give this,
the items which he has mentioned like non
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ferrous metals, alloy steel or high-speed
steel or some other metals which we re-
quire. But certainly we look forward to
importing some of the goods which we
need for our economy. So far, it is true
we have not imported.

SHRI D. N. PATODIA: What about
the money that is lying there ?

SHRI
disappearing.

B. R. BHAGAT : It is not
It will be used. The hon.
Member knows the mechanism n
which the rupee trade goes on. We
will use that and we will import from
North Korea.

SHRI D. N. PATODIA: 1t is blocked,
does it carry interest 7

SHRI B. R. BHAGAT: It is not
blocked; it will be used for importing
goods. .

SHRI D. N. PATODIA: Does it carry
interest ?

SHRI B. R. BHAGAT: It is not free
exchange, About these details, 1 will
have to look into them.

SHRI D. N. PATODIA: It
carry interst 7

does not

SHRI B. R. BHAGAT: Well, what the
hon. Member suggests is that we should
import goods as the money is lying idle
and is unsued, as he says. The arrange-
ment is not that automatic. Certainly,
this question is a very singnificant one.
Certainly the guestion of importing these
commodities from North Korea which we
need will be examined earnestly.

These were some of the points raised,
which I have answered,

SHRI D. N. PATODIA: How does he
justify this rupee payment agreement in
view of the fact that North Korea could
have purchased this manganese ore from
us by paying us in free convertible fore-
ign exchange? He has not answered it,

SHRI B. R. BHAGAT: I do not see
any need for justifying it. We have rupee
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trade arrangements with other countries
and we have free foreign exchange arrange-
ments also with other countries. Itisa
question of convenience and exploring the
possibilities of more trade both ways.
But for this rupee payment arrangement,
the trade between the two countries will
not move freely.

SHRI D. N. PATODIA: What conven-
ience does he find in rupee papment
agreement ?

MR. CHAIRMAN: It is a general
question, not concerning North Korea
alone.

SARI B. R. BHAGAT:
that.

I can answer

SHRI D. N. PATODIA: He admitted
that against the exports made in October
1968, we have not imported anything
from there. So, in these rupee payment
arrangement the money is blocked and we
are in their hands completely. We have
to import items of their choice at their
price.

SHRI B. R. BHAGAT: We can dis-
cuss the advantages and disadvantages of
rupee payment arrangements separa-
tely. As I said, but for this arrangement,
our trade would not have cxpanded with
these countries. There is an inherent
advantage. With free foreign exchange
countries we are in a heavy deficit. But
with rupee payment countries, our trade
is balanced.

sit wag A® oA Aaafa o,
AT O g AT g
@ ¢ ag faegifoas afvaeds & gon
2 9% ar gt ox W@ ¥fTOe e
g I aE qfemfadt et @ afew
qg M I amar qr, IEF At
¥ faeger wwt Agf gf 9w aw f&
% QIR AE & mar gefh gget a
at ag & fs o Dfafers oo g,
Fruiie A ¢ frwdw & g
g fegwmae v @ Afew A fored
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SHRI SHRI CHAND GOYAL
(Chandi Gharh): The Minister  has
stated that we enter into these contracts
on purely commercial considerations and
not on political considrations. On February
1967 we entered into a contract with East
Germany to supply 10,000 tonnes of
manganese ore. | want to know whether
that experiment of exporting manganese to
East Germany was not a success and, if so,
why did we divert our trade channels from
East Germany to North Korea. We also
made serious effort to year earlier to export
mangansese ore to USA and Japan. |
would live to have a clarification whether
our effort have proved successful. Thirdly
Shri Netrawala, Chairman of the Indian
ferro-Alloy producers® Association, made
a statement in November 1966 that India
has capacity to export manganese ore to
the tune of Rs. 8 crores and that will be
possible only if we reduce our cost of
production. May | know whether some
serious efforts are being made to reduce
the cost of production, which at present
does not compare well with those of other
countries, to enable us to boost up our
export of manganese to the tune of Rs.8
crores?

SHRI B. R. BHAGAT : To answer the
last point first, in 1968 our total export
of manganese ore to all the countries
was of the value of Rs. 11.7 crores,
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g fear & 1 & & g T mgar ¢ v
FY gfar & wft o Fwaa fefaem
¥ qifefeas fommea &1 s@T-seT
FC qOE T G &) a8 e fF
&9 & qaTa A 4% 79 gAT1 &, WG W
T g1 & qu amrgar g fF osamA
A T F ATg AT F T FEATE,
A ®fQ@r & @19 FEA7 ¢, ®F F A9
IGFT aga «T1 7 T &, av @ g
ZATE & FT0 ¢ 7 T A FHAE F
A F FTOU FTATE ! AT ETH
=T F1 ATH fAur g @t I FEA
}fF ww Fzam qard Ffar @1
14,000 Za Frar WAT TAT | HTET FT
FE JTaTE w1 AT & 3 A 2 A,
A |1 ag HHOET & qATq HH &Y
Aar g ? foed e S & A g
afeoaw &, T, &7 o gEe W
§ wg sqrc wR § A9 A, @ Foag
sexzaE g g ? @ fanr =
aral &7 qgi wT SF @Y

ot wue o g : & Fare
fe goroge i Faf 7d 24 7

sft Wo o W : AF =T FATH &1
AT IR AT TAOET ¥ Fa1 74,
i %7 97d, ©F F7 ATH, A TG AT
warw fegr o ?

% oft vg w1 fe g wH
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7T og¥ ¥ a1 sAAfACE ¥ ww A
¥ dq Arat ® I AT AR
sfagr & orw fF wft T &3 gam,
THET Ig AAMT AL & | FTH qF AL
ar=t ¥ 9% S AW W g a8
& & fF T ®f ¥ T gav ar g
g1 F AT A9AT YK AFAT g |
ag AT 1961 # o a1 @ e o
2l

st war g T gl
qr ?

it o TWo WY : §IW TET gl
ar sy ay & fr @ ddfrow W
gar &, I9FT § | IAEY FHAHE gEA
g Fr g FEE S 1 oqwg
gl & | AAT FEEw Ay @ § R
Aigfaer #59 & gEAE F$90E
gt &, @tz it @ T e ww AR
#1 #1% yiodz T g a1 s
Frar gfewe g

MR. CHAIRMAN : We cannot discuss
a policy matter during this half-an-hour
discussion.

SHRI B. R. BHAGAT : I am glad.
Then, you should have prevented him
from asking this question.

it e oo o ferw 3w Ad
ENTT THEY T M

st ¥o o W : A AW A §
71 fogwadE fmfr w51 B faegw
7%, o fasgw e @ A
foar o1 wwar § Bfew wgiaw Q@
W & fiw g N wa g, 3w
R B g aw @ g fewom
Lac i &

oft wwr s g wT oI
fem g ? '
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st wo wo W : 7g M Tk
g &, T o e A 1] g, fre
#ag frargar & :

“The commodities exchanged between

the two parties shall be for consump-

tion in their respective countrics
and shall not be re-exported™

SHRI KANWAR LAL GUPTA: What
about steel ?

SHRI D. N. PATODIA : In spite of
this clause, you know, things are done.

st o Tro WW : ATAANG wEEW A
W O qa ey auEwy ay
SreFzq 10 IgET A A awdr
i Tr AT Y IEH A YrgEw
Bl ®, Sh AR A qg & awAT R

wgi A% ATETTH ¥ AR qur
mar ¢ v cwEeR § sl @
srgers §, 3N Fa<g srgery § fored
A & ¢, aA-dm deew @i
¥

AT qgeg 1w fw anft oy
9EAT ATEEW 9T TH FAC & &
FATHT ZAA JAHT JOATH AT dwT §)
it @ aY qmeT & f AR F¥ weAw
&1 DA AT ¥ AT WA, ST |
TH w0 A 7 ar A g

sft ok o ¢ e Y AT
&1 ¥ qur a1 fe P o s
§ | ITEY AT ATETHX Y g wifEge
ar i

ot wo e m.ﬁmrﬁ&ﬁw
Hqa7E ATRTEN ¥ | IAH gr€ iy rAy,
oAy 2 gL &

oft wrel ot : oY WA MY
¢ e ag e o oY A AT
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sft o To W : Il AY g W
I PR ewy fF ogan oF
o ¥ arEy & 3 e el w8
T ER M AT

MR. CHAIRMAN : The House stands

FEBRUARY 24, 1969

export to North Korea 152

(H. A. H. Dis)
adjourned to meet again at 11 A. M.
tomorrow.
18.10 hours

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, February
25 1969 Phalguna, 6, 1890 (Saka)
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